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LOK 8ABHA DEBATES

LOK SABHA

W*drmsdtty, August 22, 1990, Sravtna 
31, 1912 (Saka)

The Lok Sabha mat at Eleven of the Clock 

[MR. SPEAKER in the Chau\

ORAL ANSWERS TO QUESTIONS

[English]

Statutory Warning on Pan Maaala 
Paekagas

•183. SHRI SHtKlHO SEMA: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether Government are aware that 
the Statutory warning ‘consumption of pan 
masala is injurious to human health' is not 
being carried prominently on the packets 
and advertisements of pan masala;

(b) if so, what steps have been taken in 
this regard;

(c) whether any notification has bean 
issued; and

(d) ifso.whenandifnot.thereasonsfor 
not issuing such notification?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):

(a) to (d). A notification has been issued 
under th« Pravantion of Food Adultaratkxi 
Act. 1954 laying down standards of pan 
masala and labalSng provisk)ns. stipiHaiing 
that every packet and advertisement of pan 
masala shaH cany a warning stating 'Chew­
ing of pan masala my be injurioua to health*. 
The notificatbn has baan pubUshad on 8th 
March, 1990andwillcomeintofoioeaflersix 
months from the date of populatton.

SHRI SHiKlHO SEMA: Mr. Speaker, 
Sir. you had informed the House that our of 
255 samples that were tested 93 samples 
were found to be adulterated because of the 
prasenoa synthetic cokwrs. Saccharin, Aki- 
minium leaves and Grit. You also informed 
the House that because of the present of 
Areca nut and Catechu, chewing pan masala 
is causing oral cancer.

i wouM like to know whether the Gov­
ernment has taken any action on this; if so 
when and on how many people.

SHRI RASHEED MASOOD: Sir, the 
questton asked by the hon. Member is not 
quite clear and it does not-arise out of the 
original question.

SHRI SHIKlHO SEMA: Sir. he has 
evaded my original question also and now 
againthisisthe reply which he has given. Sir, 
he Is very clever to reply like that but it is a 
question of Cancer with which our people will 
suffer.

My second supplementary is this. You 
have also inforced the House that chewing 
pan masala more than 4 gms. per day may 
prove harmful to health. Who is the authority 
of this statement? May I know whether such
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an «xperim«nt had b«an conductsd and if so 
by wtiom and when?

[Transla^n]

SHRI RASHEED MASOOD: K was 
decided at a meeting of the C.C.F.A., the 
manufacturers had pleaded that oonsump- 
tion of less than 4 grams of Pan Masala daily 
would not be injurious to health in anyway, 
but subsequently the National Institute of 
Nutrition. Hyderabad contested this daim 
and said that no study conducted by it has 
proved that chewing of less than 4 grams of 
Pan Masala is not injurious to health and, 
therefore, this portion should be deleted. It 
was on the basis of this recommendation 
that this was done.

[Engrish]

SHRI SONTOSH MOHAN DEV: Sir, if I 
remember aright, when the present Prime 
Minister was the Finance Minister, he levied 
tax on pan masala. The objection was raised 
by the wife of the then Finance Minister 
against the levy of tax on pan masala. May I 
know from the Minister whether because of 
the objection from the Prime Minister's wile, 
you are not protecting people from the haz­
ards of pan masala. I ask this question 
because I come from a State, i.e. Assam, 
which has got the largest number of cancer 
patients in the country. One of the main 
reasons for cancer given by the Medical 
Associatton of Eastern India in its Report is 
the adulteration in pan masala and other 
masala. I am not asking you to say Ves’ or 
'no* categorically. Has any indepth study 
made to see whether it is really creating 
cancerous growth because there is a report 
from the regional Medical Association. I think 
you have better instruments to verify and 
examine it and then take a decision. My hon. 
friend has rightly said lhat the number of 
cancer patients is large in the North-Eastern 
Regbn mainly because of the adulteration of 
pan masala. However, pan masala available 
in other parts of the country may not be 
supplied here.

[Tmnslathn]

SHRI RASHEEO MASOOO: Gone are 
the days when individuals couM stay in the 
way of making and urwnaking of laws. Now, 
it is a people's Government that Is at the 
helm of affairs and here opinion of a particu­
lar indivklual does not carry so much weight 
which could influenees our policy. We shall 
strKtly go b the medical advice and in order 
to make the carrying of the statutory warning 
on every packet and advertisement of the 
Pan Masala obligatoiy, as per the recom­
mendation of the C.C.F.A., a Notification has 
been issued on 8th March, 1990 and it will 
come into force from 8th December, 1990.

SHRI SANTOSH KUMAR GANGWAR: 
Mr. Speaker, Sir, I woukl like to get a smalt 
clarification from the hon. Minister. In the 
answer, it was mentnned that it has been 
made obligatoiy, that every packet and 
advertisement of Pan Masala shoukJ carry a 
warning stating that

[English]

‘chewing of pan masala may be injuri­
ous to health.*

[Tranaiation]

Now, I would like to know the reasons 
for including the word 'May be' in the warn­
ing. Is there stilt any dout>t about the harm
that chewing of pan masala can cause?......
{Intempiions)......

SHRI RASHEED MASOOD: A study 
group was constituted to carry out studies on 
this particular subject. In its findings, it stated 
that Betelnut and Catechu could be carrying 
carcinogenic elements but an in depth study 
is required to confimt the presence of such 
elements in both betelnut and catechu. It 
was because of this that the word 'May be’ 
was included in the warning. The study group 
has t>een Instructed to carry out an indepth 
study on this and it is expected to present its 
report by September. 1991.

SHRI PYARELAL KHANDELWAL: Mr.
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Speaker, Sir, I also chew Pan Masala, but I
have not been affected by cancer. I would
like to know whether substandard material is
used in the production of the Pan Masala
sold in the market. Will the Government
consider steps to reduce the existing price of
Pan Masala?

SHRI RASHEED MASOOD: Mr.
Speaker, Sir, I request my hon. friend not to
chew Pan Masaia anymore as no one knows
when its adverse effects will make its pres-
ence felt. Secondly, the Prevention of Food
Adulteration Act is there to check adultera-
tion of pan masala. As far as the question of
reducing prices is concerned, I would like to
state that my Ministry does not deal with it.

SHRI BHABANI SHANKAR HOTA: Mr.
Speaker, Sir, the very idea of carrying a
statutory warning on the packets and adver-
tisements of Pan Masala, that its consump-
tion "May be injurious to health" goes beyond
my understanding. It more or less looks like
a sign board outside a tall tower, which
states that one rupee is required to be paid
if one wishes to go up the tower. Thus, even
a person who wishes to commit suicide by
jumping from the top of the tower has to pay
one rupee before fulfilling his last wish. What
sort of a law is this? What do you mean by a
'Statutory Warning'? If the product is indeed
injurious to health, then you should impose a
ban on it.

. SHRI RASHEED MASOOD: Studies
conducted so far have come to the conclu-
sion that it may be injurious to health but the
extent of damage it can cause to the human
body has not yet been determined. Once it is
determined and proved, the Government
would impose a ban on it. As soon as we
came to know that its consumption can cause
harm to the human body, we immediately
made the carrying of statutory warning on
packets and advertisements obligatory.

[English)

SHRI BALGOPAL MISHRA: Sir, you
know that a lot of people are chewing this
pan masala in this country. So, I would like to

know from the Minister through you as to
what are the carcinogenic elements and
whether or not they have been identified in
this country. Are these carcinogenic ele-
ments found in lime and tobacoo? I would
also like to know whether any research has
been done in this regard or not and if it is not
done, when will it be started and what will be
the results of it? If these things are found to
be carcinogenic, then wili the Government
decide to ban their chewing them totally?

[ Translation)

SHRI RASHEED MASOOD: Mr.
Speaker, Sir, so far as Pan Masala is con-
cerned,l would like to say that it contains two
carcinagenic elements viz., Areca nut and
Catechu (Interruptions) .

SHRI DILEEP SINGH BHURIA: Mr.
Speaker, Sir, I would like to know from the
hon. Minister as to whether he has visited
any Pan Masala manufacturing unit after
assuming charge of the Ministry of Health
and Family Welfare? Once a person pays a
visit to such a unit, I am sure that even people
like Shri Khandelwal will stop taking Pan
Masala.

SHRI SPEAKER: Have you ever chewed
it?

SHRI DILEEP SINGH BHURIA: I don't
chew it... (Interruptions) ... but I would like
the hon Minister to visit a pan masala manu-
facturing unit... (Interruptions) ...

Now 'Pan Masala' is being supplied on
the domestic and international flights at both
Indian Airlines and Air-India. This is a very
contradictory thing, particularly on the one
hand, you are talking in terms of imposing a
ban on it, on the other Public Sector orgnisa-
tions like Air India and Indian Air lines are
serving it to their passengers. If you are very
particular about manufacturing it, then you
carry out research afresh in this field and
manufacture better and harmless products
and then supply it.

SHRI RASHEED tA,\2·COO: Mr.
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Speakftr, Sir, I have nevar b««n to a Fan 
Masala manufacturing unit. If it is raally 
produced in such unhygienic oondttionathM 
a single visit to it would force one togat rid of 
the habit of chewing pan masala. then in 
order to make tftings easier, I shall surafy 
make a request to the hon. Minister of infor­
mation and Broadcasting to telecast a pro* 
gramme on the television on this i s ^ .  
Regarding the hon. Member's reference to 
the Pan Masala being served by Govern­
ment departments and organisattons I would 
like to say that the Ministry of Health and 
Family Welfare shall endeavour to write to 
the departments concerned.

SHRIGABHAJIMANGAJITHAKORE; 
Mr. Speaker, Sir, I would like to know from 
the hon. Minister whether tobacco comes 
under the category of 'Food'? If it is so, when 
was it induded under that category?

SHRI RASHEED MASOOD: Pan 
Masala does not contain tobacoo.

SHRI RAM KRISHAN YAOAV; Despite 
being aware of the damage it can cause to 
the human body, does the Government is­
sue licences to sell them just to earn some 
revenue? h is a recognised fact that intoxi­
cants like 'Ganja', ‘Bhaang’, liquor, etc., are 
injurbus to health yet the Government is­
sues licences for their manufacture and sale, 
pan masala doesn't come under the defini- 
tton of 'Food'. Then, how is it possible to find 
out whether it is adulterated or not?

SHRI RASHEED MASOOD: Mr. 
Speaker Sir, first of ail, I wouM like to say that 
the matter which the hon. Member has raised 
her is related to arother Ministry. Perhaps, 
he is not aware of the exact definition of 
'Food'. In this regard, I would like to mention 
here for his information that

[Enfli/fe/>I

Foods means any article used as food 
or drink for human consumption other than 
drug and water and includes;

(a) any article which ordinarily en­

ters into or is used In the oompo- 
sltton or preparatbn of human 
food.

(b) any flavouring matter d  condi­
ments,

(c) any other arttele whk:h the Cen­
tral Government, may, having 
regard to its use, nature, sut>- 
stance or quality declare, by 
NotificatkM) in the official Gazette, 
as food for the purpose of this 
Act

[Transtottorii

From this definitk>n, it becomes clear 
that pan comes underthe definitton of 'Food', 
but the queston whch has been raised here 
is not about Pan' but it is 'pan masala.'

SHRI THAN SINGH JATAV: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether all those items often 
adutterated, come under the definition of 
'Food'? tf pan masala is not considered a 
'Food item', how is it possible to check its 
adulteratbn?

SHRI RASHEED MASOOD; Pan 
Masala does not contain tobacco.

\EngUsh]

SHRI ANBARASU ERA; The Minister 
has assured that the statutory warning will 
be there on the pan masala packets. It is a 
very funny thing. It is just like allowing a man 
and a woman to marry and then to cut the 
male o^an of the man and atow them to 
sleep together. Instead of doing such a ta- 
masha, why can’t you ban the manufacture 
of pan masala?

MR. SPEAKER: It had been answered. 
You are repeating it. You should have heard 
the answer; you shouU be attentive in the 
House.

SHRI ERA ANBARASU; Will the Minis­
ter' give advertisements in the papers and
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■Iso on th* Doordarshan saying that the 
manufacture of pan masala should b« 
bannsd.

SHRi RASHEED MASCX)D: I do not 
hav» any exparianea of cutting the mate 
organ. But i can assure the House that we 
wHI take action on the Report of the Nutrition 
Committee. (Interruptbn^

GaatiVKEntarttia Cases

*184. OR. GOLAM YAZDANI: Win the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state;

(a) the numt>er of persons who suffered 
from gastro-enteritis in tiie country during 
1989 and 1990, State-wise;

(b) the number of deaths due to this 
disease during the above period, State-wise; 
and

(c) the assistance given/proposed to be 
given to State Governments to fight the 
disease?

[Translation]

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). A statement is laid on the Table of 
the Sabha.

Gastro-enteritis is mainly a water-borne 
disease which shows a marked increase 
during the rainy season due to water con- 
taminatk>n. The incidence of the disease is 
high in areas having insanitary conditk>ns 
and when water supply is not protected. The 
tong term measures include;—

—  Safe drinking water

—  Proper excreta disposal and 
personal hygiene.

—  Environmental sanltatk>n

—  Health Educatton

. The short-term measures include the 
foltowing:—

—  Health Educatk>n to enable early 
detectton and prompt treatment 
using home based remedies.

—  provkfing facilities for treatment 
of more serbus cases at com­
munity health centres/dtepensa- 
ries hospitals.

—  protection of water supply 
through chtorinatkm.

—  improving environmental sanita­
tion.

—  preventton of dehydration and 
loss of essential salts through 
Oral Rehydration Therapy.

—  Involvement of the family in pre- 
ventnn, detection and manage­
ment of the disease;

•—  investigation of outbreaks and 
suggesting containment meas­
ures.

According to the information furnished 
by the State Governments to the National 
Institute of Communicable Diseases, Delhi, 
the number of cases and deaths during 1989 
and 1990 was as under:—
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in Bthar, th«r« w m  a focal outbraak in 
Patna city during tha pailod from 27.6.1990 
to 20.7.1990 resulting in 1456 casas and 70 
deaths, in West Bengal, there was a focal 
outbreak in the Districts of Burdwan, Bitbham, 
Murshadabad, Bankura and Hooghly result­
ing In 21,3^ cases and 550 deaths upto
6.8.1990.

The Central Government provkfes as­
sistance in the foltowing areas;—

—  sending Epklemk>k>gk:al teams 
to investigate focal outt>reak8.

—  provklingasslstancetotheState/ 
UT Governments for supply of 
oral rehydration salts.

—  training of Health personnel.

—  productton of Health Education 
material.

Underthe Centrally Sponsored Scheme 
of Management of Dtarrohoaal diseases, 
fund are provided to the Stale Governments'/ 
UT Adminislratbns for health education 
activities, contingencies and purchase of 
Oral Rehydration Salt padtets.

[English]

DR. GOLAM YAZDANI: The answer 
which the hon. Minister has given is not what 
I wanted. I wanted to know how many cases 
of gastro-enteritis had occurred throughout 
the country? But he has left out so many 
provinces; he has given information only 
with regard to seven places. The information 
given is incomplete. Due to the gravity of the 
shuatton, it has been admitted that it is a 
water-t>ome disease. In this disease, a pa­
tient passes stool frequently and ultimately 
succumbs to dehydratfon. [Interruptions)

MR. SPEAKER: I think you are giving 
information. Please come to the question.

DR. GOLAM YAZDANI: Unless and until 
I give the background I cannot put a ques­
tion.

MR. SPEAKER: But you cannot take a 
tong tbne to put your questton.

DR. G O U M  YAZDANI; Sir, this dis­
ease is caused by three virus germs namely 
rota virus, cholar vibrk>, bacteria.

MR. SPEAKER; Please come to the 
questbn.

DR. GOL AM YAZDANI: Sir. let him know 
what I am going to ask.

This is a very dangerous disease. Eve­
rybody has got the experience how danger­
ous this gastro-enteritis is. It is caused due to 
lack of treatment for dehydratbn. This dis­
ease generally occurs in the lower age group 
of people. The Govemment can easily get 
laboratory analysis to find out which variety 
of these organisms are responsible for dif­
ferent kinds of gastroenteritis. I would like to 
know whether the Govemment has under­
taken any step In this regard to find out the 
preventive and

[Trans/aton]

SHRI RASHEED MASOOD: It is true 
that the hon. Member has sought informa­
tion with regard to ail States. However we 
have placed before you the information in 
respect of States which furnished it and no 
information has been given in respect of 
Stales which have not furnished any report. 
His second question relates to skin diseases 
in respect of which preventive measures 
both teng term as well as short term are 
taken. The short term measures include 
providing clean drinking water, health edu­
cation to the people and providing facilities 
for treatment of the disease and prevention 
of dehydration. Long term measures include 
making provisions for drinking water. These 
steps are taken.

[English]

DR. GOLAM YAZDANI: Sir, my first 
questk>n has not been adequately answered. 
My second question is this. A Committee 
was constituted by the Surpreme Court to
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prob* into th« causa at chol«ra in Oslhi 
during 1988. It has submittad its rapotl dur­
ing this month and has suggastad certain 
lamadial maasuras to combat cholara, ate. I 
want to itnow whathar tha Gtovammant has 
taitan any action to impiamant thasa rama- 
diai maasuras.

Saoondiy, Action Committaa (or Citi- 
zans’ Rights in a patitton allegad that pol- 
lutad driniting watar had idllad 1,500 paople 
in Oalhidua to cholera apidamlc and it blamad 
the Municipal Corporation and DDA for this. 
They wanted the colonies— authorised and 
unauthorised— to be provided with pure drink­
ing water. I want to know whether this has 
been done.

SHRIRASHEEO MASOOD: As a mat­
ter of fact, the questk>n put by the hon. 
Member does not arise from the original 
queston. As regard supply of water to other 
colonies, it is supplied through watertankers 
and every effort has been made in this re­
gard. As regard the later part of his questton, 
a separate notice is required for It.

lEngMshJ

SHRI MANORANJAN BHAKATA: Mr. 
Speaker, Sir, from the Statement, I have 
seen that the Andaman & Nicobar Islands 
have been left out. There are a large numljer 
of diarrhoeal cases because 91.7 per cent of 
the area is covered by forests and also 
because of incessant rains. People in the 
Island are always suffering from the diar- 
rohoeal diseases, because of these rea­
sons. Andamaa& Nicobear Islands being a 
Unk>n Territory, if the Union Territory Ad­
ministration is not sending the report to the 
CentralGovemment in time, you should take 
action against them. My pertinent question is 
this— thatthere are two kinds of water supply 
systems. One is that in the city areas wiiere 
filtered water is being supplied to the people 
and the other is that in the rural areas where 
unfiltered water is being supplied to them. 
People are much more affected by the diar- 
hoeal diseases, partteularly in those rural 
areas So, I wouki like to know from the 
Minister whether the Government is going to

end this discrlminatkMi with the niral people 
and he win provide filtered water In the rural 
areas aiso. Mce in the cities.

rrransAtfibn]

SHRI RASHEED MASOOD: Mr. 
Speaker, Sir, It Is not the responsibility of the 
Ministry of Health to provMe drinking water 
to the people in the States. However, we do 
provMe tablets of Chlorine so that the people 
living in villages may make use of them. No 
report has been received from the Union 
Tenritory.

lEngSsfH

SHRI RAMESH CHENNITHALA: Sir, in 
the Statement, it has been mentioned, lunda 
arepravkiedtotheStateGovemments/Unbn 
Territory Administrattens for health, educa- 
tk>n activities, contingencies andVrcjects of 
oral rehydratnn salt packets'. I wouW like to 
know whether the Government is aware that 
the funds which are altotted are not ade­
quate; and if so. whether the Government 
will take adequate steps to provMe more 
funds for this purpose.

(TranslatioriJ

SHRI RASHEED MASOOD: Mr. 
Speaker, Sir, we have to work with limited 
resources. It is a fact that we do not have 
suffkiient funds for health activities and we 
can distribute whatever funds are available 
with us.

lEng/ish}

DR. THAMBIDURAI: Mr. Speaker, Sir. 
just now, the Minister has quoted, in his 
statement, different figures. He has also 
accepted that he could not get all the neces­
sary information and therefore he could not 
furnish all the details. For example, in 
Tamilnadu, for 1989 and 1990, he has 
mentioned about the number of cases they 
have come aaoss and the number of deaths. 
In Uttar Pradesh, he has menttoned a very 
tow figure, despite UP being a big State, 
whksh has only 2900 cases. I do not know
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wh«thcrthalisfli«eorradfiguraornot. But, 
I want to know this tram ths hon. Mbitstar. 
This it • diwadful diMas*, which is isaing 
caus*ddiMtothecontaniiniaionofwat«r, ha 
has said. Contaminatton of watar is taldng 
piaoa not oniy bacausa of fioods. but X is also 
dua to tha affluanta of tha industriaa. For 
axampla, you taiw tha casa of Tamilnadu 
and aspadaily North Aroot Ambadkar Dis­
trict, as wa can it, whara a iot of tanti«ri«s sra 
axisting. Most of tha affiuants ara coming out 
of thasa tannarias and it is contaminating tha 
drinking water in most of tha piaoas. Evan 
tha ohamkxis ara also affacting H Ika that. 
But tha factory paopia ara soma how ascap* 
ing from tha Qovammant— whalhar it is Stata 
QovammantorCantralQovammant Thara- 
tora. I would Kka to know from tha hon. 
Ministar as to M^at diraciton tha Minister is 
going to giva tha Stata Govammant authori- 
tias to control this kind of oontaminatk>n of 
watar. bacausa ‘pravantton is t>attar than 
cura*. This is tha most important thing.

iTransMon]

SHRf RASHEED MASOOD; Mr. 
Spaakar, Sir, issuing directions to tha States 
is beyond the jurisdiction of the HeaHh Min­
istry. Î owever, we can make adiract request 
that tha dean drinking water be ensured to 
the pet^le living there and supply shouW be 
maintained...... (Intem/pf»ns).......

[English]

DR THAMBi DUFIAI: Sir, this regarding 
tanneries. This very grave in Tamilnadu... 
{Intsnuptions) ...

MR. SPEAKER; Shri Vijay Kumar 
Malhotra.

[Translatton]

PROF. VUAYKUMAR MALHOTRA: Mr. 
Spaakar, Sir, tha hon. Minister does not 
have powers in respect of Madras but ha has 
powers in raepect of Delhi. No other rivers in 
the country receive as much contaminated 
watar as is raoah/ad by rhrar Yamuna in 
Delhi. M receives contaminatad watar from

aarvioa draina as a result of which iaiga 
number of fish kt tha river die. No steps ara 
tMing taken to stop this contamination. 
Despite arrangements of f {iteration of con­
taminatad watar ftowing into tlie river, con­
taminated watar is stiii flowing into it. What 
has been done to stop it? As many as sixteen 
lakh people dwafl in Jhug^ andJhonpris in 
those cotenies and cholera has also broken 
out in those cotonies and a numl>ar of par­
sons died of it Hon. Minister has stated that 
arrangamanta have been madefor providing 
safe drinking water but no such arrange­
ments have been made. There is no agency 
to undertake cleaning work. Nefther the 
D.D.A. nor the M.C.O. has any authority to 
undertake this work. If cholera breaks out in 
those colonies again the responsibility shall 
squarely rest on the hon. Minister. I wouM 
like to know what steps are being taken by 
him in this regard?

SHRI RASHEED MASOOD; Mr. 
Speaker, Sir, cholera epkiemic broke out in 
Delhi in March, 1988. I went round many 
colonies with a view to ensuring supply of 
safe water and chbrine tablets. In this oon- 
nectton, I wouki like to submit that a  most of 
ths places water is being supplied direct 
from hand pumps and at the rest of places 
water is being supplied through 80 water 
tankers provMed for this purpose. These 
tankers go around at every place carrying 
water and chtorine tablets have also been 
distrtouted. Hon. Member has asked about 
cieaning of watar of Yamuna river. This is not 
the job of our Ministry. I'fowever, to provkle 
dean water is our responsibility.

SHRII^D.HASSANCOMMANDER: 
Mr. Speaker, Sir, Imetthe hon. Minister five 
or six days and he is also aware of it The
hon. Minister has given figures of inddents 
of gastroenteritis with regard to seven States 
only. No figure with regaid to Jammu and 
Kashmir has bean given in tha statement. 
About ten days ago. in the month of August, 
Cholera broke out in Kargil district and forty 
five persons died of k and 1100 parsons 
suffMlng from k were admitted to the hospi­
tal. Shortage at madtoinas and Injactkins 
were f*H for whk^ I conlaoted the Governor
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of Jammu and Kashmir and the Unbn Health 
Minister. Despite that no medicines have so 
far reached there nor has any doctor gone. 
The condition has still not improved there. A 
team of doctors and medicines should to be 
sent there urgently from here. Despite my 
efforts, no attention has so far been paid 
towards it. A report was expected from the 
Slate Government but fifteen days have 
passed since then and no report has been 
received from the State Government despite 
the fact that number of causaRties there is 
too high. I am pained at this sorry state of 
affairs.

SHRI RASHEED KAASOOD; We have 
called for a report from the State Govern­
ment at»ut the requirement of various 
medicines for different diseases.

[Englism

PROF SAIFUDDIN SOZ: Sir, it is some­
thing very importar̂  and I would I8(e to 
supplement my colleague's question. He 
had raised a very important issue.

MR. SPEAKER: I am not minimising the 
issue, but you are not permitted to asl( sup­
plementary. Let Mr. Choudhury ask ques­
tion.

{lnt«mjptions)

SHRI LOKNATH CHOUDHURY: Sir, 
the Statement given by the Minister shows 
that the number of deaths due to thisdisease 
is the highest in Orissa. I would like to know 
from the Minister what are the special rea­
sons for it OTd whether Government of Inaia 
proposes to take any special measures in 
this area. Moreover, Sir, there are spedfic 
pockets in the State where this disease 
occurs frequently. Whetherthe Govemment 
Of India is aware of it? What help they are 
reserving to the Government of Orissa to 
control it?

[Translation]

SHRI RASHEED MASOOD: We render 
all sorts of help expected from the Central

Govemment. We send ourteam to make on- 
the-spot study of the place where an epi­
demic breaks out. We also provide packets 
of oral rehyderation salts and issue guide­
lines in regard to measures to be taken to 
control the epklemic. So we give all sorts of 
help to the states.

SHRI RAM PRASAD SINGH: Sir, please 
pi'rsus this list in wh»h data in respect of 
only Patna has been given, k you go through 
it. you will find that out of a total of 1456 
persons suffered from it in Patna city, 70 
persons died. I would like to say that ths fatal 
disease has spread in the rural areas. But 
you tErî e of note of towns only, not of the 
villages where mostly the poor people live. 
No arrangement is made by the C^vemment 
for the poor living in villages. Even their 
names have not been included in this list. Sir, 
through you, I wouki like to know from the 
Govemment whether any steps have t>een 
taken for the poor living in the rural areas of 
Bihar, H so. what is the result thereof?

SHRI RASHEED MASOOD: As I have 
already stated that there is no separate 
scheme for Bihar and it b a scheme for the 
whole of the country. I want to make the hon. 
Memtwr clear that the figures in respect of 
Bihar have been given In it because it has 
spread for the first time in Bihar othenwise 
similar steps have been taken everywhere.

[EngllsHi

OR. VENKATESH KABDE: Sir, in spite 
of the efforts of the Govemment the inci­
dence of mortality and morbidity have not 
fallen. You may have to take very drastic 
acton. In China the whole questton of diar- 
hoeai disease is eliminated by promoting 
drinking of hot water as a duty by every 
citizen. Nobody drinks ooM water In China, in 
India we shouU bring about a change in the 
attitude of the people about drinking water 
and encourage them to use hot water as a 
national duty. H all the people start drinking 
hot water, then the questton of gastio-entsri- 
tis and cholera will be solved. Therefore, my 
questton to the Minister is whether ha will 
take up this for solving the problem.
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SHRI RASHEED MASOOD: Mr, 
Spwker, Sir, I hav» already said that th# 
Qovammant aducatatlM massM also «dx>ut 
the preventive measures to be talcen and 
use of safe water.

[finyfe/i]

MR. SPEAKER: Next question~Shri 
Ganga Charan Lodhi.

SHRI A jrr PANJA: Sir. I have an impor­
tant question... {Int»mjplbns).

MR. SPEAKER: Please sit down. S’ ,■«< 
Ganga Charan Lodhi is absent. Next qu as- 
tion— Shrl Balasaheb \flkhe Patil.

lfnt0m/ptkms)

MR. SPEAKER: Plese take yo orwot 
Now. Mr. Balasaheb Vikhe Patil.

{Manuptions)

SHRI RASHEED MASOOD cHeasego 
through the precedent in 198/ i. (Intwnp- 
ttons)

^EA K ER : Mr. Panj a. you were a 
Minister. That is not the wf m piease si 
down.

Win the Mnlster of FOOD AND CIVIL SUP­
PLES Im pleased to state:
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(a) the quantity of sugar likely to be 
exported In the current year and the quantity 
envisaged for the next year;.

(b) whether in view of high consumption 
rate of sugar in the country, how Govern­
ment propose to meet the demand of the 
consumers;

the estimated production sugar for 
theyear198S and 1990;

(d) llie carry-over stock by the end ol 
year; and

(i| whether this is sufficient to meet the 
domeaaic demands and keep the supply 
position smooth?

{TonsMon]

THE MINSTER OF FOOD AND CIVIL 
ajPPLIES (SMRINATHU RAM MIRDHA);

During thel 989-90 Sugar Year (1st Octo­
ber, 1989 toSOth September, 3990), export 
of 52,676 metric tonnes of stigar is envis­
aged.

(b) to (d). A statemert Is laid on the 
TcMeoTMieSabha.

(e)"The year-end-eanry-over stock will 
be adiiiuate to meet the *)mest» demand.

Sugar Expor t 

*186. SHRIBALASAHf cBVIKHEPATI L:

STATEM ENT

y * " ^  •“9 "  pnHfcjction is 109.00«<h tonnes whidh ts 
suutantM higlw t^t hefNoductlon  ̂luringanyofttoeprecedingyearslDuringthe 1 9 M ^

tonnes. Tote I availability otaiugar during ther«l89-90sugaryea(e4B RraiV to tMI lAkr « ___t

Estimated pnoductiQn 1980*90 • • HB.OObkhtofmes

Carry-over from the previous year 111.30* "

imported sugar f • 2.40* •

Total • • *122.70" “
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Consumption, including exports, would
be around 104.75 lakh tonnes and there
would thus be a stock of 17.95 lakh tonnes
on theist October, 1990. This is substantially
higher than the carry-over stock of 11.30
lakh tonnes on 1stOctober, 1989. This stock,
together with new season's production, will
be sufficient to meet the domestic demand
during October, 1990, and subsequent
months.

SHRI BAlASAHEB VIKHE PATIL: My
question was about the quantity of sugar
likely to be exported during the current year
and the quantity envisaged forthe next year.
The hon. Minister has mentioned that about
52 lakh tonnes of sugar were exported dur- ,
ing the last year. But he has not mentioned
the quantity envisaged for the next year. I
would like to have further elucidation as my
question has not been answered fully. I
asked about the production of sugar in the
coming year but he gave information in re-
spect of last year. Therefore, I would like to
know the quantity of sugar likely to be ex-
ported keeping in view the scarcity of foreign
exchange as it is often said that we will have
to export sugar so as to import oils. Why are
you not exporting sugar keeping in view the
huge stock of 171akh tonnes as against 11.5
lakh tones last year and it is expected to be
higher in the next year due to its bumper
production? In this regard a thing is always
mentioned that the price of sugar in this
country has been artificially fixed lower than
the price obtaining in other countries, due to
which farm ers do not get remunerative prices
of sugarcanes and the sugar mills also suffer
losses. The arrears of farmers amounting to
rupees 300 crores are still outstanding against
the sugar mills. Why are you not exporting
sugar? Why do you not raise the price of levy
sugar?

SHRI RAM PUJAN PATEl: Mr.
3peaker, Sir, the hon. Member has asked

whether sugar would be exported next year
or not? This time,.we have stock of 17.95
lakh metric tonnes of sugar which certainly
more than that of the last year stock. Before
doing anything in this regard, we have to
watch the production of sugarcanes in the
coming year. If we decide the price of sugar-
canes right now, a problem as to where from
we shall bring foreign exchange may arise in
case its production falls short in the coming
year. Therefore, it is very difficult to say
about the quantity of sugar we shall be able
to export during the next year. Any decision
will be taken only after observing the coming
crops. Similarly production of sugar during
the coming year also depends upon the
nature. If there is good rain and the crop is
not affected by any disease, we will be able
to produce more sugar. So it cannot be
decided now as to how much sugar we shall
be able to export.

SHRI BAlASAHEB VIKHE PATIl: You
did not reply to my question, The Govern-
ment makes an estimate for everything. I
assure you that likely production of sugar will
be not less than 120 lakh metric tonnes,
rather it would be higher than this, Further I
am to subm it that statements made by some
of the Ministers' have been reported in the
press few days also that sugar would be
exported to earn foreign exchange to import
edible oils in the country. The Minister of
Finance also has made a statement that the
import of the edible oils will be counter-
balanced through the export of sugar. One
does not know the correct position. I would
like to submit. that the prices of sugar have
been deliberately reduced by releasing more
sugar in the market. Farmers are suffering
losses due to it and an amount of Rs. 300
crore of farmers is outstanding against sugar
mills. I would like to know by when this
amount will be paid to frames as also whether
there is any proposal to raise the price of levy
sugar so as to provide remunerative prices
to farmers?
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THE MINISTER OF FOOD AND CIVIL 
SUPPLES (SHRINATHU RAM MIROHA); 
This y«arth«r* hm b«*n a good production 
of suoar in th« country and tha stock rafanrad 
to by the hon. Mambar Is sufficiant to maat 
our raqulramants. This yaar 120 laldis ton- 
nas of sugar is astimatad to ba producad. I 
think it wouM ba about 110 to 115 lakhs 
matrntonnasinthanaxtyaar. Nowitistoba 
daddad by tha Ministry of Commatca as to 
howmuch sugarwouU baaxportad by them? 
Wa hava airaady informad that Ministry that 
thay may axport sugar as wa hava sufficient 
sto^ of it. W « hava mova potantials tor the 
next year, so it can ba easily exported. As far 
as the matter of keeping the price of sugar 
tower is concerned, we monitor the economy 
as a whole so that sugar prna may not fall 
down to that level at which the Mills may be 
unatrie to make payment to tha fanners. 
Therefore, we maintain a balance between 
the levy sugar and free sale sugar released 
in the market so that the put>lic may not feel 
any trouble due to non-avaHabiiity of sbgar 
and the MiHs also do not suffer tosses.

[EngMt]

We are trying to evolve all balances.

From that point of view everything is 
running smoothly and it shall be upright 
further also.

SHRI BHAJ AN L AL; I woukl like to know 
from the hon. Minister as to how much quan­
tity of sugar was produced in pursuance of 
the present Government's policy in the coun­
try during the year 1989-90 as the prevtous 
Qovemmant had initteted a special produc­
tion strategy for different crops including tttat 
of the oil seeds and the sugarcane. Sir, 
almost aH tha Sugar Mills in tha country are 
generally dosed by tha 31st May and there­
after all tha figures about tha sugar prottoc-

tton in tha country are made available to the 
Govammant. i wouM Kka to know about tha 
total quantity of sugar produced in tha coun­
try against the total land area under tha 
sugarcane cultivatton and also tha total 
average under the cultivatton of sugarcane 
during the year 1990-91 and the estimated 
productton of sugar in the country.

SHRI NATHU RAM MIROHA: These 
figures are not readily available with me but 
our estimate in respect of productton of 
sugarcane is a big higher in comparison to 
that of the last year and the conditbn of the 
crop is also good. So the productton of 
sugarcane is expected to be near about 210 
miilton tonnes during the current year and it 
is e)qMCted to be good even in the ensuring 
year. As far as the matter of policy is con­
cerned during the year 1988-89, the shift of 
stress under the policy from export to the 
import has created a great conf uston. There­
fore, here yourpol»ymattersalittte because 
these are the farmers themselves who are 
trying to give the maximum productton of 
sugarcane. Hence the policy is immaterial in 
this case. In fact, sugar-cane productton has 
increased and that also on account of the 
mercy of rains, particularly the grace of God 
Who has been helpful for us.

{Intmniptkms)

SHRI BHAJAN LAL But I wouU like to 
say that it is on account of our poitoy that the 
pr^uctton has increased.

{Int0rrupthns)

[E n g m

SHRI AJnr PANJA: Sugar is an essen­
tial commodity and so far as Indian consum­
ers are conoemed, sugar has beooiTM a part 
of our daily food. However, the difficulty i* 
this.
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Although th« prlc« Index is mentioned 
by the Minister, the price of sugar in the open 
market at Delhi is different to that of the price 
prevaffing either in Calcutta or Bangatore or 
in Madras or Bombay. At random, the prices 
are charged at the shop level to the common 
consumers.

With the hon. Minister through proper 
publication in newspapers let the common 
peofrie know not the price of sugar per tonne, 
but the price of sugar per kg. in the main 
cities in the open market so that the consum­
ers couki know it and be able to get the 
benefit?

[Translation]

SHRI NATHU RAM MIRDHA; There 
are two different types of sugar available and 
one of them is levy sugar in the country. 
Which sells at a price of rupees 5.25 per kg. 
at all the places in the country. Quantity of 
levy sugar issued in Delhi is bit higher. I have 
figures for all the states. On this basis, the 
Government altots to the states this sugar at 
a rate of 425 gm. per unit. In Delhi they 
provkie a higher quantity of it as to other 
states. Another one is the open market price 
over whk:h the Government has no control 
as it does not form the part of the controlled 
economy. But we shouMseethat if in the free 
sale market, sugar is available al Rs. 9.00 
per kg. After paying an amount of rupees 
four per kitogram to the farmera the remain­
ing amount is shared by whole sellers, the 
Retailers and the Millers. I think this rate is 
very reasonable for one and all.

SHRIMATI JAYWANTI NAVINCHAN* 
DRA MEHTA: Mr. Speaker, Sir, through you,
I want to ask a serous question from the hoa 
Minister. He has stated in the last para of his 
answer to the questbn that sugar is avail­
able in abundance for giving to the people as 
there has been a large productton of sugar 
this year in the country. But I wouki like to 
bring it to the notice of the hon. Minister that

since the Prime Minister’s speech of 15th 
August to this date the MHknvners have not 
released any sugar in the market as they 
have withheU the entire stock of sugar in 
their godowns. They, through their deliber­
ate lobbying efforts, are pressurising gov­
ernment the increase the price of free sale 
sugar in the open market. For the last eight 
days none of the MiH-Owners either from 
Maharashtra, Uttar-Pradesh or Madhya 
Pradesh has released any sugar. As a result 
of it, there has been a price rise of Rs. 80 to 
Rs. lOOperquirttalincaseof sugarwithinthe 
last six days. Therefore, I would like to know 
from the hon. Minister whether he proposes 
to take steps to check the increasing prbes 
of sugar as the days of festivals approach­
ing? I wouU also like to know whether he 
proposes to get all the sugar in stock with the 
mills released for sale in the open market. 
There is a proverb in Marathi— *Bhauramma 
Ultaya Bomba*. My question is related to the 
main questktn. (Intamiptions)

SHRI NATHU RAM MIRDHA: Mr. 
Speaker, Sir, I understand her feeling, but it 
is not afactthat sugar has not t>een released 
by the Mills, but there is a restrictnn on the 
Miil-owrters in this regard. Forthe next month 
aquotaofsixandaquarterlakh... (Interrup­
tions) they have to release 20 per cent of 
their stock in the first week otherwise we 
shall bring them to book and take actton 
against them... (Intemipthns) whatever I 
have sakl is a fact and whatever you have 
sakJ, is incorrect... {htmruptions)

SHRIMATI JAYWANTI NAVINCHAN- 
DRA MEHTA: Mr. Speaker. Sir. not a single 
sugar bag has been released for sale k\ the 
market...... (Intenvptiona)

SHRI NATHU RAM MIRDHA: There 
has been a regular supply of sugar in the 
market as the Government has ordered that 
the entire 8tod( of s^jar of those who do not 
abkJe iiy these orders. wHI be treated as levy 
sugar... (tntampthni)
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MR. SPEAKER: PlMMtakcyouTMat... 
{kHemipttons)

SHRI NATHU RAM MIROHA: Mr. 
Sp»ak0r Sir. ths ton. Memb«rs idlagation 
that sugar has not besn ralsassd for sal* in 
th« (naik0t is wrong. Thsr* ar« ruits for th« 
r«(«as« of sugar in the market from th« sugar 
MIHs. II is inpursuancAOf thoso rulss, that 20 
p«r osnt sugar is ralsassd in the first wmI( 
and thsraaftar it is raiaased at the rata of 20 
per cent per week and in the last weeit... 
{btt»fwptbns) In this way, sugar is being 
released regularly and the Mills have no 
option in this regard. H they do not release 
the stock in that way, we shall take stilct 
action against them.... {Infmjpthns)

MR. SPEAKER: Please take your seat. 

{htenvpthns)

SHRIMATI JAYWANTI NAVINCHAN- 
ORA MEHTA: Mr. Speaker, Sir, I seek your 
protection Through you, I had asked the hon. 
lUHnister whether sugar wodd be released 
lor sale in the open market from the next day 
or not? So the hon. Minister shouM reply to 
it.

SHRI NATHU RAM MIROHA: To this 
day the price of sugar varies from rupees 
eight to Fto. nine per kg. {ktt0nuptk>ns)

[EngHsh]

SHRI NIRMAL KANTI CHATTERJEE: 
The polfey whksh was adopted in October 
last year the earlier Government seems to 
be stin continuing. [bitarrupHom)

SHRI KALKA DAS: Mr. Speaker, Sir, 
Sugar Is now an essential commodity forthe 
genarai pubte and hs price is rising continu­
ously. Therefore, I would Uke to know from

the hon. Mnister as to what steps are being 
taken by tiie Government to increase the 
productbn of sugar? Besides, I would also 
Hke to know the productton cost per kilogram 
of sugar and its selling price. What steps are 
being taken by the present Government to 
reduce the prices of sugar which have regis­
tered an increase on account of the wrong 
poficies of the prevtous Government?

SHRI NATHU RAM MIRDHA: Mr. 
Speaker, Sir, I have an up-tonjate report that 
the price of sugar has come down to nipees 
8 or 9 from rupees 14 per kg. every where 
except in Agartala where it is selling at rupees 
10 per kg. {Interruptions) Mr. Speaker, Sir. 
what can i do as they are msddng frequent 
iiv.enuplens. They are not altowing me to 
give reply. (Intempthm)

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, the hon. Minister does not know that the 
situation is very bad in our area. The sugar 
mills owners are purchasing sugarcane from 
the farmers but they are not making their 
payment in time. Large amount of arrears of 
the famiers is outstanding against the sugar 
mills. What to say of getting the supply of 
sugar at the rate of 425 grams per head as 
perthe Government orders not even a single 
gram of sugar is being supplied in rural 
areas. The entire sugar is being soM in the 
black market. {Intorrupttens)

MR. SPEAKER: Hon. Minister, please 
kx>k into it as the people all over the country 
are worried about it

(Intenvpthns)

SHRI KALKA DAS: Sir, the hon. Minis­
ter has not replied to my questkm. Please 
ask him to reply to my questbn. Sir. (fr>ter- 
n/pftons)

MR. SPEAKER; Ouestkm hour over.
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WRITTEN ANSWERS TO QUESTIONS

[EngBsh]

G.T.B. Hospital and College

*185. SHRIGANGACHARANLODHI; 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Government are aware of 
the complaints about malfunctioning of the 
Guru Teg Bahadur Hospital-cum-Medical 
College, Delhi;

(b) if so, the nature of complaints re­
ceived; and

(c) the steps being taken to ensure 
smoth functioning of the Hospital in full 
coordination with Medical College?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). The Government have seen the 
Press reports highlighting the problems 
ooncernirtg coordinatbn between the G.T.B 
Hospital and the University College of Medi­
cal Sciences and also problems of recogni- 
aation of UCMS Degrees.

In order to sort out the day to day prob­
lems concerning G.T.B Hospital and 
U.C.M.S., a Campus Committee exists 
consisting of the Principal, U.C.M.S., Medi­
cal Superintendent, G.T.B. Hospital and 
Project Manager, .G.T.B. Hospital, in addi­
tion to the Campus Committee, a Coordina­
tion Committee under the Chairmanship of 
Secretary (Medical), Delhi Administration has 
also been constituted to coordinate the vari­
ous matters pertaining to the over-all devel­
opment of the Hospital and the College. 
There is an Apex Committee under the 
Chairmanship of LL Governr of Delhi with 
Executive Counsellor (Health), Delhi Ad­
ministration, Vice-Chancellor, Delhi Univer­
sity, Secretary (Medical). Delhi Administra­
tion, Principal. U.C.M.S., Director of Health 
Services, Director General of Health Serv­

ices. Joint Secretary in the Union Ministry of 
Health and Family Welfare and the Chief 
Engineer PWD (Delhi Administration) as 
members for reviewing and monitoring the 
working of the G.T.B. Hospital and College 
connplex and to take decisnns on over-all 
policy issues and to lay down guMelines or 
eff ksient woiking of both the Hospital and the 
College.

The University College of Medical Sci­
ences (UCMS) is afiliated to the Delhi Uni­
versity and the MBBS Degree awarded by 
the University of Delhi to the students of 
UCMS is a recognised medical qualification 
for the purpose of Indian Medical Council 
Acl, 1956.

New Textile Policy

•187. SHRI SHANTILAL PU- 
R U S H O T T A M D A S  
PATEL:

SHRI P. NARSA REDDY:

WilltheMinisterofTEXIUESbephMsed 
to state:

(a) whether newtextHes pofley of 1985 
envisaged reduction in exdse duties In a 
phased manner with a view to giv« rslitf to 
the consumers;

(b) whether a beginning was made in 
this directon during the budget of 1988-89 
but the current budget made a reversal of 
this polrcy resulting in the suffering to com­
mon man;

(c) whether there is any relationship 
between the prbes of the textile f9>res and 
yarns and the retail prices of the synthetic/ 
synthetk: blanded textile fabrics; and

(d) whether Government propose to 
review the Policy; if so, when?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
The textile policy of 1985 envisaged reduc* 
tion of fiscal levies on m an-made ff bres/yam
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and on th« intermadiates used as inputs for 
th» production of sudi fibras/yarn os that the 
consumer gets the Ijenefit in the form of 
tower prices of synthetic and blended fab­
rics.

(b) The duties on man-made textiles 
were substantially reduced in 1985 and 1988. 
While the incidence of taxes was lowered, 
there have been complaints that the con­
sumer did not get the corresponding benefit. 
In the budget of 1990-91 the duty structure 
for man-made fibres/yam/intarmediates has 
been revised keeping in mind the ability of 
differertt sectors to bear the additional bur­
den. TMs would also help the competitive­
ness of the Handloom Sector wtwre the 
dominant fbre is cotton.

(c) Normally the prices of the textile 
fibres and yams should have an influence on 
the retail pricesof synthetlc/̂ syntheticblended 
fabrics. However, there are other factors 
also like cost of various inputs, demand and 
supply position, consumer preferences and 
distritHitk)n channels whk^ influence the 
retaN prtoes of synthetic/synthetic blended 
fabrics.

(d) The Commitee which was appointed 
by the Government under the Chairmanship 
of Shri AbkJ Hussain to review the progress 
of implementation of the Textile PoBcy of 
1985 submitted its report. This report is 
under oonsideratkx) of the Government

Programmee for Scl^uied  
Scheduled Tribes

Caateaand

*188. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of WELFARE be 
pleased to state;

(a) whether Unton Government have 
asked all State Governments to identify 
programmes, such as housing and educa- 
tk>n, for the benefit of Scheduled Castes and 
Scheduled Tribes;

i)a) if so, the steps taken by different 
State Governments in that regard;

(c) whether there Is a need to draw a 
scheme to provkle speedy social justtoe and 
economic l»nefUs to Scheduled Castes and 
Scheduled Tribes; and

(d) if so, the steps proposed to be taken 
by Unton Government in this regard?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). The Prime Minister wrote on 
12.1.90 to ail the State Governments, Union 
Territory Administrations and Union Minis­
ters emphasising the need for making the 
programmes more selective and relevant to 
the requirements of Scheduled Castes and 
Scheduled Tribes and making the outlays- 
overall as well as sectoral-adequate for 
meeting the objectives. He stressed that 
deficiencies in implementation of the pro­
gramme experienced during VI and VII Plan 
periods be corrected during VIII Pain and 
only need based programmes be drawn up.

2. The steps that have been suggested 
in this regard are outlined below:

(i) Out of the total Plan outlay of each 
StateAJT, a proportton equal to the 
percentage of SC and St popula­
tion in the StateAJT should be set 
apart for the SCP and TSP;

(ii) There shouki be no diviston of the 
total plan outlay into so-called di­
visible and non-divisible compo­
nents, with the SCP and TSP being 
confined to the divisible outlay 
atone. The Sc and ST people are 
entitled to share in the total plan 
size of the State, equivalent to that 
of their popuiatton in the StateAJT, 
and no less. In fact, they need 
justifiably more, considering the 
extent of their part and present 
deprivattons, and the magnitude of 
the problems before them;

(iii) The devetopment needs of the SC 
and ST peopto shouki be kientifled 
according to the order of priorfties.
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3. Among th« immediata developmen­
tal needs, top priority should go to:

—  Provision of minimum needs in­
cluding drinking water, electricity, 
schools, health centres and linic 
roads in SC ooionies/ooncentra- 
tions and trbal areas.

—  a vigorous drive to implement 4te 
land ceiling acts eamestly, physi­
cally taiw possession of the sur­
plus and other lands, and ensure 
tiie actual distribution so such lands 
taken overorearmarked/allotled to 
SC/ST beneficiaries by the State 
Government;

—  a substantially stepped-up educa- 
ttonal programme for SC and ST 
people, as there are growing evi­
dences that the gap in the literacy 
levels between them and the rest of 
the populatk>n is wklening, with 
appropriate schemes to provide 
adequate incentives, including 
scholarships at aN levels and spe­
cial programmes for girls' educa- 
tK>n;

—  a massive and quick programme - 
for appropriate small, minor and 
medium irrigaton projects for the 
beneffts of SCe and STs, to im­
prove the productivity of their unir­
rigated lands so that job oppportu- 
nities are generated, their fiving 
standards are improved,and total 
national fod productton is also 
pushed up;

—  preventing land aiienatton, and 
restoration of alienated lands be- 
tongingtothe ST people, and proper 
recording of all the land owned and 
traditionally used othenwise by 
them;

—  appropriate income generating 
schemes of dairying, animal hus­
bandry. horticulture, sericulture, 
weaving, handicrafts etc.;

—  ensureing a remunerative prices 
for surplus produce, both agricui- 
turai as weH as minor forest, of the 
S T people;

—  programmes for occupatbnal di­
versification of those sections of 
the SCs who are engaged in so- 
called "Unclean* occupations like 
scavenging, flaying and tanning of 
skins, and imparting aitemathw 
skills to them for their rehabiiltatkm:

—  abanondrylaterinesandexpecfi- 
tkjus rehabilitation of displaoed 
scavengers and their dependents, 
with improvements in the tools, 
other akls and equipments, and 
technology used for cleaning wet 
iaterines and sewage system;

(iv) programmes and schemes in the 
above areas shouM t>e spedficatty 
drawn, to suit the needs of the 
indivkiua] SC and ST families. They 
shouki not tw more extenskms of 
the programmes othenvlse meant 
for the general populatk>n;

(V ) The total outlays under the SCP 
and TSP shoukf be arrived at first 
and then distrftmted among differ­
ent sectors according to the needs. 
They shouki not be allocated as a 
more ari^metic proportion of the 
outlays in each sector.

(vi) The Speciat Central Assistance 
provided by the Government of India 
shouki t>e property utilised in the 
role tt was designed for; it shouki be 
used to supplement the efforts of 
the State and used for spedfk: 
programmes where there are gaps 
in the State Plan;

(vii) Personnel poltoies concerning 
those in-charge of the programmes 
for SCs and STs sfioukl be such as 
to motivate them strongly, gttthmt 
committed and woik real sincerity. 
A sentorOfficerof proven eftldMiey
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and oommilm*nt for th« casua of 
th» SCs and STs should b« giv»n 
adaquata authority and proper 
support for tha succassfull im^a- 
mantation of tha plans maant for 
tha davalopmant oi SCs and S Ts. 
so as to achiava tfia goals, His 
tanura should ba for a minimum 
period of 4 yaars to anabla him to 
carry out innovatbns and make an 
inrtpaet on SC and ST Develop­
ment h is equally important to se­
lect carefully the right type of field 
officers and staff required to work 
in the SC/ST areas, and to moti­
vate them properly;

(viii) TheSCandSTbenefkdariesshoukf 
tM assoicated in all stages of the 
developmentaieffortundertakenfor 
them. This should include the trein- 
ing of these persons in the use and 
maintenance of the assets and 
facilities set up under various pro­
grammes.;

(ix) Sincere and dedicated public 
workers and voluntary organisa- 
tk>ns engaged in the SC and ST 
devekipment shouM be associated 
in the formulatk>n and implamenta- 
tton of various programmes, espe­
cially in the fieM of education, 
empbyment nutrition, and also the 
removal of the evil practices of 
untouchabHity.

4. The State GovernmentsAJnion Ter­
ritory Administratk>ns have agreed to foltow 
the gukfelines suggested I9y the Prime Min­
ister.

5. Approach to the VIII five year Plan 
(1990-95) entitled Towards Social Trans- 
formatk>n* has bean accepted by tiie Na­
tional Oavatopment Council and Unk>n and 
State Governments are finalising their VIII 
Five Year Plan keeping in view the approach 
accepted by the National Oevebpment 
Council.

The above approach outlines the fol­

lowing forthe Scheduled Castes and Sched­
uled Tribes:

Among the most seriously affected 
seotkms of tiM populatk>n as a result of 
devek)pmw)t polices pursued so far b that of 
the Scheduled Castes, the Oa«to. This has 
compunded the problmes and diffkniKies 
faced by them (along with ScheduledTribes) 
through the centuries. A large proportton of 
them are still landless. The little land they 
have is mostly unin̂ igated and poorly devel­
oped. The owners are compelled as a result 
to resort to whole-time or part-time agricul­
tural wage labour. The minimum wages 
preserved for them are themselves k>w and 
even the tow statutory wages are seUom 
honoured. The bonded labour system is one 
acute manifestation of this phe-nomenon. It 
is not suprising that two-thirds of the bonded 
|{dx>urs is the country betong to the Sched­
uled Castes.

Other Scheduled Castes families are 
engaged in artisanal and other self-em­
ployed work such as flaying, tanning, weav­
ing, fishing and quarrying. But middlement 
often snatch away a good part of the market 
value of their produce. A sizeable section of 
the Scheduled Castes has been traditionally 
engaged in keeping the environment of town 
and cities clean or in transporting the dead 
Animals and human waste.

A strategy for the devetopment of 
Scheduled Castes shoukl take note of these 
elements and lead to a programmes that 
effectively liberates them from these disabili­
ties. Among programme that call for priority 
attentton, one woukJ relate to conversion of 
irrigable dry land owned by them as wet 
lands through provisbn of tiore wells, etc. 
This woukf pave the way forthese families to 
earn their livelihhod with dignity on their own 
lands through intensive agrbulture. For ar­
tisans, the provision of local infrastructure 
including upgradatbn of skills and direct 
links with credit institutins and markets is 
essential. Scavenging has to be put an end 
to while protecting the incomes and empby- 
ment of those presently engaged in this 
activity through other ocoupattons. A major
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ptogramme of education and publie h«aith 
for DaSt women and giris naads to be 
launched.

The rasouice base and the sodai and 
cukural heritage of our Scheduled Tribes 
population is getting eroded through a com­
bination of development interventbns, 
comnterdal exploitation and ineffective le­
gal and administrative systems. The trend 
needstobe MTested as it can undermine the 
very survival of these communities. There is 
growing articulation and recognition of the 
fact that mega projects in irrigation, power 
and transport often disrupt the life and envi­
ronment of a large number of Scheduled 
Tril)es families, while the beneftt of these 
projects mainly accrue to the population in 
the plains. Measures for relief and rehabHita' 
tion In such cases have been neither imagi- 
natively conceived nor wholeheartedly im­
plemented. It is necessary that the planning 
and administrative machineiy at different 
levels show greater awareness and sensitiv­
ity to this dimension of development and 
take steps to ensure that the lives of Sched­
uled Tribes are not disrupted in the name of 
natbnal progress. More positively, pro­
grammes need to be devised with the in­
volvement of the Scheduled Tribes them­
selves as per the priorities perceived t>y 
them in order to remove economic, educa­
tional and social disparities to which they are 
subject. The lines of action here would in­
clude. besides access to minimum social 
services, assistance in sdentific resource 
conservatton, construction of small water 
harvesting and storage systems, restoration 
of their tradinatlonal rights to forest produce 
and direct links with market and strengthen­
ing of their traditiona! community oiganisa- 
tk>ns.

ITmnak/Hon]

Anotnwnt of KeroMM Depot and Fair 
Price SItepa

*169. SHRi GOViNOA CHANDRA 
MUNDA: WiH the Minister of FOOD AND 
CIVa. SUPPLIES be pleased to state:

(a) the total number of licences for fair 
prices shops and kerosen oil depots given 
during the last three years in Delhi;

(b) whether it is a fact that underhand 
transacttons are rampant in grarrt of licences;

(c) if so. whether Government propose 
to get the matter investigated; and

(d) the time by which it is likely to be 
done?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Delhi Administratton issued licences for 
595 Fair Price Shops and 90 Kerosen Oil 
Depots, during the period.

(b) No. Sir.

(c)and(d). Do not arise.

[EngBsh]

Ratlonallsatkm Plan for NTC Mille

*190. SHRI M.V. CHAN-
DF)ASHEKAF)A MUR- 
THY;

SHRI PRAKASH KOKO 
BRAHMBHATT:

WHItheministerofTEXTILESbe pleased 
to state:

(a) whether Naitonal Textile Corpora­
tion has decMed to resort to labour rationali- 
salk>n on a mass scale and propose to resort 
to mass retrenchments during the Eighth 
Plan perkKt;

(b) if so. the details of the Plan for 
rattonalisation as well as retrenchment; and

(c) tfte steps Government propose to 
take to provMe emptoyment to retrenched 
employes?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV); (a) 
No, Sir.
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(b) NTC has a Special Voluntary Ratire- 
mant Schama for Labour RalkmaHsatton. 
This doas ttot involva ratranchmant Thara is 
no spacHIc targat undar this schama as it is 
oparatad on a voluntary basis.

(c) Govammanthavanospacialschama 
for providing ampioynMnt to ratranchad 
ampioyaas.

Homoaopath Pharmaeiala in Cantral 
Govammant Haalth Sarvicaa

•191. DR. KHUSHAL PARASHRAM 
BOPCHE: Will the minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether HomoepathicPharmactets 
working in the Central Government Health- 
Sarvices are holding the status at par with 
their counterparts in other system of Medi­
cine;

(b) If so, what are the recruitment rules 
framed for the selection of a Pharmacist of

Allopathic/Ayun^edic/Unani system of Medi­
cine under the C.Q.H.S;

(c) whether there is any institutional 
Training Programme recognised by Govern­
ment for Homoeopathic Pfmrmacist working 
in various Homoeopathic Dispensaries and 
Hospitals In the country with implementation 
of the pattern of registratton under Phar­
macy Act; and

(d) if not, whether Government are 
considering to set up an expert committee in 
this regard; if so. the details thereof and if not 
the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b) The quaiifncton and eligibility con­
dition prescit>ed for post of Pharmacist under 
the Allopathic, Ayurvedic and Unani Sys­
tems of Medidrte is as under;
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(c) There is no Centrally recognised 
college/institution conducting Diploma 
Course in Homoeopathy Pharmacy.

(d) Government had received a request 
for introducing initially D^oma in Pharmacy 
Course for Homoeopathic Pharmacists from 
the Homoeopathic Pharmaceutical Science 
Mission of India. The matter was considered 
in consultation wth Central Council of Ho- 
moepathy who agreed with the requirement 
and demand for institutionally trained Ho­
moeopathic Pharmacists all over the coun­
try. They also suggested that till the forma­
tion of Homoeopathy Pharmacy Council, the 
Pharmacy Council d  India be entrusted with 
the work and 5 members from the Central 
Council of Homoeopathy can be nomined to 
the Pharmacy Council of India.

Dutch Asalstanee for Slum Develop* 
ment In Karnataka

•192. SHRI H.C. SRIKANTAIAH: Will 
theMinisterof URBAN DEVELOPMENT be 
pleased to state:

(a) whether a delegation of Holland 
Government visited Bangbre In connection 
wfth extending assistance for slum devetop- 
ment in Karnataka;

(b) whether any plan has been pre­
pared and submitted by Karnataka Govern­
ment for financial assistance from Holland 
(or slum devetopment in the State; and

(c) If so. the details thereof and actton 
taken by Unk>n Government thereon?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOU MARAN): (a) 
No offkaal delegatton from the Government 
of Netherlands visited Bangalore.

(b) No, Sir.
(c) Does not arise.

Benefits for SHk and Tasar Farmars

*193. SHRI SUKHENDU KHAN: Wilt 
the Minister of TEXTILES be pleased to 
statft:

(a) whether Government are consider­
ing to bring legislatton for protection of silk 
and tasar farmers;

(b) if so, the details thereof;

(c) the quantity of disease free laying 
that Government propose to suply to farm­
ers state-wise;

(d) whether farmers get the disease 
free laying according to their demands;

(e) the amount of money sanctktned 
underthe Intensive Sericulture Devek)pment 
Project Scheme, State-wise;

(f) whether Government propose to set 
up reeling and weaving center in West 
Bengal; and

is) if so, when and if not, the reasons 
therefor?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
No. Sir.

(b) Does not arise.

(c) In 1990-91, a total of 40 crore 
Disease Free Layings (DELs) is estimated to 
t>e required by sericulture farmers. Out of 
this, the Central and State Governments 
propose to supply about 25 crore DELs. The 
balance of 15 crore DELs will come licensed 
and private seed producers. The State-wise 
break-up is as under:

State DELS (Crons)

1 2

Andhra Pradesh 3.01

Jammu & Kashmir 0.35

Karnataka 26.84

Tamil Nadu 2.08
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1 2

West Bengal 6.92

Others 0.84

Total 40.04

(d) Yes, Sir.

(e) The tntansive Sericulture Develop­
ment Project is being implemented only in 
West Bengal with an outlay ol Rs. 9.66 
Crores for the years 1985-86 to 1990-91.

(f) No, Sir.

(g) The State Government of West 
Bengal is already providing the necessary 
development support and there are at pres­
ent 6,530 reeling units and 13,000 silk hand- 
looms in the state. Further, a Weavers Serv­
ice Centre is already functioning in the State.

Li«t of Scheduled Caste* and Sched* 
uied fyibere

*194. DR. BENGALI SINGH:
SHRI SHEO SHARAN 

VERMA:

Will the minister of WELFARE be 
pleased to state:

(a) whether Government propose to 
include some more Castes in the list of 
Scheduled Castes/Scheduled TritMs;

(b) if so, whether all people belonging to 
one casteAribe would be declared as Sched­
uled Caste/Tribe in all States/Union Territo­
ries as a result thereof;

(c) whether the percentage of reserva­
tion for Scheduled Castes/Scheduled Tribes 
is likely to be increased subsequently; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI VILAS PASWAN):

(a) This Is under the consideration of the 
Govemnr>ent.

(b) According to the provisions of Ar­
ticles 341 (1) and 342 (1) of the Constitutfon, 
the Scheduled Castes and Scheduled Tribes 
have to be specified in relation to a particular 
StateAJnion Territory separately.

(c)and(d). The question of any change 
in the percentage of reservation will arise 
only after the revision of the lists is com­
pleted.

Development of Food Processing 
Industries

*195. SHRI KAILASH I^EGHWAL: Will 
the minister of FOOD PROCESSING IN­
DUSTRIES be pleased to state:

(a) whether Government have chalked 
out a strategy for export of processed food 
encompassing production of agricultural 
produces and cereal preparations as also 
their marketing to the ultimate consumer, if 
so. the dstatts thereof;

(b) whether any scheme has been 
evolve for efficient production technotogy, 
innovative packaging, commercial advertise­
ment and strengthening of apprpriate distri­
bution network; and

(c) if so, the details of the initiatives 
taken in this direction?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The Ministry of Food Processing Indus­
tries has formulated developmental plan 
schemes for implementatton during 1990- 
91. The Agricultural and Processed Food 
Products Export Devetopment Authority 
under the Ministry of Commerce also pre­
pares schemes for encouraging exports 
improving of packaging and improving of 
marketing etc., of agricultural and processed 
foods. The plan schemes of the Ministry of 
Food Processing Industries include those 
for assistance to State Qovemmerrhi’ oorpo-
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rationsAooop«rativ« undortakings for setting 
up new intograt*d fniit and v«getat>ie proc­
essing units as also assistance for nrmderni- 
satbn, diversification and expansion etc. of 
ttie existing units, schemes of marketing 
assistance to cottage and small scale units 
in fruit and vegetai»le processing, scheme 
for development of infrastructure schemes 
for research and devekapment and technol­
ogy upgradatton, schemes for modemisa- 
tk)n in grain milting secter etc. These schemes 
are expected to provkfe the necessary growth 
to the food processing industries.

Apart from the devetopmental plan 
schemes, the Government provide certain 
incentives for the growth and devebpment 
of the food processing industry, through fis­
cal measures from time to time.

tatfon of the Protectk>n of CMI Rights Act, 
1955.

It was felt that the a l»v« two schemas 
for whkih grants have been stopped were of 
an educative nature in a very general way 
and had not made any concareta and dear 
impact and on the preventton of the prob­
lems.

The Harijan Sevak Sangh, Delhi 
atongwith other voluntary organisatN}ns has 
been in receipt of grants for berth the above 
schemes upto the year 1989-90.

Suggestfons were receh/ed for recon- 
sMeratton of the above dedston, but after 
reconskieration, no change In the deciston 
has been found necessary.

Assistance for Bhangl Kasht Muktl and 
ramoval ofUntouchablllty Schemes

*196. SHRIVASANT SATHE: Will the 
minister of WELFARE be pleased to state:

(a) whether any assistance is provided 
by Gwemmentfor schemes for Bhangi Kasht 
Mukti and Removal of Untouchability being 
implemented by Harijan Sewak Sangh;

(b) whether any dedsfon has been 
taken to stop the assistance for these 
schemes and H so, the reasons therefor;

(c) whether there is any demand for 
reconskleration of the dedsion taken by 
Govemment in this regard; and

(d) if so, the reactfon of Govemment 
thereto?

THE MINISTER OF LABOUR AND 
WELFARE {SHRI RAM VILAS PASWAN):
(a) fo (d). Grants of Voluntary Organisat'ions 
forthe Schemes of Bhangi Kasht Mukti Work 
and Removal of UntouchabiHty have been 
stopped from the year 1990-91. The reasons 
for this decision is that the Govemment of 
India is implementing the centrally Spon­
sored Schemes on a Large Scale for Libera­
tion of Scavengers as weH as the implemen-

Completlon of Irrlgatfon Protects 
States

*197. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of WATER 
RESOURCES be pleased to state:

(a) whether Union Govemment are 
facing some diffkxiKies with concerned State 
Governments in regard to timely executton 
of certain irrigatfon projects viz. PipaUa Lift 
Irrigaton (Kota) Major Project, Parwati Canal 
Modemisatfon (Kota) M i^  Projed, Jaisa- 
mand Modentlsation (Udaipur) Major Proj­
ed. Gambhirl Modernisation (Chlttorgarh) 
Medium Projed, Ri^samand (Udaipur) 
Medium P roj^, Chambal-lssues involving 
Rajasthan, Madhya Pradesh and Mahi Is­
sues involving Ra^than and Gujarat Gov­
ernments;

(b) If so. the details tharaof; and

(c) the time by which these projects are 
likely to be complMed?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA): (a) and (b). After 
completfon of techno-eoonomfo appraisal 
Gambhirl Modemisaition Project has t>een 
reoommandad to tha Planning Oontmlsslon
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in Jurra, 1990. While State Gk>vemm«nt is to 
sort out technical issues on Jaisamand 
Modernisation Project, they have to sutxnit 
modified reports on Pipalda Lift Irrigation, 
Pawati Canal Modernisation and Rajsamand 
Projects.

On inter-State issues of Channl>al and 
Mahi Central Gwrernment has taken up the 
matter with the concerned States.

(c) Completionof a Project will depend 
upon the priority given by the State Govern­
ment to a project in the 8th Plan and/or 
thereafter.

lnter>State Movement of Fbodgraint

*198. SHRIYADVENDRA DUTT: 
SHRI DALPAT SINGH PAR- 

ASTE:

Will the Minister of FCX>D AND CIVIL 
SUPPLIES t)e pleased to state:

(a) whether Government are consider­
ing to malte the whole country as one trading 
zone so as to allow free inter-state ntove- 
ment of foodgrains and other essential 
commodities with a viewto bring down prices;

(b) if so, the details thereof, if not, the 
reasons therefor;

(c) whether Government are consider­
ing to delhrer stocks of foodgrains and other 
essential commodities from the warehouses 
of Food Corporation of India and other 
Government storage agencies into the open 
market wtth a view to bring down prices;

(d) if so. the details thereof; and

(e) If not, the reasons thereof?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The entire country is treated as 
one zone for the movement of wheat, levy- 
free rbe and ooarsegrains since 13th April, 
1977,30th Spetember, 1977and 7lh Match, 
1974 respectively. No Inter-state movement

restrk îons on paddy have been irr̂ xssed by 
the Central Govemntent. In view of the need 
to maximise procurement of rice, the State 
Governments d  Andhra Pradesh, Karna­
taka, Punjab, Uttar Pradesh (in certain cRvi- 
stons) and the Union Territory of Chandigarh 
have imposed inter-state movement restric­
tions on paddy. Ri^osthan and Pondicherry 
have imposed 25% and 30% export levy on 
paddy respectively. No restrictkms on inter­
state movement of pulses, edible oils -seeds 
have been imposed by the Central Govern­
ment

(c) to (e). The stocks lying with Food 
Corporatnn of India in the Central Pool are 
essentially meant for Pubik; Distributton 
System. However, small quantities of wheat 
w^ich may either t)e not suitabie fordistr%>u- 
tk>n to PDS or spareable from the central 
pool, are sometimes sold by the FCI to the 
Roller Ftour Mills. FCI has recently been 
altowed to sell some such wheat stocks 
through auctnn but actual auction sale is yet 
to take place.

Paddy Procurement in Orissa

*199. SHRI BALGOPALMISHRA: Will 
the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(a) whether the Food Corporation of 
India is procuring paddy at support prices in 
an the districts of Orissa;

(b) if so. the detials thereof;

(c) whether Government propsoe to 
make arrangements for procurement of 
paddy in all the districts of the state; and

(d) if not. the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). During 1989-90kharif marketing 
season, the Food Corporatton of India have 
operated 23 purchase centres deckled by 
the Orissa Government in addtk>n to the 20 
FCfs depots deteeared as pruchase centres 
in the six districts of Balasore, Ganjam,
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Koraput, Sambalpur, Kaiahandi and Bolangir 
tor the purchase of paddy. During the previ­
ous kharif marketing season 1988-89, only 
36 purchase centres were operated. In 
addition, two mobile procurement centres 
were also operated by F.C.i. in Baiasore 
District on pre-determined day to cater to the 
interest of farmers in irUerior areas.

(c) and (d). The procurement opera­
tions are undertaken by the Food Corpora­
tion of India and the State Government and 
their agencies in the areas mutually agreed 
upon. The Government undertakes to pur­
chase all paddy of prescrft>ed specifk:ations 
offered for sale by the farmers at the support/ 
procurement prk»s. The strategy for pro­
curement of paddy/rice in Orissa during the 
forth coming marketing seasons has been 
discussed with representative of the Gov­
ernment of Orissa in a meeting held on
10.8.1990.

Medteal Council Of India

(c) The office of the Council is already 
functnning normally.

(d) This depends on the outcome of the 
writ petitton No. 1003/90pending in the High 
Court of Delhi.

Distress Sale of Paddy

*201. SHRIJ. CHOKKA RAO; Will the 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state;

(a) whetherGovernmentareawarethat 
paddy was soM at prices tower than the 
supp^ prk» in some States;

(b) if so, the names of States and dis­
tricts; and

(c) the remedial measures taken by 
Government to ensure support price to farm­
ers?

•200. DR. VENKATESH KABDE: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe Medical Council of India 
has become defunct and the office is practi­
cally non-functoning;

(b) if so, the reasons therefor and the 
Steps taken by Unon Government to correct 
the problem;

(c) the date by whkih the office is to start 
functkming normally; and

(d) when the posts of Presklent and 
Secretary lying vacant are to be filled up?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No. Sir. An Administrator has been ap­
pointed by the Hon’able High Court of Delhi 
to perform the normal functions of the Medi­
cal Coudl of India till the disposal of the writ 
petitbn pending in the Court.

(b) The questton does not arise.

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a)and(b). Government of India have not 
received any report of distress sale of paddy 
conforming to the prescritMd specifications 
at prices tower than the support prtoes fixed 
for paddy.

(c) All necessary steps were taken to 
avoid distress sale of paddy by opening 
larger number of procurement centres to 
cover more areas. Even mobile centres were 
in operatton in States like Orissa to eater to 
intertor areas. TRFED was engaged by FCI 
for the first time to procure paddy in Trfeal 
areas of Uttar Pradesh, Orissa. Madhya 
Pradesh and Bihar. WUe publioity is also 
given through press, T.V. and Radto about 
FCrs price support operations.

[Translation]

Weavers Training Centres in Madhya 
Prsdesh

*202. SHRI PYARELAL KHANDEL- 
WAL: Will the Minister of TEXTILES be 
pleased to state;
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(•) wh«th«r Gov«rnment hav» sat up 
some training Centres for mavers;

(b) if so, th« details. Stala-wise;

(c) The numtMr of parsons receiving 
training at these centres, every year; and

(d) Tlw number of persons trained in 
the art of dyeing the last two years and the 
nufi4>er of persons provided employment?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­

DUSTRIES (SHRISHARAD YADAV): (a) to
(d). There are no separate training centres 
for ̂  Weavers functioning underthe Offtoe 
of the Development Commisioner for Hand- 
looms. However, the Office of the Develop­
ment Commissioner tor Handtooms is run­
ning a total of 23 Weavers’ Senrice Centres 
which inter-alia, conduct training programmes 
for upgrading the technical skills of hand- 
loom weavers in weaving, dyeing, printing 
and for providing better des^ns as part of 
s e n ^  to the weavers engaged in the hand- 
loom sector. The location of these Weavers' 
Sen îce Centres is give below.

STATEMENT

S. No. Stafe Location

1 2 3

1. Assam Guwahati

2. Andhra Pradesh Hyderabad

3. —  do — Vijayawada

4. Bihar Bhagaipur

5. Delhi (UT) Delhi

6. Gujarat Ahmedabad

7. Haryana Panipat

8. Karnataka Bangatore

9. Kerala Cannanore

10. Manipur hnphal

11. Madhya Pradesh Indore

12. — do— Ralghar

13. Maharashtra Bombay

14. — do — Nagpur

15. OrisM Bhhjbaneswar

16. Rî asthan Jaipur
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1 2 3

17. TamH Nadu Madras

18. — do — Kancheepuram

19. Tripura Agartala

20. Uttar Pradesh Varanasi

21. —  do — Chamoli

22. —  do — Meerut

23. West Bengal Calcutta

Howev«r, thsra is no spodfic quota or 
training scheduled given to the Weavers' 
Service Centres. Improvement in techno­
logical skills of the weavers is taken up as per 
the requirement placed by State level hand- 
loom agencies in the cooperative/oorporate 
sectors. Training is also undertaken for 
specific schemes like the training pro­
grammes for polyester weaving, training 
programmesfor weavers bebnging to Sched­
uled Castes/Scheduled Tribes under the 
special package scheme etc.

The number of persons trained by the 
Weavers' Servk:e Centres in the art of dye­
ing during the last two years is 374. The 
training programme of the Weavers' Servbe 
Centres are focused towards upgrading the 
skills of exMing weavers who are already 
•mpbyed in the art of weaving and whose 
•aming capacity will Improve further by this 
training.

Action Against Employer of Bonded 
Ubour

2115. SHRIRAMESHWAR PRASAD: 
Win the Minister of UBOUR be pleased to 
state:

(a) whether there is any proviston for 
taking legal acton against the emptoyers of

bonded labourers and to penalisc> them;

(b) if so, the number of cases registered 
against the employers of bonded labourers 
under the Bonded Labour System (Eradica- 
tk>n) Act, 1976 till date and the perk>d of time 
for which such cases have t>een pending in 
courts, statewise; and the number of per­
sons found guilty and punished so far, state- 
wise; and

(c) whether Government propose to 
make this legislatkjn more stringent and 
effective and if so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The responsibility for Mentificaton, 
release and rehabilitation of bonded labour 
under the Bonded Labour System (Aboli- 
tton) Act. 1976 Is that of the State Govern­
ment concerned. The enforcement of the 
provistons of the Act are reviewed from time 
to time by the Ministry of Labour and State 
Governments are advised to take various 
steps in the matter of kientificatlon. release 
and rehabilitation of bonded labour. The 
informatton regarding number of cases reg- 
Istared against the employsrs of bonded 
labourers and the numbw of persons found 
guilty and punished has been calledfromttw 
State Governments and the same wM be laid
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on th« Tabla of th« Ho u m  whan rec«iv«d.

[English]

Plots to SooietiM OppooHo Jawaharial 
Nohru Univsrsity

2116. SHRI R.LP. VERMA:
SHRI M.V. CHAN- 

ORASHEKARA MUR- 
THY:

Will th« Minister of URBAN DEVELOP­
MENT be pleased to stats;

(a) whether some of the societies which 
were allotted plots of land in the Institutional 
Area opposite Jawahar Lai Nehru Univer­
sity, New Delhi are indulging in profH-mak- 
ing activities;

(b) whether such activities are violative 
of the principal condition of allotment and if 
so, the action Government propose to take 
against such societies;

(c) whether Government have any 
system to check infringement fA the condi­
tion laki down for allotment of such plots; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
Government are not aware of any such cases.

(a).
(b) Does not arise in view of reply to part

(c) and (d). Lease deed is liable to be 
determined in the event of violation of the 
terms and condittons of allotment.

RIe* Production and Consumption

2117. SHRI FtAJAMOHANA REDDY: 
Win the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the estimated quantity of rloe pro­
duction and consumption in theoountry during 
1990-91;

(b) whether Government propsoe to 
keep a buffer stock of rice after meeting hs 
domestk: requirements during the pertod; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) It is too 
early to assess the productbn in the country 
during 1990*91 at this point of time. How­
ever, on account of good behavtour of 
monsoon so far during 1990, Kharif rice 
productk>n can be stated to be good this 
seasons as a qualitative assessment.

Consumptton depends upon population, 
productton, availability, changes in stocks, 
price levels, income distribution and con- 
sumptten pattern. The details fc 1990-91 
productton are not available and hence it is 
not possible to estimate consumptbn.

(b) and (c). Yes, Sir. As per deciston 
taken by the Government in March, 1984, 
the size of the buffer stock of rice including 
operational stocks should range between 
the bwest figure of 6.5 miilbn tonnes as on 
1st October to the highest figure of 10.9 
millton tonnes on 1 st January of a year. The 
present rice stocks are atx)ut 6.94 million 
tonne as on 1st July, 1990 as against 8.0 
million be available on that date as per the 
buffer stocking polfey. Efforts are made to 
build up the rice stod<s by maximising pro­
curement.

National Council for Safety In Mines, 
Dhanbad

2118. SHRI A.K. ROY: Will the Minister 
of LABOUR be pleased to state:

(a) whether his Ministry has stoppped 
releasing the grants-in-akl to the^attonal 
Council for Safety In Mines, Dhanbad as its 
employees have not been paid salary since 
May, 1990;

(b) If so, the facts In this regard;
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(c) whether many representations from 
M.Ps have have received in favour of this 
organisation;

(d) whether the Labour Ministry has 
also been approached for release of funds 
for the payment of salary of the employees 
till the fate of the organisation now under re­
consideration is finally decided; and

(e) if so, steps taken thereon?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Due to financial constraints, the 
National CouncB for Safety in Mines (NCSM) 
was not able to make payment of salary to its 
staff for the months of May, June and July, 
1990. An amount of Rs. Five lakhs was 
sancttoned by the Ministry of Labour as 
grants-in-aid to the NCSM on 23.7.1990. 
The salary for tfie above period has since 
been disbursed.

(c) to (e). Yes. Sir. The matter is under 
review.

Import of Sugar

2119. SHRI MULLAPPALLY RAMA- 
CHANORAN: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state:

(a) the Government's present policy on 
the import of sugar;

(b) whether Government have received 
aî y representations against the import of 
sugar; and

(c) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVB. SUPPLES 
(SHRI RAM PU JAN PATEL): (a) to (c). With 
the Increased level of sugar production dur- 
irm the current season akmg with the carry 
over stocks, there would be sufficient availa­
bility of sugvto meet the domestic require* 
ment and no imports are envisaged during 
the current season.

Loan Llewtoe to Pharmacy OrMiuate*

2120. SHRI MAOAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of students passing 
D.Pharma, B. Pharma M. Pharma every 
year on a average, from vark>us Universities 
in the country;

(b) whether Pharmacy Graduates 
mainly take up a job in small companies or 
start theirown Pharmaceutical business after 
initial experience with smalt compa/fies;

<c) whether Government have dis­
pensed with ban Iteence system;

(d) whether any arrangement has been 
worked out to find out an alternative job 
potential for Pharmacy graduates;

(e) whether disoontinuation of this 
system of Loan Licence is likely to create 
surplus technical manpower in the country 
leading to rise in unempk>yment prot>iem in 
the country; and

(f) if so, the corrective steps taken 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) As per available infonnation, the number 
of students passing every year on an aver­
age from vartous Pharmacy training Centres 
and Institutes in the country are as under—

(i) D. Pharmacy

(ii) B. Pharmacy 

(IB) M. Pharmacy

11000
2300

350

(b) The Government have no details In 
this regard.

(c) Yes. Sir.

(d) No. Sir.
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(f) Does not ariM.
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ModamlsMion of Rio* Mill* of P»l0hat, 
K «r«i«

2121. SHRI A. VUAYARAGHAVAN: 
Will th« Ministar of FCX>D PROCESSING 
INDUSTRIES b« pleased to >tal«:

(a) whether Union Government have 
receiv^ the proposal from Government of 
Kerala to modernise rice miHs in Palighat 
district, with the help of technology mission; 
and

(b) If so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Ministry of Food Processing Industries 
has not received any proposal from Govern­
ment of Kerala for modernisatton of rice mills 
in Palghat.

(b) Question does not a r^ .

Chambal cad Phase II Project

2122. SHRI MAHENDRA SINGH 
MEWAR; Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) whether the Chambal Catchment 
Area Development Phase II Project submit­
ted by Government of Rajasthan to the 
Ministry of Water Resources in 1987 has 
been forwarded to the World Banlt;

(b) if so, whether since 1974 lined water 
courses are stated to have been constructed 
in the Chambal area, on behalf of oiitivators 
and in some cases loans also said to have 
been advanced directly to the cultivators by 
commercial banks;

(c) wfiether in Haryana and Pui^ab in 
simitar cases in sts^e II area of Indira Gandhi 
Nehar Pariyojana the cost of such courses 
have been borne by the State Government
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and the total HabilHies in the Chambcd con- 
tw(t areastated to be about Rs. 125 crores. 
which alongwith three consecutive severe 
droughts since 1984*85 have added to the 
common farmers’ burdens; and

(d) if so, how does Union Government 
in conjuction with Rajasthan Government 
and the banks propose to alleviate the poor 
cultivators burdens?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) No. Sir.

(b)to(d). Lined watercourses are being 
construct«^ in the IGNP and Chambal areas 
since 1976. These works were undertaken 
on behalf of the cultivators for which institu­
tional finance was provkled. However, from 
1.4.1986, the cost of construction of water 
courses below the outlet upto 5-8 hectare 
bk)cks is being borne by Government of 
India and the State Government on match­
ing basis. The questbn of provkling relief to 
the fanners in respect of toans already 
advanced for construction of water courses 
is to be decided by the State Government in 
consultatbn with the financial instituttons.

[Tmnslatton]

Sugar Mills In Bihar

2123. SHRI SHIBU SOREN: Will the 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state;

(a) the numl>er of sugar mills in Bihar 
lying closed so far;

(b) the reasons therefor;

(c) the numberofemployees working in 
these mills rendered unemployed thereby; 
and

(d) the number of new sugar mills to be 
set up in the State and tocation thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES
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(SHRI RAM PUJAN PATEL): (a) Two sguar 
mills in Bihar ara lying cbsod so far.

(b) The sugar factorios have remained 
dosed for various reasons as inadequate 
cane availability, size, age and condition of 
plant and machinery, technical and manage­
rial competence, etc.

(c) Since these factories have remained 
dosed for a bng time, it is not possible to 
assess the number of employees rendered 
jobless.

(d) As on31.7.1990,10applications for 
setting up new sugar mills in Bihar State 
have been deceived. Details of location are 
given at the statement bebw. These appli­
cations will be considered by the Govern­
ment in the light of the licensing policy guide­
lines announced recently.

STATEMENT

AtSitalpur.TehsilChapra.
Distt. Saran.

7. M/s. Bihar Cooperative Sugar
Factory
Federation Ltd., At — Sapaul, 
Distt. Saharsa

6. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd., At — Shitalpur, 
Distt. Saran (Chapra).

9. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd.. At — Amarpur. 
Distt. Bhagatpur.

10. M/s. Bihar Cooperative Sugar
Factories
Federation Ltd.. At — Ohanaha 
Distt. West Champaran.

Names and Location of Proposed New 
Sugar Factories to be set up in Bihar (As 

on 31.7.1990)

BIHAR

1. Government of Bihar Sugar Cane 
Department
Pirp-aiti, Tal. Pirpaiti,
Distt. Bhagalpur.

2. Government of Bihar Sugar Cane 
Department
Jamui, Tal. Jamui, distt. Monghyr.

3. M/s. Radhakrishna Export Indus­
tries Ltd.,
Proposed At Dhanaha, Teh./Tal/ 
Dhanaha,
Distt. West Champaran.

4. M/s. Spencer & Company Ltd.,
At Dhanha, Distt. West Champaran.

5. M/s. Harrisons Malayalam Ltd..
At East Champaran.

6. M/s. Win Medicare Limeteel

[English]

Vegetable and Grain Processing In 
Pepsi Foods

2124. SHRI RAMASHRAY PRASAD
SINGH:

PROF. MALINI BHAT- 
TACHARYA:

SHRIMATI SUBHASHtfQl ALt;

Will the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:

(a) the quantity of tomatoes and other 
fruits processed by the Pepsi Food Project in 
Zahara plant so far; and

(b) the quantity of ptoatoes and com 
processed in the potato and grain process­
ing plant at Channo so far?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). M/s. Pepsi Food Private Limited 
have been granted a Letter of Intent for the 
manufacture of Processed potato/grain foods
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for an annual capacity of 8000 MTs and 
Procassad fruH/Vegatable products for an 
annual capacity of 12000 MTs. Datails of tha 
raw matariab used from tima to tima in tha 
manufactura of tha at)ov« mantionad itams 
ralatas to tha day-to>day functioning of tha 
Company and tha informatbn is not main­
tained by Government.

Kama Ctaaaad a* Essantiai Commodi* 
tlea

2125. SHRiSUOAMOESHMUKH;Will 
the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(a) whether Government propose to 
include more items in the definition of essen­
tial commodities;

(b) the commodities presently included 
and proposed to be included in the definition 
of essential commodities;

(c) the cost of production of the com­
modities covered in the essential commodi­
ties; and

(d) whether Government propose to 
publish the cost of production of essential 
commodities on packages/packets with a 
view to check the profiteering in these items?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) and (b). 
New items are included in the list of essential 
commodities as and when circumstances 
warrant such incluston. A list of Commodi­
ties declared as essential is given in the 
statement below.

(c) Cost of production of these com­
modities is not maintained by the Depart­
ment.

(d) Under the provisions of the Stan­
dards of Weights and Measures (Packaged 
Commodities) Rules, 1977, it is compulsory 
to stamp on each bag/package of p^kaged 
commodities the following Information:—

I) Name of the commodity:

H) Name and address of the manufao- 
turer/packef;

ill) Month and year of manufacturing/ 
packing

iv) Net quantity;

V) Sale price.

However, dedaratton of cost of produc- 
tkin on such ttags/packages is outskie the 
scope of the above Rules.

STATEMENT

List of CommodiOas Dedamd Essential 
Under th6 Essential Commodites Act. 

19SS

Dekared Under Clause (a) of Section 2 of 
the Act:

1.

2.

3.

4.

5.

6.

7.

a.

Cattle Fodder, including 
oik:akes and other con­
centrates.

Coal, including coke and 
other derivatives.

Component parts and 
accessories of automo­
biles.

Cotton and wollen textiles. 

Drugs.

Foodstuffs, including ed­
ible oilseeds and oils.

Iron and Steel, including 
manufactured productsof 
Iron & Steel.

Paper, including news­
print, papertward and 
straw board.
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9.

10.

11.

P«ttol«um and Petroleum 
products.

Raw cotton, whether 
ginned or unginned and 
cotton seeds.

Raw jute.

Dedand under sub^ause (xi) of daus0
(a) of Section 2 of the Act.

12. Jute textiles.

13. Fertilisers, whether irtor- 
ganic, organic or mixed.

14. Non*ferrous metals.

15. Organic heavy chemicals.

16. Inorganic heavy chemi­
cals.

17. Cinema fimis (raw).

18. Press Mud.

19. Cement.

20. Manufactures and semi­
manufactures of non-fer­
rous metals.

21. Soap.

22. Cinema Carixin.

23. Textile machinery:

i) Btow room machinery.

ii) Carding engines.

ill) Draw frames.

iv) Speed frames.

V) Ring frames.

Vi) Winding machines.

0 W ri^A new en  72

viO Doubling machines.

viii) Reeling machines.

IX) Bundling machines.

X) Power looms

xi) Bailing machines.

xii) Side frames of power 
looms.

xiii) Spfiro parts of power 
looms and ring frames.

xiv) Woolcombing machinery.

XV) Woollen;

i) reg washing machines.

ii) rag tearing machines.

iii) rag cutting machine and

iv) garnoting machine.

xvi)* Warp knitting machines 
including Rashel knitting 
machines worked by 
power;

xvii) embroidery machines, 
other than sewing type 
embroidery machines 
worked by power and 
used for decorating the 
textile fabrics with designs 
formed with any type of 
thread by the help of 
needles;

(xviii) lace making machines 
worked by power and 
used for productton of 
fabrics of open mesh or 
net formed by crossing 
and intertwisting thread;

(xix)

and

machines worked by
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powsr and us«d for print* 38. General Lighting Servtoe
ing of doth by m«ans of Lamps.
«ngrav«d rollers or
SCTMinS. 39. Soda Ash.

24. Tsxtfies made from silk 40. Dry cells for torches.

25. Textiles made whoHy or in 41. Hun-icane Lantems.
part from man-made cel-
lulosic and non-celluiosic 42. Household appliances
spun fibre. such as electric irons.

heater and the like.
26. Textiles made wholly or in

part from celtulosic and 43. Synthetk: Rubber.
non-cellulosic filament
yam. 44. Carbon black

27. Matches. 45. Polyvinyl chloride (P. V.C.)
resins and compounds.

28. Ferro-sllicon.
46. Polystyrene and polyeth-

29. Silico-manganese. lene moulding powder.

30. Ferro-chrome. 47. Polyethylene and polyeth­
ylene mouMing powder.

31. Ferro-sllicon.
48. Coconut husk (Raw or

32. Ferro-tungsten. retted).

33. Ferro-manganese. 49. Tyres and tubes of buses.
and trucks.

34. Ferro-vanadlum.
50. Dry cells and Batteries for

35. Ferro-phosphorus. Transistor Radtos.

36. Ferro-titandium. 51. Tyres and Tubes of Ani­
mal Drawn Vehicle.

37. Ferrous scrap/containing
more than. 52. Electric cables and wires.

i) 050 Per cent Nickel or 53. Man-made cellulosic and
non-cellubsic staple fibre.

«) 0.20 Percent Molybde­
num. or 54. Crude Oil.

fii) 1,00 per cent Tungsten,
or 55. Yarn made wholly or in

part from any of the fol­
iv) 0.20 Percent Vanadiurri, lowing materials,

or namely:-

V) 1.00 percent Cobalt. i) Cotton,
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ii) wool.

iii) man>mad«c«llulosicspun 
fibra.

Iv) man-made non-cellulosic
spun

V) siRc

56. i) Man-mada callulosic and
non-csllulosic filament 
yam.

II) Nylon Tryre/Cord/Fabric.

57. Exercise Books.

58. Coir fibre extracted from 
coconut husks.

59. Insectickles Fungickles, 
Weediddes and the like.

60. Tea.

61. Power Threshers.

62. i) seeds of food-crops and
seeds of fruit and vege­
tables,

il) seeds of cattle fodder and

iii) jute seeds.

To be used for sowing or 
planting (including seed­
lings and tubers, bulbs, 
rhizomes, roots, cuttings 
and alt types of grants and 
other vegetatively propa­
gated material of food 
crops or cattle fodder).

63. Surgical Implants.

64. Natural Gas.

65. Hydraulic Brake FlukJ.

RiVM* Water a* National A «M t

2126. SHRIC.K.KUPPUSWAMY:WIII 
the Minister of WATER RESOURCES be 
pleased to state whether Government pro­
pose to declare water as national asset and 
nattonallze these water resources to speed 
up irrigatton works in the country as also help 
inland navigation?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAIKOTADIA): At present, there is 
no proposal to natbnalize the water resources 
of the country. However, the Nattonal Water 
Policy adopted by the Government in Sep­
tember, 1987, recognises water as a scarce 
and prectous nattonal resource to be planned, 
developed and conserved with a national 
perspective.

Within this broad framework. indivkJual 
projects are to be detailed out and imple­
mented by the concerned State/Central 
agencies.

Benfthora Project In Karnataka

2127. SHRIJANARDHANPOOJARY: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether the work of Benlthora 
Project in Karnataka has started; if so, the 
progress so far made in this regard;

(b) the details of the project and the 
amount of Central assistance proposed to 
be given for this project; and

(c) the time by which it is likely to be 
completed?

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) As reported by 
the State Government Rs. 17.12 crores 
have been spent on this project upto the end 
of Seventh Plan as a plan scheme.

(b) The modified project report for a 
cost of Rs. 60 crores to benefit about 20240
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(MCtaras has bMn rsceivsdfortechno-eco- 
nomic appraisal in Oeoambar, 1988. Tho 
Stata Govamment has to comply with tha 
obsarvatlonsof tha appraising aganicas and 
also to obtain anvironmantal claaranca.

(c) The State Government has a pro­
gramme to complata tha project during the 
Ninth Plan.

Allotment of Land for Buddha Vihar

2128. SHRI LOKANATH CH- 
OUDHARY: Wilt tha Minister of URBAN 
DEVELOPMENT be pleased to stata:

(a) whether the Buddha Tri Ratna Mis- 
sbn has been sanctioned land in Chittaranjan 
Park, New Delhi for construction of a Buddha 
Vihar:

(b) if so, when it was sanctioned;

(c) whehterthere has been undue delay 
in the actual allotment of the said land in tha 
Mission;

(d) if so, the reasons therefor; and

(a) tha amount of foreign exchange 
spent ^  Pepsi Foods to import machinery, 
knowhow and raw materials;

(b) the foreign exchange earned by 
Pepsi Foods from exports?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). The requisite information is being 
collected and to the extent available will be 
laid on the Table of the House.

Compulaory Blood Teat of Blood 
Donora

2130. SHRI AMAL DATTA: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether Government have made it 
mandatory for donors of blood to t>lood banks, 
to be compulsorily tested for AIDS infection;

(b) if so, since when it has been done 
and what is the scope of the measures 
taken;

(e) what steps are being taken to expe­
dite the altotment?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). No sanction for allotment of land to 
the Buddha Tri Ratna Mision, has been 
issued

(c) to (e). Do not arise in view of reply to
(a) and (b) above.

Foreign Exchange for Import/Export by 
Pepsi Foods

2129. SHRI PHOOL CHAND 
VERMA:

PROF. MALINI BHAT- 
TACHARYA:

Will the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:

(c) whether any deivce for monitoring 
the rigotousness of blood checks has been 
set up; if so, the details of such monitoring 
device and the results/effectiveness thereof; 
and

(d) whether Government propose to 
ensure effective measures for compulsory 
btood test of btood donors?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD); 
(a) to (d). The Drugs and Cosmetics Rules 
have been amended vide GSR No. 370 
dated 11.7.89 making it mandatory for the 
btood bante to get sample of every blood 
unit tested for freedom from HIV anti-bodies. 
The date of performing of sudi test shall be 
recorded on the label of tha container alsa 
This would help in elimination of contami­
nated btood supplied by the Blood Banks.
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The following are the effective meas* 
ures for compulsory blood test of blood 
donors:-

I) Drugs and Cosmetics Rules have 
been amended.

ii) Standards for blood transfusion 
service and Administrative guide­
lines for blood banks have been 
circulated to all blood banks.

iii) A Scheme is being implemented to 
establish testing facilities for HIV, 
provisnn of trained manpower and 
upgradatk)n of existing bbod banks 
to ensure safety in blood transfu­
sion services.

Vacant Posts of Doctors in Central 
Health Service

2131. SHRIPRAKASH V. PATIL: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of vacant posts of doc­

tors in the Central Health Service;
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<b) the break-up of such vacant posts, 
category-wise;

(c) whether the Kst of vacant posts is 
circulated among the doctors of Central 
Health Service as and when vacancies arise, 
if not, what are the reasons therefor; and

(d) the number of posts of doctors in 
Central Health Service which are vacant for 
more than one year?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) 597 as on data.

(b) The break-up of vacant posts, cate­
gory-wise is given at the statement t>elow.

(c) No, Sir, as it is not required under the 
rules.

(d) 478.

STATEMENT

SI. No. Category of tha Post Number of posts vacant

1 2 3

1. • Medical Officer/Sentor Medical Officer 294

2. Chief Medical Officer 34

3. Specialist Grade II 209

4. Specialist Grade 1 53

5. Supertime Grade 7

Total 597

Development of Old Delhi Areas

2132. SHRI J.P. AGARWAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government have any 
proposal for planned development of oM 
Delhi areas;

(b) if so, the details thereof;
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(c) whAtharGovarnmenthaverecalvdd 
repreMntations from the public requesting 
for development of areas around Chandni 
Chowk, LalQuHa, Old Delhi Railway Station, 
etc.; and

(d) if so, the actton taken by Govern- 
nient in this regard?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRi MURASOLI MARAN): (a) 
and (b). The re-development of the walled 
dty has the foHowing 5 major components:-

I) Commercial de-congestbn;

II) Upgrading of Physical and social 
infrastructure;

iii) Traffic and transport management 
and regulation;

iv) Conservation and restoration of 
histornal buildings; and

v) Revitalisation of residential areas.

(c) Government is not aware of any 
such representatnns.

(d) Does not arise.

[Translation]

Incentives to Food Inspectors

2134. SHRI P .a  KUMARAMANQA- 
LAM: Will the Minister of HEALTH AND 
FAMILY WELFAFtE be pleased to state:

(a) whether it is a fact that (nspedors of 
Preventhyn of Food Adulteratk>n Department 
of Delhi Admlnlstratton are deptoyed on VIP 
duty on Sundiys and Government Hoiklays 
to test the food to be served to foreign 
guests;

(b) whether oveitime/icompensatory 
leave is granted to these tnspedors (or per­
forming such duty;

(c) if not. the reasons therefor; and

(d) the details of the powers of such 
Inspectors in case the food is found there not 
to be of standard quality?

THE MINISTER OF STATE CM= THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). The Food Inspectors of the Depart­
ment of Prevention of Food Adulteration, 
Delhi Admlnlstratton are deployed for in­
spection of food to be served to the foreign 
guestsA/lP's even on Sundays and Govern­
ment holMays but no overtime or compensa­
tory leave is granted to these Inspectors for 
performing such duties, in the public inter­
est.

(d) The food, if found unsatisfactory, is 
rejected and not allowed to be served.

[EngSsh ]

Expenditure on Hospital Servtees 
Consultancy Corporation

2135. SHRI D.AMAT.-WHI the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) the role of the Hospital Service 
Consultancy Corporatton Limited;

(b) the expenditure on this corporation 
since its inceptnn till date year-wise;

(c) whether there was a proposal to 
wind up this cerporatton; and

(d) if so. the details thereof and Govem- 
/nent’s reactton thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). Hospital Service Consultancy 
Corporation offers consultancy sen̂ ices rs- 
latirig to Health care sector. These senrices 
Include preparatton of project report, archi* 
tectural and engineering design and plan­
ning, project management and oooidinatton 
as well as supply, installation and oommis- 
sionlng of medical equipment, mainlenance
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of back'Up services and afso providing train­
ing to til* modical and para-medical person­
nel.

The year-wise expenditure on the Cor­
poration is as under:

Y*ar Amount

1 2

1983-84 Rs. 4.87 Ukhs

1984-85 Rs.14.77 Lakhs

1985-86 Rs.20.18 Lakhs

1986-87 RSJ25.23 Lakhs

1987-88 Rs.26.54 Lakhs

1988-89 Rs.29.32 Lakhs

1989-90 Rs.35.60 Lakhs 
(Provisnnal, accounts 

are under oompilatbn)

On the recommendations of the Com­
mittee of Secretaries, the Government in- 
dentified in 1985 that HSCCIL should be 
wound up. The Ministry of Health pressed for 
reconsideration of the orders in view of the 
excellent performance of the Corporation.

- The working of the Corporation was 
reviewed by Government in March, 1990 
and it was decided that the Corporation may 
be aitowed to continue its cutivities indefi­
nitely.

Long Term Projects to Save the Flood
Prone Areas of Andhra Pradesh

2136. SHRI B. N. REDDY: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether Government are consider­
ing some tong term projects to save the flood 
prone areas of Andhra Pradesh; and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTADIA): (a)and (b). Govern­
ment of Andhra Pradesh have prepared a 
Master Plan for raising flood banlts of Go­
davari river system in 1986. They have been 
asked in November, 1987, to prepare a 
detailed Project Report for the new schemes 
envisaged under the Master Plan.

Prhrate BuiMersto Raise Foreign Loans

2137. SHRI MANOR AN JAN
BHAKATA:

SHRI P. NARSA REDDY:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether Government have permit­
ted private builders to raise foreign bans, 
construct houses and collect paymentsfrom 
purchasers;

(b) whether there is any proposal to 
alk>t land to private bulUers to take up such 
projects in Delhi; and

(c) if so. the details thereof?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). No such decistons have been taken.

SKss for Hotel industry In Chandlgsrh

2138. BABA SUCHA SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the details of sites earmarked for 
hotel industry in Chandigarh;

(b) the details of sites sold through 
public auctton with rate per acre;

(c) whether any such sites were alk)tted 
on reserved price or nominal price;

(d) if so, the particulars of allottees and 
the price per acre charged from them; 
and
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(•) thartasonsforallotnHintonoonoas- 
sional rat«» and not through public auction?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURA80LIMARAN): (a) 
to (•). Th* information is Mngcollactsd and 
will ba laid on th« Table of tha Housa.

[Translation]

Saryu Canal and Oralnaga Compoalta 
Projaet

2139. SHRI RUDRASEN 
CHAUOHARY: Will tha Minister of WATER 
RESOURCES be pleased to state:

(a) the target date of completion of the 
Saryu Canal and Drainage Composite Proj­
ect in Uttar Pradesh;

(b) the area of land likely to be irrigated 
by the said project with names of districts;

(c) the area of land likely to be saved

from submeiging by the saW drainage proj­
ect in all the said districts; and

(d) the percentage of woik in the project 
completed sofar and the time taken thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) As per the re­
vised Project Report (1985) target date of 
completion of Saryu Nahar Pariyojana is 
1993.

(b) With an irrigatbn potential of 14.04 
lakh hectares the project will benefit Behra- 
ich, Gonda, Basti and Gorakhpur districts.

(c) 9000 Km. of surface drains and 
3600 tubewell are provkied in the project 
report to maintain the underground water 
table at safe limits in the command area.

(d) The percentage of work of various 
components completed since 1976 is given 
in the statement bek>w.

STATEMENT

SI. No. Ham of Work P0n»ntag» of completion as on 3/90

1 2 3

1. Land acquisitton 30

2. Saryu Link Channel
Earthwork 100
Masonry work 34

3, Saryu Main Canal
Earthwork 100
Masonry Works 66

4. Rapti Link Channel
Earthwork 30
Masonry Work 30

5. RaptI Main Canal
Earthwork 7
Masonry Work

6. Branches
Earthwork 51
Masonry Work 87
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Sf. No. Hem of Work Percentage of completion as on 3/90

1 2 3

7. Distribution system
Earthwork 4
Masonry Work 3

8. Pumps Canal (4 Nos.) 36

Amount Collsctod for BeedI Workers 
Welfare Fund in Bihar

2140. SHRI RADHA MOHAN SINGH: 
Will the Minister of LABOUR be pleased to 
state:

(a) the amount collected for Beedi 
Workers Welfare Fund in Bihar during the 
last three years, year-wise;

(b) the total amount alk>ecated for 
implementtng the vartous welfare schemes 
for beedi workers in Bihar during the above 
period and the amount utilised therefrom;

(c) whether the amount alk)cated to 
Bihar has fully been utilised and if not, the 
reasons therefor; and

(d) the steps taken by Government f jr  
making full utilisaton of this amount?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM V IU S PASWAN);

(a) Total amount of Cess collected under 
Beedi Workers Welfare Cess Act, 1976, in 
Bihar during the years 1987-88,1988-89 and 
1989-90 is given in the statement-1 below.

(b) Details of alk)cation and Expendi­
ture under theHeads-Administration, Health, 
Educatton, Recreatnn and Housing of Beedi 
Workers Welfare Fund during the years 1987- 
88,1988-89 and 1989-90 in Bihar are given 
in the statement-11 bek>w.

(c) Against an aHocatton of Rs. 1.14 
crores under the Heads stated above, ex­
penditure during three years was Rs. 99 
lakhs. Provisnns in the Budget are based on 
estimated requirements only which result in 
variatons between alkwation and actual 
expenditure. In the instant case, variation is 
not too large. Also some gap is because of 
budgetary cuts imposed to effect saving in 
Government expenditure.

(d) Efforts are made at various levels for 
full utilisation of the allocated amount.
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Shopping Comptex by Property Oaators 
in Trans-Yamuna Dalhl

Schaduted Tribes in varbus hospitals under 
Delhi Administration and state;

2141. SHRI RAM SINGH SHAKYA: 
Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whetherGovernment are aware that 
certain propeity-dealers have constructed 
shopping complex in the trans-Yamuna 
residential areas of Kailash Nagar. Krishna 
Nagarand Gandhi Nagar in Delhi and selling 
these shops at a very high rate;

(b) if so, whether the permission to 
these property dealers to convert the resi­
dential area into commercial area has been 
given by Municipal Corporation of Delhi or 
Delhi Administration:

(c) if not, the steps taken so far to stop 
the iHegai constructbn; and

(d) the number of property-dealers 
against whom action has bMn taken so far?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). Municipal Corporation of Delhi (MOD) 
has reported that about 98 shopping com­
plexes have been constructed in the resi­
dential areas of Kailash Nagar, Krishna Nagar 
and Gandhi Nagar but they have no informa- 
tk)n as to how many of these have been 
constructed by property dealers and whether 
these shops are being sokl at a high pre­
mium. The MCD has not granted permission 
for the conversion of the reskJential area into 
commercial area. The MCD taken action in 
cases of illegal constructbn under the provi- 
sbns of the Delhi Municipal Corporatkxi Act 
from time to time.

(a) whether the vacant posts of Senbr 
Photographers reserved for Scheduled 
Castes in Lok Nayak Jai Prakash Hospital 
has since t>een filled;

(b) if not, the reasons for inordinate 
delay in this regard;

(o) since when the reserved posts are 
lying vacant; and

(d) when the posts are likely to be filled?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a)to{d). One post of Senbr Photographer 
reserved for SC/ST is lying vacant in Lok 
Nayak Jai Para kash Narain Hospital, New 
Delhi and this has not been fiHed up due to 
non-availability of eligible SC candbates. 
This posts of Senbr Photographer has been 
lying vacant since 31.1.89. Delhi Administra­
tion has reported that the post was notified to 
the employment exchange and after obtain­
ing the non-avail^ility certificate of the 
Empbyment Exchange, the said vacancy 
was advertised in the Newspapers. Ash}, the 
vacancy was circulated amongst the hospt- 
tals/institutbns under Delhi Adminietation 
inviting names of SC/ST departmental can- 
dbates. Against this, applbatbn of two SC 
candkJates have been received out of whbh 
only one is eligible. A meeting of the Staff 
Selectbn Board (SSB) is being held to judge 
the suitability of the candklates for appoint­
ment to this post

[Englbh]

Vacancies Reserved for SC/ST In 
OovemnMnt Hospitals

2142. SHRI CHHAVIRAMARGAL: Witt 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given on 27th December. 1989 to Unstaned 
Ouestbn No. 122 regarding fitting up of 
posts reserved for Scheduled Castes and

Pinanclsl Ald/^osn for Housing to 
PIsntstlon LalMur

2143. SHRI PALAIK.M. MATHEW: Win 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the names of the Central agencies
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providing flnarwial aids/loans for housing to 
plantatton labour;

(b) tha amount of such Central aids/ 
bans given to Kerala during the last year; 
and

(c) whether Government propose to 
double the housing loans to such labourers 
living below the poverty Kne?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN); (a) 
to(c). There is at present no Central sector 
or centraNy sponsored housing scheme for 
plantation workers State sector plan provi- 
stons are made for various social housing 
schemes as per state priorities. It is open to 
the State agencies and the plantation own­
ers to obtain loan assistance for housing 
from specialised housing finance institutions 
like HUOCO, HOFC, etc.

Ptota for Hotela In New Delhi

Hygienic CMidttlons of Paopta in Trant* 
Yamuna, Delhi

2146. SHRI KIRPAL SINGH: WHI the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Govemment have tiriten 
any decisbn to improve the hygienic condl- 
tk>r» of the people living in rehabilitation 
colonies in Trans-Yamuna area, Delhi; and

(b) the reasons for not providing sewer­
age system to the residents of these colo­
nies so far?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
and <b). The information is being collected 
and will t>e laid on the Table of the Sabha.

Supply of Rice and Edtole Oil to West 
Bengal

2145. SHRI A.N. SINGH DEO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Govement propose to allot 
some ptots at Windsor Place in New Delhifor 
constnicton of Five Star Hotels;

(b) if so, the details thereof;

(c) the policy for allotment of the pkits;

(d) whether applicationsforallotment of 
ptots have been received; and

(a) if so, the details thereof?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MUFtASOLI MARAN): (a) 
to (a). Two hotel sites are earmarked in 
Zonal Plan at Windsor Place, New Delhi for 
constructbn of S-star hotels. 26 applbations 
have been received in response to a pre- 
quaUfbation notice published in newspapers 
for participation in auction in respect of one 
cf the shes measuring 4.S acres.

2147. SHRI PALAS BARMAN: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the monthly requirement of rice and 
edible oils of West Bengal during the last 
three years and actual quantity released 
during those periods;

(b) the requirements of West Bengal for 
the year 1990-91;

(c) whether there is any proposal to 
increase the rice and edible oils quota of 
West Bengal dunng 1990-91;

(d) if so, the details thereof; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLES 
(SHRI RAMPUJAN PATEL): (a) Statement-
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I givtng tha raqulrad infbrmBtion is giv«n 
twiow.

(b) As regards ric«. ttw raquireinmts 
•re caiM for from th« Statss/UTs every 
month bafore deciding the aflocation for the 
month. Therefore. therequirementsforWest 
Bengiri from October. 1990 to l̂ terch, 1991 
are not available. However, the demand. 
aOotment and off take of rice and edfcle oil in 
respect of West Bengal for the months from 
April 90 to September. 90 is ghren in the 
Statement'll below.

As regards edl>ie oH, the State Govern­

ment has demanded a quantity of 1.80 lakh 
tonnes forthe oil year 1969-90(November—  
October).

(c)to(e). As regards rice, the aitocation 
to West Bengal under P.D.S. has been in­
creased from 69,000 tonnee in July. 90 to 
74.000tonnes from the month of August. 90. 
The Sttde Government has also been aHo- 
cated extra 10.000 tonnes of rice for Punja 
festival for the month of September. 1990.

As regards edble ol. the aHocatkm to 
West Bengal has been Increased from 6.000 
tonnes in July. 1990 to 10.000 tonnea in 
August. 1990.
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Unauthorised Encroachment In South 
Delhi Markets

2148. SHRISAFUUPRASAOSAROJ: 
Will the Ministerd URBAN DEVELOPMENT 
be pleased to refer to the reply given on 10 
May, 1989 to Unstan’ed Question No. 8841 
regarding unauthorised encroachment in 
South Delhi and state:

(a) whether Government have taken 
any actkin against the shopkeepers in vari­
ous markets of South Delhi including R.K. 
Puram, who have extended their shops on 
the front side, converted two shops into one, 
encroached upon the entire land in the 
markets and constructed godowns thereon;

(b) if so. the details thereof; and

(c) if not, the reasons for delay and the 
details of actton taken or proposed to be 
taken against the defaulting authorities?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Informaton is being collected and will 
be lakl on the Table of the Sabha.

P»nsk>n Scheme for hdustrlal Workers

2149. SHRI C.M. NEGI: WIH the Minis- 
terof LABOUR be pleased to state;

(a) whether Government propose to 
introduce a statutory penskjn scheme for 
industrial workers presently covered under 
the Employees Provkie«M Fund Scheme;

(b) if so, the salient features of the 
scheme and when it is likely to be imple­
mented; and

(c) the number of Public Sector Under­
takings presently having Emptoyees Deposit 
Insurance linked Scheme in the country?

THE MINISTER OF LABOUR AND

WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The Government is examining 
the possibility of introducing a statutory 
pension scheme for Industrial workers cov­
ered under the Empk>yees' Provident Fund 
Scheme. The proposals worked out in this 
context on actuarial basis are on the fbltow- 
ing lines:—

(i) Payment of retiring pension rang­
ing between Rs. 200/- to Rs. 
400/- p.m. subject to payment of 
contributton of 5% of wages per 
month.

(10 Payment of tetiringpenston rang­
ing between Rs. 825/- p.m. sub­
ject to payment of contrtt>utk>n of 
8.33% of wages per month.

(IK) Paymentof retiring penston rang­
ing between Rs. 200/- to Rs. 
1500 p.m. subject to payment of 
contribution of 9.50%of of wages 
per month.

AH the above proposals are presently 
being conskiered by the Central Board of 
Trustees of the Employees ProvMent Fund 
and further act»n will be taken on receipt of 
their recommendatfens.

(c) Almost all the Pubik: Sector Under­
takings to which the EPF Act applies are 
covered under the Emptoyees’ Deposit 
Linked Insurance Scheme. 1976. Afewhave. 
however, been exempted on their taking a 
Group Insurance policy with the Life Insur­
ance Corporatton of India, wheh provMes 
for comparable benefits.

European Economic Community 
Experts in Kerala for Food Proeeseing 

Industries

2150. SHRI P.A. ANTONY: WHI th> 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:
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(a) wh«thar ths Kerala Government 
have sought central assistance for starting a 
fruit processing unit in the State;

(b) H so, the action taken in this regard;

(c) whether experts from the European 
Economic Community have visited Kerala in 
this connections; and

(d) if 80. the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). The Government of Kerala have 
sought equity participation by the Central 
Government in the Kerala State Horticulture 
Products Development Corporation Ltd. 
Certain clarifications have been sought from 
the State Government.

(c) and (d). In connection with the 
Project entHied ‘Horticultural Development 
in Kerala* which was posed to EEC for 
funding, a three member technical misston 
was fielded t>y the Commisston of European 
Communities in March 1990. The delegation 
has submitted its report. The European 
Commission now proposes to field a second 
mission for project formulation.

[Translation]

Aid to Madhya Pradesh for Family 
banning

2151. SHRI SUKHENDRA SINGH: Win 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the ayersge birth-rate at present 
and the States where It Is lowest and the 
highest respectively:

(b) the target fixed inthecurrentyearfor 
Madhya Pradesh for health and family wel­
fare; and

(c) the total financial assistance pro­
vided by Union Govemment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) The estimate of Birth Rate at the National 
leveiforthe latest available year 1988 is31.5 
peri000popuplatton FromamongtheStates 
and Union Terriloritis, those with the lowest 
and highest birth rate recorded for the year 
1988 are Goa and Arunachal Pradesh re­
spectively.

(b) Method-wise targets In respect of 
family planning and Maternal Child Health 
ActivitiesfixedforMadhyaPradeshfor 1990- 
91 are as follows:

Family Planning Methods/ 
MCH-Activiries

Targets

I Family Planning Methods

1. Sterilisation

2. LU.D. insertions

3. Eq. C.C. Users

4. Eq. O.P. Users

350.000

370.000 

11,00,000

220.000
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FamOy Planning Methods/ 
MCH-AcHvities

Taigels

H Material ChiU Health Activities

A. Immunisation:

1. Tetanus immunisation for expectant mothers 21.59,962

2. U r  1 iinfnunisaiion lor cnworsn 18,35,422

3. PoRo 18.35,422

4. B.C.G. 1835.422

5. Unnnlns 18,35,422

6. DT Immunisatksn for Chikiren 13.50,535

7. T J .  (10 Years) 12.42,492

8. T.T. (16 Years) 11,88,471

B. Prophylaxis against Nutritkwial anaimia

1. Total Women 17.28.000

2. Chikfren 27,33,300

C. Prophylaxis against blindness 
due to vitamin ‘A’ deficiency 24.72.700

(c) Against an allocalion of Rs. 3922.96 
lakhs made for Madhya Pradesh for the 
implementatjon of Family Welfare Pro* 
gramme during 1990-91, Rs. 1960.66 lakhs 
has already been released in two instal­
ments.

(a) the monthly quota of levy sugar 
being released to each State, State-wise;

(b) whether Government propose to 
increase monthly aflocation; if so, the detaite 
thereof; and

Levy Sugar to States

2152. SHRIRAGHAVJI:Willthe Minis­
ter of FOOD AND CIVIL SUPPLIES be 
pleased to state;

(c) whether Madhya Pradesh has 
demanded an increase in its quota of sugar, 
if so. the time by which the increased quota 
isliteiytobemade?
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THE MINISTER OF STATE IN THE 
MiNISTRYOFFOODANDCiVILSUPPUES 
(SHRI RAM PUJAN PATEL); (a)to(c). The 
levy sugar ailoeatiom to StatM/Unions Tar- 
rilorias ara not mada on damand or raquast 
but on unifonn norms of ansuring minimum 
425grams par capital monthly availabOity for 
projactad population as on 1.10.1986. Thasa 
norms ara affacdva from 1st Fabruary, 1987.

Accordingly, monthly lavy quota of Madhya 
Pradash Is 2S031.0 tonnas. A statamant 
indicating stata vrisa monthly levy quota is 
given below.

Keeping in view the present availability 
of levy sugar, it will not be possible to revise 
these norms at present.

STATEMENT

(Figw a in Tonn»s)

Si. No. Statas/Union Twrkori— Monthly quota from Fabn/ary, 1987on

1 2 3

1. Andhra Pradesh 25281

2. Andaman & Nicobar Islands 247

3. Arunachal Pradesh 314

4. Assam 9617

5. Bihar 33459

6. Chandigarh 372

7. Dadra & Nagar HaveH 51

8. Delhi 8721

9. Goa. Daman & Oiu 539

10. Gujarat 16194

11. Haryana 6386

12. Himachal Pradesh 2019

13. Jammu & Kashmir 2884

14. Karnataka 17769

15. Kerala 11953
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SLNo. StatesAJnion Territories Monthly quota from Febnuiry, 1987on

1 2 3

16. Lakshadweep 71

17. Madhya Pradesh 25031

18. Maharashtra 29938

19. Manipur 694

20. Meghalaya 662

21. Mizoram 261

22. Nagaland 426

23. Orissa 12393

24. Pondicherry 400

25. Punjab 7945

26. Rajasthan 16914

27. 89<kim 165

28. Tamil Nadu 22547

29. Tripura 1001
‘f

30. Uttar Pradesh 52926

31. West Bengal 25888

Total 333068

[English]

Inter State Mov«m«nt of GIm*

2153. SHRIJAYANTILALVIRCHAND 
SHAH: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether It is a fact that a numt>er of 
States have Imposed restrictions on the In­
ter-State movement of vegetable (Ghee)oii6 
in the country;

(b) whether Union Government have 
urged the State Governments to ensure free
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movement of vegatabl« ghm within tli« 
country;

(c) if so, the details tharsof;

(d) whether Qovemment have granted 
permission to increase capacity in vegetable 
ghee units during last two years, if so, the 
details thereof; and

(e) the present policy of Government 
with regard to allowing capacity increase in 
vegetat>ie ghee Sector?

THE MINISTER OF STATE IN THE 
MINISTRY OF FCXDDANDCIVIL SUPPLES 
(SHRI RAM PUJAN PATEL); (a) There were 
some reports alwutthe restrictions imposed 
on the movement of vanaspati/edible oils by 
the Government of Gujarat.

(b) and (c). Yes, Sir. The Union Govern­
ment had taken up the matter with the Gujarat 
Government, who had informed that no 
restrictions on movement of vanaspati out­
side Gujarat formal or informal have been 
placed by Government of Gujarat

(d) Yes. Sir. A statement is given below.

(e) Expansion Is allowed to all the 
vanaspati units who are having a capadty of 
less than 25 tonnes per day as a minimum 
economic size. However, vanaspati units 
located in hilly areas and zero industry dis­
tricts are considered for higher capacity For 
allowing expansion more than 25 tonnes par 
day capacity, the following guidelines have 
been laid down:—

(a) Location of the unit;

(b) Production perfomiance of the 
unit and the quality of its prod­
ucts;

(c) Demand for and consumption of 
vanaspati;

(d) Availability of infrastructure fa­
cilities like coal, power etc.

(a) Availability of raw material par­
ticularly with reference to the 
availability of permited edible oils.
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S«ttlng up of Commission for ths 
Minorttiss

2154. SHRI A.K.A. ABDUL SAMAD; 
Will the Minister of WELFARE be pleased to 
state;

(a) the names of States which have not 
established Minorities Commission, Minori­
ties Finance and Development Corporation, 
Wakf Development Corporation or Minori­
ties Development Board;

(b) whether Unton Government have 
asked State Governments to establish such 
institutions; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The Central Govemment, as a 
matter of policy, considered that it is for the 
State Governments to examine the need for 
setting up State level Minorities Commis­
sions/Boards, Minorities Rnancial Corpora­
tions/development Boards, Wakf Devetop- 
ntem Corporattons etc. and take a deciskm 
in the matter. No formal instructton shave, 
therefore, been issued to the State Govern­
ments to establish such instituttons.

As per the informatkm availabie, Andhra 
Pradesh, Assam, Bihar, Gujwot, Karnataka 
and Uttar Pradesh have established Minori­
ties Commisstons/Boards as well as finan- 
cial/Development Corporations/Boards as 
well as Financial/Development Corporations/ 
Boards, while Madhya Pradesh, Rajasthan 
and Tamil Nadu have only Minorities Com­
missions. Other StatesAJnion Territories are 
yet to set up such institutions.

Exscutk>n of Govsrnmsnt Works 
Through Private Agsncles

2155. PROF. RAM GANESH KAPSE: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether alt Central Government 
works are required to t>e executed through 
the Central Public Works Department;

(b) whether executfon of some works is 
being done through private agencies also;

(c) if so, the facts in this regard;

(d) whether Govemment propose to 
stop executten of such works through private 
agencies; and

(e) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI K^RAN); (a) 
Yes, Sir. In accordance with Rule 136 of the 
General Financial Rules, all central Govern­
ment works except those of Railways and 
Defence are required to be executed by the 
C.P.W.D. and p ^  approval of this Ministry, 
being adminlstrativety incharge of the 
C.P.W.D., is required for entrusting any such 
work to an agency other than the C.P.W.D.

(b) and (c). Recently, this Ministry had 
agreed to entrusting the works of the Lon* 
gowal Institute and the Indira Gandhi Na­
tional Open University to the N.B.C.C. and
H.P.L whtoh are Public Sector Agencies. A 
general approval had also been given to 
entrust the work, to an agency other than the 
CPWD, in respect of tourism prpjscts cost* 
ing upto Rs. 20.00 lakhs.

(d) and (e). it is not proposed to put a 
Wakf Development Corporations have complete stoptothe execution of such works

been established by U.P. and Karnataka. through agencies other than the C.P.W.D.,
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Allocation to Maharashtra tor Walfara 
Schamas

2156. SHRI BABANRAO OHAKNE: 
Will tha Minister of WELFARE b« piaasad to 
stata:

(a) whether Unten Government mrite 
allocation to State Governments for imple­
mentation of Welfare Schemes; and

(b) if so, the allocation made to Mahar­
ashtra during Seventh Plan and first year of 
Eighth Plan, year-wise?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Information is being collected.

Payntent of Enhanced Procurement 
Price of Wheat

2157. SHRI P.M. SAYEED; Will the 
Ministerol FOOD AND CIVIL SUPPLIES be 
pleased to stata:

(a) whether the Punjab Government 
and Haryana Government have preferred 
their claims to Union Government for pay­
ment of enhanced procurement price of 
wheat:

(b) if so, the amount claimed by the 
States separately; and

(c) the time' by which the payment 
would be cleared?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Punjab and Haryana Government 
had requested for release of price differen­
tial payable to farmers on account of en­
hancement of procurement price of wheat 
for 1990-91 Rabi Mari<eting Season by Rs.
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15/> per quintal announced on 20th April. 90.

(b) No specific amounts had bean 
claimed by the state Governments. The dif­
ferential Is payable to farmere.

(c) Orders for payment of differential to 
the farmers in respact d  the quantities of 
wheat sold by them to the Food Corporation 
of India and State procuring agencies from 
1st April, 1990 till the enforcement of the 
enhanced support price of Rs. 215/- per 
quintal, have been issued by Government 
on 13.7.1990 to ail the concerned State 
Governments and Food Corporation of In­
dia.

Admission to Various Medical Colleges

2158. DR. DAULATRAO SONUJI 
AHER: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the details of admissions made to 
various Medical colleges under 15 per cent 
Central Quota on All India basisthrough Pre­
medical Test during the last three years, 
Year-wise and state-wise;

(b) the number of students admitted 
from Maharashtra during the above period; 
and

(c) whether these admissions are 
completed by August each year and If not, 
the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) There are 80 recognised medical col­
leges under 15% central quota and the de­
tails of seats available StateAJ.T. wise are 
given in the Statement below.

(b) There are 211 M8BS seats in 
Maharashtra under 15% quota and 211 
students are sent for admission.
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(c) The first allotm«nt is over in the was made in time but vacancies occurring
month of August and the last date for joining due to not joining of the students were filled
for MBBS students is 31st August, 1990. uplateronasperSupremeCourtguidelines.
During the last two years, the first allotment

STATEMENT

SI. No. Name of the States No. of MBBS Seats

1 2 3

1. Assam 51

2. Bihar 74

3. Delhi 62

4. Goa 11

5. Gujarat 108

6. Haryana 17

7. Himachal Pradesh 10

8. Karnataka 94

9. Kerala 90

10. Maharashtra 211

11. Madhya Pradesh 109

12. Orissa 48

13. Pondicherfy 10

14. Punjab 44

15. Rajasthan 83

16. Tamil Nadu 147

17. Uttar Pradesh 134

18. West Bengal 110

Total 1412
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[Translatton]

ftovMMM Earnings of D.D.A.

2159. SHRI SUDHIR GfRI: Will tlie 
Minister of FOOD AND CIVIL SUPPLIES b« 
pleased to state:

(a) whether Government propose to 
co(latx>rate with the private entrepreneurs in 
the field of deep sea-fishing; and

(b) if so, the details thereof?

THE HAINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Ministry of Food Processing Industries does 
not have any such proposal.

(b) Does not arise.

2160. SHRI HARI SHANKAR MAHALE: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) the category-wise number of offi­
cers/employees in DDA;

(b) the total annual expenditure being 
incuned on the salaries, etc. of the entire 
staff;

(c) the total annual income of the DDA 
from all sources and the annual expenditure 
incurred; and

(d) the steps taken or proposed to be 
taken to increase the revenue earnings?

THE MINISTER OF URBAN DEVEL- 
OPMENT(SHRI MURASOLIMARAN): (a)

DDA Main Slum Wing

1 2 3

Group ‘A’ 422 47

Group ‘B’ 1270 135

Group ‘C 6931 865

Group 'D‘ 4743 309

1335 1356

(b) Rs. 38.35 crores by DDA Main & Rs. 2.38 crores by Slum Wing during the year 1989-
90.

(c ) : -
(Rs. in Crores)

Year Income Expenditure
DDA Main Slum Wing DDA Main Slam Wing

1989-90 399.09 20.90 364.21 22.48
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(d) The steps taken for increasing the 
revenue earnings include development of 
land and disposal to conftmerclal properties 
such as the shopping complexes, office 
complexes, cinema sites. Hotel sites, etc.

lEng/ishJ

Price Support to Farmers

2161. SHRI NANI BHATTACHARYA: 
Will the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(a) whether it is a fact that the benefit of 
price support given to farmers of cereals, 
sugar-cane and cotton are grabbed t)y the 
middlemen by market-manipuiation during 
distress sale; and

(b) if so, the steps Government propose 
to taka In this regard?

THE K4INISTER OF STATE IN THE 
MINISTRYOFFOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Wheat, paddy and coarse grains are pro­
cured t>y Food Corporation of India/State 
procuring agencies directly from farmers 
under price support scheme with a view to 
avoid any chances of distress sale of 
foodgrains by farmers below the support 
price. Procurement is made on the basis of 
voluntary sale by farmers and is undertaken 
at a large number of centres, which are 
mostly mandies, where the farmer is free to 
sell either to FCI or designated state procur­
ing agencies or to private traders/millers if 
he can get a price higher than support price. 
No middlemen are involved in the procure­
ment operations.

As regards sugar-cane, the Central 
Government fixed the minimum sugar-cane 
price Sugar (Control) Order, 1966 payable 
by vacuum pan sugar factories. No vacuum 
pan sugar factory can pay to the growers 
less than the statuton̂  minimum suaar-cane

price fixed by the Central Government.

The cotton Corporatton of India Ltd. 
under the Ministry of Textiles Is the nodal 
agency for carrying out price support opera- 
ttons In the eventuality of drop in market 
prices of Cotton/Kapas below the minimum 
support price levels. The C.C.I. Generally 
purchases Cotton/Kapas in the Regulated 
Markets in open auctions/secret tender 
system under the aegis of the Regular Mar­
ket Committees which are statutory bodies 
entrusted with the responstoility of maritet- 
ing of agricultural produce. The Corporatk}n 
also purchases Cotton/Kapas through pri­
mary cooperative societies of cotton grow­
ers. No middlemen are involved in the entire 
process.

Central Committee on Pestlclda

2162. SHRI MANOHATA SINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any Central Com­
mittee on Pesticides Reskf ue to look into the 
various harmful effects of the same;

(b) the composition of the Committee;

(c) whether eminent experts from In­
dian Council of Agriculture Research also 
represents the Committee; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) There is a Pesticide Residue Sut>- 
Committee to assist Central Committee for 
Food standards on matters pertaining to 
Pesticide Residues in Food Products.

(b) The oompositton of the Commfttee 
is aiven in the statement below.
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(c) Y«®, sir. Two exp«rts from th« Indian 7.
Council of Agriculture represent the oommit*
tee.

(d) The question does not arise. 8.

STATEMENT

Functton; To deal with laying down lim- 9.
its of Pesticides Residues Tolerance in foods 
and also be suggestions methods for their 
detectbn and estimation.

Director,
National Institute of Nutrition, 
Hyderabad.

Manager (O.C.),
Food Corporation of India, 16-20, 
Barakhamba Lane, New Delhi.

Dr. S.K. Mazumdar,
Director. Central Food Technologi­
cal Research institute, Mysore- 
570013.

1. Dr. R.L Rajak,
Plant Protection Advisorto the Govt, 
of India, Dte. of Plant Protection, 
Quarantine & Storage, N.H. IV, 
Farldabad.

...Chairman.

2. Director,
Central Food Laboratory, 3 Kyd. 
Street, Calcutta.

3. Or. Raj Singh,
Secretary (Representative), Cen­
tral Insecticide Board, Dte. of Plan 
Protection Quarantine & Storage, 
N.H. IV. Farldabad.

4. Dr. G.K. Girish,
Joint Commissioner (S&R), Depart­
ment of Food, Krishi Bhawan. New 
Delhi.

5. Dr. N.K. Ray,
Head of the Division of Agricultural 
Research Institute, Pusa, New 
Delhi-110012.

6. Dr. R.L Kalra,
Sr. Insect Toxicologist, Punjab 
Agricultural University, Ludhiana.

10. Agricultural Mariceting Adviser to
the Govt, of India. Dte. of Marketing 
& Inspectton, Dte. of N.H. IV, Fari- 
dabad.

11. Director.
Central Eeomesic Sciences Lab. 
Central Bureau of Investigation East 
Btock VII, Rama Krishna Puram, 
New Delhi-110022.

12. Director.
Central Food Laboratory. Central 
Food Technological Research In­
stitute. Mysore 570001.

13. Director,
Food Research & Standardisation 
Laboratory, Navyug Market, 
Ghaziabad-201001.

14. Director,
Central Food Laboratory, C/o State 
Public Health Lab.. Stanley Road, 
Pune-411001.

15. Shri T.D. Sethi,
Scientist Industrial Toxicobgical 
Research Centre. P.B. No. 60. 
M.G. Marg, Lucknow.

16. Shri S.K. Handa.



139 WrhtM 4nsMWfS AUGUST 22,1990 WrH^Answrnm 140

Project Coordinator, All India Proj­
ect Coordinated Research Project 
on Pestidde, Indian Agricultural 
Research Institute New Delhi.

17. Dr. D.P. Singh Nag.
Deputy Director (T&P) & Head 
Division of Toxicology & Pherma 
cology. Central Insecticide Lab. 
Dte. of Plant Protection. Quaran 
tlne& Storage. N.H. IV. Faridabad

18. Director. Defence Food Research 
Lab. Jyoti Nagar Mysore-570011.

19. Director (Chenfical}. Bureau of 
Indian Standards, Manak Bhavan, 
9. B.S. Zafar Marg, New Delhi-2.

(SHRI RAM PUJAN PATEL): (a) and (b). As 
a result of Increase of Rs. 25/- per quintal In 
the support price of paddy of all varieties for 
1989*90 kharif marketing season over the 
previous kharif marketing season 1988-89, 
the farmers are likely to get additional price 
of about Rs. 81.25 crores from the procuring 
agencies. State-wise break up Is given in 
Statement-1 below.

Consequent upon the Increase In the 
support price of wheat by Rs. 32/- per quintal 
for rabi 1990-91 marketing season as com­
pared to 1989-90 rabi marketing season, the 
farmers are likely to get additional price of 
about Rs. 166.07 crores from the procuring 
agencies. State-wise bresrit-up is given in 
Statement-ll l>elow.

20. Secretary, Central Committee for 
Food Standards, Dte. G.H.S. Nir- 
man Bhavan, New Delhi.

Procurement Price to Farmers

2163. SHRI HET RAM: the Minister
of FOOD AND CIVIL SUPPLIES be pleased 
to state:

(a) the estimated amount likely to be 
given to the farmers as a result of recent 
increase in the procurement prk»sfor 1989-
90 season crops and 1990-91 Kharif crops:

Support price of paddy for 1990-91 kharif 
marketing season commencing from 1st 
October, 1990 has been increased by Rs. 
20/- per quintal tor all varieties as compared 
to the support prtee for 1983-90 kharif mar­
keting season. K is not possible to work-out 
any estimates reganfing likely procurement 
of paddy under price support operations 
during 1990-91 at this stage. However, 
assuming the procurement level of paddy of 
32.50 lakh tonnes in the entire country 
reached during 1989-90 kharif marketing 
season till 17th August. 1990, the farmers 
are likely to get an additional price of Rs. 65 
crores during 1990-91.

(b) the estimated amount by which the 
farmers would be benefited, State-wise; and

(c) the basis on which the estimated 
amount of t>enefit8 has been calculated?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLIES

(c) The additional estimated prk» pay­
able to the farmers has been calculated on 
the basis of actual procurement for Kharif 
1969-90 and Rabi 1990-91 till 17th August. 
1990. In case of likely procurement of paddy 
for 1990-91 kharif marketing season, the 
level of procuremnt of paddy during 1989-90 
kharif marketing season till 17th August, 
1990 has been adopted.
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Stateniera Showbtg Aekllttonal Amount payable to Farmers Due to Enhancement in 
procurement Price of paddy for Kharif 1989-90

Fig. in Lakh MT

Qty. of ptKkfy lacs Procurred 
by FCi/Agendes during 1989-90 
Kharif as on 17.8.1990

Additional amount payable 
@Rs.25/-perQti.
(Rs. in lacs)

Punjab 17.74 4435.00

Haryana 0.53 132.50

Uttar Pradesh 0.08 20.00

Rajasthan 0.03 7.50

J& K 0.08 20.00

Andhra Pradesh 1.57 392.50

Tamil Nadu 12.30 3097.50

UT Podicharry 0.06 15.00

Madhya Pradesh 0.02 5.00

32.50 8125.00

STATEMENT-11

Statement Showir^ Differential Amount payalile to Farnters Due to Enhancement of 
procurement Prices in 1990-91 Rabi (As on 17.8.1990)

Oty. procured 
(Le^h MTs)

Amount (Rs. lakhs)

Punjab 67.42 10113.00

hiaryana 25.90 3885.00

Ultar Pradesh 16.01 2401.50

Rajasthan 1.35 202.50

UT Chandigarh 0.02 3.00

Himachal Pradesh 0.01 1.50

110.71 16606.50
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irransfatfori 

ConstHutlon of D«-Addition Ctntrts

2164. SHRi RAJVEER SINGH: Will th« 
Minister of WELFARE b« pleased to state:

(a) whether Government propose to 
constitute Oe-addidion Centres tocheckthe 
increased nuniber of drug addicts in the 
country; and

(b) V so, when and If not, the reasons 
therefor?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). 36 De-addiction centres have 
already been set up through voluntary or* 
ganisations to provide treatment facilities to 
dnig addicts and to check the increase in 
their number ail over the country. Their year* 
wise breakup is given below:—

1986-87 1987-88 1988-89 1989-90 Total

1 2 3 4 S 6

N6.ofO»- 
adiction Centres 
setup 1 7 16 12 36

{English]

Retail Mlarket Prices of Essential 
Conmiodltles

2165. SHRI SHANKERSINH 
VAGHELA:

DR. A.K PATEL;
SHRI RESHAM LAL JANGDE; 
SHRI S.C. VARMA:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the average retail and wholesale 
price of rice (coarse), wheat, groundnut oil, 
mustard oil vanaspati, sugar, vegetables 
pulses, tea and kerosene oil in February. 
March, April, May and June, 1990 in princi­
pal markets of the country;

(b) the reasons for Increase in prices if
any;

(c) the steps taken to bring down the 
increased prices; and

(d) the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLES 
(SHRI RAM PUJAN PATEL): (a) Statement
I and II showing the average wholesale and 
retail prices of rice (coarse), wheat, ground­
nut oil, mustard oil, vanaspati, sugar, pato- 
toes, ontons, gram, arhar, tea and kerosene 
in February, March, April, May and June. 
1990based on selected important centres in 
the country are given below.

(b) The main reasons for price rise are 
increase in money supply during 1989-90 
and earlier years, rising consumer demand, 
demand and supply gap in Case of some 
essential items like pulses and edible oils, 
increase in procurement and minimum sup­
port prtees of agricultural commodities and 
seasonable factors.

(c) and (d). The Government has ac­
corded highest prbrity to check the rising 
trend In prees of essential commodities.
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Both tong>t«rm and «hort*t*rm nwasur* ar« 
b«ing tak»n for th« purpoMS.

Apart from the maasuras on tha broad 
macro-aconomic front such afforts to raduca 
growth in monay supply and fiscal disdplina, 
spacific maasuras hava twan takan by tha 
(^ammant In raspact of particular assan- 
tial oommoditiaa undar prassura auch as 
adibia oils, pulsas, taa, sugar and camant 
ale. Tha maasuras takan t>y tha Govammant

broadly hictuda staps to incraasa tha pro* 
duction of assantial comnfKxMtias Act and 
othar ragulatory nnaasuras and augmanting 
domastic supplies through impoits whar- 
avar nacassary subject to overall constraints 
of foreign exchange. As a resuh ,of these 
measures, prices of rice, wheat, sugar have 
remained at reasonable levels, tea prices 
have shown tendency of softening and the 
run>away Increase in the prices of edible oils 
has been restrained.
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[Translation]

Import of Edible Oils

2166. SHRI MANJAi LAL:
SHRIPHOOLCHAND VERMA: 
SHRI P.R.S. VENKATESAN: 
SHRI HARIN PATHAK;
SHRI BALASAHEB VIKHE 

PATIL:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whetherthe State Trading Corpora­
tion propose to import edible oils during the 
current year;

(b) if so, the value of edible oils likely to 
be imported during this year;

taste preferences of consumers in the Coun­
try, at present only palmolein is being im­
ported. This oil is required to be processed in 
the place of Hs origin itself. However, the 
proposal of importing oilseeds instead of oil 
was considered in the past but due to varbus 
considerations, like plarrt quarantine require­
ments, varying economics of import of 
oilseeds, the bgistic and administrative 
problems in obtaining and the distribution of 
the administrative problems in obtaining the 
distribution of the resultant oils, etc., Gov- 
emment has not favoured the import of 
oilseeds.

Price Inscription on Goods

2167. SHRI BALESHWAR YADAV. 
Will the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(c) whether Government have consid­
ered the import of oilseed before taking the 
decisbn for import of edible oils;

(a) whether Government have directed 
ail the manufacturers to write maximum price 
inclusive of all taxes on each packet;

(d) if so, the details thereof; and

(e) the reasons for which Government 
decided to opt for the import of edible oil 
only?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The State 
Trading Corporation of India acting as an 
importing agency of the Government im­
ports such quantity of edible oils whbh is 
authorised by the Government and for which 
foreign exchange is provided.

(b) The quantity of edible oil to be 
imported and value thereof will largely de­
pend upon the ensuring kharif crops of ed­
ible oilseeds and availability of foreign ex­
change.

(c) to (e). Considering the prices of 
edible oils in the international market and

(b) whether manufacturers have started 
doing so;

(c) if so, sirice when and if not, whether 
Government are going to take concrete steps 
to implement it; and

(d) if so, the details thereof and if not, 
the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) Yes, Sir.

(b) to (d). The manufacturers have 
been allowed a change-over time upto 30 
November, 1990.

[English]
^ lu m  Addicts in Ra|astlMin

2168. SHRI NANDLAL MEENA; Will 
the Minister of WELFARE bs pleased to 
state:
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(a) whethar any survay has bMn con- 
dud«d in Rajasthan to know th« number of 
opium addicts;

(b) if so, th« details thereof; and

(c) the provision made in Eighth Plan to 
help opium addicts in Rajasthan to enable 
them to leave such hat>its?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Information is being collected.

Action Plans (or Rivers of Bihar

2169. SHRI KARIA MUNDA; Wilt the 
Minister of WATER RESOURCES L - 
pleased to state the progress of di(f>}rent 
action plans being earned out in Bihar on 
important nvers and amount sanctioned/ 
incurred tin now?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAIKOTAOIA): The National Water 
Policy formulated in September. 1987 en­
joins that water resources planning has to be 
done for a hydrological unb, such as, a nver 
basin, as a whole or for a sub-basin. As a 
follow up, the State governments have been 
advised to formulate bas'm plans for river 
basins undertheir Jurisdiction to enable their 
integration at the Centre. The State Govern­
ment has to give response to the proposal.

Demonstration by National FMIwatlon 
of BHnds Uating Thair Omnands

2170. SHRI RAM SAJIWAN:
SHRI UTTAM RATHOD:

Win the Minister of WELFARE be 
pleased to state;

(a) whether hundreds of visually handi­
capped, under the banner of National Fed­
eration of Blind, held demonstration outside

the PM’s house on July 16,1990and submH- 
ted a memorandum to the Prime Minister 
listing their demands;

(b) if so, the details of their demands;
and

(c) whether Government propose to 
bring fonward a legislatbn for the implemen­
tation of welfare measures for visually handi­
capped?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM V IU S  PASWAN):
(a) Yes, please. The visually handicapped 
under the banner on Factional Federation of 
the QUnd held a demonstration on July 16, 
^990 and submitted a memorandum listing 
their demands.

(b)and(c) The details of the demands 
and the Government’s decision thereon are 
indicated in the statement given below.

STATEMENT

The demands contained in memoran­
dum dated 16.7.1990 of the National Fed­
eration of the Blind are listed below;—

1. Immediate introduction of ‘Leg­
islation for the Disabled’ in par­
liament positively in Monsoon 
Session.

2. Fiilingupofbacklogofvacancies 
resen/ed for the blind and giving 
employment to all the blind regis- 
tered with employment ex­
changes and vocational rehabili­
tation centres throughout the 
country numbering about 3500/- 
within a period of three months.

3. AlitheblindLowerDivisionCterks 
recruited as a result of special 
recruitment drive during the year 
1987 be exempted from type­
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writing test and their services 
regularised.

The position in respect of above de­
mands is given below:—

1. A Bill lor the enactment of legis­
lation on the Rights and Welfare 
of the Handicapped wilt be intro­
duced in the Monsoon Sessbn 
of the Parliament.

2. The Central Government had 
started in 1987 a special recruit­
ment drive for filling up the back- 
bg of vacancies reserved for the 
visually handicapped in Central 
Government and Public Sector 
Undertakings. In the first phase, 
recruitment was carried out in 
respect of Central Government 
Offices in and around Delhi and 
subsequently in Bombay, Cal­
cutta and Guwahati. A special 
examination for clearing the 
backk)g of vacancies as on 
1.4.1990 was conducted by the 
Staff Selection Commission at 
the instance of this Ministry on
17.6.1990. All out efforts are 
being made to clear the backtog 
of vacancies.

3. Exemption to blind Lower Divi- 
sten Clerks from typewriting test 
was oonsktored, but has not been 
agreed to. The matter is being 
reconsidered.

Procurement and Import of Wheat

2172. SHRI HARIKEWAL PRASAD: 
WiK the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(a) the quantity of wheat procured by 
Government agencies during the current 
year so far;

(b) whether Government propose to 
import wheat from foreign countries; and

(c) if so, the quantity thereof and the 
rate at which it is proposed to be purchased?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLES 
(SHRI RAM PUJAN PATEL): (a) A quantity 
of 110.71 lakh tonnes of wheat has been 
procured for Central Pool during the current 
rabi marketing season upto 17.8.1990.

(b) and (c). There Is no proposal with 
the Government to import wheat from for­
eign countries.

[Trans/atk)n]

Change of the Name of All IrKlia Instl* 
tute of Medical Science

2173. SHRI KALPNATHSONKAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE tM pleased to state:

(a) whether any representation had 
k>een received to change the name of All 
India Institute of Medical Science after the 
name of late Prime Minister, Shri Lai Ba­
hadur Shastri;

(b) if so, the steps taken by Government 
thereon so far;

(c) the time by which Government is 
likely to change the name of this institute 
after the name of Shastriji; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b)to(d). The matter is under consid-
eratk>n.
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[English]

Setting up of N«w Sugar FaotoriM in 
Maharashtra

2174. SHRINANASAHEB UDAYSIN- 
QRAOGAiKWAO: Will the Minister of FCX>D 
AND CIVIL SUPPLIES be pleased to state:

(b) if so. the states which have agreed 
to lend support to the Centre in enacting 
legislattons aimed at providing social secu* 
rity to agricultural labour;

(c) whether Government propose to 
come out with White Paper on agricultural 
labour; and

(a) the number of applications received 
for setting up new sugar factories during the 
period from April to June 1990 in the state of 
Maharashtra;

(b) the number of applicants who have 
beEn granted licences so far under the pro­
visions of new Sugar Policy; and

(c) the number of applicatbns still pend­
ing for consideration?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) 43 applica­
tions for establishment of new sugar facto­
ries in the State of Maharashtra have been 
received during the period from April to June 
1990 in the Department of Food.

(b) Nil.

(d) if so. when?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes. Sir.

(b) At the 38th Sessbn of the State 
Labour Ministers’ Conference held in New 
Delhi on 20tli April, 1990, there was a gen­
eral consensus thatthe Central Government 
should enact a suital̂ le legislation for agri­
cultural worl̂ ers which could provide protec­
tion of employment, wages and also have 
provision of welfare facilities, etc.

(c) No, Sir.

(d) Does not arise.

Sea-Eroaion Along the Southern 
Coasts

(c) All the aforesaid applications will 
now be considered by the Department, 
iteeping in view the new guidelines an­
nounced vide Press Note dated 23.7.90.

White Paper on Agricultural Ijibour

2175. SHRIMATI JAYAWANTI N. 
MEHTA: Will the Minister of LABOUR be 
pleased to state:

(a) whether the attention of Govern­
ment has been drawn to the News Item 
captioned ‘Back laws to aid farm workers' 
appeared In The Times of India. Bombay on 
9th March. 1990;

2176. SHRI N. DENNIS: Will the Minis­
ter of WATER RESOURCES be pleased to 
state:

(a) whether Government have con­
ducted any study to determine the extent of 
sea-eroston along the Southern coasts in 
recent times;

(b) If so. the details thereof;

(c) the steps taken by Government to 
prevent sea-erosion; and

(d) the protection offered by Govern­
ment to the fishermen and others who are 
affected by sea-erosbn?
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THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTADIA): (a) and (b). On th«

3.
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Maunya Sharaton (Expan*
sion)

basis of the assessment made by the State 
Governments, nearly 80% of the coastline in

4. Siddhaitha Continental

Kerala and 26% in Karnataka is reported to 
be affected by sea erosbn. In other States,

5. Taj Palace

erosbn is repotted at isolated points. 6. Samrat Hotel

(c) and (d). Apart from extending the 
technical advice through the Beach Erosion

7. Centaur Hotel

Board, Central Government is giving Central 
ban assistance to the Government of Kerala

8. Meridten Hotel

for constructbn of new sea walls and for 
strengthening existing sea walls in special­

9. Holiday Inn

ised reaches. Upto March, 1990, Central 
Loan Assistance of about Rs. 47 crores has

10. Park Hotel

been released.

Hotels for Aslad

2177. DR.SUDHIRRAY:WilltheMin- 
tsterof URBAN DEVELOPMENTbe pleased 
to state:

(a) the names of hotels which were 
constructed for ASIAD;

(b) whether Government have suomoto 
or on the representation of any other quar­
ters enquired into the relevant land deals 
struck for construction of these hotels;

(c) if so, the outcome thereof; and

(d) the action taken, if any, as a result of 
the enquiry made?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
The Department of Tourism approved the 
folbwing hotel projects on the recommenda­
tions of the Asian Games Steering Commit­
tee for ASIAD 82:—

1. Hyatt Regency

2. Sinya Softtel

(b) The land for the hotels was given 
either on a lease basis to public agenda on 
a pre-determined commercial land rate or by 
permitting converston of an existing lease 
into commercial on payment of conversion 
charges as prescribed by Government for 
such conversbns or by way of auction to 
private parties by folbwing the then existing 
policy and procedures of Government and 
DDA. Hence, questbn of enquiry into the 
land allotment in these cases dki not arise.

(c)and(d). Do not arise.

Swiss Assistanos to SsricuHurs Project

2178. SHRIC.P.MUDALAGIRIYAPPA: 
Win the Minister of TEXTILES be pleased to 
state:

(a) Whether a National Sericulture 
Project has been set up witthe assistance of 
Swiss Devebpment Corporatbn;

(b) if so, whether this project is IHcely to 
enablethecountry to double itsproductbnof 
aH the four types of silks; and

(c) the details thereof?
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THE MINISTER OF TEXTILES AND (iv) Nigerseed oil
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) to (V) Palm oH
(c). The National Sericulture Project being 
implemented whh assistance from the World (VI) Maize (Corn) oil
Bank/Swiss Development Cooperation is 
meant only for Devetopment Cooperatk>n is (vii) Ricebran oil
me<int only for devekspment of mulberry 
serk:ulture in the countty. The Project envis­ (viii) Soyabean oil
ages an additional production of 6,000 ton­
nes of mulberry silk at the end of the project (ix) Sunflower oil
perkxi.

(X) Watermetonseed oil
Blending of Oils used In Vanaspati

(xi) Palmolein
2179. SHRIMATI SUBHASHINI ALI; .

WIH the Minister of FOOD AND CIVIL SUP­ (xii) Salseed oil not exceeding 10 per
PLIES t>e pleased to state; cent.

(a) whether Government have permit­ (xiii) Solvent Extracted Rapeseed/
ted blending of vegetable oils used in the Mustard oil
manufacture of vanaspati; and

(xiv) Sunfk>wer (Kardi seed) oil
(b) if so, the details thereof?

(XV) Sohrent Extracted Sesame oil.
THE MINISTER OF STATE IN THE 

MINISTRYOF FOOD ANDCIVIL SUPPLIES SHIcos Is Annong Pencil Industry
(SHRI RAM PUJAN PATEL); (a) and (b). Workers
Vanaspati is a blend of various permitted 
hydrogenated oils. The foltowing edible oils 2180. SHRI ANAND SINGH; Will the
are permitted in the manufacture of vanas- 
pati:—

Importod Oil

(I) Soyabeen

(ii) Rapeseed oil

(itt) Palm oil

iigonous oU

(i) Cottonsaed oil

(ii) Solvent Extracted groundnut oil

(iii) Mahua oil

Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state;

(a) whether a large number of workers 
in pencil industry are suffering from silicosis;

(b) if so, the number of workers sus­
pected to be suffering f rom this disease; and

(c) the steps taken/proposed to be 
taken so far to protect the workers?

THE MINISTER OF STATE OF THE. 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b) The National Institute of Occuoation
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Health, Ahmedabad had conducted envi­
ronmental and medical survey in slate Pencil 
industry of Mandsaur in 1981*82 which re­
vealed that out of 593 subjects examined. 
324 (54.6%) were suffering from silicosts. Of 
these, 105 (17.7%) were suffering from 
progressive massive fibrosis (very severe 
form of disease and remaining were suffer­
ing from simple silicosis. Oust levels were 
several times higher than threshold limit 
values. A follow up examination of these 
workers after 16 months showed that pro­
gression of silicosis was very rapid with high 
mortality among those who had progressive 
massive fibresis (PMF). Twenty three work­
ers having PMF died during this period. Their 
mean age at the time of death was 34.7 
years, with lean duration of work for 11.9 
years. High mortality was attributed to expo­
sure to high ooncerftrations silica dust.

(c) A k>cal exhaust system developed 
by Bharat Heavy ElectrkuJs Ltd., Bhopal, in 
ooliaboration with natonal Institute of Occu- 
pattonal Health, Ahmedabad, was installed 
on the cutting machines. A subsequent sur­
vey showed that this local exhaust system 
could control about 95% dust. The use of 
tocal exhaust system has been made com­
pulsory by the Government of Madhya 
Pradesh.

[Transla^]

Conversion of Houses into National 
Memorials

2181. SHRISANTOSHKUMARGANG- 
WAR: Will the Minister of URBAN DEVEL­
OPMENT be pleased to state;

(a) whether there is any proposal for 
oonverting the houses of prominent leaders 
Into national memorials; and

(b) if so, the details thereof and when it 
is likely to be implemented?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
No, Sir. There Is no such proposal under 
consideratk>n at present in the Ministry of 
Urban Devetopment.

(b) Does not arise.

Water Supply in Goie Itorket Area, New 
Delhi

218Z SHRI KANKAR MUNJARE: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether Government are aware that 
the reskJents in Gole Market area. New 
Delhi, particularly the Government quarters 
of C Sector (Albert Square), are facing the 
prot>iem of inadequate supply of water for 
the last many years;

(b) if so, the reasons for continuous 
shortage of water in this area; and

(c) the steps taken or proposed to be 
taken by Government for making normal 
water supply in the area?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN); (a) 
Yes, Sir.

(b) Shortage of water in the area Is 
mainly due to the overall shortage in the bulk 
supply made by the Munk:ipal Corporatton of 
Delhi. During the summer season, the sup­
ply gets further reduced due to power break­
downs, voltage fluctuations, less availability 
of raw-water and diversion of water during 
fire-fighting operatk>ns.

(c) The supply of water in the area is 
supplemented i>y the tubewells operated by 
the NDMC and also the CPWD. A new 
tubewell has been bored in the area by the 
CPWD. The NDMC have also provMsd an
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•dditionai oonnsctions for supply to S«ctor 
•O’.

Salary to m  Trainad Paraona

2183. SHRIARVINO NETAM; Will the 
Minister of LABOUR be pleased to state:

(a) whether ITI trained persons are 
entitled to get the minimum salary in their 
jobs according to their trades;

(b) if so, the trade-wrise amount of 
minimum salary which such persons are 
entitled to get initially and the details thereof;

(c) whether some provisions have also 
t>een made for giving them annual incre­
ments later on; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) All persons employed in scheduled 
employments under the Minimum Wages 
Act, 1048 are entitled to the minimum rates 
of wages fixed for that employment.

(b) to (d). The information regarding the 
trade-wise amount of minimum salary and 
annual increments for ITI trained persons 
are not maintained in the Ministry.

Outlay of Food Procaaaing Induatriaa

2104. SHRI S.B. THORAT: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the details of the products being 
produced by the Food Processing Indus­
tries;

(b) the details of the outlays of food 
procasaing units in public sectors; and

(c) the proposed investment in those 
units during 1990*91 and during the Eighth 
Plan?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN- 
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Food Processing Industries are indi­
cated as item No. 27 of the 1st Schedule to 
the Industries (Development & Regulation) 
Act, 1951.

These are:

(1) Canned fruit & products

(2) Milk Foods

(3) Malted Foods

(4) Flour

(5) Other processed foods

(b) and (c). There are two pul)lic Sector 
Undertaking under the administrative con­
trol of the Ministry of Food Processing Indus­
tries;

1. Modem Food Industries (India) 
Ltd.

2. North Eastern Regtonal Agricul­
tural Marketing Corporation 
Limited.

The Ministry of Food Processing Indus­
tries has an approved plan outlay for invest­
ment of Rs. 5.50 crores. Including provision 
of Rs. 2 crores from the Internal and Extra 
Budgetary Resource (lEBR) for the Modem 
Food Industries (India) Limitad for the year 
1990-91. Budgetary provision for the North 
Eastem Regbnal Agrteultural Marketing 
Corporatton Limited is made by the North 
Eastem Council.

Investment details for the period 1991 •
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95 In the VIII Five Year Plan have not been 
finalised.

Recharging Ground Water

2185. SHRIBANWARILALPUROHJT: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether the Ground water Survey 
and Developnnent Agency (GSDA) has re­
cently come out with a novel experiment on 
recharging of ground water;

(b) if so, whetherGSOA has conducted 
sun/ey relating to Nagpur district; and

(c) if so, the details thereof and to what 
extent the orange plant would be saved as a 
result thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) Yes, Sir.

(b) Survey and experiments for re­
charging to ground water have been con­
ducted by the Ground Water Survey and 
Devebpment Agency (GSOA) in some parts 
of Nagpur District.

(c) Sample studies in a smaller area 
show that 50 per cent of the exist>ng orange 
plants can be saved by adopting recharge 
techniques, using weak and permeable areas 
to recharge ground water body.

Extension of Reservation Policy to 
Private Sector

2186. SHRI V. KRISHNA RAO;
SHRI C.P. MUDALAGIRI- 

YAPPA:

Win the Minister of WELFARE be 
pleased to state:

(a) whether Union Government have

any propsal to extend the reservatbn policy 
in recniitment to private sector as well; and

(b) if so. the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) There is no such proposal under consid­
eration of the Government at present.

(fo) Does not arise.

Production of Mills Under N.T.C.

2187. SHRI T. BASHEER: Will the 
Minister of TEXTILES be pleased to state;

(a) the value of the products of the mills 
under the National Textile Corporation dur­
ing the last year and that expected during the 
year 1990-91:

(b) whether tosses were sustained by 
the NationalTextileCorporationdunng 1989- 
90, and

(c) if so, the amount thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Provisional production value of NTC 
Mills during 1989-90was Rs. 1159.17 crores. 
The expected production value during 1990-
91 is Rs. 1291.56 crores.

(b) and (c). Yes, Sir. During the year
1989-90. the mills under National Textile 
Corporatbn suffered a provisional net loss 
of Rs. 196.28 crores.

Modernisation of Jute Industry

2188. OR. ASIM BALA; Wiilthe Minister 
of TEXTILES be pleased to state:

(a) whether Govarnment ar» paying 
special attentten to revitalisation of the jute
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industry in Wm ( 6«ngal; and

(b) K ao, the dstaiis of stops taksn in 
modsmisation of jute miHs in West Bengal?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yss. Sir.

(b) Th« Govsmment of India have cre­
ated a Rs. 150 ciorss Jute Modernisation 
Fund Scheme (JMFS) w.e.f. 1 st November, 
1986 for providing financial assistance to 
eligible jute mills for undertaking their need 
based modernisation and diversification.

ISHPoInt Programme for Minorities

2189. SHRI RAM NAIK: Will the Minis­
ter of WELFARE be pleased to state.

at Aligarh and Howrah during 1990-91, 
sponsoring schemes for small Indusries, 
special training programme undw TRYSEM 
for training artisans, and Entrepreneurial 
development programme, special pro­
gramme for rural artisans for minority con­
centrations districts by KhadI & Village in­
dustries, utilisation of programmes under 
IRDP/IRYSM for self-employmentAraining 
in minority concentration districts and Identi­
fication of special occupation/trade relevant 
to minorities in these districts and emphasis 
given under IRDP/TRYSEM

(c) At national level, five religious groups 
namely. Muslims. Christian,s Siiths, Non- 
Budhists and 2bratrians are considered for 
the purposes of implementation of 15-Point 
Programme. The details as regard the per­
centages of minorities to the total populatbn 
in 41 districts is given in Statement-ll below.

(a) the details included in the 15-Point 
programme for the development of minori­
ties;

(b) whether Government have decided 
to prepare a plan to help the minority youth 
to start their own lndustryA}usiness in the 41 
districts of 11 states and

(c) if so, which are these districts and 
which are the minorities in these districts and 
what is their percentage to the total popula­
tion in these districts?

THE MINISTER OF UBO UR  AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) A Copy of the 15 Point Programme is 
given below as Statement'l.

(b) A concrete Action Progarmme for 
Welfare of minorities has tieenfinalised which 
inter-alia includes programme for small scale 
indusries and lOtadi and village Industries in 
minority concentration districts. These pro- 
grames include setting up of common facili­
ties oentre, prototype developnwnt centres

STATEMENT-1

15-Pomt Programme for Weffare of 
Minorities

I. Communal Riots

1. In the areas which have been iden­
tified as communally sensitive and 
riot prone. District and Police Offi­
cials of the highest i<nown effiency, 
impartiality and secular fecord must 
be posted In such arSas and even 
elsewhere, the preventton of com­
munal tension should l>e one of the 
primary duties of DM and SP. Their 
performances in this regard should 
be an important factor in determin­
ing their promotion prospects.

2. Good wor1< done in this regard by 
District and Police Officials should 
be rewarded.

3. Severe action should be tai<en 
against all these who incite com­
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munal tensions or taka part in vio- 
l«nc«.

4. Spadal court of courts specifically 
aarmarkad to try communal of* 
fancas shouW b« sat up so that 
offandars ara brought to book 
spaadily.

5. Victims of communal riots should 
ba givan immadiata raliaf and pro* 
vktod prompt and adaquata finan* 
dal assistanca for ttwir rehabilita* 
tion.

6. Radio & TV must aiso help in re­
storing confkience, communal 
harmony and peace in such af­
fected waas.

7. it is unfortunate thal certain sec­
tions of the Press sometimes in­
dulge in tandenttous reporting and 
put>ik»tions of objectkmabie and 
inflammirtory material which may 
indta communal tanskm. Editors, 
printers, publishers and other con­
cerned wiH cooperate in finding a 
way to avokl pubilcatk>ns of such 
material.

II. ReoiamBnt to Stat0 and Central S»fv- 
kts

8. In the recruitment of polioe person­
nel, Stat0 Governments should be 
advised to give special conskisra- 
tton to minorities. Forthis purpose, 
the compositkm of Selection Conn- 
mittees shouM be representative.

9. Tha Central Govammant shouM 
take similar action in the recruit­
ment of personnel to the Central 
‘Police Forces.

Natk>naiised Banka and Pubtio 
Sector Enteiprises. In thasa cases 
aiso the concerned departments 
shouW ensure that speciai conaU* 
eratton is {^ven to recruitment from 
minority communities.

11. In many areas recruitment is done 
through competitive examinations. 
Often minority groups have been 
handicapped in taking advantage 
of the educattonal system to com­
pete on equal terms in such exami­
nations. To help them to overcome 
these handicaps steps should be 
taken to encourage the starting of 
coaching classes In minority edu- 
catk>nai institutk>ns to train persons 
to compete successfully in these 
examinatkHW.

12. Tha acquisitton of technical skills 
t>y those minorities who are today 
lining behind would also help in 
natkmal development. Arrange­
ments shouki be made to set up lib 
and polytechnics by Government 
or private agencies in predomi­
nantly minority areas to encourage 
admissbn in such instituttons of 
adequate number of persons be- 
tonging to these communities.

HI. OttmMaasuPM
13. In various development pro­

grammes including the 20-pokit 
Programnte, care shouW be taken 
to see that minorities secure In a 
fair and adequate measure tfia 
benefits flowing therefrom. In the 
various committees whteh are sat 
up to oversea tha implamantatton 
of such programmes, members of 
these communities shouM be ac­
tively involved.

10. Large scale employment opportu- 
nfties are provklad by the Railways,

14. Apart from tha above general is­
sues thare ara various local prob*
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toms which dsvslop into tiMdlMS 
irritants to minorities. For instanc* 
•ncroachment of wald propertias 
and on gravayards hava lad to 
protaets and griavancas in soma 
piacas. Sutotila staps slwuid b» 
tai(en to deal wHh such probiams 
on an expeditious and satisfactory 
basis.

15. Probiemsretatlngtominoritiesneed 
to be attended to on a continuing 
basis so that apprehensions are 
aiiayed and genuine grievances 
redressed. To fadOtate this, a spe­
cial ceil wHi be created in the Minis* 
try of Home Affairs to deal with 
matters relating to minorities.
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Narmada Sagar Project

2191. SHRINARSINGHRAO SURYA- 
WANSHI: Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) whether acoordirig to Narmada 
Water Disputes Tribunal Award, the sub­
mergence of villages would be albwed only 
after making adequate provisions for reha­
bilitation of the oustees;

(b) if so, whether this norm is followed 
at all;

(c) if not, the reasons therefore; and

(d) whether Maharashtra Government 
had expressed its inability to find adequate 
land for the rehabilitatbn of the villages to be 
submerged?

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). Yes. 
Sir. All norms are being followed in this 
regard.

(c) Does not arise.

(d) The problem of land for rehabiliation 
of the oustees of Maharashtra has been 
resolved, as the Government of India has 
ordered release of 2,700 hectares of forest 
land in Dhule district for the purpose of 
resettlement of oustees of Sardar Sarovar 
project.

(b) whether these resuhs are based on 
similar R & D work carried out earlier at All 
India Institute of Medical Sciences and now 
at Nattonal Institute of Immunology, and if 
so, the details thereof; and

(c) whether new US vaccine has any 
features which makes it more effective?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir. A vaccine has been successfull 
in mice. There is a layer encircling the ovum 
termed as ‘Zona plluceda that consists of a 
number of proteins. The antft>odies directed 
against Zona antigens wouM act by preven­
tion of sperm-ovum interaction and thus 
provide pre-fertilizatkm bkx:k of fertility.

(b) No, Sir. The studies carried out at 
USA in mice are different and independent 
from the studies that are being earned out at 
National Institute of lmmunok>gy.

(c) The studies are at laboratory stage 
only and need further confirmation. It is diffi­
cult to comment at this stege about the 
effectiveness of the vaccine.

Pre-Paid Ticket Advioe’ System

2193. SHRIVAKKOMPURUSHOTHA- 
MAN: WiNthe Minister of LABOURbe pleased 
to state;

Contraceptive Vaccine

2192. SHRI BHABANI SHANKAR 
HOTA; Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether a new contraceptive vac­
cine has been successful in mne in USA and 
If to, the full details thereof as reported In 
April, 1990 issue of Health for Millions;

(a) whether Unton Government have 
received any proposal for Kerala Govern­
ment for the discontinuance of the condition 
of ‘Pre-Paid ticket advice’ as a pre-requisite 
for emigratton clearance for all job seekers 
going abroad; and

(b) If so, the reactkxi of Unbn Govern­
ment thereto?
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THE MINISTER OF UBO UR  AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) Th« matter is being «xamin«d.

PalmoleIn to Kerala

2194. PROF. P.J. KURIEN:
SHRI S. KRISHNA KUMAR:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether there is a shortage of Pal- 
molein which has affected its suppty through 
Public Distribution System in Kerala;

(b) if so, whether Government propose 
to increase the supply in the com ing nwnths; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) to (c). 
Distribution of imported edible oils to con­
sumers through Public Distribution System 
is intended to supplement the availability of 
edible oils and not to meet the entire edible 
oil requirements of all the consumers. Due to 
constraint of foreign exchange, a limited 
quantity of edible oil is available to be distrib­
uted through the PDS. Considering the in­
crease in the prices of indigenous ^ible oil 
in the market and escalatton in consumption 
due to festivals, the monthly allocation of 
edible oil for PDS in respect of the State of 
Kerala has been increased from3500MTs in 
July, 1990to5,000 MTs in August, 1990and 
this increased allocation Is likely to continue 
for a couple of months to meet the require­
ments of festivals months.

Production of National Textiles Corpo- 
r«tk>n Mills, Tamil Nadu.

2195. SHRI C. SRINIVASAN: WUI the 
Minister of TEXTILES be pleased to state:

(a) whether the National Textiles Cor­
poration units functioning In Tamil Nadu have 
earned profit in the previous year;

(b) H so, whether the National Textiles 
Corporation have any proposal to augment 
the productton in their units functioning In

Tamil Nadu Particularly in Dlnd^ul, In order 
to increase the turnoverthe coming year and

(c) the Government propose to give the 
weavers working in the National Textiles 
Corporatbn units in Tamil Nadu?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir.

(b) NTC has neither any unit situated at 
Dindigul nor is there any proposal to estab­
lish one at Dindigul. However, NTC has 
plans to augment production in their units 
functioning Tamil Nadu from Rs. 169 crores 
in 1989-90 to about Rs. 196 crores during
1990-91.

(c> The workers in the NTC mills of 
TamH Nadu are already getting incentives as 
they are on piece-rated jobs. There is no 
proposal for further incentives.

Drug Addiction Ward In Safdarjung 
Hospital

2196. SHRI LK. ADVANI:
KUMARI UMA BHARTI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the expenditure incurred on setting 
up of a drug addiction ward at Safdarjung 
Hospital, Delhi and the number of Patients 
who were attended there, since inception;

(b) whether any deficiency was de­
ducted In the an’angements;

(c) if so, the details thereof; and

(d) whether de-addiction wards were 
also established in Lady Harding Medical 
College and Smt. Sucheta Kripiani Hospital, 
If so, at what cost and the number of patients 
who got attended to in these hospitals. 
Hospital-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The following expenditure has been
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incurred on setting up of a dmg de-addiction 
inward in Safdarjung Hospital, New Delhi;

1987-88

1988-89

—  Rs.1.19Lalths

—  Rs. 7.60 Lakhs

tations of Darjeeling;

(b) whether the wages being paid to 
them by the tea plantation owners are far 
less than the minimum wages fixed by the 
Govemment; and

1989-90 —  Rs. 0.40 Lakhs

287patients were attended at the centre 
since inceptk>n.

(b) and (c). Due to shortage of ade­
quate space for housing the drug de-addic- 
tion Unit in Safdarjung Hospital, it was not 
possible to continue the centre there.

(d) In view of the positnn stated aga.nst
(b) & (c) above, the drug de-addk:tk>n centre 
was transferred from Safdarjung Hospital to 
Smt. Sucheta Kriplani Hospital, New Delhi 
on 8.09.1989. The expenditure incurred and 
patients treated at this centre are given be­
low;

Expenditure:

Rs. 7.15 Lakhs from 18.09.1989 to
31.03.1990.

(c) if so, whether Union Government 
propose to issue instructions to the tea plan­
tation owners to pay at least the minimum 
wages to the labourers and also the anvars 
of the wages, which they have saved by 
paying less wages?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM V IU S  PASWAN); 
(a)to(c). Information is being collected and 
will be lakl on the Table of the House.

[E/jgfeft]

Doctors Posted in Villages

2200. SHRI JAGANNATH SINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of doctors who were 
posted in rural areas during 1989; state- 
wise;

Rs. 2.13 Lakhs from 01.04.1990 to
31.07.1990.

(b) the number of doctors who actually 
assumed their duties in the rural areas;

Number of Patients Treated:

837 From 18.09. 1989 to 20.08.1990.

[Translation]

Wages of Tea Plantation labour in 
Darjeeling (West Bengal)

2197. SHRI YAMUNA PRASAD SHAS- 
TRI: Will the Minlsterof LABOUR be pleased 
to state:

(a) whether the daHy wages akf to the 
labourers for packing tea leaves in tea plan-

(c) the numt>erof such doctors who did 
not join their duties in the rural reas; and

(d) the actwn taken against those who 
dkl not join their duties in rural areas?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). The informatton is being collected 
from the States and will be placed on the 
Table of the Sabha.

Implenfwntation of CIne-Workers 
Wslfkrs Fund act, 1981

2201. SHRI P. PENCHALLAIAH: WHI 
the Minister of LABOUR be pleased to state:

(a) whether Govemment propose to
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•m«nd the rules and Constituto Control 
Advisory Committee/ Board for effective 
implementation of the Cine-Wotkers Wel­
fare Fund Act, 1981 as resolved in the Tripa- 
triate meeting of March, 1986;

(b) if not, the reason therefor; and

(c) the efforts made to get five percent 
net wofit of Gandhi Film Fund through 
N.F.D.C.?

(0) and (d). The information is being 
collect^ and will tM laid on the Table of the 
House.

[Translation]
Development of Towma in Madhya 

Pradesh

2204. SHRI RESHAM LAL JANGDE: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). In 1988 the Government 
amended the Cine Workers Welfare Fund 
Rules, 1984 to change rules regarding 
composition of the Central Advisory Com­
mittee. In November, 1989 the Central Advi­
sory Committee was reconstituted as per 
amended rules. There is no proposal to 
amend rules regarding composition of Advi- 

CommKtees. State Governments of
ihtra, Karnataka, Kerala, Tamil Nadu, 

Andhra Pradesh and West Bengal have been 
requested to send nominatnnsfor Advisory 
Committees.

(c) The transfer of 5% profit to Cine 
Artistes Welfare Fund is being held up at the 
instance of Sir Richard Attenborough. The 
Government is alive to the situation and 
making its best efforts to get 5% net profit 
from the film Gandhi repatriated and trans­
ferred to India to Cine Artistes Welfare Fund.

Comp
MU

taints received from Indian 
grant Workers Overseas

2202. SHRI S. KRISHNA KUMAR: Will 
the Minister of LABOUR be pleased to state:

(a) whether there is any Government 
Machinery to deal with the complaints from 
Indian Migrant Workers overseas;

(b) if so. the details thereof;

(c) the number and nature of com­
plaints received during 1989 and 1990 till 
date; and

(d) the decision taken thereon?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Complaints, as and when re­
ceived, from the Indian emigrant workers 
aganst foreign employers. Project Exporters 
and registered and unregistered Recruiting- 
Agents are examined and enquired into with 
the help of Indian Missions abroad and/or 
the Police Authorities depending upon the 
nature of each case.

(a) the amount given t>y Union Govern­
ment to Madhya Pradesh Government dur­
ing the period fnsm 1985 to November 1989 
and from December, 1989 to July, 1990 
separately for the devek>pment of towns in 
Madhya Pradesh under Integrated Devetop- 
ment of Small and Medium Towns Scheme 
and the details of development work done;

(b) the details of development works 
undertaken in the various towns in Bilaspur 
and Raipur districts of Madhya Pradesh 
during the above saM perkxi and the amount 
spent thereon; and

(c) the altocation made in this regard to 
Madhya Pradesh, particularly for distrkns of 
Raipur and Bilaspur. for the year 1990-91 ?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
Under the centrally assisted scheme of Inte­
grated devetopment of Small and Medium 
Towns, Rs. 565.25 lakhs and Rs. 182.23 
lakhs, respectively, have been released to 
the Government of Madhya Pradesh during 
the period from 1985 to November 1989 and 
December 1989 to July, 1990.

(b) In the district of Bilaspur two towns 
namely, Kota and Bilaspur have been cov­
ered under the scheme during the above 
period. Schemes like residential, commer­
cial and Traffic & Transportation costing Rs. 
110.75 lakhs and Rs. 52.62 lakhs have ben 
undertaken for the above two towns respec­
tively. The central assistance released dur­
ing the sakl period are Rs. 21.5 lakhs for 
Bilaspur and Rs. 15.40 lakhs for Kota. An 
amount of Rs. 22.25 lakhs has already been 
released for Bilaspur prk>r to this period. The 
reported expenditure upto September 1988
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is Rs. 112.27 lakhs on Bitaspur and Rs. 5 
lakhs on Kota. No town in the District of 
Raipur has been covered as the State Gov­
ernment had not identified any town of this 
District.

(c) So far no allocatton has been made 
under the scheme.

[English]

Persons Left for Gulf Countries from 
Punjab, Delhi and Chandigarh

2205. SHRIKAMALCHAUDHRY:Will 
the Minister of LABOUR be pleased to state;

(a) the number of person who went to 
the various Gulf countries from Punjab and 
Union Territories of Delhi and Chandigarh 
separately during the years 1969 and 1990 
(till date), year-wise and country-wise;

(b) the number of workers who have 
lodged complaints with Indian Embassies in 
Gulf countries during the said period for 
settling their problems;

(c) the number of such complaints 
settled; and

(d) the number of complaints still pend­
ing together wit the reason therefor and the 
steps taken for their expeditious settlement?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The statistics of emigrations clearances 
granted are not maintained State-wise.

(b) to (d). The infonnatton is being 
collected and will be laid on the Table of the 
House.

[7>ans/af/on]

Surgical Apparatus

2206. SHRI YUVRAJ: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether our courrtry is unable to 
meet its requirement in respect of surgical 
apparatuses indigenously;

(b) whether due to acute shortage of 
research and devebpment the technique of 
most of the surgical apparatus is imported; 
and

(c) the steps taken to meet the demand 
of surgical apparatuses indigenously?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No Sir, except in the case of highly 
sophisticated and advanced equipments.

(b) and (c). Facts are t>eing ascer­
tained.

Reconstruction of VIrpur Barrage in 
Bihar

2207. SHRI SURYA NARAYAN 
YADAV: Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) whether Government propose to 
reconstruct the Virpur Barrage in Bihar after 
the expiry of the life thereof;

(b) if so, the amount sancttoned for this 
purpose;

(c) if not, whether there woukl be total 
k>ss of life in Dart>hanga, Saharsa, Pumea 
and Bhagaipur areas of Bihar in case of the 
damage caused to this barrage; and

(d) if so, the reasons for delay in the 
reconstmction thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA); (a) and (b). No 
such proposal has ben received at the Centre.

(c) and (d). Do not arise.
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[English]

Capacity of Blood Banka

2208. 5HRIUTTAMRATHOD: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the estimated requirements of blood 
to be stored in blood banks for the benefit of 
the suffering humanity;

(b) how much is the capacity of blood 
banks in the country now;

(c) the steps being taken or proposed to 
be taken to boost blood collection activities; 
and

(d) the steps being taken or proposed to 
be taken to protect the donors against the 
hanmful effects of donating bk>od and to 
protect receipents against transmission of 
any diseases?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). The estimated requirement of 
bk)od, based on the norm suggested by the 
World Health Organisation at 7 units per bed 
per annum, is about 40 lakhs units per an­
num.

According to a survey conducted re­
cently, the quantity of blood collected in the 
existing bkxxi banks is estimated at 19.5 
lakhs units per annum.

Under the existing scheme for encour­
aging volunta^ btood donation, financial 
assistance is provided for educating and 
motivating people for voluntary blood dona­
tion. It is proposed to introduce schemes to 
provide financtal assistance to Indian Red 
Cross Society and voluntary organisations 
for organising camps and wherever feasible 
in operating a centralised blood bank. In

order to ensure safety of btood donation, the 
Director General of Health Services has 
issued administrative guidelines in operat­
ing a centralised blood bank for bkxxi trans­
fusion services, on 6th January, 1988. These 
guidelines, interalia, deal with aspects con­
nected with donor safety. The rules framed 
under the Drugs and Cosmetics Act pre- 
scn*be the tests to be performed for ensuring 
safety of bk>od.

Screening of bk>od donors as a compo­
nent of HIV (Human Immuno Deficiency 
virus) surveillance was initiated in April, 1986. 
Testing facilities are now available in 27 
cities beskJes the 4 metropoiiton cities where 
all the blood banks have been linked with 
zonal blood testing centres for ensuring that 
the bk>od used for transfusnn is free HIV 
anti-bodies. In the next phase of the pro­
gramme, 37 zonal bk)od testing centres 
linked with blood banks will be established in 
16 States. The ultimate objective is to link all 
the blood banks with the zonal btood testing 
centres in a phased manner so that safe 
blood is available for transfuston.

Supply of Rice and wheat to West 
Bengal

2209. SHRI AJIT KUMAR PANJA: 
SHRIMATI GEETA MUKHER- 

JEE;
SHRI SATYAGOPAL MISRA:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the quota of rice, wheat, sugar and 
edible oils fixed for West Bengal for the 
months of August. September and October, 
1990;

(b) whether Government propose to 
enhance the quota for rice and wheat and 
other essential commodities for West Ben­
gal in the said months; and
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(c) if so, the details therefor? (SHRI RAM PUJAN PATEL); (a) The alloca­
tion of rice, wheat, sugar and edible oils fixed 

THE MINISTER OF STATE IN THE for West Bengal for the months of August to
MINiSTRYOFFOODANDCIVILSUPPLIES October, 1990 is as follows:

(figures in tonnes)

Commodity August September October

1 2 3 4

Rkw 74,000 84,000 —

Wheat 90,000 90,000 —

Leavy Sugar 25,888 25,888 25,888

imported Edible Oils 10,000 — -

The allocation of rice and wheat for the 
month of October will t)e made in the month 
of September, 1990.

(b) and (c). An increased allocation of 
10 thousand tonnes of rice was made to 
West Bengal for the month oi September, 
1990 to meet the additional demand on 
account of Puja Festival, in case of sugar, a 
quantity of 3898 tonnes each for the months 
of September&October, 1990 has been re­
leased as Festivals quot& For imported edible 

the monthly allocation of West Bengal 
during August, 1990 is 10,000 tonnes which 
is an increase of 4,000 tonnes over the July 
allocation, given to cope with the enhanced 
requirement for the festival months. The 
allocation for September, & October. 1990 
will be made later.

Supply of more Essential Commodities 
through Fair Price Shops

(a) whether Union Government has 
received any proposals for supplying four­
teen essential commodities through Public 
Distribution System;

(b) if so. the detaits of such commodi­
ties; and

(c) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) The 14 Items suggested are:—

(1) cereals (rice and wheat), (2) Sugar 
(3) edible oils (4) washing soap (5) toilet 
soap (6) biscuits (^  powdered spices (8) 
idodised salt (9) ghee (10) was (11) matches
(12) controlled cloth (13) Janata dhoties & 
sarees, and (14) exercise books.

2210. SHRI HANNAN MOLLAH: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state:

(c) The Central Government is already 
supplying key essential commodities like 
wheat, rice, levy sugar, kerosene, imported 
edible oils and soft coke to the States/UTs



201 Writtan Anawrs SRAVANA 31.1912 {SAKA) WrittM Answm  202

for distribution through Public Distrtoution 
Systom.

It is not feasibis to inlcuda more toms 
under PDS at the Central level. States and 
UTs have however, been advised from time 
to time to consider inclusion of some items of 
massconsumptlon in their respective States/ 
UTsfordistribution by using the PDS outlets.

Mandal Commission Report

(a) whether the Karnataka Government 
have urged Union Government to reduce 
excise duty on instant ooffee and include the 
same under the Ministry of Food Process­
ing;

(b) if so, the reaction of Government 
thereto; and

(c) by when a decision is lil<ety to be 
taken?

2211. SHRIMATi BASAVA RAJES- 
WARI:

SHRI G.S. BASAVARAJ:

Will the Minister of WELFARE be 
pleased to state:

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The requisite informatton is being col­
lected and will be laid on the Table of the 
House.

(a) whether Government have asked 
the State Governments to send their views 
on Mandal Commission recommendatbns 
on backward classes;

(b) if so, whether any time-Scheduie 
has t>een fixed for furnishing the views,

<c) if so, whether any States have so far 
sent their views; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) and (b). Yes, Sir.

(c) and (d). Three States namely Tamil 
Nadu, U.P. and Mizoram have sent their 
views. They have by and large agreed with 
the recommendations of the Mandal Com­
mission.

Safety of Fkiorklated Toothpaste

2213. SHRI K.S. RAO:
SHRI HARISH PAL:
SHRI RAM SANJIWAN:

Will the Minister of HEALTH AND 
FAMILY FAMILY WELFARE be pleased to
state:

(a) whether Government are aware of 
dangers caused by using fluorklated tooth­
paste;

(b) H so, whether any research work has 
been Undertaken by the Ministry or the World 
Health Organisation on the use of fluori­
dated toothpaste in relatton to dental decay;

(c) whether any clinical tests have been 
conducted to assertain safety of the use of 
fluoridated toothpaste; and

Instant Coffee under F.P.I. (d) if so, the details thereof and the 
reaction of Union Govemment thereto?

2212. SHRI R. GUNDU RAO; Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state:

THE MINISTER OF STATE OF THE 
MINISTRY HEALTH AND FAMILY WEL­
FARE (SHRI RASHEED MASOOD): (a) to
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(d). To generate data both for and against 
addition of f touride in toothpastes and follow­
ing complaints that excess fluriode in tooth­
pastes may cause serious health hazards in 
the country especially in those areas which 
are endemic for fluorosis, Ministry of Health 
had constituted a Committee to advice 
Government regarding the permissible limit 
of fluoride content in toothpastes. Based on 
the recommendations made by the Commit­
tee which were accepted by the Govern­
ment, a draft amendment to the Drugs and 
Cosmetics Rules giving specific provisions 
relating to toothpastes containing fluoride 
has been published for comments in the 
Gazette vide G.S.R. No. 410 (E). dated the 
29th March, 1990. The details are as fol- 
tows:—

(i) Fluoride content in toothpastes shall 
not be more than 1000 ppm and the 
content of fluoride in terms of ppm 
shall be mentioned on the tube and 
carton.

(ii) Every tube and carton of the tooth­
pastes shall bear the following 
cautionary note:—

Caution:—  Children bebw 7 years 
should not be allowed to use fluo­
ride toothpastes.

(iii) Date of expiry should be men­
tioned on tube and carton.

The comments received will be exam­
ined by the Government before finalising the 
amendment.

Changes In Price index Norms

2214. PROF. RASA SINGH RAWAT: 
Will the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state:

(a) the increase in Consumer and 
Wholesale Price Indices and the norms for 
collecting the statistics in this regard;

(b) the commodities which have been 
included in it and the criteria for their inclu- 
sion;

(c) whether Government propose to 
change the criteria in view of the improve­
ment in the standard of living and the present 
needs of the people; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (d). 
The increases in the All India Consumer 
Price Index for Industrial Workers (Base 
1982a 100} and All Commodities Wholesale 
Price Index (Base 1981-82-100) for se­
lected periods are given t>elow:

ALL INDIA CONSUMER ALL COMMODITIES
PRICE INDEX FOR INDUSTRIAL WHOLESALE PRICE INDEX *
WORKERS®

1 2

* ,.6 %
May, 90

July, 90 
June, 90

+ 1.2%

June, 90
+ 4.5%

March, 90
July. 90 
March, 90

+ 4.8%
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1 2

June. 90 _ _
--------------  +5.7%
Dec. 89

July, 90 
Jan. 90

+ 6.1%

June, 89
July, 90 
July, 89

+ 9.0%

@  Latest available Consumer Price index for Industrial Workers is for the month of June, 
1990 (compiled by Labour Bureau, Shimla).

* All Commodities Wholesale Price Index (compiled by Office of the Economic Adviser, 
Ministiy of Industry) is available for the month of July, 1990.

(?) CONSUMER PRICE INDEX FOR IN­
DUSTRIAL WORKERS

The price data for compilatnn of the 
index numbers are collected from 226 se­
lected markets relating to 70 industrial centres 
scattered all over the country. About 260 
commodities are featuring in various centres, 
the number varying from centre to centre, 
between 109 to 168. The comrrodities are 
included in the index basket of a centre on 
the basis of consumption pattern revealed 
by Working Class families during family in­
come and expenditure survey. The com­
modities are grouped under (i) Food, Pan 
Supari, Tabacco and Irrtoxicants; (ii) Fuel 
and Light (iii) Housing, (iv) Ctothing, Bedding 
and Foodwear Group; and (v) Miscellane­
ous.

(3) ALL COMMODITIES WHOLESALE 
PRICE INDEX

The index is compiled on the basis of 
prices received from important market 
centres/manufacturers in respect of selected 
items and grades/varieties thereof. In all 447 
commodities have been included in the cur­
rent Wholesale Price Index series (Base 
1981-82-100) These commodities belong

to various important groups and sub-groups 
of commodities and included, broadly under
(i) Primary Articles (such as Food Articles 
and Non-Food articles like Fibres) (ii) Fuel, 
Power, Light and Lubricants; (iii) Manufac­
tured Products. Almost all the important items 
being transacted in the economy which 
account for a significant value of production 
have been included in the current Wholesale 
Price Index series, in accordance with the 
suggestions of expert sub-groups or other 
concerned organisations. The selectton of 
agricultural commodities and their markets 
has t>een done on the basis of the recom­
mendations of the experts sub-group consti­
tuted for the purpose. As regards selectbn of 
manufactured products, all items having a 
value of production of Rs. 20 crores or more 
as perthe Annual Survey of industries, 1980- 
SI have l>eon included. The items with sub­
stantial imports amounting to at least Rs. 20 
crores including the value of indigenous 
production have also been included. Some 
items with a value of output ranging between 
Rs. 10 crores and Rs. 20 crores including 
imports have also been retained onthe advice 
of the concerned Ministries/Departments. 
The selection of specifications as also the 
sources for supply of price data in respect of 
the selected industrial items has been made 
from out of the list of leading manufacturers 
producing these items.
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(c) and (d). CXWSUMER PRICE INDEX 
FOR INDUSTRIAL WORKERS

As p«r th« reoommondations of th« In­
ternational Labour Organisation, the fresh 
working class family income and expendi­
ture surveys should generally be conducted 
at intervals not exceeding 10 years to update 
the list of items and their importance in the 
index basket. Accordingly, Government 
proposes to conduct fresh working class 
family income and expenditure survey dur­
ing 1992-93 as the previous sun/eys were 
conducted during 1981-82 on which 1982 
series is based.

ALL COMMODITIES WHOLESALE 
PRICE INDEX

There is no proposal at present to change 
the criteria for the selection of items in the 
Wholesale Price index, as the current series

was introduced only atx>ut a year back.

Regional cancer Treatment Centres

2215. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of HEALTH 
AND FAMILYWELFARE be pleased testate:

(a) the partkxilars of regk>nal cancer 
treatment centres in the country;

(b) the number of operatbns performed 
annually at each of these centres; and

(c) the particulars of the diagnostic and 
therapy equipments installed at these centres 
during the last three years?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOO): 
(a) to (c). The required informatnn is given in 
the Statement below.
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Eradictlon of Baby Export Trad*

2216. SHRI NARSINGRAO SURYA- 
WANSHI: Will the Minister of WELFARE be 
pleased to state:

(a) whetherGovemment’s attention has 
been drawn to the news-item published in 
the Deccan Herald dated 30 April, 1990 
captioned ‘Law on adoptton";

(b) if so. whether the act of selling illegiti­
mate and other unwanted children to for­
eigners for huge sums of money is still preva­
lent; and

(c) if so. the steps taken or proposed to 
t)e taken in this regard?

deaths caused by floods in the above men­
tioned districts?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). Release 
of water was according to the provisions in 
the regulation manual. These releases are 
monitored by a Committee headed by 
Member (Floods) of Central Water Commis­
sion and comprising representatives from 
Bihar, West Bengal and Damodar Valley 
Corporation. So far, there are no reports 
received from the concerned about exces­
sive damages in these districts on account of 
the fkwds from the rivers.

[Transtatiorî

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The Government have not received 
any report of sale of illegitimate and other 
unwanted children to foreigners in the guise 
of adoption.

(c) Does not arise.

Discharge of Water from DVC Dams

2217. SHRIINDRAJITGUPTA:Willthe 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether excessive discharge of water 
from the Damodar Valley Corporation dams 
has caused vkfespread floods in the month 
of July/August in Midnapore. Burdwan, 
Bankura and Birbhum;

(b) whether any measures are likely to 
be taken to control the water levels and 
discharge volumes from these dams in order 
to prevent recurring floods; and

(c) the extent of damage, number of

Leprosy Patients in Delhi

2218. DR.LAXMINARAYANPANDEY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether an extensive scheme to 
eliminate leprosy from Delhi was prepared 
by Delhi Administration;

(b) if so, when;

(c) the expenditure incurred on this 
scheme and the steps taken for the rehabili- 
tatbn of leprosy patients;

(d) the k)cat»n of this re-settlement 
cotony and the number of persons residing 
there;

(e) whether any medical officer to look 
after the chiMren of leprosy patients in this 
re-settlement colony is posted from the very 
beginning; and

(f) the name of officer responsible for 
looking after the arrangement in this colony 
at present?
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THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Nattonal leprosy Eradication 
Programme is implemented as a 100% 
centrally sponsored scheme. Delhi Admini­
stration implements N.L.EP. as per direc­
tions and guidelines of Central Government. 
Delhi being a low endemic area with apreva-

lence rate of leprosy of less than 1 per 
thousand, no specifie scheme has been 
prepared. The leprosy cases are being 
treated In all the hospitals, run by Central 
Government, Delhi Administration, M.C.D. 
etc.

(c) Funds allocated during the last 4 
years to Delhi under N.L. E.P. is as follows:—

(Rs. hi Ltkhs)

Y0ar Cash Kind Total

1 2 3 4

1987-88 — 0.50 0.50

1988-89 0.50 0.50 1.00

1989-90 0.50 — 0.50

1990-91 0.50 0.50 1.00

Steps talten for the rehabilitation of leprosy 
patients in Delhi:—

(t) Runningof one rehabilitation Centre 
by Department of Social WeHare, 
Delhi Administration.

(il) Sheltered Workshop and Training- 
cum-Productton Centre run by 
Department of Social WeHare, Delhi 
Administration.

(ill) Grant of Rs. 300/- per month as 
maintenance and up-keepto 1520 
leprosy affected persons.

(iv) Leprosy Home run by Municipal 
Corporation of Delhi at Tahirpur, 
Shahdra.

(d) Tahirpur, Shahara, 1520 beneficiar­

ies are residing.

(e) Yes, Sir. Two Medical Offners have 
been posted by Municipal Corporation of 
Delhi.

(f) (i) Dr. Hari Om Agganwal, Medi­
cal Officer Incharge, Leprosy 
Home, MCD, Tahirpur.

(ii) Shri A.K. Sinha, Senior Supdt., 
Department of Social Welfare, Delhi 
Administration Leprosy Home, 
Tahirpur.

Closure of Sugar Mills

2219. SHRI C.D.GMIT: Will the Minis­
ter of FOOD AND CIVIL SUPPLIES be 
pleased to state:
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(a) the number of closed or sick sugar 
mills in private and public sector in the coun­
try, State-wise;

(b) the amount invested in these sugar 
mills;

(c) the reasons for closure and sickness 
of these sugar mills;

(d) the number of persons rendered 
Jobless as a result of closure/sickness of the 
Mills; and

(e) the amount sanctk>ned by Govern­
ment to revive these sick and cbsed sugar 
mills?

THE MINISTER OF STATE IN THE 
MINISTRY OFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) 20 sugar 
factories dkJ not work during the 89-90 sea­
son due to varous reasons. State-wise/ 
Sector-wise list is given at the Statement 
betow.

(b) The Central Govemment does not

make an share capital investment in the 
sugar factories.

(c) The sugar factories have remained 
ctosed for various reasons such as inadeqni- 
cal and managerial competence etc.

(d) Since some Sugar factories have 
not worked for a number of years and some 
factories undertake intermlttant crushing, it 
is not possible to assess the number of 
persons rendered jobless as a result of the 
closure of these sugar mills.

(e) Sugar Mills can avail of financial 
assistance at concessbnal rate rate of inter­
est for rehabilitation and modernisation, as 
well as for cane devetopment schemes, I rom 
the Sugar Development Fund as per rules, 
orders etc.

One of the cbsed sugar units has been 
sancttoned a toan of Rs. 800 lakhs from 
Sugar Development Fund for modernisation 
and rehanilitation.
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DDA Flats In Madtpur

2220. SHRI YUSUF BEG: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether Government have received 
any complaints about DDA flats constructed 
by Slum Department in Pocket in Pocket ‘E’ 
of Madipur, Delhi; and

(b) if so, the actbn proposed to be taken 
by Govemment in this regard?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLIMARAM): (a) 
and (b). Slum Wing of the Delhi Devetop- 
ment Authority has reported that a complaint 
was received from Residents Welfare Asso­
ciation, Madipur, E Bk)ck, DDA (Slum Janta 
Flats). On verification it was found that ex­
cepting the three allegations mentioned 
bebw, the causes of complaint were not 
genuine;—

(I) Some rain water pipes were found 
not discharging rain water properly 
from the balconies;

(ii) Open space earmarked for shop­
ping complex had bean devebped 
as grassy lawns; and

(ill) Garbage from the complex is not 
being removed.

Slum Wing has taken actton for remov­
ing the causes of complaint.

Development of Patna

2221. PROF. SHAILENDRA NATH 
SHRIVASTAVA; Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the number of proposals submitted 
by Bihar Government to Union Government 
for urban development during December,

1989to June, 1990;

(b) the names of the schemes which are 
fully controlled by Unton Govemment and 
the names of the proposals in respect of 
which partial assistance has been sanc- 
ttoned;

(c) whether Bihar Government has 
submitted any scheme to Unton Govem­
ment for the integrated devetopment of Its 
capital Patna; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Central assistance for Urt>an Devel­
opment Is provided to the States/Unton 
Territories through the Scheme of Integrated 
Devetopment of Small and Medium Towns. 
Under Under this Scheme, no proposal has 
been received from the Government of Bihar 
during the perk)d from December, 1989 to 
June. 1990. However.proposalsforthe towns 
of Madhubani, Darbhanga and Bihar Sharif, 
received earlier were approved during this 
period and amounts of Rs. 29545 lakhs, Rs. 
29.75 lakhs and Rs. 29.75 lakhs respec­
tively, were released to these towns as part 
of the central assistance.

(c) No. Sir.

(d) Does not arise.

Meningitis In Delhi

2222. SHRI HARISH PAL: Will the 
Minister of HEALTH AN DFAMILY 
WELFARE be pleased to state:

(c) the total number of persons died due 
to meningits in the country. State-wise;

(b) the number in Delhi during the last 
six months; and
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(c) th« steps being taken by Govern­
ment to eradicate this disease?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOO);
(a) and (Jo). A statement showing the number 
of deaths due to Meningitis/Meningococcal 
Meningitis reported from States/ UTs during 
1990, IS given below:

(c) The control measures for Menin­
gococcal Meningitis consist of the following:

(i) early reporting of cases by para­
medical health personnel so that all 
suspected cases are treated in 
hospitals;

(ii) constituting medical teams to visit 
the affected areas to detect and di­
agnose cases;

(ill) treatment of patients by providing 
suitable drugs viz. Crustalline 
Benzyl Penicillin and Chloram­
phenicol;

(iv) vaccination of medical and para­
medical personnel who attend pa­
tients in hospitals and csualty de­
partments;

(V) providing pnMection to persons who 
may come into contact with patents 
by giving them sulphadiadiazine.
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[EngUsMi

Colours used in Soft drinks

2223. SHRIJAGPAL SINGH:
SHRI KALP NATH RAI:

Will th« Minister of HEALTH AND 
FA»4ILY WELFARE be pleased to state:

(a) whether Government are aware that 
some of the colours or ingredients used in 
soft drinks under different names are not 
safe for health;

(b) if so, details thereof;

(c) whether any investigations were 
made into the matter; and

(d) the steps taken to ban the use of 
harmful ootours and ingredients in soft drinks 
industries?

THE H4INISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD):
(a) to (c). Infonmation is being collected from 
States/U.T.s

(d) The Preventbn of Food Adulteration 
Rules, 1955 permit only those cotours and 
ingredients whnh are considered to be safe. 
On the t>asls of advice of experts, this Minis­
try has deckled to ban three synthetic col­
ours viz. Amaranth, Fast Red-E and Green* 
S.

(a) the details of the textile mills In 
Madhya Pradesh where payment of provi­
dent fund has not been made to the workers 
after their retirement;

(b) the number of such workers in each 
mill and the outstanding amount of providing 
fund to be pakJ to them; and

(c) the steps being taken by Govern­
ment to ensure payment of provkJent fund to 
workers immediately after their retirement?

THE MINISTER OF UBO UR  AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The informaton is being collected 
and will be laid on the table of the Sabha in 
due course.

Steps to check soli erosion In Bihar

2225. SHRI SURYANARAYAN SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether Bihar Government have 
asked for central assistance to check soil 
eroskin in the river Ganga;

(b) if so, the details thereof; and

(c) the acton proposed to be taken by 
Government to check soil eroston in the 
River Ganga without further delay?

[Translatioril

Non i>aynMnt of Provident Fund to 
worlcert of Textile Mills Madhya 

Pradesh

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAIKOTADIA): (a) and (b). Special 
schemes seeking Central assistance have 
not been receĥ ed from State Government

2224.SHRISATYANARAYANJATIYA: (c) The works are undertaken by the
Will the Minister of LABOUR be pleased to State Government as per the site condittons 
state: and availability of funds.
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[English]

Separate council for Physloth«r> 
aplata

2226. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government have received 
any representation from the Indian Associa­
tion of Physiotherapists for the formation of 
a separate oourtcil for them; and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) and (b). Yes. On the basis of the repre­
sentation received from the Indian Associa­
tion of Physiother«^ists, it has been decided 
to set up a separate Council for Physiother­
apists and Occupational Therapists with 
separate ceils. Steps to set up the said 
Coundl are being taken.

Rehabilitation Centre* for Drugs 
addicts

2227. SHRI PRATAPRAO B. 
BHOSALE: Will the Minister of WELFARE 
be pleased to state:

(a) whether Government propose to 
implement drug laws strictly in order to check 
drug mencmce in the country and to set up 
rehabilHatbn centres for those who have 
already tMcome vktims of drug addition;

(b) H so, the details thereof;

(c) v^ether Government have taken 
any actk>n in this regard; and

(d) if so, the details thereof and H not, the 
reasons therefor?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). The Narcotic Drugs and Psy­
chotropic Substances Act, 1985 and the 
Preventkm of Illicit Traffic in in the country 
and are t>eing implemented by the con­
cerned agencies. Besides, a comprehen­
sive multi-dimensional strategy to combat 
drug abuse has been adopted. Under the 
Scheme of Assistance to Voluntary Organi­
sations for prohibitk>n and Drug Abuse Pre­
vention sponsored by the Ministry of Welfare 
108 conseiiing centres, 36 de-add»tion 
centres and 7 After-care Centres have been 
set up in States and Unk>n Territories for 
providing counselling. de-addict»n and af­
ter-care services to the victims of drug addic- 
tk>n.

Accommodation to Armed forces and
B.S.F. Personnel In Delhi

2228. SHRI DHARMANNA MON- 
DAYYA SADUL: Will the Minister of URBAN 
DEVELOPMENT be pleased to state;

(a) whether armed forces and Border 
Security Force personnel posted at Delhi 
hitherto conskJered for allotment of Central 
Government accommodatbn in accordance 
with date of priority of their joining Central 
Government have been excluded from the 
allotment list and no code number for alk>t- 
ment of acoommodatk>n has been provkled 
to B.S.F.; and

(b) if so. the reasons for their exclusk>n 
and steps proposed to be taken to safeguard 
their interests?

THE MINISTER OF UIWAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Since BSF has got its own pool 
having accommodatbn in Type-ll, III. IV and 
V, its employees are not eNgible for altotment 
from general pool in these categories. In 
other categories, however, they are entitled 
to get accommodation from general pool
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with code No. 01630. The Armed Forces 
Personnel are also not eligible for allotment 
from general pool since Ministry of Defence 
have got their own pool of accommodation 
for them. The civilian employees of Defence 
establishment located in eligible zones are, 
however, eligible from general pool if their 
names have been got included in the eligibil­
ity list after fulfilling the requisite formalities.

Acommodation for Holiday Purposes 
In Metropolitan Cities

2229. PROF. YADUNATH PANDEY; 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether Directorate of Estates has 
any accommodation in metropolitan citics 
like Bombay and Calcutta which is made 
available to the Govemment employees for 
holiday purposes;

(b) if so, the details thereof;

(c) the procedure for allotmant of such 
accommodation; and

(d) the average licence fee charged for
the accommodatton?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a)
Yes. Sir.

(b) In the Central Govemment Touring 
Officers’ Hostel at Bombay. Calcutta and 
Madras accommodation is also provided to 
officers even while on leave/holiday.

(c) Accommodation in the aforesaid 
Central Govemment Touring Officers' Hos­
tel is allotted to officers on leave on first come 
first served basis. No advance reservation is 
permitted.

(d) The rates of licence fee for the ac­
commodation in these Hostels are given in 
the Statement below:
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Confertno* on SuiMimarakha Multl- 
PurpoM Project

2230. SHRi SAMAFIENDRA KUNDU: 
Will the Minister of WATER RESOURCES 
be pleased to state;

(a) whether there was a high level con­
ference of officials and engineers on Suber- 
narekha multi-purpose project recently, if so, 
what decisions were taken;

(b) how much money has been spent on 
the project so far including the money given 
t>y Wortd Bank and how much more money 
has to be spent;

(c) by what time the project will provide 
irrigation and help control fkx>ds in Orissa; 
and

(d) whether it will fully control the floods 
in Subernarekha River on Orissa side?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The last meet­
ing of the offk:ials of the Government of 
India, Stale Governments of Bihar and Orissa 
and the Work) Bank officials was held on 
12.7.90 wherein various aspects regarding 
preparation of the projects posed by Bihar 
and Orissa Governments for assistance by 
the World Bank were discussed.

(b) Likely expenditure to the end of 3/90 
on Subernarekha project of Bihar (including 
the WorM Bank's assistance of US $ 127 
million) and Orissa, is Rs. 460.15 crores and 
Rs. 155.37crores respectively. Estimates of 
cost at current prices have not been final­
ised.

(c) Partial benefits by the end of 8th 
Plan.

(d) The States of West Bengal and 
Orissa have to formulate embankment

schemes to supplement ftood control benefit 
from the dam project.

Issue price of Rice under ITDP

2231. SHRI K. PRADHANI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the present rate at whk:h subsidised 
rice is supplied in sub-plan Tribal areas;

(b) whether there is any increase in the 
price thereof: and

(c) if so, to what extent?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The end 
retail pnces of rice to consumers fixed by the 
Government of India under the scheme for 
supply of wheat and rice at specially subsi­
dised prices in Integrated Tribal Devetop- 
ment Project areas, tribal majority States 
and North Cachar and Karbi Anglong dis­
tricts of Assam are as follows:—

(Rs. por quintal)

Rice (Common) 264

Rice (Fine) 324

Rice (Superfine) 345

(b) The end retail prices of rice issued 
under the scheme were revised with effect 
from 25.6.1990.

(c) The increase in the prices of rice 
over the earlier prices is to the extent of Rs. 
45 per quintal.

AIDS to newly Born Babies
2232. SHRI VIJAY KUMAR 

MALHOTRA: Will the Minister of HEALTH 
ANDFAMILY\A^LFARE be pleaeedio stats:
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(a) ths number of persons including 
newly bom babies getting AIDS from in­
fected blood and othenwise:

(b) the reasons for these persons/ba­
bies getting infected with AIDS;

(c) whether blood procured from com­
mercial blood banks is not tested before use 
in Government hospitals and elsewhere;

(d) the details of steps taken to hence­
forth check the purity of the t>k>od and to 
check recurrence of such events in future; 
and

(e) whether there is any proposal to 
check the blood In all the blood banks of their 
purely?

THE IWIINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). 48 persons have been detected 
with full blown clinical symptoms of AIDS, 
out of whk:h 12 are foreigners. No case of 
newly bom bal)ie8 Infected with AIDS has 
been reported in the country.

The probat>le source of infectton 36 
Indians who devetoped the disease is as 
under:

Soufco of Infection In India Abroad

1 2 3

Hetero-sexual Promiscuity 15 12

Btood transfuson 2 1

Blood product infusion 1 1

Homosexual contact 0 1

-Spouses of an AIDS patient 2 0

Professonal bk>od donor 1 0

21 15

(c) to (e). Purity of btood is certified by 
the bkx)d banks before it is nsued to the 
user.

Drugs and Cosmetic rules have been 
amended vkle GSR No. 370 dated 11.7.89 
making it mandatory for the bkx>d banks to 
get sample of every blood unit tested for 
being free from HIV-antibodies. The dale of 
performing of such test shall be recorded on 
the label of the container also.

Students of Medical College, Srinagar

2233. SHRI PIYARE LAL HANDOO: 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of students of Medical 
College, Srinagar who have been provkied 
admissk>n in other States;

(b) the names of plaoes where these
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stuctonts hav* b*«n admittad; and

(c) how tha migrant students of Jahlum 
Vallay Madical Collaga hava baan daalt with?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD):
(a) to (c). Tha Qovarnmant has daddad that 
madical students of Government Medical 
Collage, Srinagar should first be adjusted by 
the Government of Jammu & Kashmir in 
Government Medical College, Jammu, fail* 
ing whbh, on receipt of their particulars from 
the State Government oi Jammu & Kashmir, 
efforst would be made to adjust them in 
different states other than Delhi Accord­
ingly, the names and particulars of the stu­
dents of Government Medical College, Sri­
nagar, received from the State Government 
of Jammu & Kashmir, have already t>een 
sent to the State Governments of Rajasthan, 
Madhfia Pradesh, Maharashtra, Orissa and 
Uttar Pradesh and P.GJ.. Chandigarh for 
adjusting them in their respective medical 
collages, on temporary basis till such time 
that they can return to their own college.

2. As per the migration rules prescribed 
by the Medical Counaiof India, the migration 
is permissible from one recognised medical 
college to another recognised medical col­
lege. Since the Jhelum Valley Medical Col­
lege is not recognised by the Medical Coun­
cil of India, the migration of students of this 
college is not permissible as per rules of 
Medical Council oi India.

[Trans/affon]

Lung cure Inatltuta in Bhopal (M.P)

2234. SHRIRAMESHWARPATIDAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government propose to 
open a Lung Cura institute at Bhopal for

treatment of lung disaat* in oomaxt of Bh»> 
pal Gas tragedy and also kaapbtg in view tha 
demand mada by Govammanl of Madhya 
Pradash sinoa 1967for astaUMrins thara a 
'National Lung Instituta of Industrial Disaalar 
Management’;

(b) whether Govammant preposa to 
open a full fledged lna|itiite; and

(c) M so. tha tkna by wliich this InaMula 
is lately to ba astabKshad there?

THE MINISTIR OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). There Is a proposal under conaid* 
eration by the Indian Council of Madical 
Research to set up a National Lung InstRute 
for Industrial Disaster Management at Delhi 
with Satellite centres at Ahmedrtmd, Puna 
and Bhopal. The Satellite centra at Bhopal 
will have the additional responsibility of 
monitoring the lortg-term health effects of 
toxic gas exposure of the Bhopal gas vic­
tims. The Centre will primarily be for re­
search purposes and not for treatment cure 
of lung problem of all the victims. The insti­
tute is expected to be set up shortly after 
formal approval of the 8th Five Year Plan.

Increaaa of Bade In Govammant 
Hoapltala, Oalhl

2235. SHRI HARISH RAWAT: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the availability of Doctors and beds 
against per thousand persons at Govern­
ment Hospitals in Delhi;

(b) whether there is any proposal to 
increase the number of beds available in the 
hospitals of Delhi during the year 1990-91; 
and

(c) U so, tha names of hospilais in which
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the beds are likely to be increased?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) As per Delhi Administration, bed popula­
tion ratio in Union Territory of Delhi is 2.41 
per thousand persons. Number of Doctors during 1990-91:—

1. Rao Tula Ram Memorail Hospital—  100 beds

2. Guru Nanak Eye Centre —  50 beds

3. G.B. Pant Hospital —  50 beds

for different sizes of Hospitals is based on 
staffing norms.

(b) and (c). Delhi Administration is in the 
process of formulating proposal to increase 
the bed strength in the following hospital

Necessity of fruit Juica In Cold Drinks

2236. PROF. PREM KUMAR DHU- 
MAL: Will the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state;

(a) whether there is any proposal re­
ceived from Himachal Pradesh Government 
for the use of 20 per cent fruit juice in the cold 
drinks in order to benefit the fruit growers; 
and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir.

(b) The matter is under consideration. 

[English]

Improvement of Calcutta City

2237. SHRI CHITA BASU; Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether West Bengal Government

has sent the 800 crores project planned by 
Calcutta Municipal Corporation for the im­
provement of Calcutta city; and

(b) if so. the response of Government 
thereto? *

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). No such proposal has been received 
from the Government of West Bengal.

Cases pending In Labour Courts

2239. SHRI R. N. RAKESH;
SHRI MANIKRAO HIDLYA 

GAVIT:
SHRI HARISH PAL;

Will the Minister of LABOUR be pleased 
to state;

(a) whether a large number of cases are 
pending in the labour Courts;

(b) if so, the details thereof and the 
reasons therefor; and

(c) the steps Government propose to 
take for their speedy disposal?
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) and (b). As per avallabis informatbn, 
2,00,985 industrial disputes and applica­
tions were pending before the Labour Courts 
and Industrial Tribunals and 12,767 indus­
trial disputes and applications were pending 
before the Central Government Industrial 
Tribunal-cum-Labour Courts as on 31.12.89.

The reasons identified generally for 
delay in disposal of these cases are, inter- 
alia, heavy work load, occasional delay in 
filling vacancies of Presiding Officers, proce­
dural impediments such as absence of 
Advocates, adjournments for furnishing in­
formation. stay orders of superior courts, or 
attempt to make out of court settlement, etc.

(c) The steps in hand for expediting 
ad)udk:atK>n of industrial disputes are inter- 
aha the foltowing;

(i) Improving and strengthening of the 
Conciliation Machinery so that a 
larger number of cases are settled 
at the conciliation stage;

(ii) Expeditious filling up of vacancies 
in the posts of Presiding Officers of 
the Labour Courts and the Indus­
trial Tribunals;

(iii) Setting up of additional Labour 
Courts and Industrial Tribunals as 
apprcpnate;

(iv) Holding of Lok Adalats where pos­
sible.

List of Life Saving and Essential Drugs

2240. SHRI RAJ MANGAL MISHRA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any essential and

life saving drug list published by I.C.M.R./ 
U.N.O/W.H.O;

(b) whether Indian drugs conformed to 
saki list;

(c) if not, the details of such variattons 
and reasons for such variation; and

(d) the action Government propose to 
take to make Indian drugs productbn re- 
strKted to essential and life saving drug of 
I.C.M.R./W.H.O.AJ.N.O.?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) WHO has compiled a 'List of essential 
drugs’. It is mentnned in the preamble that 
selectbn of the essential drugs would de­
pend on the health needs and on the struc­
ture and devek^pment of health services of 
each country.

(b) The drugs given in the WHO’s es­
sential drug list are generally marketed inthe 
country.

(c) In view of (b) above, does not arise.

(d) There is no such proposal.

[ Translation]

Production of Vegetable Oil in Rajast­
han

2241. SHRI GIRDHARI LAL BHAR- 
GAVA: Will the Ministerof FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) what percentage of oilseeds is pro­
duced in Rajasthan as against the country;

(b) the quantity of vegetable oils pro­
duced in the country and the quantity thereof 
produced in Rajasthan;
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(c) whsther th« quantity of Nwgatatii* oil 
produced in Rajastiuui is suffici«nt for the 
State; and

(d) if not, whether Government propose 
to issue more licences for setting up vege­
table oil factories?

THE MINISTER OF STATE IN THE 
MINISTRY OF f=OODANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Based on the production of cultivated oilseeds 
in 1988-89 the percentage of oilseeds pro­
duced in Rajasthan as against the country is 
10.7%.

MANUBHAIKOTAOIA); (a) and (b). No such 
proposal has been referred to the Centre by 
the State of Rajasthan. It is for the State 
Government to conduct surveys and pre­
pare a project report with the concurrence of 
the basin States.

Sugar Mills In Bihar

2243. SHRI BHOGENORA JHA: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state;

(a) tha number of sugar mills in Bihar 
under Bihar State Sugar Corporation;

The quantity of vegetable oils produced 
from cuKivated sources in the same year is 
estimated to be of the order of 42 lakh 
tonnes. The share of Rajasthan in the vege­
table oil production is estimated to be around 
14%, on the assumption that the oilseeds 
produced in the State are alt processed 
within the State Aself and that there has been 
no inter-state movement of oilseeds/oils ei­
ther from or to the state.

(c) and (d). As per available irtformation 
the quantity of vegetable oils produced in 
Rajasthan seem to be sufficient in the State.

Bringing Ganga artd Chambal Water to 
Pall

2242. SHRI GUMANMALLODHA; Will 
the Minister of WATER RESOURCES be 
pleased to state:

(b) whether Government have chalked 
out any plan to modernise the sugar mills in 
the State; and

(c) if so. the time by which Raiyam, 
Lohat and Sakari mills are likely to t>e mod- 
emised?

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL)’ (a) As per 
information available in the Department of 
Food, 15 sugar factories of Bihar State are 
working under Bihar State Sugar Corpora­
tion Limited.

(b) and (c). Since these sugar mills are 
being run by a Corporation of the Bihar 
Government, the plans for their modernisa­
tion wouU have to be chalked out by the 
concerned State Government.

(a) whether any survey has been con­
ducted in regard to the proposal for bringing 
the Ganga and Chambal waters to Pali dis­
trict of Rajasthan; and

(b) If not. by whattimethe survey Is likely 
to be conducted in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOF WATER RESOURCES (SHRI

[English]

Partlelpatien of Scheduled Castes and 
Scheduled Tribe* in Natlorial Recon* 

structlon

2244. SHRI TEJ NARAYAN SINGH: 
Will the Minister of WELFARE be pleased to 
state:
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(a) wh«th«rGav*mment propoMto ghw 
•qual participation to Schadulad castas and 
Scheduiad tribas in national raconstruction 
programma;

(b) if so, tha dataiis tharaof;

(c) whathar any steps, hava Ijaenialten 
in this regard;

(d) U so, ttta details tlwraof; and

(a) if not. tha reasons therefor?

THE MINISTER OF UBO UR  AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (e). The Government is endeavounng 
since independertce to t>ring the Scheduled 
Castes and Scheduled Tribes into the main 
stream of national life and ensure their par­
ticipation and due share in the national re­
construction programmes. To achieve this 
objactiva, resefvation of seats have been 
provided to the people of these communities 
in Lok Sabha and State Assemblies.

They have also been provided reserva­
tion, in proportion to their population, in the 
services under the Central Government, 
State Governments and Public Sector Under- 
taltings, etc.

State GovernmentsAJnion Territory 
Administrations formulate and implement 
Special Component Plans lor Scheduled 
Castes and Tribal Sub Plans for Scheduled 
Tribes for their all round development.

Articles 244 and 244 (A) of the Constitu­
tion. the Fifth Schedule and Sixth Schedule 
provide for the mechanism of consultation 
and participation of tribais in the administra­
tion of their affairs. Tha Sixth Schedule pro­
vides for active partidpatton of tribais in the 
administration of their affairs, development 
process and dispensation of justice through 
tha mechanism of autonomous district/re­
gional oouncila. Such Councils are function­

ing In tha four North Eastern Stataa of 
Meghalaya. Mizoram. Assam and Tr^ura. 
The Fifth Schedule is protactiva in approach 
as compared to tha Sixth Schedule. How­
ever. in both tha Fifth and Sixth Scheduled 
Areas, there is scope to ensure actlva par­
ticipation of tribais in the development proc­
ess which could be achieved in a n u n ^r of 
ways. Important matters concerning Tribala 
development are placed before Trft>es Advi­
sory Councils.

The Wbrking Groups on Development 
and Welfareof Scheduled Castes and Sched­
uled Tribes during Eighth Five Year Plan 
have made aeveral suggestions for their 
development. These are being fallen into 
account in fonnulating the plans for their 
development during this plan period. The 
present Government is committed to amelio­
rate the lot of SCs/STs and other weaker 
sections of the society so that they can be 
brought in the main stream of national life 
and participate in national reconstruction.

Banaagar Dam Project in Madhya 
Pradesh

2245. KUMARI UMABHARTI: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether the construetbn of Bansa- 
gar Dam in Madhya Pradesh has been 
completed;

(b) if not, the reasons therefor;

(c) when the worl< on the Dam was 
started;

(d) the target date of its completion;

(e) the amount spent so far on the Dam 
and the cost escalation resulting from delay; 
and

(f) whether the construction of canals
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have completed and if not, the reasonsthere- 
for?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHR! 
MANUBHAI KOTADIA): (a) No. Sir.

(b) Main reasons for delay are shortage 
of funds and difficulties in acquisition of land 
and resettlement and rehabilitation of ous- 
tees.

(c) April. 1978.

(d)

As per revised schedule Dam upto crest level 

With gates

June. 1992 

June. 1995

(e) Cumulative expenditure upto July, 
1990 is about Rs. 222 crores. Apart from 
general price rise, revised provisions for 
rehabilitation have also contributed to the 
increase in the cost of the project.

(f) Canal network is scheduled for 
completion by 2000.

Issue of Prescribed Medicine to Pa> 
tients

2246. SHRI RAIVI SAGAR (Saidpur); 
WHEALTH AND FAf^lLY WELFARE be 
pleased to state:

(a) whether same medicines as is pre­
scribed by the specialist is not issued to the 
patients but at times substitute medicines 
are issued; and

(b) if so. the details of steps tai<en to 
ensure the issue of the same medicine as is 
prescribed by the specialist instead of a 
substitute medicine?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) All medicines as prescribed by the spe­
cialists are issued to the beneficiary.

Consumption of Drugs

2247. SHRI ERA ANBARASU: 
SHRI MANORANJAN

BHAKTA;

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether there is any substantial 
increase in the consumption of drugs mainly 
anti-biotics in the last three years; and

(b) the steps taken to check the con­
sumption of drugs?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). The information is being col­
lected and will be laid on the Table of the 
Sabha

[Tremslation]

Primary Health Centres in Himachal 
Pradesh

2248. SHRI K.D. SULTANPURI: Will 
the Minister of HEALTH AND WELFARE be 
pleased to state:

(b) Does not arise. (a) the number of proposal received
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from Himachal Pradash for setting up Pri­
mary Health Cantres in the State:

(b) whether Gtovernmant have provided 
any amount to the State Government for the 
construction of Iwildingsfor housing Primary 
Health Centres; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) For the year, 1990-91, the Government of 
Himachal Pradesh proposed to establish 25 
Primaty Health Centres in the State.

(b) and (c). Yes, Sir. The Planning 
Commission has approved an amount of Rs.
541.00 lal<hs for the year, 1990-91 under 
Minimum Needs Programme (Health Sec­
tor) for the following purposes;—

(i) To complete the buildings in re­
spect of existing and established 
Sub-Centres, Primary Health 
Centres and Community Health 
Centres;

(li) Opening of new 20 Sub Centres, 
25 Primary Health Centres and 5
C.H.Cs. and construction of build­
ing thereof, provisionof staff, equip­
ment, machinery, medicine, ve­
hicles etc. for these Health Institu­
tions; and

(ill) To fill up the unfilled sanctioned 
posts and recruitment of 250 addi­
tional MPW (Male) during 1990-91.

Speetai Allowance to Doctors under 
AdivasI Sub'Plan

2249. SHRI MANKURAM SODHI: 
SHRI K. PRADHANI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the health facilities avail­
able in Adivasi areas in the Country and is 
poor as there are dearth of Hospitals, doc­
tors and medicines;

(b) if so, whether Government propose 
to give special allowance to the doctors 
under Adivasi Sul>plan to improve the health 
arrangements: and

(c) whether Government propose to fix 
an amount as special allowance for the 
doctors in view of the private practice of the 
doctors in the cities?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Health facilities are available through 
Rural Health infrastructure built up at re­
laxed norms in Adivasis areas in the country. 
The relaxed infrastructure norms have been 
fixed at 20,000 and 3,000population respec­
tively for PHCs and Sup-Centres instead of
30,000 and 5,000 population respectively in 
general areas.

(b) and (c). Sector-wise and Scheme 
Wise allocations for Eighth Five Year Plan 
are in the process of finalisation. As such, it 
is not possible to give details of proposals.

[English]

Issuance of Ration Cards

2250. SHRI KALP NATH RAI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whetherGovernment propose to stop 
issuing of ration cards to those drawing pay 
above Rs. 200 p.m.; and

(b) If so, the justification thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES



271 WrHl»n Answ n AUGUST 22,1990 Anawn 272

(SHRi RAM PUJAN PATEU: (a) No, Sir.

(b) Does not arts*. 

fMrmchmtnt of FCi Worfcors

2252. SHRI BASUDEBACHARIA: Will 
the Ministerof RX>0 AND CIVIL SUPPLIES 
tM pleased to state:

(a) whether a large number of casual 
workers of Nalgonda godown of Food Cor­
poration of India were retrenched;

(b) whether it is also a fact that they went 
to High Court and got favourable judgement;

(c) whether they have not been rein­
stated in service; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (d). The 
FCI retrenched 82 daily rated casual watch­
men due to closure of CAP storage at Nal­
gonda District. The Andhra Pradesh High 
Court has directed the FCi to consider the 
retrenched workers for re-employment un- 
derthe I.D. Act, 1947on prbrity basis as and 
when vacancies arise. It has not yet been 
possible for FCI to re-appoint them for want 
of vacancies. The FCI is, however, making 
efforts in this direction.

Use of Non-Conventlonal Edible Oils

2253. SHRI SHANTARAM 
POTDUKHErWiHthe Ministerof FOOD AND 
CIVIL SUPPLIES be pleased to state;

(a) whether Government have urged 
the Vanaspati industry to intensify its efforts 
in regard to the use of non-conventional 
edible oils; and

(b) if so, the reactk>n of industry to such 
auggeetkms?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) and (b). 
Yes, Sir. Vanaspati industry has responded 
positively.

National perapecth^e •cheme

2254. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whetherthe Central Water Commis­
sion has launched a scheme called "Na­
tional perspective scheme of 1980’;

(b) if so, the main objective of that 
scheme;

(c) whether the system under the 
scheme proposed is also called inter-basin 
transfer of river waters;

(d) whether the transfer of surplus wa­
ters of Mahanadi and Godavari is the only 
way to solve the irrigation as well as drinking 
water problems of Southern States; and

(e) if so, the steps taken to implement 
the schemes pertaining to that expeditiously?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (e). For the 
development of the water resources in India 
at national level by transfering water to wa­
ter-short areas. The Central Government 
had in 1980, prepared a Nafional perspec­
tive which comprised of two components, 
namely, Himalayan Rivers Development 
Component and Peninsular Rivers Develop­
ment Component both of which envisage 
inter-basin transfer of water. Among others, 
Mahanadi-Godavari-Krishna-Kaveri links are
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also cent«mplal«d for maidng additional 
supplias avallablo to the water deficit basins 
and tl>e drought prona area in tha South. In 
July, 1982, the Central Government set lip 
the Natbnal Water Development Agency for 
taking up studies initially on the Peninsular 
rivers development component under which 
studies are required to be undertaken on 17 
water transfer links. Preliminary feasibility 
reports on the 5 water links have already 
been prsparsd by tha Agency.

system are planned to be completed by 
1988.

(c) The prpject was originally estimated 
to cost Rs. 920.91 crores in 1982 and was 
targetted to be completed by 1991-92.

(d) The project has been posed for 
aedit assistance from Work! Bank. How­
ever, no agreement has been reached so far 
with the Bank.

[Translation] [EngS»m

Expenditure Incurred on Narmada 
Sagar Project

2255. PROF. MAHADEO 
SHIWANKAR- Will the Minister of WATER 
RESOURCES be pleased to state:

(a) the total expenditure Incurred on the 
Narmada Sagar Project upto 1 July, 1990;

(b) the amount likely to be incurred on 
this project and the time tjy whk:h this project 
is Ifcely to be completed:

<c) the time by which it was to be com­
pleted originally and the cost escalation 
resulting from this delay; and

(d) the total amount of foreign aid re­
ceived so far and likely to be received in 
future for the implementatton of this project 
and rehabiHtatton of the displaced persons?

THE MINISTER OF STATE OF THE 
MINISTOYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). The 
estimated cost of the Narmada Sagar Pref­
ect is 1993.67 crores at 1988 prtee level. An 
amountof Rs. 133.97crores has been spent 
on the project upto 1st July, 1990. The proj­
ect is Hkely to be completed by 2007. How­
ever, the major components of the project 
viz. concratadam, saddle dam, power-house 
and ctmstructton of Main Ftow Canal from 
zero to 81.59 Kms. atongwith distribution

Place for Hosiery Trade in Tamil Nadu

2256. SHRI B. RAJARAVI VARMA: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether Government are aware that 
conditons are favourable at Udumalpet 
adjacent to Tirtipur. Tamil Nadu, to devek)p 
this area in hosiery trade;

(b) if so, whether any sun/ey is pro­
posed to be held in this regard; and

(c) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). Government has no proposal spedfic to 
development of Udumalpet for hosiery trade. 
However, Govemment is aware of the im- 
poitance of Tirupur as an important centre 
for hosiery industry and all possible efforts 
are being made to facilitate further devetop- 
ment of this industry in and around Tirupur.

Export of Handicrafts

2257. SHRI D.D. KHANORIA: Will the 
Minister of TEXTILES be pleased to state:

(a) the names of countries to which 
handicrafts are exported; and



275 WrMen Anavmrs AUGUST 22.1990 Wrkt«n Answers 276

(b) the production of handicrafts goods 
in the country and the targets for Eighth Plan 
period. State-wise?

THE MtNISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV); (a) 
The major countries are USA. West Ger­
many, U.K. USSR, Canada, France, Italy, 
Japan, Australia, Netherland, Saudi Arabia 
and Switzerland.

(b) The State-wise production figures of 
handicrafts are not available. However, the 
estimated production figures of handicrafts 
during the Seventh Five Year Plan are as 
under:—

Ve/a Production 
(Rs. in crores)

1 2

1985-88 (Achievement) 4100

1986-87(— do— ) 5200

1987-88 (— do— ) 6150

1988-89 (— do— ) 8250

1989-90 (Antklipated) 9750

The targets for the 8th Plan have not 
been finalised so far.

[Translation]

Medical Institute In Bihar

3258. SHRi DEVENDRA PRASAD 
YADAV: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government propose to 
establish a medical institute in Bihar on the 
lines of All India Institute of Medical Sci­
ences, New Delhi;

(b) whether any locatton has been se­
lected for the purpose in Jhanjharpur under 
Madhubani district of Bihar;

(c) if so, the time by which this institute 
is likely to be established;and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). There is no proposal with the 
Central Government to establish a Medical 
Institute in Jhanjharpur, Bihar on the lines of 
All India Institute of Medical Sciences, New 
Delhi.

(d) The States Government of Bihar 
have already established a Post-graduate 
Institute at Patna which will provide special­
ised treatment facilities for people of that 
region.

[EngRsh]

Construction of Barrage over Gangs at 
Kanpur

2259. SHRI KESHARI LAL: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the details of progress made on the 
construction of Barrage over river Ganga at 
Kanpur;

(b) whether preparatory work for the 
construction of barrage has been over;

(c) if so, when the work is likely to 
commence; and

(d) the expenditure likely to be incurred 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI
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MANUBHAIKOTADIA): (a) to (d). Tha proj­
ect Report for construction of barrage across 
the Ganga near Kanpur at an estimated cost 
of Rs. 151 croreswas received at the Centre 
for techno-economic appraisal. The State 
Government has been advised to modify the 
report on the basis of the model studies.

Orphanages and Emptoyment opportu­
nity for thenr»

2261. SHRI K. MURALEEDHARAN; 
Will the Minister of WELFARE be pleased to 
state:

(a) how many orphanages are in India;

Revision of Wages of AnganwadI 
Workers

(b) how many orphans are therein these 
orphanages;

2260. DR. C. SILVERA; Will the Minis­
ter of WELFARE t>e pleased to state;

(c) whether any educated unemployed 
orphans are there in these orphanages poor 
homes;

(a) whether Government propose to 
revise the wages of Anganwadi workers 
engaged in the child welfare activities in rural 
areas;

(b) if so. the details thereof;

(c) whether Government also propose 
to grant minimum wages to these workers; 
and

(d) if so, the details thereof and if not, the 
reasons therefor with relevant rules for such 
refusal?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). The proposal for reviston of honor­
aria of anganwadi workers engaged in the 
Integrated Child Devetopment Services 
(ICDS) Scheme in rural and tribal areas and 
urt>an slums is under consideration of the 
Government.

(c) and (d). No such proposal is under 
considsration. The anganwadi workers under 
the ICDS programme are part-time (4 1/2 
hours daily) voluntary workers selected from 
the k)cal community. Therefore, only hono­
rarium is paki to them.

(d) whether Government propose to 
consider reservations in emptoyment for 
them; and

(e) whether Government also propose 
to consider orphans at Par with SC/ST re­
garding age bar for employment opportu­
nity?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information on the total 
number of orphanages in the country is not 
available with us. Orphanages are estab­
lished and run by Central and State Govern­
ments. voluntary organisattons. private 
bodies and individual with orwithout govern­
ment support. Ministry of Welfare, however, 
provkies grants under the Centrally Spon­
sored Scheme for welfare of children in need 
of care and protection since 1979-80 with the 
help of State Government to 914 Destitute 
Homes where approximately 46,000 chil­
dren are provided care and protection.

(c) Underthe scheme mentioned above 
chiklren are kept In homes upto the age of 16 
or 18 years. This period is extendable for 
provkiing further educatton and vocattonal 
training to children with a view to fully reha­
bilitate them wherever necessary.



279 WrittwtAnswwB AUGUST 22.1990 Writtan Angtma 280

(d) and (e). No such proposals ara under 
consideration of the Government.

Levy Sugar to Orissa

2262. SHRt NAKUL NAYAK: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Union Government are 
aware of the increasing demand of sugar in 
the State of Orissa;

(a) whether Government propose to 
formulate a revised polic/ for the sugar in­
dustry so as to increase the production of 
sugar; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The exist­
ing policy already provides incentives for 
larger sugar production.

(b) if so, whether Government propose 
to raise the allocation of sugar to Orissa in 
1990-91;

(b) The policy, as recently modified in 
certain respects, has the following major 
ingredients:

(c) whether State Government had also 
requested Union Government to increase 
the sugar allocation; and

(d) if so, the steps taken t>y Union 
Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (d). The 
levy sugar allocations to States Union Terri­
tories are not made on demand or request 
but on uniform norms of ensuring minimum 
425 grams per capita monthly availability for 
projected population as on 1.10.1986. These 
norms are effective from 1st February, 1987. 
Accordingly, monthly levy quota of Orissa is
12393.0 tonnes.

(i) liberalised licensing;

(ii) announcement of a statutory mini­
mum price for sugarcane;

(iii) incentives for early and late crush­
ing;

(iv) assistance for cano development 
schemes; and

(v) assistance for modernisation and 
capacity expansion of existing fac­
tories.

Ailotment of Vacant Plots to SC/ST 
OrganlMrtlona

Keeping in view the present availability 
of levy sugar, it will not be possible to revise 
these norms at present.

New Sugar Policy

2263. SHRI RAMDAS SINGH: 
SHRIC.M. NEGI:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

2264. SHRI RAMJILAL SUMAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the SC/ST Social and Wel­
fare Organisations are given priority in the 
allotment of institutional lands In Delhi;

(b) whether the unallotted institutional 
ptots of land demanded by these organisa­
tions can tM allotted to them;
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(c)ifso,th«gui<tolin«s, if any, laiddovvn 
In this ragard; and

(d) if not, tha raasona tharafor and 
whathar Qovammant pioposa to lay down 
auoh guidalinas now?

ofdara as raoommandad by tha Scientific 
Advisory Committda of the Central Ck>uncl 
for Research in Homoeopathy.

Issue of Cosmetic Licence

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). Allotment of institutional plots is made 
on the basis of sponsorship/recommenda­
tion of the concerned Departments of the 
Delhi Administration/Govemment of India 
and s u t ^  to the completion of the pre- 
scrSsed basic formalities and, therefore, the 
question of any reservation priority does not 
arise.

Renovation of Central Homoeopathic 
research Centre

2266. SHRI RAVI NARAYAN PANI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the details of the policy regarding 
grant of cosmetic licences to the applicants;

(b) the details of the pending applica­
tions for issuance of cosmetic licences in 
Delhi with the Drug Controller with reasons 
therefor; and

2265. SHRI RAMESHCHENNITHALA; 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(c) the steps taken by Government to 
clear the applications?

(a) whether Government propose to 
renovate building of the Central Homoeo­
pathic Research Centre, Sachivotyamapu- 
ram. Kottayam District. Kerala; and

(b) if so, the steps proposed to be talten 
for the development of this Centre?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The Central Research Institute (Homoe­
opathy). Kottayam is housed in a building 
provided by the Government of Kerala. The 
Central Council for Research in Homoeopa­
thy is undertaking urgent repairs to the buiM- 
ing in a phased manner.

(b) Efforts are being made to develop 
this Instituta axdusivaly for behavbural dis-

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) Applicatbn for grant of iicenoe to manu­
facture for sale or distribution of any cos­
metic is made to the Licendng Authority 
appointed by the State Govemment. The 
conditions st^ulated in Rule 139df the Drugs 
& Cosmetics Rules are required to be 
complied with by the applicant for issue of a 
Cosmetic licence.

As per informatton received from Delhi 
Administration, the reply is as under;—

(b) The information is given in the State­
ment befow.

(c) (1) Applications which are pending for 
want of compliance report from the 
applicant will be processed on
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receipt of compliance from the 
applicant.

ceived, the applications are being 
processed further.

(2) Where compliance to the memo 
issued following inspection/scrutiny 
of the application has been re-

(3) Applications which are pending for 
want of inspection, steps are being 
taken to inspectthem expeditiously.
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2267. SHRI KODIKKUNIL SURESH: 
Will the Minister of WELFARE be pleased to 
state;

(a) the number of foreigners who have 
adopted Children from India during the last 
three years and taken them to the foreign 
countries:

(b) whether there is any machinery to 
enquire into the plight of these children, once 
they left India;

(c) whether it has come to the notice of 
Union Government that children adopted 
from India and taken to foreign lands are 
tortured and their body parts are sold; and

(d) if so, the action taken or proposed to 
be taken thereon?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The number of foreigners who took chil­
dren from Indiaforadoptbn underthe Guardi­
ans & Wards Act, 1890, as per information 
received from various courts during the last 
three years, are as foltows:—

Years Number of Children

1 2

1987 792

1988 686

1989 793

(b) In accordance with the directions of 
the Supreme Court the Government of India, 
from time to time, send to the Indian Embas­
sies parents, the names, addresses and 
other particulars cf such children taken 
abroad for adoption with the request that the 
Embassy or High Com.niss'ion, as the case

may be should watch over the welfare arxl 
progress of such chikJren.

(c) The Government have not received 
any such report.

(d) Does not arise.

Population Growth

2268. SHRIMATI UMA GAJAPATHI 
RAJU: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government are aware that 
the annual population growth in India is at an 
alarming rate of 2.08 percent as compared to
1. 38 per cent in China.

(b) whether experts believe that the key 
to peg the runaway population growth lies in 
improving the social status of women by 
expanding educational and empk>yment 
opportunKies for them, if the issue is to be 
solved permanently: and

(c) what specifk: integrated measures 
have been identified to make a success of 
the family welfare scheme to achieve zero 
popuiatton growth by the year 2050?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The Government is aware of the prevail­
ing higher population growth in India as 
compared to that in China. The latest avail­
able estimate of natural growth rate of India 
for 1988 is 2.05%.

(b) Yes, Sir.

(c) To keep the population growth in the 
country within the manageable limits, a well 
designed strategy has been evolved which 
lays emphasis on improving quality of health 
services strengthening health infrastructure, 
enhancing chiki survival rates through Uni*
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vsrsal Immunisaton Programme, intensify­
ing population education, enhancing com­
munity participation adopting improved 
communication approaclies and involving 
voluntary organisations. Besides, schemes 
of reinforcement of training and retraining of 
personnel at the grass-root level, establish­
ing and strengthening linkages with related 
development programmes lilte female leter- 
acy and improvement of women's status and 
adoption of area intensive approach are 
iMing implemented and will be further 
strengthened.

[7rans/af/on]

Registration of Patients Restricted in 
AlliMS

2269. SHRI RAJENDRA AG-
NIHOTRI:

SHRI SHANTILAL PU-
R U S H O T T A M D A S  
PATEL:

SHRI RAM BAHADUR
SINGH:

SHRI MADAN LAL KHUR- 
ANA:

SHRI RAMASHRAY PRASAD 
SINGH:

SHRI KAMAL NATH:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the doctor-patient ratio at the various 
hospitals in Delhi;

(b)whetherthe daily number of registra­
tion of patients at Allt^S, New Delhi has 
been restricted;

(c) if so, the reasons therefor;

. (e) if so, the measures proposed to be
taken by Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) The doctor-patient ratfo various from 
Department to Department in a hospital and 
also from hospital to hospital in Delhi.

(b) to (e). No, Sir. The AIIMS has re­
ported that it runs 13 General OPDs and 56 
Speciality Clinics and all the patients coming 
to these OPDs and Clinics are properly at­
tended to. It was only for about a month (15th 
May to 15th June, 1990) that some restric­
tion was imposed in the Medical OPD only 
due to shortage of consultants and Sentor 
Residents in the Department of Medteine. 
Rest of the OPDs functioned normally. Even 
during the period in question, no deserving 
patient was refused treatment or consulta­
tion.

[English]

Directorate of Employment in D.G.EAT

2270. SHRI LARANG SAI: Will the 
Minister of LABOUR be pleased to state;

(a) whether the activities of Directorate 
of Empbyment in the Directorate General of 
Emptoyment and Training have come to 
standstill after the transfer of the Emptoy- 
mont Exchanges to the State;

(b) if so, whether Government are con­
templating to assign new areas of work to it 
in order to utilise the services of the highly 
qualified technical officers/staffs; and

(c) if so, the details thereof?

(d) whether patients coming to casualty 
ward will have to face inconvenience due to 
this poltey; and

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) No, Sir.
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(b) and (c). Do not arise.

[Transiation ]

Handlcappad Psrsons Category>wis«

2271. SHRIATINDER PAL SINGH: 
SHRI K.S. RAO:
SHRI KAILASH MEGHWAL:

Will the Minister of WELFARE be 
pleased to state:

(a) the category-wise. State-wise total 
number of handicap^ persons in the coun­
try:

(b) the names of the schemes being 
implemented by Unbn Government to make 
these person self-supporting;

(c) whether Government propose to 
provide interest- free loan facility to them;

(d) wtiether there is any proposal to 
provide interest -free loan to blinds , handi­
capped with both hands and legs;

(e) if so. the details thereof and if not the 
reasons therefor; and

(f) whether Government propose to 
formulate new schemes for the welfare of 
handicapped; if so the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Category-wise, state-wise total number 
of estimated handicapped persons in the 
country as per report of National Sample 
Sun/ey Organisation conducted during 98 
may be seen at Statement I to IV given 
betow.

(b) The major schemes being imple­
mented by the Central Govt, to make handi­
capped persons self-supporting are indi­
cated at statement V below.

(c) No, please.

(d) No, please.

(e) Does not arise.

(f) The Central Government will inHiate 
tfte foflowing three new schemes during 1990- 
91:

(i) Assistance to voluntary organi­
sations for organising Rural 
Camps for Earty Detection of 
Handicapped;

(ii) Scheme of Assistance to Institu­
tions working for Spasttes and 
Mentally Retarded;

Oil) Assistance to States for Eco­
nomic Rehabilitation pro­
grammes for the Handicapped.

STATEMENT-1

Es€mat9<f numbBr (par 1,00,000) of persons having locomotor disability for reselected
States.

State Rural Urban

1 2 3

Andhra Pradesh 1030 849

Assam 271 296
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sim0 Rural Urban

1 2 3

Bihar 895 696

Gujarat 769 646

Haiyana 1006 973

Himachal Pradesh 811 564

Jammu & Kashmir 915 485

Karnataka 835 660

Karala 874 842

Madhya Pradesh 686 637

Maharashtra 775 635

Mansur 300 477

Meghalaya 302 244

Nagaland No rural Sample 241

Orissa 729 629

Punjab 1392 854

Rajasthan 1023 892

Tamil Nadu 848 769

Tripura 695 683

Uttar Pradesh 810 694

West Bengal 676 431

Chandigarh 640 1058

Oadra & Nagar HaveH 398 No Urban Area
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State Rural Urban

1 2 3

Delhi 844 443

Goa, Daman. Diu 923 591

Mizoram 487 365

Pondicherry 1182 836

All India 828 679

STATEMENT-II

Estimated number (per 1,00,000 aged 5 years (atxtve) having hearing disability.

State Rural Urban

1 2 3

Andhra Pradesh 749 510

Assam 381 354

Bihar 495 365

Gujarat 338 274

Haryana 662 538

Himachal Pradesh 612 207

Jammu & Kashmir 598 262

Karnataka 599 405

Kerala 489 413

Madhya Pradesh 314 205

Maharashtra 484 275

Manipur 333 187
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State Rural Urban

1 2 3

Meghalaya 635 146

Orissa 842 382

Punjab 592 384

Rajasthan 505 426

Tamil Nadu 829 728

Tripura 584 447

Uttar Pradesh 490 337

West Bengal 658 350

Chandigarh 680 359

Dadra & Nagar Haveli 407 No Urban Area

Delhi 480 195

Goa. Daman, Diu 224 106

Mizoram 896 494

Pondicherry 1292 1307

Nagaland Not surveyed 87

All India 553 390

STATEMENT-lil

Estimated number (per 1,00,000 aged 5 years (above) having speech disability.

State Rural Urban

1 2 3

Aftdhra Pradesh 443 373
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State Rural Urban

1 2 3

Assam 244 213

Bihar 334 258

Gujarat 169 164

Haryana 269 625

Himachal Pradesh 379 127

Jammu & Kashmir 523 298

Kamatal<a 343 291

Kerala 418 470

Madhya Pradesh 174 161

Maharashtra 194 199

Manipur 131 116

Meghalaya 513 11

Nagaland No sun/eyed 31

Orissa 303 214

Punjab 270 291

Rajasthan 250 272

Tamil Nadu 372 353

Tripura 319 329

Uttar Pradesh 307 342

W e« Bengal 341 168

Chandigarh 355 419
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Slat* Rurai Urban

1 2 3

Oadra & Nagar Haveii 213 No Urban Area

Delhi 522 319

Goa, Daman, Diu 249 841

Mizoram 640 359

Pondicherry 568 379

All India 304 279

STATEMENT'IV

Estimated number (per 1,00,000) of persons having visual disability.

Stale Rural Urban

1 2 3

Andhra Pradesh 769 426

Assam 190 168

Bihar 518 291

Gujarat 481 244

Haryana 530 473

Himachal Pradesh 398 348

Jammu & Kashmir 248 141

Karnataka 593 315

Kerala 255 303

Madhya Pradesh 484 309

Maharashtra 528 307
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State Rural Urban

1 2 3

Manipur 203 68

Meghalaya 251 139

Nagaland Not surveyed 36

Orissa 758 501

Punjab 727 373

Rajasthan 635 376

Tamil Nadu 565 637

Tripura 585 395

Uttar Pradesh 664 394

Chandigarh 143 111

West Bengal 364 241

Dadra & Nagar Haveli 318 No Urban Area

Delhi 419 173

Goa, Daman, Diu 451 216

Mizoram 226 95

Pondicherry 814 1259

All India 553 356

STATEMENT-V

Statement referred to in reply to part (b) 
of Lok Sabha Unstarred Question No. 2271 
for 22.8.90 by Siiri Atinder Pal Singh, Shri 
K.S. Rao & Shri Kallash Meghwal regarding

handicapped persons category<wise.

The following are the schemas which 
are being implemented by the Central Govt, 
to malte handicapped person self-support­
ing;—
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1. Sciieme of Assistance to Organisa­
tions for the disabled.

Under this scheme grant-in-aid is pro­
vided to voluntary organisations working lor 
disabled persons. Upto 90% financial assis­
tance is given to such voluntary organisa­
tions for providing education, vocatbnal 
training, placement and rehabilitation facili­
ties to disabled persons.

2. Scheme of Assistance to Disabled 
Person for purchased/fitting of Aids/Appli­
ances

Centres was launched on a pilot basis. 
Through these centres, efforts are made to 
provide comprehensive and coordinated 
services, including vocational rehabilitation, 
to the disabled populatbn in the rural areas. 
So far 11 District Rehabilitation Centres have 
been set up across the country.

5. National Institutes

The Central Govemment has set up the 
following four National Institutes as apex 
level organisations in their respective areas 
of disability;—

Under this scheme grant are given to 
voluntary organisations for providing aids/ 
appliances whose value range between Rs. 
25/- and Rs. 3,600/- to disabled persons (1) 
free of cost if their income is less than Rs. 
1200/- per month and (ii) at 50% cost if the 
income range between Rs. 1201 /- to 2500/- 
per nronth. This scheme is implemented 
through voluntary agencies spread all over 
the country.

1. National Institute for the Visually 
Handicapped, Dehradun.

2. National Institute for the Ortho- 
paedically Handicapped, Cal­
cutta.

3. Ali Yavar Jung National Institute 
for the Hearing Handicapped, 
Bombay.

Under the scheme, aids and appliances 
are provided to the visually handicapped, 
hearing handicapped and orthopaedically 
handicapped.

3. Scholarsh^ for the disabled persons

Govemment of India have a scheme for 
providing scholarsh^ to physically handi­
capped students including the blind for pur­
suing education from Class IX onwards. 
Scholarships are also provided for technical 
and professional training, correspondence 
courses of study and on the job training to the 
handicapped. In additton to the scholarships, 
which vary depending upon the courses of 
study, for day scholar and hosterllers, read­
ers’ allowance to the blind Is also given.

4. District RehatiUaUon Centres

The scheme of District Rehabilitation

4. National Institute for the Men­
tally Handicapped, Secundera­
bad.

In additional to these the following two 
Institutions have been set up primarily as 
sen/ice institutions for providing general 
services to the handicapped persons:—

1. Institute forthe Physically Handi­
capped, New Delhi.

2. National Institute of Rehabilita­
tion, Training and Research. 
Olatpur, Orissa.

6. Employment

(i) Reservation: 3% vacancies in 
Central Govemment in Group C 
& D posts and comparable posts 
in Central Public Undertakings
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have been r»s«rved for physi­
cally handicaped-1% each for 
th« blind, daaf and orthopadi- 
cally handicappad.

(ii) Spacial Emptoymant Exchangas 
for physically handiei îpad; 22 
Special Empbyment Exchar>ges 
fro physically handicapped and 
42 Special Cells in normal em­
ployment exchanges fro handi­
capped have normal empbyment 
exchanges for handicapped have 
been set up exclusively to help 
the handicapped in gainful em­
ployment. Besides, normal 
empbyment exchanges also 
help the handicapped person in 
finding suitable employment.

(iii) Vocational Rehabilitation 
Centres: 17 Vocatbnal Rehabili­
tation Centres are at present set 
up through-out the country. The 
services offered by Vocational 
RehabiMation Centers include 
medical evaluatbn, vocational 
evaluation, skilldevebpment and 
placement.

[English]

Condoms for Women

2272. SHRI Y.S. RAJA SHEKAR 
REDDY: Witt the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether surgeons and medical 
experts of USA have devebped condom for 
women which has bean approved by the 
Food and Drug Administratbn (FDA) of US 
for marlteiing in that oountiy?

(b) whether the same has been tested 
by ttie Operatbns Research Group in Bar- 
oda to conduct a mariwt survey in India 
before it Is sent fo the Indian Council of

Medical Research to get permissbn for set­
ting up a plant to manufacture the condoms 
in India;

(c) If so, the latest positbn in this regard;

(d) the broad featuresofthe device; and

(e) whether any assessment has been 
made of its suitability in the ItKlian condi- 
ttons?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) Dr. A.V. K. Reddy, a general surgeon 
from Wyoming, USA has developed a latex 
rubt>er device for the use women similar in 
nature to that of 'condoms’ a US based 
pharmaceutical firm 'Akron Rubber Devel­
opment' has collaborated with Dr. Reddy to 
manufacture the product It has been claimed 
by Dr. AVK Reddy that the device has been 
approved by the Food and Drug Administra­
tion (FDA).

(b) and (c). The information is being 
collected.

(d) The device consists of a disposal 
latex device designed to fit bosely inside the 
vagina and also covers the perineum, it can 
be inserte diwii in advance of intercourse 
and is claimed to effectively prevent any 
contact with body secretbns of the partner*. 
Thus its alleged benefits is to p r o i^  both 
contraceptive products as w«H as products 
by STD including AIDS.

(e) No study has bean carried out to 
assess its suitability in our country.

Support Prieaa of Kharif Cro|M

2273. SHRI KAILASH MEQHWAL: WIN 
the Ministerol FOOD AND CIVILSUPPLES 
be pleased to state:
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(a) wh«th«r Gov«mm«nt anticipats a 
largar procurement of kharif corps as a result 
of hike In support prices;

(b) if so, the extent of expected crop 
wise additional procurement;

(c) whether Government have ade­
quate arrangements to process the inaeased 
procurements by way of storage, transporta­
tion. preservation, sales and finances; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Whereas paddy and coarse grains are pro­
cured by F.C.I. and State procuring agen­
cies under pice support scheme on volun­
tary basis to ensure that the farmers get the 
minimum support prk:es fixed by Govern­
ment and also to avoid distress sale of paddy 
and coarse grains at prices betow the sup­
port prices, rice is procured from the rice 
millers under statutory levy at procurement 
prices for levy -rice fixed by Central Govern­
ment. The increase in the support prices of 
paddy/ooarse grains coupled with prospect 
of good production of foodgrains for the third 
consecutive year is likely to result in larger 
quantity of paddy/coarse grains to be pro­
cured by FCI arKi State procuring agencies 
under price support scheme. However, no 
estimates can t>e made as procurement is 
based on voluntary sale by the farmers.

(c) and (d). All efforts are being made 
for effective management of the price sufh 
port operattons regarding paddy and coarse 
grains and procurement of levy rice during 
1990-91 kharif marketing season including 
all aspects viz. storage, transportation, pres- 
ervatton and finance etc. in consuHatbn with 
the State Governments concerned.

Funds Released by Delhi Social Welfare 
Advisory Board to Voluntary Organisa* 

tions

2274. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of WELFARE be 
pleased to state:

(a) whether Delhi Social Welfare Advi­
sory Board have issued sanctnns and re­
leased funds to various Voluntary Organisa­
tions in Delhi; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). Yes. Sir. Statements showing the 
names and addresses of institution along 
with the other particulars such as kx»tions. 
number of beneficiaries and the anraunt 
sanctioned by the Delhi Social Welfare 
Advisory Board during 1990-91 (upto‘17th 
August, 1990) under different programmes 
are given below.
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Narmada Sagar and Sardar Sarovar 
Projects

2275. DR. VENKATESH KABDE: Will 
the Minister of WATER RESOURCES be 
pleased to state-

(a) the present position of work an 
Narmada Sagar an Sardar Sarovar projects;

(b) the amount of money required to 
complete these two projects; and

(c) the time by which these two projects 
are expected to be completed in all respects'^

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA)- (a) The estimated 
cost of Narmada Sagar and Sardar Sarovar 
Projects is Rs. 1993 67 crores and Rs 
6406 00 crores, respectively. The pre-con­
struction works on the Narmada Sagar Proj­
ect, which include colony buildings, approach 
roads, foundation excavation of Mam dam 
and the Power Hosue pit are in progress. In 
respect of Sardar Sarovar Project, works on 
the construction of rock fill dykes, link chan­
nels, the Mam Dam, and the Canal and 
distributaries ars in progress. The Sardar 
Sarovar and Narmada Sagar projects are 
planned to be completed by the years 2004 
and 2007 respectively

Procurement of Kharif & RabI Crops

2276. SHRI BALGOPALMISHRA: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state-

(a) the targets fixed for procurement of 
Khanf Crops for the year,

(b) whether the procurement of Rabi 
Crop this year was high in comparison to 
1989; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) No targets 
of procurement are fixed, iis foodgralns are 
procured against voluntary offers by fanners 
under Government's price support scheme. 
A record quantity of 117.68 lakh tonnes of 
nee has been procured for Central Pool till 
17th August, 90 during the current Kharif 
Marketing Season 1989-90 whk:h wilt end 
on 30th September, 1990.

(b) and (c). Yes, Sir. A quantity of 
110.71 lakh tonnes of wheat had been pro­
cured during the current rabi marketing 
season 1990-91 upto 17-8-90 as agaist 90.04 
lakh tonnes of wheat procured dunng the 
whole rabi marketing season 1989-90.

Grant In Aid to Voluntary Organisations 
Working In Resettlement Colonies

2278 SHRI GOVINDA CHANDRA 
MUNDA. Will the Minister of WELFARE be 
pleased to state;

fa) whether Delhi Social Welfare Advi­
sory Board has discontinued the grant-in-aid 
to vanous voluntary organisations working 
in slums and resettlement colonies, and

(b) if so, the name of organisations and 
the reasons for discontinuing the grent-in- 
aid‘>

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA); (a) 
and (b). Grants have been dicontinued 
under all the programmes to the following 
two Institutions in Delhi during 1990-91 due 
to unsatisfactory performance.

(i) Janta Vidyapeeth, Mangolpun

(li) Dalit Uthan Shiksha Samiti, 
Shastri Nagar
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Grants to the following institutions have
ben discontinued under the Nutrition Pro-
gramme alone during 1990-91. As these
institutions were running regular schools and
charging high fees from the beneficiaries of
the institutions;

(i) NagrikShiksha Samiti, Khayala,

(ii) Shiv Durga Mandir Samiti, Seem-
apuri,

(iii) Bal Vikas Samiti, Trilokpuri.

Water Supply to Hubll and Dharwalln
Karnataka

2279. SHRI JANARDHANA POOJARY:
Will the Minister 01URBAN DEVELOPMENT
be pleased to state:

(a) whether there was a proposal to
supply water to Hubli and Dharwal in Karna-
taka from Renuka Sagar; and

(b) if so, the amount so far spent on the
project and the amount proposed to be spent
during the current year?

THE MINiSTER-OF URBAN DEVEL-
OPMENT (SHRI MURASOLl MARAN): (a)

. Yes, Sir.

(b) As perthe information received from
the Government of Karnataka, a sum of Rs.
1149 lakhs has been spent on the first stage
water supply to Hubli and Dharwal from
Renuka Sagartill the end of February, 1990.
A sum of Rs. 50.00 lakhs is proposed to be
spent by the State Government on the sec-
ond stage of watsr supply to Hubli and
Dharwal from Rani Bennur during the cur-
rent year out of which Rs. 0.161akh has been
spent till the end of the July, 1990.

India Population Projects
2280. SHRIMATI VASUNDHARA

RAJE: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether India Population Projects in
being implemented in the country with World
Bank assistance;

(b) if so, the States where such projects
are being implemented;

(c) whether Government propose to
include Rajasthan under the project in near
future; if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
(a) Yes.

(b) The States whereJlndia population
Projects are currsntlv being implemented
are Kerala, Karnataka West Bengal, Uttar
Pradesh, Madhya Pradesh. Andhra Pradesh
and the Metropolitan cities of Bombay and
Madras.

(c) and (d), There is no proposal 10
include Rajasthan under the India Popula-
tion Projects in the near future. Rajasthan is
at present covered by an Area Project being
implemented with the assistance from the
United Nations Fund for Population Activi-
ties from 1.3.1989.

National Technology Mission on
Immunisation

2281. SHRI PRAKASH V. PATIL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the objec-
tives 01 the National Technology (Mission on
Immunisation" and how far these have been
fulfilled?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI RASHEED MASOOD):
The National Technology Mission on Immu-
nisation has the objective to achieve cover-
age levels of atleast 85% of the infants wtth
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DPT, Oral Polb Vaccine. BCG and Measles 
Vaccine and 100% in regard to pregnant 
women with Tetanus Taxid by 1990 and also 
to achieve self suffieincy in respect of these 
vaccines production. So far as the coverage 
is concerned, by March. 1990 82.89% cov­
erage has been achieved in regard to DPT. 
Oral Polio and BCG while 69% coverage has 
been achieved in regard to Measles in in­
fants andTetanus Toxid forpregnantwomen. 
The country has achieved self-sufficiency in 
the productbn of all vaccines required in the 
Imunisation Programnne except Oral Polio 
Vaccine.

Ch îe Amenities In J.J. Colonies

Steep RIm  In Canoer CasM

2283. SHRISANATKUMARMANOAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether according to projection by 
the scientists of the India Council of Medical 
Research (ICMR). the numbercancercases 
in the country is rising steeply and nearly 3 
million people are expected to be suffering 
from the disease by the end of the century; 
and

(b) the long-term or short-term plan 
formulated by Government tofightthis deadly 
disease?

2282. SHRI J.P. AGARWAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government are aware that 
various J.J. Colonies In Delhi still do not have 
facilities like drinking water, sewerage, storm- 
water drains, parks schools etc.; and

(b) If so. the schemes chalked out by 
Government to provide such essential 
sen/ices.facilities in these cotonies?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN). (a) 
and (b). Municipal Corporation of Delhi has 
stated that facilities like storm water drains, 
parks, schools etc. are available in the Jhuggi 
Jhonpari Resettlement Cotonies. Delhi Water 
Supply and Sewage Disposal Undertaking 
has expended potable water supply to all the 
44 resettlement colonies and cobnies action 
plan has been drawn to provide sewerage 
sen/ices in phased manner and are pro­
posed to be executed during the Eighth Five 
Year Plan. A scheme has also been drawn 
from improvement/upgradation of various 
service in phases in these colonies.

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Yes. Sir.

(b) During the 8th Five Year Plan more 
emphasis is being given on preventbn and 
early detectbn of cancer, particularly in the 
rural areas under the National Cancer Con­
trol Programme. Varbus health educatbn 
measures are being taken to educate the 
people to create awareness amongst them 
about the likely causes of cancer and the 
need for early detectbn. The ill effects of 
tobacco smoking are also being highlighted.

Working Women Hostels

2284. SHRI P. NARSA REDDY: Will 
the Minister of WELFARE be pleased to 
state:

(a) the number of hostels whteh have 
been constructed is different States and 
Union Ten’itories for the working women 
under the Central Sponsored Schemes;

(b) whether any such hostel has been 
constructed in Andhra Pradesh for the work­
ing women; and
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(c) if not, whether Government will 
consider to construct such hostels in Andhra 
Pradesh?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
Five hundred and sixty three working 
women’s hostels have been sanctioned' in 
the country. Reports received indicate that 
out of these 563 hostels, 321 have been 
completed.

(b) Twenty two working women’s hos­
tels have been sanctioned in Andhra Pradesh 
of which 11 hostels are reported to have 
been completed.

(c) All project proposals for new work­
ing women's hostels which are received 
from the eligible organisations, and are 
completed in all respects, and duly recom­
mended by the state Governments and Union 
Territory Administrations are considered by 
Government for financial assistance subject 
to the availability of funds.

Expired Medicines

2285. BABA SUCHA SINGH; Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the details of expired medicines 
which were destroyed by Government Hos­
pitals in Punjab-

(b) the responsibility fixed for not using

or issuing the same to public before the 
expiry dates;

(c) the details of the purchases of such 
medicines last year and cun-ent year; and

(d) the steps taken by Government to 
stop such recurrence and for better manage­
ment of the stock of medicines?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (d). The information is being collected 
and will be laid down on the Table of the 
House.

Revision of Rates for Allotnnent of Land 
to Educational Institutions

2286. SHRI RAMESHWAR PRASAD: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the present rates for alottment of 
DDA nazul lands to Educational Institutions 
in the various zones of areas of Delhi;

(b) whether any reduction or revision is 
contemplated;

(c) if so, the details thereof; and

(d) the Region-wise or area-wise de­
tails of applications for allotment of land for 
Educational Institutions pending with DDA?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
These are as follows:—

East Zone -- - Rs. 14,25,000/- per acre
North Zone --- Rs. 19,00,000/- per acre
South Zone --- Rs. 28,50,000/- per acre
West Zone --- Rs. 23,75,000/- per acre

(b) and (c). Revision of rates is under 
consideration.

(d) A statement is given below.
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FlouridA In Tooth Past*

2287. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether Government had banned 
the manufacture/sale of Flouride toothpaste 
as being harmful to children;

(b) whether any objections to the impo­
sition of the ban were received by the Gov­
ernment, if so, the details thereof; and

(c) thereactionofGovemmentthereto?

Funds to Kerala for India Population 
Project

2288. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased tostate:

(a) the allocatbns made by Union 
Government for Population Project to the 
state of Kerala during the current year;

(b) the amount utilised so far;

(c) whether the State of Kerala has 
sought rrwre funds under the Project; and

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD):
(a) A draft amendment to the Drugs and 
Cosmetics Rules giving specific provisions 
relating to toothpastes containing flouride 
has been published for comments in the 
Gazette vide GSR 410 (E) dated the 29th 
March, 1990. The details are as follows:—

(i) Flouride content in toothpastes 
shall not be more than 1000 ppm 
and the content of flouride in 
terms of ppm shall be mentioned 
on the tube and carton.

(d) if so, the reaction of Govemment 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). An Allocation of Rs. 26 lakhs has 
been made for the year 1990-91 for the Third 
India Population Project being Implemented 
in the State of Kerala. Against this, an amount 
of Rs. 13 lakhs has already been released to 
the State. The state Government has in­
curred an overall expenditure of Rs. 48.20 
crores upto Apnl, 1990 against the project 
cost of Rs. 49.11 crores.

(ii) Every tube and carton of the 
toothpaste shall bear the follow­
ing cautionary note:—

Caution:—  “Children bek>w 7 
years shoukl not be allowed to 
use flouride toothpastes’.

(iii) Date of expirty shoukl be men­
tioned on tube and carton.

(b) and (c). A large number of objec­
tions opposing the proposed amendment 
have been received by the government. 
These comments will be examined before 
finalising the amendment.

(c) and (d). The state Government has 
sought an additional amount of Rs. 1.10 
crores under the project. However, no addi­
tional funds coukl be allocated for the project 
due to resource constraints.

Architects In Local Bodies of Punjab

2289. BABA SUCHA SINGH; Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the details of the archKects regis­
tered with Municipal Corporattons, Munici­
pal Committees and Improvement Trusts in 
Punjab;
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(b) whether aforesaid Architects are 
qualified Architects; and

(c) if not» what are the consequences 
thereof under the Architects Act?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The infornDation is being collected 
from the Punjab Government.

Homeless Children and Their Protec­
tion Against Exploitation

2290. SHRI MADHAVRAO SCINDIA; 
Will the Minister of WELFARE be pleased to 
state:

(a) the steps Government have taken 
so far in various metropolitan cities under 
Juvenile Justice Act. to identify the number 
of homeless/street children and to protect 
them against exploitation;

(b) whether any survey has since been 
conducted, and

(c) if so, the number of such children in 
each metropolitan city?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Juvenile Justice act, 1986 covers, 
besides juvenile delinquents, only such cate* 
gories of children as specified within the 
definition of "neglected juvenile”. Therefore, 
no step has been taken under the Juvenile 
Justice Act to identify the number of home­
less/street children in various metropolitan 
cities.

(b) and (c). Question does not arise.

Ill MalnUnanM of Government Hospi­
tals

2291. SHRI J.P. AGARWAL: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the press reports 
and media coverage as also hundreds of 
complaints from public about ill-maintenance 
of Government hospitals in Delhi; and

(b) If so, the action taken in this regard 
or contemplated to be taken by Govern­
ment?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Yes, Sir. All the reports appear­
ing in the News papers and other complaints 
about the maintenance of Government 
Hospital in Delhi are looked into promptly 
and appropriate action is taken. However 
sometimes it becomes difficult to maintain 
the high standards for reasons that Delhi 
Hospitals are ever crowded and patients are 
normally accompanied by attendants who 
generally are not very conscious about 
maintaining the cleanliness. Cooperation 
from public to create general awareness in 
maintaining cleanliness in Hospital can help 
considerably in improving the situation.

Review of Sugar Policy

2293. SHRI PRAKASH KOKO 
BRAHMBHATT:

SHRI C.D. GAMIT:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government have been 
urged by sugar apex bodies such as Indian 
Sugar Manufacturers Association (ISMA) and 
National Federation of Co-operative Sugar 
Factories Ltd. (NFCSFL) to review the sugar 
pricing policy;

(b) whether a number of suggestions 
have been made by the sugar mills associa­
tions;
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(c) if so, the details thereof; and

(d) the reaction of Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Represen­
tations have ben received or higher price 
realisation on sale of resale sugar.

(b) and (c). Yes, Sir. The suggestions 
inter-alia include removal of restrictions on 
sale of sugar by one wholesaler to another, 
increasing stock holding limits of wholesal­
ers, withdrawal of instructions for conversion 
of unsold freesale sugar into levy sugar, 
reduction in quantum of monthly freesale 
release, etc.

(d) None of the above suggestions 
could be accepted because of the need to 
discourage hoarding and ensure reason­
able open-market prices, but (i) State Gov­
ernments have been requested to consider 
increasing the number of wholesale licences 
by 10% over the number as on 1.8.1988 so 
that there was greater competition among 
wholesalers, and (ii) sugar factories have 
been allowed to dispose of the freesale 
quota released for the 1st week of a month 
by the 10th of the same month so that they 
we not forced to sell the quota at unecon- 
omk: prices if, for some reason, wholesalers 
did not lift the stock.

Criticism of New Sugar Licensing 
Policy

raised by the Maharashtra Sugar Co-opera­
tives; and

(c) the reaction of Govemment thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) No repre­
sentation has been received from Mahar­
ashtra Sugar Cooperatives regarding the 
Center’s new licensing policy for sugar mills.

(b) and (c). Does not arise. 

[Translation]

Diversion of Financial Assistance for 
Tribal Sub Plan

2295, SHRI PYARE LAL KHANDEL- 
WAL: Will the Minister of WELFARE be 
pleased to state:

(a) whether financial assistance is 
provided by Government for tribal sub-plans 
to be launched throughout the country on the 
condition that this amount should k>e spent 
only on the developmental works of adiva- 
sis;

(b) if so, whether several State Govern­
ments hav  ̂ spent that amount in non-adi- 
vasi areas; and

(c) if so, the steps being taken to check 
this tendency?

2294. SHRI PRAKASH KOKO 
BRAHMBATT: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state:

(a) whether Maharashtra Sugar Co­
operative have criticised the centres’ new 
licensing policy for sugar mills;

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) Under the Tribal Sub-Plan (TSP) which > 
is continuing since Fifth Plan, Special Cen­
tral Assistance is provided to States as a 
supplementatk>n to the fbw from State Plan 
Funds. Special Central Assistance for TSP 
is non-divertible.

(b) if so, what were the main objectbns (b) No such case has coma to notice.
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(c) Separate Budget Heads/Sub-Heads 
have been adopted by the State Govern­
ments for TSP.

[EngHsh]

AnwnltiM to Female Government 
Servants Whose Husbands are Em­
ployed in Government Undertakings

2296. PROF. RAM GANESH KAPSE; 
Will the Minbter of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Female Central Govern­
ment employees have been denied ameni­
ties like C.G.H.S. Medical Health Services 
facilities whose husbands are employed/ 
working in public sector and/or Government 
Undertaking; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No. Sir.

(b) Does not arise.

[English]

Encroachment of MCD Land by DDA

2297. SHRI GANGA CHARAN
LODHI:

DR. LAXMINARAYAN PAN- 
DEY:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state;

(a) whether Delhi Development Author­
ity is encroaching upon Municipal Corpora­
tion of Delhi land meant for parks, schools, 
hospitals and other civic amenities; and

(b) if so, the total MCD land encroached 
by DDA so far and the justificatk)n therefor?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). The information is t>eing collected 
and will be laid on the Table of the Sabha.

Request of Maharashtra Government fo 
Extension of Cotton Monopoly Procure­

ment Scheme

2298. SHRI SUDAMDESHMUKH; Will 
the Minister of TEXTILES be pleased to 
state;

(a) whether Government of Maharash­
tra had requested Union Government for 
extending the schem e of Monopoly Procure­
ment of Cotton in Maharashtra for a further 
period of ten years, if so, when the demand 
had been made; and

(b) the action taken thereon?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. The Government of Maharashtra 
had, from time to lime (lastly in January, 90) 
requested extension of the Maharashtra 
Cotton Monopoly Procurement Scheme for 
a period of ten years.

(b) Govt, had constituted an inter-Min- 
isterial Committee to examine the merits and 
demerits of the further continuance of the 
Maharashtra Cotton Monopoly Procurement 
Scheme beyond 30.6.90. The report of the 
Committee has since been received and the 
issue of grant of extension to the scheme is 
under active oonskleration of Government

Consumer Price Index

2299. SHRIMADANLALKHURANA: 
SHRI MANORANJAN

BHAKTA:

Will the Ministerof LABOUR be pleased 
to state;
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(a) whether the All- India consu mer Price 
index for industrial workers, on the basis of 
which the instalment of D.A. is given to 
Government employees, has increased 
sharply over the last index;

(b) if so, how much the consumer price 
index has risen as on 30 June. 1990 and how 
it compare with that of 31 December 1989; 
and

(c) the details of long term and short 
term measures taken to curb the rising trend?

THE f^lNISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) and (b). The All-India Consumer Price 
Index Number for industrial workers on base 
1082-100 for the period from December, 
1989 to June, 1990 are given below:

Month/Year Index

1 2

December, 1989 175

January, 1D90 174

February, 1990 175

March. 1990 177

April. 1990 180

May. 1990 182

June, 1990 185

(c) The anti-inflationary strategy of the 
government includes maintenance of sup> 
plies of essential commodities through the 
public distribution system, augmenting 
domestic supplies through imports to the 
extend feasible, action against hoaiders or 
black marketeers, and, above all. exercising 
fiscal and monetary discipline. The Govern­
ment has initiated steps in the sphere of

monetary and fiscal policy, during the cur­
rent financial year, towards bringing about a 
sharp reduction in the rate of monetary 
expansion and in the size of the budget
deficit.

The credit policy for the first half of 
1990'91 was announced on April 12 1990. 
Under this policy, the Statutory Uqukiity Ratb 
SLR) IS being raised from the present 38 
percent to 38.5 per cent of net demand and 
time liabilities with effect from September, 
1990. Further, the SLR of 25 per cent in 
respect of Non-Resident External Rupee 
Accounts (NRER) and Foreign Currency 
Non-Resident Accounts (FCNR) has also 
been raised to 30 per cent effective from 
28th July, 1990,

For the current financial year with a view 
to controlling the budget deficit through the 
imposition of strict fiscal discipline, the 
Government has decided to have a review of 
the actual budgetary developments once in 
every four months and to keep the public and 
the Parliament informed.

Several economy measures have been 
Introduced. These include: (a) closure of 
several offices abroad and reduction in the 
staff posted abroad in various off ices: (b) a 
review of the activities of all Government 
Departments; (c) impounding of additk>nal 
D.A. for officers drawing a basic pay of Rs. 
3500 and above: (d) a 25 per cent cut in the 
foreign travel budget; and (e) a 20 per cent 
cut in fuel consumption by Government 
Departments on las year’s base.

Sanitary Condltfons in SaroJIni Nagar, 
New Delhi

2300. SHRIGANGACHARANLODHI: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on 26 
April. 1989 to Unstarred Question No. 7159 
regarding sanitary conditions in Sarojinl 
Nagar and state:
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(a) whether the storm water drains in 
the service lanes behind Type IV Govern­
ment flats in Sarojini Nagar, New Delhi has 
been covered by the N.O.M.C.;

will be laid on the Table of the Sabha.

Daily WagM for Labourers fo Graphite 
Mines in Orii

(b) if so, the details in this regard;

(c) if not, the reasons for not covering 
the storm water drains in the service lanes of 
the aforesaid Government flats so far and 
when these are likely to be covered;

(d) whether there is no proper exit of 
water from these drains with the result that 
water accumulates therein causing insani­
tary conditions thereby causing a lurking 
danger of Malaria epidemic spreading in the 
entire area; and

(e) if so, the steps proposed to be taken 
by Government tn this regard’’

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a)
to (e). The information is being collected and

2301. SHRI BALGOPALH^ISHRA: Will 
the Minister of LABOUR be pleased to state;

(a) the amount of daily wages being 
pakl to the labourers engaged in graphite 
mines in Bolangir and Sambalpur district of 
Orissa;

(b) whether Government have received 
any complaint about payment of less than 
the fixed wages to these miners; and

(c) if so, the action taken by Govern­
ment to rectify the same?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The rates of daily wages including the 
special alk>wance, payable with effect from 
1.4.90 is given t>ek>w;-

Category Work above ground Work behw ground

1 2 3

Unskilled 17.48 21.19

Semi-skilled/Unskitled Supervisory 21.79 26.12

Skdied 27.02 32.23

Clorical 27.02 —

(b) Yes. Sir. Some complaints have 
been received about less payments of mini­
mum wages.

(c) Regional Labour Commissk>ner(C), 
Bhubenshwar has inspected the establish­
ments and the inspection reports have been 
issued to the employers for their compli­

ance. The Labour Enforcement Officers have 
also been advised to take appropriate action 
under law against the defaulters.

Amendment to Emigration Act

2303. SHRI PRAKASH KOKO 
BRAHMBHATT;



387 Written Answers AUGUST 22. 1990 Written Answers 388

SHRI B.N. REDDY:

Witltha Minlstdrof LABOUR be pleased 
to state:

(a) whether Government propose to 
bring forward legislation to amend the Emi- 
gratnn Act;

(b) if so, the details thereof and the 
reasons therefor; and

(c) by what time final decisbn in this 
regard is likely to be taken?

tures are determined by a number of suitabil­
ity factors, like, hydrok>gy, topography, 
geok)gical conditions, farmers’ needs, envi­
ronmental conskJeratk>ns and economic 
viability of the project. No generalisation is 
possible in this matter. Master Plan of a 
basin has to include an appropriate mix of 
these depending upon the physiographic 
and climatic characteristks of the region. 
Government of Bihar has also been re­
quested to finalise the Master Plans of their 
valleys.

Cine Workers’ Welfare Fund

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). There are no firm proposals in 
this regard so far.

(c) Does not arise.

2305. SHRI SUDAMOESHMUKH-Will 
the Minister of LABOUR be pleased to state:

(a) whether a fixed cess in levied on 
each feature film produced and censored in 
India for the cine Workers Welfare Fund;

MerKs and De-Merits of Big Dams

2304. SHRI A.K. ROY: Will the Minister 
of WATER RESOURCES be pleased to 
state;

(b) if so, since when and the funds 
collected till 31 March, 1990;

(c) what is the cnteria for disbursement 
of the Cine Workers Welfare Fund,

(a) whether any study has been con­
ducted to determine the relative advantages 
and disadvantages of big dams over mini 
dams in our country;

(b) if so, the details thereof including the 
cots for irrigating one acre of land by big, 
medium and mini dams;

(c) whefherthe plateau areaof Chhotan- 
agpur is ideal for mini dams; and

(d) if so, the steps take to construct 
more such dams in this area?

(d) how much fund has been sanc­
tioned and actually disbursed so far; and

(e) whether representatives of cinema 
producers and ctne workers are given due 
representation in the machinery of Fund 
disbursement?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM V IU S  PASWAN):
(a) A cess at the rate of R s .^ 0 0  per feature 
film submitted to the Central Board of Film 
Certification, is levied and collected for fi­
nancing the Cine Workers Welfare Fund

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA); (a) to (d). The 
construction of dams is basically a location 
specific issue and size of hydraulic struc­

(b) The Cine Workers Welfare Cess 
act, 1981 under which cess is levied and 
collected, came into force with effect from
1 st January, 1984. A sum of Rs. 48.20 lakhs
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has b«an coUocted as cess till 31st March, 
1990.

(c) to (e). As per provisions of the Act, 
the fund is to t>e applied to meet the expen­
diture incurred in connection with measure 
and facilities which are necessary or expen­
diture to promote the welfare of cine work­
ers. Till 31st Mardi, 1990 a sum of Rs. 5.62 
lakhs has been spent under the Cine Work­
ers Welfare Fund. The Central Advisory 
Committee and Advisory Committees are 
required to be constituted under the Cine 
Workers Welfare Fund act, 1981 to advise 
the Government on matters relating to 
administration of the Fund. The Committees 
comprise of representatives of cine workers, 
cine producers and the Government.

Spending on Population Control 
Programme

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRi RASHEEO MASOOD):
(a) As per the lates available informatton 
from the states the expenditure incurred on 
Family Welfare Programme during 1987-68,
1988-89 and 1989-90 in the country is given
as under:

Year Expenditure under National Family
Welfare Programme

(Rs. in Crores)

1987-88 590.77

1988-89 671.84

1989-90 638.00

(Revised Estimates)

2306. SHRI HET RAM; Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) the annual spending on the popula­
tion control programme in the country during 
the years 1988,1989 and 1990 (till date);

(b) the rate of population growth during 
the above period;

(c) the country's population by 2001 
A.D. with present rate of growth of popula­
tion;

(d) the State which have shown unatis- 
factory progress in the implementation of the 
programme;

(e) the deficiencies in polk^, planning 
and implementatbn of the programme, if 
any; and

(f) the steps contemplated by Govern­
ment to remove the deficlendes?

(b) The Natural Growrth rate of popula­
tion is obtained as difference between birth 
and death rates as available from sample 
Registration System of Registrar General, 
India. While the estimates of Natural Growth 
Rate for 1989 and 1990 are likely to be 
available towards the end of 1990 and 1991 
respectively, the estimate for 1988 is 2.05%.

(c) If the natural growth rate of popula­
tion continues at the present level i. e. 2.05%, 
the population of country as on 1st march, 
2001 wouki work out to 1035.04 millions.

(d) The achievements made by the 
States under the National Family Welfare 
Prograjime in terms of three parameters i.e. 
Couple Protection Rate, Birth Rate and in­
fant Mortality Rate at the beginning of 7th 
Five Year Plan and as per lates available 
position are given in the statement below.

(e) The major constraints of policy 
Planning and implementation of the Family 
Welfare Programme inter-alia have been; 
low socio-economte status of women, pre­
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vailing high Infant Mortality Rato, apprehen­
sion in adoption of snnail fanriily norm, inade- 
quata Involvement of people in the pro­
gramme at grass-root level, Inadequate in­
volvement of Voluntary Agencies and Non- 
Qovernment Orgnisations, and deficiencies 
in supplies/services.

(f) To keep the populatbn growth in the 
country within the manageable limits, a well 
defined strategy has been evolved which 
lays emphasis on improving quality of health 
services, strengthening health infrastructure, 
enhancing child sun/ival rates through Uni­
versal Immunisation Programme, intensify­
ing population education, enhancing com­

munity participation, adoptir^ improved 
communication approaches and involving 
voluntary organisations,. Besides, schemes 
of reinforcement of training and retraining of 
personnel at the grass-root level, establish* 
ing and strengthening linkages with related 
development programmes like female liter­
acy and improvement of women's status and 
adoption of area intensive approach are 
being implemented and will be further 
strengthened. In order to cater to the special 
requirements, a number of area projects are 
argumenting the inf rastructurefor health and 
family welfare service delivery system and 
the training of medical and para-medical 
staff have been taken up in selected States
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RaOlstnrtlon for P . a m a T  In tmploy- 
m«nt ExchwiQM of Delhi

2307. SHRIGANGACHARANLODHI: 
Will the Minister of LABOUR be pleased to 
state the number ot candidates registered in 
the various employment Exchanges in Delhi 
for the posts of PGTs and TGTs?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
As per information received rom Delhi 
AdministVation, the number of Graduate and 
Post-graduate teachers on the live regis­
tered of employment exchanges in Delhi as 
on 31 J..1990 is as under—

(In Thousands)

Post-graduate Teacher (PGT) •• 1S.4

Trained Graduate Teacher (TGT) • • 30.3

Microproceeeor Controlled Systems for 
Sugarcane

2308. SHRI P. NARSA REDDY: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state:

(a) whether the sugar industries have 
already gone for the microprocessor con­
trolled system to improve productivity;

(b) if so, the improvement in productiv- 
rty after the introduction of this system; and

(c) the number of workmen employed in 
the industry before and after the introduction 
of the system?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL); (a) to (c). 
Central Electronics Engineering Research 
Institute, Pilani, has claimed that the micro­
processor control systems, developed by 
them for various process stages in sugar 
production, have been installed in a new 
sugar factories in the country and in such 
sugar factories, an Increase in the recovery 
upto about 0.3% on cane has ben obsen/ed. 
That InstHule has also reported that the

number of workmen have rtot changed and 
there may be increase in the staff by taking 
one or two instrument technicians for opera­
tion and maintenance of the micro process 
or control systems.

Microproceeeor Controller SyslMlw fty 
Textlto Industries

2309. SHRI P. NARSA REDDY: 
the Minister of TEXTILES be pleased 1o 
state:

(a) whether the Textile Industry have 
already gone for the mteroprooessor con­
trolled system to improve productivity;

(b) If so. the improvement in productiv­
ity after the introduction of this system; and

(c) the number, of workers emptoyed in 
this industry before and after the kitroduction 
of the system?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir.

(b) Mkiroproce88orcx)fiMtV*NN*N*^
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used as an aid to systems are used as an aid 
to systesm analysis and for improvenient of 
quality and process control through access 
to better management information and thus 
indirectly help in increasing productivity.

(c) Microprocessor controlsystems have 
been introduced recently as aids to better 
management and improvement of quality 
and process control. It is not possible to 
indicate the effect of of introduction of this 
technology on employment in the textile 
industry.

Fool-Proof System for Cleaning of 
Drains

2310. SHRIRAJVEER SINGH: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) whether Government have evolved 
a fool proof system of cleaning the blocked 
drains and removal of weeds for smooth 
drainage of rain water;

(b) if so, whether instruction to this 
effect have been issued to State Govern­
ments in addition to Union Ten-itories; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No. Sir.

(b) Does not arise.

(c) The drainage schemes are planned

and executed by the State Governments. 
They are also maintained by the state Gov­
ernments out of maintenance funds avail­
able with them. The requirements differ in 
the different regions of the Country.

Criteria for Allocation to States for 
Development of Tribal Sub<Plan Area

and Allocation Made to Madhya 
Pradesli

2311. SHRI CHHAVIRAMARGAL: Will 
the Minister of WELFARE be pleased to 
state:

(a) the criteria for malting allocations for 
special Central Assistance to States for 
Devefopment activities of Tribal Sub-Plan 
Area; and

(b) how much special Central assis­
tance was given to the State of Madhya 
Pradesh during Seventh Five Year Plan, 
year-wise and allocation made for Eight Five 
Year Plan?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The criteria for allocating the Special 
Central Assistance (SCA) to States for Tribal 
sub-Plan (TSP) are primarily Scheduled Tribe 
population, Tribal sub-Plan area and relative 
backwardness of the State.

(b) Year-wise release of Special Cen­
tral Assistance to Madhya Pradesh during 
the Seventh Five Year Plan is given be- 
tow:—

Year Anwunt released 
(Rs. in It^hs)

1 2

1985-86 3969.98

1986-87 4399.72



405 Written Antwms SRAVANA31,1912(S>«/C4) Written Answofs 406

1987-88 4518.48

1988-89 4934.15

1989-90 5385.00

The allocation of Special Central Assis­
tance for the Eighth Five Year Plan has not 
been finalised by the Planning Commissbn. 
An amount of Rs. 5923.50 lakh has t>een 
allocated as Special Central Assistance to 
Madhya Pradesh for the first year of the 
Eighth Plan. ie.. 1990-91.

Export of Tetra packed Fruit*Juice

Central Clearance to Medium irrigation 
Projects in Nagaland

2313. SHRI SHIKIHO SEMA: Will the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whether three medium irrigation 
projects relating to Nagaland are awaiting 
clearance from Union Government;

2312. SHRI VASANTSATHE-Will the 
Ministerof FOOD PROCESSSINDUSTRIES 
be pleased to state;

(a) the steps taken to utilise export 
potential of tetra packed fruit-juice and other 
products in selected high potential areas; 
and

(b) the details of other related schemes, 
pilot projects under implementatton?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV); (a) 
and (b). R is reported that there is limited 
scope for export of fruit based drinks and 
juices in consumer tetra packs, as importing 
coutnrias prefer to Import pulps and concen­
trates in iHilk for conversion into fmit drinks. 
A few manufadurers of soft drinks are re­
potted to have started exporting ready to- 
sen/e beverages in t«tr»f«oks.

(b) if so, the names of the projects and 
the amount likely to be spent on each of 
these projects; and

(c) when work on these projects are 
likely to be started and approximate time 
allotted for their completion?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA); (a) No. Sir.

(b) Do not arise.

Guidelines for Admission In Post- 
Graduate IMedical College

2314. SHRIGANGACHARANLODHI; 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the total number of students in 
waiting list who had qualified their All India 
K̂ edical Entrance Examinatton for admis-
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ston to Post-graduate medical courses this 
year; and

(b) whetlner any guideline has been 
issued by Union Government for their ad­
mission to the different colleges?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No waiting list has been received by the 
Directorate General Health Services.

DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). The Ministry of Food Processing Indus­
tries has formulated several developmental 
plan schemes for implementation during 
1990-91. The schemes include implementa­
tion for strengthening the linl<ages between 
growers and processors by providing assis­
tance to fruit and vegetable growers socie­
ties; scheme for setting up food processing 
training centres, scheme for infrastructure 
development for production and processing 
of mushroom by growers etc.

(b) The students on merit list are allot­
ted PG seats by Director General of Health 
Services, New Delhi on merit-cum-prefer- 
ence (subject-wise and college-wise) sub­
ject to their satisfying eligibility to the course.

Agro-processing industries

2315. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD PROC­
ESSING INDUSTRIES be pleased to stale;

(a) whether Government propose to 
encourage growers to set up processing 
units within the framework of Cooperative 
Societies or similar institutions as envisaged 
in Para 7 of the the ‘Policy measures for the 
promotion of smalt scale and agro-based 
industries and changes in procedures for 
industrial aoprovals* issued by Ministry of 
Industry;

(b) if so, the details to the schemes to 
encourage farmers’ participation in installing 
the new units in the various agroclimatic 
zones according to availability of raw mate­
rials;

(c) whether such units are also pro­
posed to be delicensed; and

All Industries in respect of canned fruit & 
vegetable products, protein and processed 
foods, vegetable based weaning and, ma­
rine products except mili< foods and malted 
foods are delicensed subject to certain con­
ditions.

Central Allocation for scheduled Tribes 
in Kerala

2316. SHRI P.C. THOMAS;
SHRI KODIKKUNNIL 

SURESH:

Will the Minister of WELFARE 
pleased to state;

be

(a) the population of scheduled tribes in 
India and Kerala;

(b) th«c«ntral allocation made for Karala 
for the welfare of Scheduled Tribes durirtg 
the last three years and the amount utilised 
by KeralaGovemment therefrom, year-wise;

(c) whettiar Union QovernmanI have 
made any allocations fortrlbals of Malukavu 
Hill area; and

(d) if so, the details thereof?

(d) if 80, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) As per 1981 Census the population of



409 WriN0nAnamrB SRAVANA31, 1»12(SAK:A) Writt0fiAn8WW  410

Scheduled Tribes in India was 516.28 lakhs 
and in the State of Kerala it was 2.61 
iai(hs.

(b) A statement indicating the alloca­
tions made under the various scheme for the 
weHare of Scheduled TrSies during the last 
three years to the State of Kerala is given

t»tow. In formation regarding amount 
ised therefrom year>wise is being asoar- 
tained from the government of Kerala and 
will be laid on the Table of the House.

(c) and (d). The information is being 
collected and will be laid on the Table of the 
House.
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Procuraimnt TM-gcts of Wheat

2318. SHRI MADHAVRAO SCiNOIA: 
Witt the Minister of FOOD AND CIVIL SUP­
PLIES be pleased to state;

(a) the procurement target fixed for 
wheat this year, state-wise;

(b) how far the targets have been 
achieved; and

(a) whether under the Narmada Water 
Dispute Tribunal (NWOT) award, Govern­
ment of Madhya Pradesh has to complete 
the construction of Narmada Sagar, the 
Onkareshwar and Maheshwar projects in 
various stages before the completion of the 
Sardar Sarover dam in Gujarat;

(b) the amount required in 1989-90 
prices for the execution of the aforesaid 
works;

(c) the steps taken to ensure that farm­
ers dki not resort to distress sale of their 
produce?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) No target 
is fixed, as wheat is procured against volun­
tary offers by farmers under Government's 
price support scheme.

(b) A record quantity of 110.71 lakh 
tonnes of what had been procured during the 
cun-ent rabi marketing season 1990-91 upto 
17.8.1990, as compared to 90.04 lakh ton­
nes procured during 1989-90 Rabi Season.

(c) The Thrust of the Government pro­
curement policy has been to ensure ade­
quate price support to farmers so that dis­
tress sale does not occur. A net work of 
purchase centres operated by the Food 
Corporatton of India and State procuring 
agencies is set up throughout the country in 
accordance wit the arrangements finalised 
by Food Corporation of India in consultatton 
withtheStale Governments concerned which 
is expanded according to needs from time to 
time to avoM possibility of distress sale.

Narmada Watar Dlsputa Tribunal Award

2319. SHRI S.C. VARMA: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(c) whether Unk>n Government pro­
pose to extend financial assistance to 
Madhya Pradesh to enable it to fulfil its 
obliqattons under the NWDT award during 
Ih* SigWh Five Year Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). The 
Narmada Water Dispute Tribunars award 
provides that the construction of Narmada 
Sagar dam be completed by Madhya Pradesh 
concurrently with or earlier than the con­
struction of Sardar Sarovar dam. The esti­
mated cost of Narmada Sagar Project is Rs. 
1993.67 crores at 1980 price level. There is 
no specific ptovisk>n in the Award in respect 
of the time schedule for the constructton of 
Omkareshwar and Maheshwar projects.

(c) and (d). The proposals for VIII Plan 
have not been finalised.

Rehabilitation of the Sanal Tribe In 
Rajasthan

2320. SHRI RAM LAL RAHI: Will the 
Minister of WELFARE be pleased to state:

(a) whether Government are aware of 
the r^iable plight of sansi tribe in Rajasthan; 
and

(b) the details of the plans Government
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have to help rehabilitation of this maligned 
tribal group?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information is being col­
lected from the State Government of Rajast­
han and will be laid on the Table of the 
House.

MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes. Sir.

(b) In order to supplement the efforts of 
the state Government for development of 
sericulture in Orissa, the following sericul­
ture schemes are being implemented by the 
Central Silk Board during the Vlllth Plan.

Erosion in Rhrer Ganga in West Bengal

2321. PROF. SATYAGOPAL MISRA. 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether large scale erosion In Jiff er- 
ent portions of the river Ganga has made 
thousands of people of West Bengal lan­
dless and homeless;

(b) if so, the details thereof; and

(c) the steps taken by Government in 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). About 
160 hectares of land and 100 families have 
been affected in Murshidabad and Malda 
districts. Measures to check the erosion are 
taken by State Government.

Sericulture Development in Orissa

2322. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of TEXTILES be pleased to
state:

(a) whether there is a great scope to 
increased sericulture in Orissa; and

(b) if so, the details of the steps pro­
p e l  to be taken in Eighth Plan in Orissa in 
that direction:

(1) National Sericulture Project: The 
Project envisages increase of an 
area of 4000 acres under mul­
berry for production of 120 ton­
nes of silk in the state at the end 
of the Project period 1993-94 
The project also envisages de­
velopment of supporting infra­
structure in Orissa.

(2) Inter State Tasar Project (iSTP) 
based on the success of ISTP in 
the State, a consolidation phase 
of iSTP having an outlay of Rs 
451.50 lakhs has been drawn for 
the state of Orissa tor implemen­
tation with Swiss assistance 
during the VIII Plan.

(3) A farmers training school is to 
be established in Orissa for tho 
benefit of sericulture farmers.

Atrocities on Scheduled Castes

2323. SHRIMATI CHENNUPATi 
VIDYA:

SHRIC.K. KUPPUSWAMY. 
PROF. VIJAY KUMAR 

MALHOTRA:
SHRI RAM LAL RAHI:
SHRI DHARMANNA MON- 

DAYYA SADUL:

Wilt the Minister of WELFARE be 
pleased to state:

THE MINISTER OF TEXTILES AND (a) whether Unbn Government have
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issued spaciat instructions to various Stats 
Oov«mmen1s to take severe measures 
against those wl>o continue to perpetrate 
atrocities on Scheduled Caste people, par- 
ticulariy in view of the recent happenings in 
Fatehpur and Agra (U.P.) and the surround­
ing areas;

(b) if so, the details thereof;

(c) whether any complaints were re­
ceived against the Law-enforctng agents; 
and

(d) if so, the details thereof and action 
taiten thereon’

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Instaictions have been issued to 
the State Governments and AdministratHsns 
of Union Territories from time to time, em­
phasising among other things, the foltowing 
aspects:—

(i) to take all measures as provided 
underthe Scheduled Castes and 
the Scheduled Tribes (Preven­
tion of Atrocities) Act, 1989 so 
that the act is enforced effec­
tively.

(ii) to specify exclusive Special 
Courts in each district and also to 
ensure that the Special Public 
Prosecutors appointed underthe 
act deal only with cases under 
the act so that there is day-to- 
day trial and the persons com­
mitting offences are convinced 
within the shortest possible time.

(c) and (d). Yes Sir. Some complaints 
have been received to the effect that tne 
police IS not giving due importance to the 
Scheduled Castes and the Scheduled Tribes 
(Prevention of Atrocities) Act, 1989 and do 
not register the complaints of Scheduled

Castes and Scheduled Tribes. The State 
Governments have been in this connection, 
requested to take the following measures to 
tackle this problem:—

( I )  to issue necessary instructk>ns 
to all the Police Offksers con­
cerned so that all atrocity cases 
are invariably registered and the 
complainants are not put to any 
harassment;

(ii) togivewkie publicity to the pro- 
vistons of Scheduled Castes and 
Scheduled Tribes (Preventfon of 
atroaties) Act, 1989 amng the 
Scheduled Castes and Sched­
uled Tribes.

(iii) SupplyacopyofthisActtoallthe 
Police Stations for ready refer­
ence so that cases under this Act 
are properly registered whenever 
such cases are reported to the 
Police statbns.

(ĥ ) to make necessary arrange­
ments to impart training to all the 
Police Offk»rsto enable them to 
have the knowledge of this law.

(v) to ensure that the cases are sent 
for trial to Special Courts speci­
fied and the special Public Prose­
cutors notified are given instruc­
tions for processing the cases in 
the Special Courts with speed 
and precision.

[Trans/ation]
Modernisation of Brahanpur TaptI f<ill

2324. SHRI AMRATLAL VAL- 
LABHADAS TARWALA: Will the Minister of 
TEXTILES be pleased to state;

(a) whether the proposal for modorni-
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satbn of Burhanpur-Tapti Mill, a unit of 
National Textile Corporation located in Bura- 
hanpur, is under consideration;

(b) the amount of Central assistance 
given to Kerala for Anganwadis during 1988- 
89.89-90 and 90-91; and

(b) if so. the time by which the work of 
modernisation is likely to start there;

(c) the total expenditure likely to be 
incurred on this scheme; and

(d) the number of workers likely to get 
emptoyment after implementation of this 
Scheme?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes Sir.

(b) The modernisation scheme in re­
spect of Burhanpur Tapti Mill, Burahnapur, 
after necessary approval by NTC (HokJing 
Company), New Delhi and the Financial 
Institutions, is likely to start by the end of the 
current financial year 1993-94.

(c) the amount spent by Government of 
Kerala during the above three years, year- 
wise?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
Under the Centrally-sponsored Integrated 
Child Devek)pment Servkm (ICDS) Scheme, 
the Unbn Government bears the entire cost 
except nutritnn component which is borne 
by the State Governments. On that account 
also food assistance is provided to some 
States through the Centrally-sponsored 
Wheat-Based Nutrition Programme.

(b) The amount of Central assistance 
given to Kerala during 1988-89,89-90 & 90- 
91 is Rs. 625.15 lakhs; Rs. 566.56 lakhs and 
Rs. 449.44 iakhs (upto31.7.90) respectively.

(c) The modernisatbn proposal in aspect 
of Burhanpur Tapti Mill envisages an invest­
ment of about Rs. 29 crores.

(d) it is estimated that the total work 
force after implementation of the modernisa­
tion scheme will be around 1400.

[English]

Central Assistance for the Anganwadis 
in Kerala

(c) The amount spent by the Govern­
ment of Kerala during 1988-89 1989-90 is 
Rs. 492.70 iakhs and Rs. 595.93 lakhs re­
spectively. However, details of the amount 
spent by the Government of Kerala during 
1990-91 have not been received so far.

CMDs In NTC Subsidiaries

2326. SHRI V.SREENIVASA PRASAD: 
Will the Minister of TEXTILES be pleased to 
state:

2325. SHRI A. CHARLES; Will the 
Minister of WELFARE be pleased to state:

(a) whether under the guidelines fixed 
by Union Government 50 per cent of the 
expenditure for running the anganwadis in 
the States are to be met by Union Govern­
ment and the remaining 50 per cant by the 
concerned State Governments;

(a) whether Government propose to 
elect Chairman-cunvManaging Directors in 
different subsidiary Corporations of National 
Textile Corporatbn Limited; and

(b) if so, the progress made so far?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
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DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). Th«r« is no system of electing 
Chairman-cum-Managing Directors in dif­
ferent subsidiary Corporations of National 
Textile Corporatton Lnnited. Appointment to 
tiiese posts is made on the tesis of inter­
views held and recommendations made by 
Public Errterprises Selection Board.

Advance Selection Process

2327. SHRIM.V.CHANDRASHEKARA 
MURTHY; Will the Minister of TEXTILES be 
pleased to state:

(a) whether Government have issued 
orders for six month advance selection proc­
ess to t>e adopted for selecting Chief Execu­
tives of Public Sector by Public Sector Ex­
ecutive Selection Board/Bureau of Public 
Enterprises;

(b) if so, whether Government orders 
have been violated l>y Textile Ministry during 
the past 3 months; and

(c) if so, the details and facts thereof?

THE Mir^lSTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir.

(b) and (c). The Ministry of Textiles has 
generally been folbwing the instructions 
issued by the Government from time to time 
regarding processing of appointments in 
Central Put>iic Sector Undertakings. The 
recent instructions for initiating action six 
months in advance of the vacancy arising 
are being implemented.

Applications from Voluntary Organisa­
tions of Maharashtra

either pending or had been rejected in the 
last three years from voluntary organisations 
of Maharashtra to obtain Recurring Grants 
(above rupees one lakh) from the Depart­
ment under the programmes of (1) IC08) 
Training of ICDS Functionaries, (3) Balse- 
wake training, (4) Balwadi Nutrition Pro­
gramme and (5) Early ChiWhood Educa- 
tton?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): No 
application has been received in the Depart­
ment of Women and Chiki Devetopment, 
Ministry of Welfare in the last there years 
from any volumary organisattons of Mahar­
ashtra to obtain recurring grants (atxwe 
rupees one lakh) under the programmeis of 
(1) ICDS, (2) Training of ICDS functfonaries,
(3) Bal Sevika Training, (4) Balwadi Nutrition 
Programme and (5) Early Chikihood Educa­
tion.

However, one applicatnn from a volun­
tary agency, Sanjiwani Mahiia Milan, 4-A, 
Jahangir Daji Street, T J .  Road, Bombay 
was received during 1989-90 in the Central 
Social Welfare Board for 150 Nutritton centres 
under the Balwadi Nutntion Programme and 
was rejecteffin December 1989. The Bal­
wadi Nutrition Programme is being imple­
mented by4h«rCentral Social Welfare Board 
through the State Social Welfare Advisory 
Board.

Schemes for Upliftment of Women in 
Delhi

2329. SHRI JAI PRAKASH AGAR- 
WAL: Will the Minister of WELFARE be 
pleased to state:

2238. SHRI SUDAMDESHMUKH; Will 
the Minister of WELFARE be pleased to 
state the details of appltoattons which are

(a) the Women Welfare Schemes being 
implemented for amerlk>ratk>n of Women In 
Delhi; and



423 Answers AUGUST 22.1990 Writl^n Answ0n 424

(b) the details of progress made under 
each scheme during the last three years?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). A statement is given below.

STATEMENT

Details in respect of Women Welfare 
Schemes being implemented in Delhi are as 
under:—

A. Schemes implemenled by Depart­
ment of Women and child Develop­
ment.

(i) Hostets for Working Women

The progrmme aims at providing 
safe, suitable accommodation in a 
healthy environment to single work­
ing women who have to come from 
other towns and areas in search of 
emptoyment Financial assistance 
is provided to Voluntary Organisa­
tions for construction of hostel build­
ings under the scheme. In the year
1987-88 one working women hostel 
was sanctioned to GuiW of Service, 
to provide accommodation for 96 
working women and day care serv­
ices for 24 chiMren. No new Hostel 

saock>ned in 1988-89 and 1989-

ptoyment and income generating 
production units for women. Under 
this Scheme one project was sanc­
tioned to All India Confederatbn of 
the Blind, Model Town, Delhi during 
the year 1988-89.

(Hi) Short Stay Homes

The objective of this scheme is to 
provk̂ e temporary shelter and reha­
bilitation to those women and girls 
who are facing social and moral 
danger, h is being implemented 
through Voluntary Organisations 
having necessary infrastructure and 
experience in the programme. One 
short Stay Home was sanctioned in 
Delhi in 1988-89.

(i\') Education Work for Prevention of 
Atrocities Against Women

The main objective of the scheme is 
to provide assistance to Voluntary 
Organsatkjn, ITIs etc. tor upliftmeni 
of women through education work 
for prevention of atrocities through 
propaganda, publicity and research 
work. Under this scheme financial 
assistance was given for 27 projects 
in 1987-88,23 in 1986-89 and 14 in
1989-90.

fvj Assistance for Setting up Women's 
Training Centres for Rehabilitation 
of Women in Distress

(ii) Setting up of Emptoyment and In­
come Generathn Trtu'ning Cum- 
Prodadion Centres for Women

This programem aims at imparting 
Training to women belonging to the 
weaker sections of society and pro­
vide them employment on sustained 
basis. Under the Scheme, assis­
tance undertaking projects for em-

The objective of this scheme is to 
impart training to destitute women 
so that they may become economi­
cally independent. Unider this 
scheme financial assistance was 
given for ten Training Courses cov­
ering 266 womon during the year
1988-89. No project was sanctiorifed 
under this scheme during 1987-88 
and 1989-90.
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B. Schemes lmplem«nt«d by Delhi 
Administration

(a) The Directorate of Social Welfare, 
Delhi Administration Is providing the 
following services and running insti­
tutions to meet the needs of thou­
sands of women.

1. After Care Home For Women 
for destitute and ex-inmates 
of care institutions.

2. Widow Home, (for destitute 
widow’s).

3. Nirmai Chayya (or deserted 
women in moral dangers and 
women who come under 
ITPA.

4. Short Stay home provides free 
lodging, twarding and reha­
bilitation facilities (or women 
in distress and needy.

5. Mahila Sadan and Mahiia

BhBtthu GMreh for beggars 
(female).

6. Anti Dowry Cell.

7. Employment & Income Gen­
erating Scheme for women;—  
25 work centres for women, 
training-cum-production 
centre for physdally Hindicap- 
ped.

8. Financial Assistance to Wid­
ows.

9. Training-cum-Production 
Centres for Women-1d 
Centres for the women of 
economically backward areas 
being run by the Rehabilita­
tion Department.

10. Work Centre for Female Pris­
oners.

(b) The details of the beneficiaries 
under these scheme are given below.
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C. Sch»m»s ImphnmnM by th» 
C»ntraJ Social WoVam Board 
Th« foMowing Welfare Schemas for

women are being imfriemented in 
DeiN tlirough the Delhi Social Wel­
fare Advisory Board.

1. Awanrma Ganaratton Projacla for Rural and Poor, Woman

Y®ar Number of Camps Number of Beneficiaries

1987-88 5 120

1988-89 6 150

1989-90 4 120

2. Condansad Coursas lor Vocational training Programma

Yaar Number of Units Number of Beneficiaries

1987-88 56 1.120

1988-89 41 925

1989-90 40 950

3. FamSy Counsolling Cantres

Year Number of Units No. of Beneficiaries

1987-88 8 582

1988-89 7 765

1989-90 8 1156

4. Condansad Coursas for Adult Woman

Yaar Number of Units Number of Beneficiaries

1987-88 8 180

1988-89 14 295

1989-90 8 195

5. MahHa Mandal Programma

Yaar Number of Centre Number of Beneficiaries

1987-88 15 738

1988-89 15 820

1989-90 15 820
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SC/ST Famlltos In Andhra Pradash 
Living Below the Poverty Line

2330. SHRI B.N. REDDY: Will the 
Minister of WELFARE be pleased to state:

(a) the number of SC/ST families living 
below the poverty tine in Andhra Pradesh; 
and

WELFARE (SHRI RAM VILAS PASWAN);
(a) According to 38th Round of National 
Sample Survey results, the number of per­
sons belonging to Scheduled Castes and 
Scheduled Tribes living t>elow he poverty 
line in Andhra Pradesh in the year 1983-84 
are 42.20 lal<hs and 17.36 lakhs respec­
tively.

(b) the details of assistance being pro­
vided lay Union Government to improve their 
living conditions?

THE MINISTER OF LABOUR AND

(b) The Government of India is provid­
ing assistance to the Govt, of Andhra Pradesh 
to improve the living conditions of Scheduled 
Castes and Scheduled Tribes under the 
following major schemes/Programmes:

S.No. Schemes/Programmes Amount 
(in Rs. lakhs)

(i) The Special Central Assistance as 
an additionality to Special Component 
plan and tribal Sub-plan

(a) SCA to SCP 7,103.42 (during VII Five Year Plan)

(b) SCAtoTSP 5,16.18 — do—

(li) Share Capital and Matching Assistance to 
A.P. SCs cooperative Finance Corpn.

1,425.34 — do—

(lii) Apart from this, the Natbnal 
Scheduled Castes & Scheduled Trfees Fi-

Will the Minister of URBAN DEVELOP­
MENT be pleased to state;

nance & Devebpment Corporatbn has been 
set up with a view to support the State level 
SC & ST Development Corporatbn in the 
State to take up income Generating Scheme 
for these people. Trtbal Cooperative Market­
ing Development Federation of India Limited 
is Organising marketing to tribal produce 
including minor forest produce (MEP).

Abolition of Lease System In Delhi

(a) the steps taken so far to implement 
the policy decisbn to abolish the lease-hold 
system in Delhi;

(b) whether “Public Notice to be issued 
by the concerned agencies administoring 
the leases” has been issued; and

(c) if not, the reasons therefor?

2331. SHRI RAMESHWAR PRASAD. 
SHRI MADHAVRAOSCINDIA. 
KUMARI UMA BHARAfl; 
SHRI P.M SAYEED:

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN); (a) 
to (c) Orders were issued on 21 st October,
1989 for allowing option for conversion for



433 WritttnAnamn SRAVANA31,1912(SA/C4) Written AnswM  0 4

tsasa-hold system of land tenure in Delhi into 
free>hold for residential plot upto 500 sq. 
mts. Based on this concerned agencies 
administering the lease were required to 
issue public notices. In the meanwhile some 
representatbns were received suggesting 
various alternatives in this regard. No final 
decision has been taken in the matter.

Allocation to Kerala for Infancing Hosin 
Project for Harljans

2332. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of WELFARE 
be pleased to state;

(a) whether Government have made 
any allocation to Kerala for financing hous­
ing projects for Scheduled Castes; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes. Sir.

(b) The Union Government is imple­
menting Central Sector Scheme entitled 
Indira Awas Yojana, a sub-scheme of 
Jawahar Rozgar Yojana, exclusively meant 
for Scheduled Castes/Scheduled Tribes and 
free bonded labourers below the poverty 
me. An amount of Rs. 220.11 lakhs ha 
e been earmarked for Indira Awas Yojana 
during 1990-91 to Kerala Slate.

chiMren of prostitutes and other downtrad" 
den tribes and destitute ladies in India;

(b) if so, the details thereof; and

(c) t>y when it is likely to be imple­
mented?

THE MINISTER OF LABOUR AMD 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). No separate scheme for rehabili­
tation of chiMren of prostitute has ben formu­
lated. However, facilities for care and protec­
tion available to destitute, orphaned and 
other neglected chiUren as defined under 
the Scheme for few Welfare of ChiMren In 
Need of Care and Protection are also admis­
sible to chiklren of prostitutes.

For destitute ladies the scheme fo as­
sistance for setting up women training 
centres/!nstitues for rehabilitatton of women 
in distress and scheme fo short stay homes 
for women and girls is being implemented.

Report of Commissioner of Linguistic 
Minorities

2334. SHRI A.K. A. ABDUL SAMAD: 
Will the Minister of WELFARE be pleased to 
state:

(a) the last annual period for which the 
Commissioner of Linguistic Minorities has 
submitted his annual report to Government;

Rehabilitation of Children of Postltutes 
and Downtrodden Tribes

2333. SHRI P.M. SAYEED;
SHRI SANAT KUMAR MAN- 

DAL:

Will the Minister of WELFARE be 
pieasad to state:

(a) whether Government have pro­
pounded a scheme for the rshebHitatton of

(b) the last annual report tabled in the 
Parliament by Government with or without 
the Action-Taken Memorandum;

(c) the last annual report discussed in 
the Parliament and the date thereof; and

(d) the progress made in the impi^Nien- 
tation of the recommendations of thk last 
report tabled in the Parliament?

THE MINISTER OF LABOUR ANO
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WELFARE (SHRI RAM VILAS PASWAN):
(a) The last annual report i.e 28th Report 
submitted by the Commissioner for Liguistic 
Minorities is for the period July, 1987 to 
June, 1988,

DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
No. Sir.

(b)and(c). Question does not arise.

(b) Only comments of the Government 
are placed in the Parliament. Comments of 
the Government on the 25th Report were 
placed inthe Parliament alongwith the Report.

(c) 12th Report was the last Report 
discused in both Houses of the Parliament. 
It was discussed in Rajya Sabha on 
13.11.1972 and 14.111972 and in LokSabha 
on28.11.1972,29,11.1972 and 30.11.1972. 
13th, 14th, 15th & 16th Reports were dis­
cussed in Rajya Sabha only. 13th Rep 
rt was discussed on 27.11.1973, 14th on 
3.7.1974 & 25.11.1973 14th on 23.4.1974-
& 25.7.2974 and 15th 16th Reports to­

gether on 21.11.1977.

(d) The recommendations are attended 
to on a continuing basis by the Central 
Government. As far as the State Govern 
ents are concerned. Reports are sent to the 
concerned State Governments.

Grievances of Women

2335. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of WELFARE be 
pleased to state;

(a) whether Union Govemment have 
advised different State Governments to set 
up some organisation to look into the griev­
ance of women;

(b) whether any such organisation has 
been set up in Rajasthan; and

(c) if so, the assistance extended by 
Union Government for those organisatbns?

THE DEPUTY MINISTRY IN THE 
DEPARTMENT OF WOMEN AND CHILD

[Translation]

Scholarship to Scheduled Caste/ 
Scheduled Tribe Students

2336. SHRI NANDLAL MEENA: Will 
the Minister of WELFARE be pleased to 
state;

(a) the number of graduate and post­
graduate students bek>nging to Scheduled 
Castes and Scheduled Tribes in Rajsthan, 
who applied for Scholarships in 1989-90 and 
the number of students who were awarded 
this scholarship and the norms of payment of 
this Scholarship;

(b) whether students leave their studies 
due to the non-payment of Scholarships in 
time; and

(c) if so, the steps being taken to ensure 
timely payment?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a)to (c). The requisite information has been 
called for from Govemment of Rajasthan 
and will be placed on the table of the House 
when received.

[English]

Schemes for Welfare of Women

2337. SHRI SUKHENDRA SINGH: 
Will the Minister of WELFARE be pleased to 
state:

(a) the number of new schemes
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launched by Union Govammdnt for the wel­
fare of women in the country during 1989;

(b) the details of these schemes;

(c) whether any progress has been 
achieved under these schemes; and

(d) if so, the details thereof and the 
agency in charge of implementing these 
schemes?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA); (a) 
The Department of Education Launched a 
new Scheme called the MahllaSamakhyain 
April 1989.

(b) The basic thrust of this programme 
is to create a mechanism whereby woman 
are given an opportunity to plan and monitor 
their own educatbn and reach out to a new 
body of knowledge. It aims to involve women 
in the process of education planning at the 
village level and to provide educational in­
puts like non-formal education centres for 
girls at primary and upper primary schools, 
training of village schools teachers and pro- 
ductbn of educational materials.

One Autonomous Body. i.e. Mahlla Sa- 
makhya Society has been registered each in 
Karnataka. Gujarat and Uttar Pradesh. The 
project functionaries have also been aqs- 
pointed.

implementation of Mandal Commiaelon 
Report

2338. SHRIHARIKEWAL PRASAD: 
DR. D A U U T RAO SONUJI 

AHER:
PROF. RAM GANESH 

KAPSE:

Will the Minister of 
pleased to state:

WELFARE be

(a) whether Government propose to 
implement the report of Mandal Commis- 
ston;

(b) if so, when;

(c) whether Government also propose 
to carry out certain modifk»tk>ns in the re­
port; and

(d) If so, the details thereof?

The programme is being implemented 
in 3 districts each in Gujarat and Karnataka 
and 4 districts in Uttar Pradesh.

<c)and(d). Training of fieki level coor­
dinators. I.e. Sahayoginis has been com­
pleted in all the districts. Mahlla Sanghas 
have been set up in the villages supervised 
by the Sahayoginis. Components like ChiM 
Care Centres, non-formal Education and 
Adult Educatton Centres and training pro­
grammes have been Introduced In some 
areas. Vocaitonal Courses for rural women 
have also been introduced in sonte areas.

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). In order to avail the t>enefit of the 
k>ng experience of a number of States in 
preparing lists of Socially and Educationally 
Backward Classes <SEBCs) and in order to 
ensure harmonious and quick implementa- 
tk>n, It has been decided to adopt in the first 
phase, the castes common to both the Mandat 
list as well as the State Lists. The percentage 
of reservatton for the Socially and Educa- 
ttonally Backward Classes (SEBCs) wHI be 
27%. ITiis reservatton will be applicable from 
7th August. 1990toservicesundertheGovt. 
of India and Unkm Public Undertakings.
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World Bank Aid for Narmada Sagar 
Project

2339. SHRIMATISUBHASHINIALI: 
DR. LAXMINARAYAN PAN- 

DEY:

Will the Minister of WATER 
RESOURCES be pleased to state:

(a) whether Government’s attention 
has been drawn to the newsitem published 
in the Timas of India’ dated 10 June; 1990 
captioned "World Bank may stop aid for 
Narmada Dsun*;

(b) if so, the ob{ectk>n8 raised by the 
Workl Bank;

(c) whether it is not possible for Govern­
ment to find pragmatic sohJtton to legitimate 
tong term objecttons of those affected and 
national problems lately to arise If the project 
Is carried out as proposed; and

(d) Whether Government will ask all 
genuine friends of India’s devetopment to 
find akernatives to present Narmada plan’s 
basic alms and obiectives?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) yes. Sir.

(b) The World Bartk had stipulated 
certain conditkms that were to be compliad 
wHh by the concerned State Govemments 
and the Government of India for conskiering 
further extenston of the credit assistance for 
the Gujarat Water Delivery and Drainage 
Project beyond 2nd July. 1990. These 
conditions, inter-alia, include rehabilitation 
and resettlement arrangements, issue of 
administrative orders and decisk>n to ac> 
quire forest land in Maharashtra for the re­
settlement of project affected people in 
Maharaahlra. AH these condhk>ns have been 
complied with and as a result thereof, the 
bank has extended the credit assistance for

the project for a further perk>d of one year 
upto 1st July, 1991.

(c) and (d). The Sardar Sarovar and the 
Narmada Sagar project were approved by 
the Government of India after due delibera­
tions and subject to ensuring of adequate 
environmental safeguards. The three par­
ticipating States, namely, Gujarat, Madhya 
Pradesh and Maharashtra have announced 
liberal rehabilitatton and resettlement poli­
cies for the Project affected people and the 
detailed progrwnmes have/are t>eing drawn 
up by these States to facilitate satisfactory 
relocatton of the affected population. Ade­
quate environmental measures have been 
planned by the concerned States. The 
techno-economic viability of the projects has 
also been well assessed. Moreover these 
projects form a part of the final decision of the 
Narmada Water Disputes Tribunal. Hence, 
there is no questk>n of finding alternatives 
to the present projects as envisaged.

[Translation]

Inclusion of Argon h  the List of Sched­
uled Tribes

2340. SHRI BRU BHUSHAN TIWARI: 
Will the Minister of WELFARE be pleased 
to state:

(a) whether there is any proposal to 
include the Argon tribe in the list of Sched­
uled Tribes;

(b) if so, the details thereof: and

(c) by what time it is proposed to be 
done?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The above proposal along with 
similar other proposals Is being considered 
in the context of the comprehensive revision 
of the lists of Scheduled Castes and Sched-
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ul*d TrIbAS. In vi»w of th* provisions mad* 
under Articles 341(2) and 342(2) of the 
Constitution, any amendment in the existing 
Hsts of Scheduled Castes and Scheduled 
Tril>es can be made only l}y an Act of Parlia* 
menL

Japanese Assistance for Narmada 
Sagar Project

2341. SHRI SHEO SHARAN 
VERMA:

SHRI HARISH PAL: 
SHRIMATI BASAVA-RAJES- 

WARI;

(b) If so. the extent thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV); (a) 
and (b). Government is not aware of any 
complaint by U. S. importers regarding non­
delivery in time of export cargo by Air India. 
Infact the value of export of garments to 
U.S.A. during January-Juiy, 1990 has in­
creased to Rft. 721 crores as compared to 
Rs. 596 crores during the corresponding 
period last year.

Women‘8 Rights

Will the Minister of WATER 
RESOURCES be pleased to state:

#

(a) whether Japan has declined to pro­
vide assistance for the Narmada Sagar 
Project;

(b) if so, whether any negotiations have 
been held or are Kkely to be held in this 
regard; and

(c) if not, the reasons therefor?

2343. SHRIMATI JAYAWANTI NAV- 
INCHANDRA MEHTA: Will the Minister of 
WELFARE be pleased to state:

(a) whether Government's attention 
has twen drawn to the newsitem published 
in Times of India (Bombay edition) dated 9 
March 1990 regarding women's rights; and

(b) if so, the action talten t>y Union 
Government during the last six months to 
safeguard the interests of women?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). No pro­
posal has been made to the Japanese 
Government for obtaining assistance for the 
Narmada Sagar Project.

lEnglhm

Non*Delhrery of Export Cargo

2342. SHRIYADVENDRADUTT: Will 
the Minister of TEXTILES be pleased to 
state:

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
Yes. Sir.

(b) A decision has been tai<en to set up 
a Statutory National Commission for Women. 
The National Commission for Women Bill
1990 is under consideration of the Parlia­
ment.

Propotal from Maharashtra for Opening 
Cloeed Textile Mills

(a) whether non-deliveryofexportcargo 
by Air India to U.S. importers In time has 
affected the export prospects of textile ex­
porting Industry; and

2344. SHRI VASANT SATHE: Will the 
Minister of TEXTILES be pleased to state:

(a) whether Government have received



443 WrUton Answers AUGUST 22,1990 Wittmi Answors 444

any proposal from Government of Maliar- 
ashtra for opening of closed Textile Mills;

(b) If so, the details thereof and action 
taken thereon;

(c) the details of such proposals fre>m 
Maharashtra under consideration of the 
Government; and

(d) by what time the final decision in the 
matter could be expected?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes. Sir.

(b) to (d). Government of Maharashtra 
had requested advance plan assistance for 
nationalisation of eight mills viz., Srinivas 
Mills, Bombay, Khandesh Mills, Jalgaon, 
Swan Mills, Bombay (three units), Raghuvan- 
shi Mills, Bombay, Lokmanya Mills, Barshi 
and Rajan Mills, Barshi. While Government 
of India will spare no efforts to promote the 
revival of viable textile mills lying ctosed, 
there may be no alternative but to altow 
cbsure of non-viable textile mills provided 
the interests of their workers in protected. 
Nationalisation does not provkie any solu­
tion to the problem of sickness and Govern­
ment will not as a rule intervene in such 
cases. However, the Government of Mahar­
ashtra has been requested to establish the 
viability of these milts before the Ncdal 
Agency/BIFR, to obtain the consent of all 
concerned parties to the various conces­
sions expected of them in the package for 
the rehabilitation of the mills and exhaustthe 
other optnns of revival of the mills through 
private promoters of workers Cooperatives 
before submitting concrete and complete 
proposals for the natbnalisation of viable 
milts, which couki be considered by Govern  ̂
ment of India on merits on a case to case 
basis.

Dental Olaaase Amongst Children In 
Punjab

2345. SHRI R. N. RAKESH:
SHRI MANIKRAO HODLYA 

GAVIT;

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that 82 percent of 
the school going chiUren in Punjab are suf­
fering from one or the other dental disease;

(b) if so, the details thereof; and

(c) whether any programme has been 
chalked out to bring down the alarming rate 
of dental diseases?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The Punjab Government have reported 
that more than 80 per cent of primary school 
chikiren in the age group of 6-12 years are 
suffering from one or other dental disease.

(b) A sun^ey was conducted by the 
Punjab Health Department in one Block of 
each district of the State and it was found that 
most of the affected chiMren are suffering 
from dental cartes, and gum diseases, cal- 
ocluston, and bad oral habits.

(c) The following programmes have 
been launched in the State to arrest this 
increase in dental diseases:-

1) celebratk>n of children Dental Health 
Day on 14th November, 1969;

2) Intensive dental health care pro­
gramme to cover all chikiren in primary 
schools;

3) organisation of mass d«ntai htsHh 
camps.



445 WrU0fi Answers SRAVANA 31.1912 {SAKA) Wrm«n Answers 446

4) Television talks and radio taflts ax9 
arranged frequently on dental health educa­
tion, •

[Translation]

Death of Latraurers Working In Stone 
Querriea in Delhi

2346. PROF. RASA SINGH FIAWAT: 
WillthelUlinisterof LABOUR be pleased to 
state;

tive measures have been taken against the 
occurrence of such incidents.

Water Lagging in Bihar

2347. SHRI SURYA NARAYAN 
YADAV: Will the Minister of WATER 
RESOURCES be pleased to state;

(a) whether there is any proposal to 
check water logging in agricultural land in 
flood-affected aieas of Northern Bihar;

(a) the number of deaths of labourers 
working in stone quarries in Delhi due to 
caving in of earth during the last six months;

(b) ifso.thetimeby which it is proposed 
to implement the aforesaid proposal to 
remove water-logging; and

(b) the assistance and facilities pro­
vided to the families of the deceasted in these 
inckJents;

(c) the actton taken by Government 
against quany contractors found guilty; and

(d) the steps taken by Government to 
check such incidents?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VIUS PASWAN):
(a) During the last six nu>ths, three lalx>urers 
were killed on 7.5.90 due to caving in of earth 
in an illegal stone mining operation adjoining 
Mahlpalpur Village in Delhi.

(b) IDethiAdministratbn has l̂ een asked 
to examine the entitlement of the families of 
the deceased labourers for compensation.

(c) An FIR was registered and the 
contractor was an'ested by the police and 
Subsequently released on bail.

(d) Delhi Administration was requested 
by the Offtee of the Director of Mines Safety, 
Ghazbad to take effective measures so as 
to prevent empfoyment of persons in illegal 
mining under dangerous condlttons. Delhi 
Administration have reported that preven­

(c) if not, the details of the actk>n pro­
posed to be taken to check water logging?

THE MINISTER OF STATE OF THE 
MINISTRY OFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). For the 
drainage affected areas of the Gandak Basin 
5 drainage schemes prepared by Govern­
ment of Bihar have been techno-economi- 
cally appraised. In additbn to the provision 
from the State’s plans for the fk>od affected 
areas of North Bihar, Central assistance for 
strategic flood proofing measures has been 
provMed in the annual plan of the Ministry for
1990-91. The State Government has to 
prioritise in the annual plan for expeditious 
completton of these projects.

Fk>od Relief Aeeietanee

2348. SHRI HARI SHANKAR MAH ALE: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) the steps being taken by Unton 
Government to control the devastating f toods 
in the country;

(b) the total flood relief assistance 
sancttoned fluinualiy to Maharashtra during 
the last ^ e e  years;
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(c) whether any concTdts proposal to 
provide flood relief to theflood affected states 
is under consideration of Government; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) In addition to 
physical flood protection works like flood 
control reservoirs, embankments and town 
protectton works, emphasis Is also given on 
non-structural measures, like, fk>od fore­
casting and warning and fkxid proofing ar­
rangements.

(b) For the fkx>d relief measures in 
Maharashtra during 1967-88, 1968-89 and
1989-90, a ceiling of Rs. NIL, Rs. 21.97 
crores, Fis. 26.96 acres has been sanc­
tioned respectively.

(c) and (d). As per the recommenda- 
tk>ns of the Ninth Finance Commissbn, a 
Calamity Relief Fund has been created for 
each State In which 75% is contributed by 
the Central Government, while the remain­
ing 25% Is provided by the State Govern­
ment.

[English]
Review of Charter Fishing Policy

2349. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to stale:

(a) whether Government have made 
any study to determine the effects of their 
Charter Fishing Policy on the prospects of 
the Indian and foreign fishing agencies;

(b) if so, the findings thereof;

(c) whether the Marine Products Export 
Devek^ment Authority (MPEDA) have 
sought review of Government’s charter fish­

ing policy; and

(d) If so. Government’s response 
thereto?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN­
DUSTRIES (SHRI SHARAD YADAV): (a) 
No, Sir.

(b) Does not arise.

(c) and (d). The Marine Products Export 
Oevetopment Authority (MPEDA) have not 
specifk»ily sought for a review of the charter 
polby. However, while commenting on a 
representation, the MPEDA and inter alia 
suggested review of the polk:y. No such 
review has been undertaken.

Leglslatton on Job Reservation for SCs 
and STs

2350. SHRI J. CHOKKA RAO:
SHRI NAKULNAYAK:

Win the Minister of WELFARE 
pleased to state:

be

(a) whether Government propose to 
bring legislatk>n making job reservation for 
the Scheduled Castes and Scheduled Trit>es 
an actnnable right; and

(b) if so, when such legislatk>n woukf be 
brought before the Parliament?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The Government have deckled to bring 
fonward the leglslatton for reservatton 6f 
vacancies in posts and services in Central 
Government establishments for Scheduled 
Castes and Scheduled Tribes.

(b) The Legislatkm is likely to be Intro­
duced in the current Sesston of Parliament.



449 Written Amw0n SRAVANA31,1912(S>U0I) W m tiM a m n  4SQ

12.00 hr*.

\Engtish]

MR. SPEAKER: Let us continue 
smoothly.

(lntorruptk>n$)

[Transk^n]

MR. SPEAKER: Sri Harish Rawat...

{ht0m^ions)

MR. SPEAKER: Please be seated. I 
have permitted Shri Harish Rawat to speak.

{Interruptions)

SHRI HARISH RAWAT: (Aimora): Mr. 
Speaker, Sir, it is a universally agreed prin- 
cipleof democracy that theopposition shoukJ 
tM permitted to have their say. They should 
t>e altowed to give a call to the public, launch 
movements, organise rallies and hoW dem­
onstrations making use of their democratic 
rights in orderto registertheir protest against 
lapses and mistakes which the Government 
might have committed but I have to say it whh 
great regret that certain State Gtovemments 
do not comply with this principle and instead 
make use of state force in order to gag the 
voice of the opposition.

Mr. Speaker, Sir, this Parliament, the 
highest democratic institution and you are 
the protector of our democratic rights. I wouM, 
therefore, like to bring it to your notice that 
unfortunately in Uttar Pradesh our party 
workers including some senior workers and 
leaders, one of whom, a farmer Minister and 
has been a Member of the House, Shrimati 
Sheila Dixit, and Shri Balram Singh, a Rajya 
Sabha Member, were lathi-charged by the 
police force when they wanted to launch a 
movement and hold demonstration on the 
issue of price-rise and plight of 
H&f\\ans.,{hterruption$).....

MR. SPEAKER: Please In seated. Why 
are you stnding? Take your 
seat.... {Intorruptions)...

{EngOsNi

SHRI HARISH RAWAT: I have a vwy 
high regard for the Chief Minister. Let me 
make It very clear. I have a vary high regard 
forthe Chief Minister of U. P....(iMem<ptjbns).

[Translatton]

The way the frequent use of police force 
is being made in Uttar Pradesh to suppress 
the voice of the politieal parties is realty 
condemnable. Shrimati Sheila Dixit was 
Insulted. The Kurta (Shirt) of Shri Balram 
Singh was tom and the polksemen dkl not 
altow our workers to hoki demonstratkxi 
there but instead handcuffed them. This is 
very unfortunate.

[EngHslii

This is not the only Incklent.

[Translation]

Mr. Speaker, Sir,beskies this, onemore 
incident took place at Sikandara 
Rao..(/nre/n40fK>ns)...

A Harijan girl was burnt alive. Our 
workers, under the leadership of a former 
M.P., Shri Chandrapal Shailani, held a 
demonstration at the police statton in protest 
against this inckfent. Police arrested his two 
sons who are presently languishing in jail. 
Democracy wouki perish if such use of po­
lice force is continued in order to gag the 
votee of polittoal opponents and the House 
remains a silent spectator. I wouki like to 
urge upon you that in order to bring an end to 
this police rule in Uttar 
Pradesh..(//7terrupffons).Mr.Speaker,Sir,we 
need your protection. We need your
h»\(>..{lnt0rruptions).....  I wish the other
Members of the House express their solkfar-
tty and support us.....(Int9nvptton$).......The
Uttar Pradesh Government shouki stop po­
lice repression and refrain from suppressing 
the voice of the political ofi^nents. This Is 
what I wanted to say to your... {Interrup’ 
tions).....
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SHRf UDAY PRATAP SINGH (Main- 
puri): Mr. Speaker, Sir, I am on a point of 
order..... {Interruptions).....

MR. SPEAKER: Please be seated. He 
is on a point of order

{Intenvptions)

SHRI UDAY PRATAP SINGH: Mr. 
Speai<er, Sir, the question raised by the hon. 
Membei^erlains firstly to the fact that Uttar 
Pradesh..{intemptions)..

MR. SPEAKER: No need to reply that, 
you raise your point of order.

SHRI UDAY PRATAP SINGH: The 
question should have been raised in the 
Uttar Pradesh Legislative Assmbly. This 
question should not have been raised 
here....(/nfemiptons).....

MR SPEAKER: I have not permitted 
him to raise the question of law and order

{Interruptions)

[English]

SHRI BASUOEB ACHARIA (Bankura): 
Sir, hundreds of emptoyees of Indian Drugs 
and Pharmaceuticals Limited have come to 
Delhi and they are hokiing a dhama today. 
They are not demanding increase in their 
wages or more DA. Their only demand is to 
save the company, a company whk:h was 
earning profits three years back. Now, it is 
incurring tosses of crores of rupees. So, 
these emptoyees are demanding to save 
this company. The Chairman of IDPL has 
made it a tosing concern. It has incurred a 
toss of Rs. 107 crore.

MR. SPEAKER: Please be brief.

SHRI BASUDEB ACHARIA: It isapublto 
sector company. So, I want that the Minister 
of Petroleum must took into this. He must 
take steps to save this company from ruin. 
{Intenvptions)

DR. ASIM BALA (Nabadwip): A month

before the lastelecttons, the Chairman, IDPL, 
appointed some agents, who are Congress­
men, and being given commisstoa {Inter­
ruptions) I want removal ofthe Chairman for 
such malpracttoes. {Intem^ions)

[Translation]

PROF. VUAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, it is very 
unfortunate that the migrants who have 
poured into Delhi from Punjab, Kashmir and 
other parts of the country are living hell wish 
life. The questton of their problems has been 
raised in this House on many occasions. 
They are on the verge of starvatton. Thou­
sands of people are rallying at the Boat Club, 
where there is rw roof or tent over their 
heads. There «  no arrangement for their 
rattons etc. and the Hon. Minister makes 
here repeated announcements of having 
provkied to them aid and assistance. I have 
to say that not a single penny as relief has 
been given to them and the only fault of the 
Kashmir and Punjab migrants is that they are 
“Hindus” and have oome to Delhi. A sertous 
situatton has arisen for them..(Interruptions)..

MR. SPEAKER: You are raising a very 
important question.

PROF. VUAY KUMAR MALHOTRA: 
MR. Speaker, Sir, they are neither in any 
temporary employment nor in businei*-. nor 
does the Government provide any eniploy- 
ment opportunities to them. When the anti- 
nattonal elements weito guns in Punjab, the 
Prime Minister announces that one lakh 
people will be given employment in Punjab. 
In a similar manner, the announcement of 
provkiing emptoyment to the people in Ka­
shmir is made. I ask the Government, Mr. 
Speaker, Sir, what is it doing for the Punjab 
and Kashmir migrants? is the Government 
aware of their conditton here? If this situ- ‘ 
ation continues, what options are left for 
them? Woukl you consider to take any step 
for them after these people too take to guns? 
Will you do something for them after they 
resort to violence? Mr. Speaker, Sir, nothing 
is being done for them and this is a very 
sertous maA\er...{lntem^ions)....
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12.12 hrs.

{rninsftKfon]

R E POSITION OF INDIANS IN KUWAIT

SHRI HARIN PATHAK (Ahmedabad): 
Mr. Speaksr. Sir, mor® than two lakh Indians 
ar» stranded in Kuwatt and Saudi Arabia. 
Approximately forty to fifty thousand citizens 
o( Gujarat, the state I oome from, are stranded 
there. Some of their relatives came to Ahme­
dabad and saki that the Indian Embassy 
does not extend any facilities to the stranded 
people there. When the Indians reach their 
Embassy premises after enduring tfie fine 
some joumey of thousands of miles through 
the desert, they are not even aibwed to enter 
the Embassy. They are not even permitted to 
stand at the neattiy footpaths. There are 40- 
50 thousand such people including women 
and chiMren who are given no facilities and, 
ironically, our Minister of External Affairs 
announces here in the House that our 
Emt>assy is helping them in many ways. I 
shall not hesitate from going to the extent of 
saying that our hon. Minister of External 
Affairs is trying to misguide the 
House.. ( Intenvpthns)

MR. SPEAKER; Piease be seated now. 
You have had your say. Please sit down.

(lnt«iTupttons)

SHRI HARIN PATHAK: Mr. Speaker, 
Sir, I am not going to take my seat unless my 
queiy is replied.

Mr. Speaker, Sir, Liberia is a smaii 
country in the African continent artd there too 
has arisen the same situation for the past 20 
days. Five to six hundred Indian citizens 
have got stranded there due to Civil war in 
that country. In this connection. I have had a 
diatogue with the hon. Foreign Minister on 
telephone on 13th of this month and he said 
that out ship has reached Liberia to pksk up

the Indians but they have not arrived on 
bHlian shores as yet. Through you I wouU 
like to know from the hon. Foreign Minister 
as to what is the posltbn in regard to the 
Indian citizens stranded in Liberia and whan 
will they be biought back to India? I urge the 
hon. Foreign Minlsterto make a statement in 
this regard by today evening. 
ttona).....

[English]

MR. SPEAKER: Piease sit down.

SHRI HARIN PATHAK: What is the 
latest situatton obtaining in Kuwait and Saudi 
Arabia? The Government should respond to 
my questk>n...(/ntomfrt«9ns)....

[Translation]

MR. SPEAKER: I am as much con­
cerned as you are. I too am saying that it is 
a very important matter.

{htanvptions)

SHRI KALKA DAS(Kaiol Bagh): Mr. 
Speaker, Sir, kindly direct the Government 
to respondto hisquestion.... (Intenuplions)...

SHRI HARIN PATHAK: Mr. Speaker, 
Sir, the hon. Minister shoukJ come up with 
the reply. If he does not do so. how can we 
face the people of Gujarat when we go 
there?.... {Intem^ytions)....

MR. SPEAKER: Pathakji. please sit 
down. Shri Upendra ji is on his legs to speak.

SHRI MADAN LAL KHURANA (South 
DelhO: Mr. Speaker, Sir, it had been decided 
and said that informatkm ̂ ttuegard to Kuwait 
will be shared everyday here in the House. 
Why is it then that no informatbn is being 
given. Information shouM be given here.
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[EngSah]

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Mr. Speaker, Sir, hon. Mem­
bers are aware that the Minister of External 
Affairs is in Kuwait now. Yesterday he came 
there. Before that he was in Baghdad. He 
met the Iraqi authorities and Indians there 
are now being helped to come out of that 
country. All arrangements are being made 
tor that and the Members are aware of all 
these things. Ontemptions)

[EngSaNi

MR. SPEAKER: He says that he is also 
concerned.

[TnnslatiorU

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): What arrangement has been made? 
The hon. Minister should reply because the 
Government gave an as urance in this re­
gard five day back.

[Englbh]

SHRI HARIN PATHAK: There is no help 
l>y our Embassy. Ail the people are at the 
mercy of Kuwait authorities {intemptions)

SHRI P. UPENDRA: I have not com­
pleted. {hterruptions) We wilt come with a 
statement tomorrow. (Intanuptions)

[Translation}

MR. SPEAKER: The entire House and 
the whole nation is concerned about it

{tntenufntions)

[Engiish]

MR. SPEAKER; He says that he would 
come with a statement tomorrow.

SHRI YADVENDRA DATT (Jaunpur): 
Mr. Speaker, Sir, before he answers I want to 
make one point. On the day when the matter* 
was ra ^ d  here, I toM them that from Kuwait 
to Amman, it is 1,000 kms. Have you put 
down any food dump? Have you put any 
petrol dump or water dump? They have not 
given any State plan. They connot take out 
1,25,000people by sending four of five planes 
(Intenuptions) They have got to arrange 
ships to take them. I would tike that, after the 
statement, a full-fledged debate should take 
place. {Interruptbns)

MR. SPEAKER: He says that he would 
come with a statement tomorrow. I can only 
ask him to respond.

(interruptions)

{intsrrufAions)

[Translation]

SHRI MADAN LAL KHURANA; Please 
tell me the nature of the action plan formu­
lated by the Government. So many days 
have passed andthose people are stillthere. 
Our diplomats have gone there and what will 
they discuss there.

(Intemptions)

PROF. P. J. KURIEN (Mavelikara): Mr. 
Speaker, Sir, there is shortage of food in 
Kuwait and Indians are starving. In the 'Gulf 
News’ and in all the papers in Gulf, it has 
been reported that Indians are starving. 
Further, Sir Lankan Embassy, Pakistani 
embassy and other Embassies are sending 
food packets for their people. Then, I would 
like to know why India cannot do it. Sec­
ondly, Mr. Gujral is already there. Govt. 
ShoukJ tell this House all the information 
whtoh they have got from him so far. {Inter­
ruptions)
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SHRI KAMAL CHAUDHRY (Hoshiar- 
pur): Mr. Sp«cd<er, Sir, I hav* received a fax 
massage from a friend of mine which is a 
newspaper report of 'Khaleej Times’ from 
Dubai. H says that the refugees In Jordan are 
living on pavements. They are selling their 
clothes to buy food and they are ever selltng 
their cars for 100 to-150 dinars. The Govern­
ment Is making a false propaganda the 
everything is normal. This must be stopped. 
Basically what the people want is food and 
shelter which Is just tentage only. The Gov­
ernment must make anangements to pro- 
vkle security and food to these people, (httar- 
njptions)

SHRI KAMAL NATH (Chhindwara); The 
House has been misled totally. It was pro­
jected in the TV that the passengers are 
coming and are saying that things are veiy 
good. This is absolutely false. They are 
misleading the House. {Intenvpthns)

PROF. K. V. THOMAS (Emakulm): The 
Government has started information centres 
at vartous places but not a single information 
is available regarding the people in Kuwait. 
This is only an eye-wash, {interruptions)

MR. SPEAKER: Do not dividethe House 
on this issue.

Untonvptions)

SHRI P. M. SAYEED (Ukshadweep): A 
statement should be made on the Floor of 
the House as to how many Indians are still 
there, how many want to come here and the 
arrangements made for their coming back. 
(intamjpttons)

SHRI RAMESH CHENNITHALA (Kot- 
tayam); 75000 people are there. Some are 
coming back. What about their rehabillta- 
tton? The Government of Kerala has submit­
ted a plan for Rs. 750 crores for their rehabili­
tation. The people who are coming from 
there are unemployed. We have to chalk out

astrategy for them aleo. As these people are 
unemptoyed now, the Government of Kerala 
has submitted a plan for Rs. 7S0 crores. 
{intamjpUona)

SHRI DINESH SINGH (Pratapgarh); Sir, 
you would have noticedthatthe whole House 
and in fact, the whole country is deeply 
concerned about this matter. At the vety 
beginning, we had suggested to the Govern­
ment that they might send somebody from 
hereto seewhatbesttheycando. {intamp- 
ttons)

MR. SPEAKER: He says that the Minis­
ter is already there, {intam^ions)

[Transla&xi[

SHRIMADANLALKHURANA:l4odoubt 
the Minister is there but the Government is 
here. The Government should give a reply 
as to what transpired t>etween them.

[English]

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): You are not allow­
ing him to reply, (inlanuptions}

SHRI DINESH SINGH: Valuable time 
was bst at the very beginning when it was 
possible to send somebody before the whole 
situatton had heated up so much. One could 
have arranged a ship or something to bring 
them out and they could have reached here 
with some kind of their possesstons. Then, 
the Govemment, in their arrogance saki that 
they do not need to send anybody. Then they 
sent the Minister and then they sent a special 
representative. Now, they have sent the 
Foreign Minister and yet, we do not know 
what is happening there. This is the whole 
tragedy of the situation. This trouble has 
been created by the arrogance of the Gov­
ernment. Othenwise, people could have come 
out smoothly without any diffteulty. (Intarrup- 
tiona)
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SHRI P. UPENDRA: Utmost urgency 
was shown in this matter. Firstly, Mr. Arif 
Mohd. Khan was sent there and Foreign 
Minister has again gone there. He went to 
Baghdad. He met not only the Iraqi authori­
ties but also the Indians who arrived 
fhBn..{lntenvption^ He has gone to Kuwait. 
Both, he and Mr. Arif Mohd. Khan are ex­
pected today and tomorrow full details will l>e 
given to the House as to how and what 
arrangements have been made Iraqi au­
thorities have assured all help to the Indians. 
The routes have been decided. Whoever 
wants to come may come. It is not correct to 
say that all the one lakh and fifty thousand 
people want to come away here. Arrange­
ments have t>een made for those who want 
to come here and a full statement will be 
made as soon as the Ministers arrive. (Inter- 
njptions)

SHRI SOMNATH CHATTERJEE 
(Botpur): A statement should be made every 
day giving whatever information is available 
with you. (Intenruptions)

[Translation]

SHRI BANSILAL (Bhiwani); Mr. Speaker 
Sir. I have given a notice for discussion 
under Rules 193 on the Meham inckient 
where atrocities were committed on a large 
scale. The ex-Chief Minister and his family 
had a hand in the atrocities and murders 
committed there. The Prime Minister and the 
Home Minister both of them said on the ftoor 
of the House that they would get the incklent 
inquired into by the C. B. I and a sitting judge 
of the Supreme court. But it is a matter of 
regret that two to three nroths have already 
passed, neither a C. B. I. enquiry has been 
conducted nor a sitting judge of Supreme 
Court has been appointed to enquire into the 
matter, merely an ex-judge of the Supreme 
Court has been appointed.

12.26 hr*.

[MR. DEPUTY SPEAKER in the Chai/l

I would request you to arrange a dlscus- 
skm on it as early as possible. The ex-Chief 
Minister, his family and his sons are the 
murderers. As s u ^  a discussion in this 
regard shouM be ex-allowed as early as 
possible. If an enquiry is not made, the ex­
chief Minister and his sons will, go soot free.

Please alk>w a discussk>n as early as 
possible, (htanuptions)

[EnglisHi

SHRI YADVENDRA DATT(Jaunpur): I 
want to raise a point of order Sir.

MR. DEPUTY SPEAKER: No point of 
order now. Shri indrajit Gupta.

12.261/2 hrs.

RE; SrrUATKJN ARISING OUT OF 
BLOCKADE OF CRUDE OIL SUPPLY 

FROM ASSAM

SHRI INDRAJIT GUPTA (Mkfnapore); I 
have been trying since yesterday to draw the 
attenton of the House to this very urgent and 
very serk>us matter which is taking place in 
the State of Assam. The blockade of crude 
oil supplies from Assam due to the agitatton 
which is being carried on there by the All 
Assam Students Unk>n has produced a result 
now where three major oil refineries have 
been ctosed down. The refinery at Barauni 
and the othertwo refineries ironk:ally enough 
situated in Assam itself one In Bongaigaon 
and another in GuwahaSi-are ctosed down. 
At a time when there is such a petroleum and 
oil crisis facing the country, the Minister has 
been telling us about K in detail, it is expected 
to get worse because of the MkMle-East 
events and all that, at such a moment If crude 
oil supplies are conrtpletely stopped from 
these oil refineries of ours, we can under­
stand what is going to happen. I want to
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know-w* are reading this news everyday but 
there is no reaetion-what the Government of 
India what the Government of Assam which 
must be consulted I suppose by the Govern­
ment of Irtdia are doing.

I don't deny that there may be justified 
grievances and demands of the people of 
Assam. But I am questioning the form of 
agitation, the form of movement which leads 
to declaring an oil war on the other parts of 
the country. How can they be allowed? 
Tomorrow somebody in Bihar may say that 
we woni allow coal to go out. we won't allow 
iron-ore to go out of Bihar because we have 
got some agitation there. Therefore this type 
of thing is creating a situation where the 
country will be divided into so many warring 
States and one region fighting against an­
other region. This cannot be permitted in the 
interest of the unity of the country, in the 
interest of the national unity. I want to know 
what the Govemment is proposing to do in 
this matter. They cannot be allowed to bk>ck- 
ade the oil supply in this region, (tntortup- 
tions)

THE MINISTER OF FINANCE (PROF 
MADHU DANDAVATE): The Governmem is 
deeply concerned over the issue which Shri 
Indrajit Gupta has raised. We are already in 
touch wKh the concerned persons in Assam 
and we are trying our best to see that the 
issue is actually sorted out and we have told 
them that it is not only the question of Assam, 
it is the question of the entire country, and 
more so after the MMdle-East crisis. There­
fore we wilt take all possible steps to see that 
the issues are sorted out.

[T/analation]

SHRI S ATYNARAYAN JATIYA (Ujjain): 
Mr. Deputy Speaker, Sir. non-payment of 
Provident Fund amount has made it difficult 
for thousands of retired workers to meettheir 
needs after their retirement. Thousands of

such workers of Vinod Mill in Ujjain are in 
distress. I wouk) urge upon the Labour Min­
ister that those workers who have n<n been 
said their Provkient Fund after their retire­
ment......

[English]

MR. DEPUTY SPEAKER; This is not an 
urgent matter, this shouki not have been 
raised now. Shri Sontosh Mohan Dev.

SHRI SONTOSH MOHAN DEV (Tripura 
West): I fully share the concern with Shri 
Indrajit Gupta. I myself gave a notice of 
calling Attenton on this partbuiar issue of oil 
btockade.

MR. DEPUTY SPEAKER: Have you 
given the Calling Attention Motion?

SHRI SONTOSH MOHAN DEV: I have 
given Sir.

MR. DEPUTY SPEAKER: O. K., we will 
look into it.

SHRI SONTOSH MOHAN DEV: I want 
that there should be a discussion. This is a 
very serious matter and it shouM be dis­
cussed.

SHRI AJIT PANJA ( Calcutta North 
Easl  ̂ Sir, the whole country is alarmed that 
< luoratoryofMagadhUniversityofGaya, 
there has been a theft of ten grams of lethal 
potassium cyanide. It has been stated by the 
Bihar Govemment that it might have been 
caused by the anti-natk>nal elements, the 
terrorists. I do not think, the local administra­
tion will be able to tackle this. Therefore, I 
request the Central Govemment to send a 
very high-power team to investigate the 
matter immediately. This is because the 
"tention on the part of the tenxjrists, as 

btated by the local Government, seems that 
they will poison tne drinking water system 
whfch might cause loss of lives of hundreds 
and thousands of people. Therefore, i de­
mand irr'’'<-riiate actk>n by Centre is this 
matter.
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SHRI RAJENDRA AGNiHOTRI 
(Jhansi): Mr. Deputy Sp«ak»r, Sir, I would 
Hke to drawthe attention of the hon. Minister 
towards the most backward area of Uttar 
Pradesh called Bundelkhand where drought 
conditions are prevailing for the last four
years continuously..... (kttwrupthns) The
farmers are t>eing thrashed in jails...... {hter-
nifMlon^

[EngKsh]

MR. DEPUTY SPEAKER: This is not 
the way to raise such matters. Such matters 
should not be raised. You should know what 
to be raised. Not like this. You cannot raise 
each and everytMng.

(Interruptions)

SHRI P. R. KUMARAMANGALAM 
(Salem): Mr. Deputy Speaker, Sir, I have 
given notice that I wish to mention a very 
sertous situation arising out of the telecom- 
municatton engineers threat to go on strike 
from next week. I had mentioned H to the 
Minister of Communications also. It is a very 
serious matter and unless you immediately 
start negotiations and settle the matter, it 
wouki go out of hands.

In addition to that, all Central Govern* 
ment employees today are agitating about 
deamess altowance. The hon. Finance 
Minister is here. Every time he cuts a per 
cent or two playing statistical games. This 
time he has cut the whole dearness allow­
ance. They are extremely upset, and it is 
likely to blow up into an agitation which will 
go out of proportions. They are sitting on 
<y/)ama outside his office. I would request the 
hon. Finance Ministerto make astatement.... 
{Interruptions).

SHRI HARISH RAWAT: It is a very 
serious matter. All the Central Government

etnpbyees are concerned. They are sitting 
on dhama outskle his office. He can re­
spond... (Interruptions).

PROF. SAIFUDDIN SOZ (BaramuHa): 
Sir, I want to refer very briefly to the Home 
Minister’s speech that he made here yester­
day..........(Interruptions) **.

MR. DEPUTY SPEAKER: I am not 
going to allow it. This will not go on record. 
Please sit down.

[Translation]

SHRI C. M. NEGI (Garhwal): Mr. Dep­
uty Speaker, Sir, on the 17th and 18th of 
August owing to cbud burst and heavy rain­
fall the houses in the headquarters of Mori 
devetopment block Mori in Uttarkashi district 
were nearly ruined and dozens of people 
were killed. A similar accident took place in 
Neelkanth and Lakshman-Jhula on the 9th 
of July. Here too more than hundred people 
were killed and dozens of houses collapsed. 
Similar mishaps occured in Gyasu, Uttarka­
shi, Kuntha and Bamauii also. I want to draw 
the attention of the Government towards the 
fact that the Himalayan regk>n of Uttar 
Pradesh is a hilly a< and it is my request to 
the (^emment India to undertake earth 
reinforcement work in the affected areas.

[English]

MR. DEPUTY SPEAKER: This is not to 
be discussed like this. You should know how 
to bring it. Please sit down.

SHRI ANBARASU ERA (Madras Cen­
tral); I received a notice from the Reception 
Office which is completely filled up in Hindi. 
It is a very tteklish issue. I do not want that this 
should become an issue between south and 
north. I am a k>ver of Hindi. In fact, DMK 
people have spoiled the people of Tamil 
Nadu. They have not provided facilities to 
learn Hindi....(Interruption). Therefore, I have 
given a notice for a discussion under Rule 
193 regarding the language polbe. There-

'Not recorded.
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fore, I want the hon. Minister to react on this 
issue. The Union Minister for Urban Devel­
opment, Mr. Maran, is here, i thought, he 
would protecttheinterestof theTamilPeeple 
but he does not speak about the imposHbn 
of Hindi. Therefore, Iwantadiscusstonunder 
rule 193........ {Intam^ions).

SHRi M. J. AKBAR (Kishanganj): This 
morning I was forced to give another notice 
of privilege to the Speai(er against Shri 
Upendra for yet another chapter of fraud 
against ‘Khula Manch’. I would request the 
hon. Minister either ba/)tff)/(a/Dkhuta Manch 
or call H Khula fraud. The latest episode in 
this drama is that........

MR. DEPuW  SPEAKER: You speai< 
to the Speaker.SHRI M. J. AKBAR: It is a 
very serious matter. On Khula Manch Mrs. 
Mrinal Pande was shown speaking and 
presenting the programme. She has spoken 
the truth but they cannot show the truth and 
that is why they are shouting. Government 
has made Doordarshan into a propagan- 
damachine. We are exposing their propa­
ganda......... (Interruptions). You cannot
shout me down...... {Intorruptions).

MR. DEPUTY SPEAKER: No, no. I 
have called another person.

SHRI M. J. AKBAR; I seek your protec­
tion.... (Interruptions). The Minister must
come to the House and apotogise for mis­
leading the House........ {Interrt^tons).

MR. DEPUTY SPEAKER; You know 
that if you have any grievance, the devices 
are available. I think, you are using that 
device-devioe of moving a motion. If you 
want to see that the motion which you have 
moved is properly considered, you can meet 
the hon. Speaker in his chamber and he will 
give the ruling. Mow, the matters which have 
to be brought to the House, are not dis­
cussed on the ftoor of the House. That has 
been the convention and the rule. If you have 
given anything, you are welcome to discuss 
ft with the Speaker.

{Uitemjptions)

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): In the recent oyotone which 
hit the Orissa Coast, thetWe wasthe highest 
and saline water had Inundated many parts 
of the State. Many houses had collapsed. 
Therefore, I would request the Central Gov­
ernment to immediately collect informatton 
and if necessary, help Orissa cyclone vic­
tims. My second point is that the National 
Project Construction Corporatton workers 
are giving dhama before the Shram Shaktl 
Bhavan for the last five days in this rain. 
Unnecessarily and without cause they are 
being retrenched and the management there 
is giving work to the contractors. This had 
started during the Congress rule. The pres­
ent Government had promised to correct this 
position tHit they have not corrected It. Even 
the Minister gave a statement that fifty work­
ers wHI be empbyed but none of them has 
been employed. Therefore, I want that the 
Government shouki Immediately take up 
and solve the issue of these workers.

SHRI MANORANJAN BHAKATA 
(Andaman & Nicobar Islands): Mr. Deputy 
Speaker, Sir, since last one month, thecausal 
workers attached to the Calcutta port are on 
strike and this has badly affected the move­
ment of incoming and outgoing cargo at 
Cateutta Port. Thatls why thecargoesooming 
from Andaman and Nicobar Islands or es­
sential commodities going to Andaman and 
Nicobar Islands are alsobadly affected. Since 
the strike is going on in s u ^  an important 
major Port Trust area, it Is unfortunate that 
the Minister of Surface Transport did not 
ntake any statement in this House as to what 
action they have taken about this strike and 
to see that the movement of essential com- 
nKxihles and other cargo from the Cateutta 
Port is regularised.

MR. DEPUTY SPEAKER: Shri Janar- 
danTiwari.

SHRI DINESH SINGH: Mr. Deputy 
Speaker. Sir, I am on a point of order.

MR. DEPUTY SPEAKER: Then ie no 
point of order at this lime.'niere Is no tMJsl* 
ness before the Home.
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SHRIDINESH SINGH: Sir, you cannot 
function in an atfoitraiy manner. You have to 
function according to tiie rules. I am raising 
a point of order under rule 222.

MR. DEPUTY SPEAKER: O. K ., you 
can raise the point of order, i will give you the 
ruling.

SHRI DINESH SINGH: Sir, yesterday, 
the hon Speaker was pleased to state that he 
will be giving his ruling today on the Privilege 
Motion that I have given. I should like to know 
whether you would be giving the ruling and at 
what time woukJ the ruling be given.

M a DEPUTY SPEAKER: Yes, my 
ruling is that at this time, when there is no 
business before the House, no point of order 
can be raised. I would request the Members 
not to raise the point of order when there is 
no business before the House. At this point 
of time there is no business before the House. 
If you have any difficulty, I can solve that 
difficulty by asking you to meet the hon. 
speaker who will solve the difficulty. The 
point of order raised by you is not in order. 
Yes, Mr. Janardan Tiwari.

SHRI DINESH SINGH: H there is no 
business before the House, then what are 
we doing? Is that your ruling that this House 
is functioning without any business, without 
any agenda?..... {Interruptions)

MR. DEPUTY SPEAKER: There is no 
point of order....

(Interruptions)

[Translation]

SHRIJANARDAN TIWARI (Siwan): Mr. 
Deputy Speaker, Sir, North Bihar is fre­
quent^ by fkx>ds every year, in this regard 
K. L. Rao Committee was constituted to 
suggest preventive measures. The Commit­
tee had recommended construction of dams 
on rivers I9<e Kamla, Balan, Kosi, Gandak 
and Mahananda wheh fk>wf rom Nepal. This 
will provide electricity, promote lrrigatk>n and

save the North Bihar zone. As such, I re­
quest the Government to hoki talks with the 
Nepalese Government in the light of the K. L. 
Committee’s report and implement the rec- 
ommendatk>ns of the same by constituting a 
new committee..........{Intem^tions)......

SHRI BHAJAN LAL (Faridabad): Mr. 
Deputy Speaker, Sir, I wish to draw your 
attentnn towards a very important issue. 
The engineer under whose supervisnn the 
construction work of Sutlaj canal was going 
on was killed by extremists four months 
back. Thereafter, the work on that canal was 
brought to a halt and Shri S. S. Mann has 
declared that their first programme will be to 
fill the canal with earth. Thp Government of 
India is constructbn this canal and thus it is 
responsible for its constntcting but the Gov­
ernment has not uttered even a single word 
in this regard. You are aware of the fact that 
Punjab and Haryana are two States which 
supply foodgrains to the entire country 
whether it is sugarcane, oilseed or cotton. 
Mr. Deputy Speaker, Sir, the constructbn of 
this canal will be benefk:ial not only to Har­
yana but it is the life line of the entire country. 
Therefore, I request the Government of India 
to be strict and to take strong actton and 
resume the work on this canal.

Mr. Deputy Speaker, Sir, my second 
point is this that yesterday the Prime Minister 
made a statement regarding Pakistan. He 
shouW acquaint the House daily about the 
developments regarding Pakistan.

MR.DEPUTYSPEAKER: All right. You 
have sakl what you had to say.

SHRI BHAJAN LAL; I will take only one 
minute. My last point is that there is virtually 
no Government in Haryana for the last one 
month because the present Government 
has been reduced to a minority Government. 
The administration and law and order situ­
ation in that State has deteriorated to such 
an extent that I would request the Prime 
Minister and the Government to take a quick 
dedston in this regard so that the Govern­
ment is in a position to do something con­
crete.
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[English]

PROF. P. J. KURIEN (Mavelikara): Sir. 
it is not a point of order but the matter raised 
by Shri Dinesli Singh Is the concern of the
whole House.... [Intemipttons) I am not at
all questioning your ruling. I am only bringing 
to your i«nd notice that yesterday the hon. 
Speaker anrtounced in the House that the 
ruling on the Privilege Motion will be given 
today. Therefore, aocordingtothis ruling, we 
are expecting the decision from you or from 
the hon. Speaker.

MR. DEPUTY SPEAKER: This is not a 
point of order. {Interruptions)

(Intem^ions)

PROF. P. J. KURIEN: Sir, I have re­
ferred to what the hon. Speaker said yester­
day. We are expecting the ruling. Kindly give 
the ruling.

MR. DEPUTY SPEAKER: The ruling is 
that is is not a point of order. What you have 
brought to our notice will be brought to the 
notKM of the Speaker.

{Intem^tions)

MR. DEPUTY SPEAKER: Now. Pa­
pers to be Lakl.

12.461/2 hr*.

PAPERS U ID  ON THE TABLE

Delhi Devetopment Authority (Pension) 
Amendment Rules, 1990

[EngSsh\

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLIMARAN): Sir, 
I b«g to lay on the Table a copy of the Delhi 
Devetopment Authority (Pension) Amend­
ment rules, 1990(HindiandEnglish versions) 
published in Notificalion No. Q.S.R. 117 in 
Gazette of India dated the 2nd February.

1990 under sectton 58 of the Delhi Develop- 
n>ent Act, 1957. {Placed in Lbrary See No. 
LT-1244/90]

Apprentleeehip (Amendment) Rules,
1989 and Employees Deposit Linked 

Insurance (Amendment) Scheme, 1996

[Translation]

THE MINISTER OF UB O U R  AND 
MINISTEROF WELFARE (SHRIRAMVILAS 
PASWAN): Sir, I beg to lay on the table:

1. A copy of the Apprenticeship 
(Amendment) Rules. 1989 (Hindi 
and English versions) published 
in Notification No. G.S.R. 853 in 
Gazette of India dated the 11th 
November, 1989 under sub­
section (3) of section 37 of the 
/Vpprentices Act, 1961. [Placed 
in Library See No. LT— 1245/90]

2. A copy of the Emptoyees' De­
posit Linked Insurance (Amend­
ment) Scheme. 1990 (Hindi and 
English verstons) published in 
Notifbatton No. G.S.R. 354 in 
Gazette of India dated the 9th 
June. 1990 under sub-sectk>n 
(2) of section 7 of the Emptoy- 
ees' ProvkJent Funds and Mis­
cellaneous Provisons Act. 1952. 
[Placed in Library See No. LT—  
1246/90]

Annual Accounts of ChlttaranJ'an
National Cancer Research Centre, 

Calcutta for 1987-86 and statement for 
delay In laying these papers

[EngUsh]

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFAi% (SHRI RASHEED MASOOD): 
Sir, I beg to lay on the Tabie:-

(1) A copy of the Annual Accounts 
(The Annual Report was lakl on 
the Table of Lok Sabha on 3rd
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May. 1989) (Hindi and English 
varsions) of tha Chittaranjan 
National Cancer Research 
Centre, Calcutta, for the year 
1987-88 together with Audit 
Report thereon.

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (1) atx>ve.[Placed In 
Library See No. LT— 1247/90]

Notifications under Standards of 
Weights and {Measures Act, 1976 and 
Bureau of Indian Standards Act, 1986 

•to

[T/ans/atibn]

THE MINISTER OF STATE IN THE 
MINISTRYOF f=OOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): Sir. I beg to lay 
on the table:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (4) 
of section 83 of the Standards of 
Weights and Measures Act. 
1976:-

(i) The Standards of Weights 
and Measures (Packaged 
Commodities) Amendment 
Rules. 1990 published in 
Notification No. G.S.R. 
511 (E) in Gazette of India 
dated the 2Sth May. 1990.

(ii) The Standards of Weights 
and Measures (Packaged 
Commodities) Second 
Amendment Rules, 1990 
published in Notification No. 
G.S.R. 601 (E) in Gazette of 
India dated the 26th June. 
1990. [Placed in Library S90 
No. LT— 1248/90)

(2) A copy each of the following 
Notifk:atk>ns (Hindi and English

versions) under sectton 39 of the 
Bureau oi Indian Standards Act, 
1986:-

(i) The Bureau of Indian Stan­
dards (Second Amendment) 
Rules, 1990 published in 
Notification No. G.S.R. 
543(E) in Gazette of India 
dated the 5th June, 1990.

(ii) The Bureau of Indian Stan­
dards (Terms and Condi- 
ttons of Service of Empk>y- 
ees) Amendment Regula­
tions. 1990 published in 
Notification No. G.S.R. 
598(E) in Gazette of India 
dated the 25th June, 1990.

(iii) The Bureau of India m Stan­
dards (Third Amendment) 
Rules, 1990 published in 
Notification No. G.S.R. 
638(E) in Gazette of India 
dated the 16th July. 1990.

(3) A copy of the Notification No. S. 
O. 473(E) (Hindi and English 
versnns) published in Gazette 
of India dated the 11th June. 
1990 making certain amend­
ments to Notificatbn No. S. O. 
376(E)datedthe26thMay, 1989 
regarding appointment of Shri 
M. K. Zutshi, Joint Secretary. 
Department of Civil Supplies as 
a member of the Executive 
Committee of Bureau of Indian 
Standards issued under sub- 
sectton (1) of sectton 4 of the 
Bureau of the Indian Standards 
Act, 1986. [Placed in Library See 
No. LT— 1249/90]

(4) A copy of the Pulses. Edible 
Oilseeds and Edible Oils (Stor­
age Control) Third Amendment 
Order, 1990 (Hindi and English 
verstons) put>lished In Notifica- 
tton No. S. 0.505(E) in Gazette 
of India dated the 22nd June,
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1990 un<tor sub-section (6) of 
•action 3 of the Essential Com- 
modltiM Act, 1955. [Ptacad in 
Library 5m  No. LT— 1250/90]

12.471/2 hr«.

MESSAGE FROM RAJYA SABHA

[Englisf^

ADDITIONAL SECRETARY: Sir. I have 
to raport the following message received 
from the Secretary General of Rajya Sabha:*

*ln accordance with the provisions of 
rule 111 of the Rules of Procedure and 
conduct of Business in the Rajya Sabhn. 
I am directed to enclose a copy of tiie 
Governors (Emoluments, Allowances 
and Privileges) Amendment Bill, 1990, 
which has been passed by the Rajya 
Sabha at its sitting held on the 20th 
August, 1990.’

12.48 hrs.

GOVERNORS (EMOLUMENTS, ALLOW­
ANCES AND PRIVILEGES) AMEND­

MENT BILL

As Passed by Rajya Sabha

[EngBsh]

ADDITIONAL SECRETARY: Sir, I lay 
on the Table. Tha Governors (Emoluments. 
Allowances and Privileges) Amendment Bill. 
1990, as passed by Rajya Sabha.

SHRI JANARDHANA POOJARY: 
(Mangalore): Sir, I am on a point of 
order.

{M enupthns)

MR. DEPUTY SPEAKER: Mr. Poojary, 
now you can raise your point of order.

{Interrufahns)

SHRI YADVENDRA DATT (Jaunpur): 
Sir, I also want to raise a point of order.

MR. DEPUTY SPEAKER: I will hear 
your point of order also. Now, Shri Jan- 
ardhana Poojary to speak.

SHRI JANARDHANA POOJARY: Sir. 
the hon. Member Shri Basavaraj has given a 
notice in connection with the price or coco­
nuts. Ha has t>een trying for the last three 
days w know about it... {Interruption  ̂ He 
Y 48 given notice. In spite of that, he has not 
got any ruling.

MR. DEPUTY SPEAKER; This is not a 
point of order.

(Inten^jthns)

MR. DEPUTY SPEAKER: I have heard 
your point of order.

{Intempthns)

SHRI YADVENDRA DATT: I am raising 
a point of order under Rule 46. The point is 
that my question No. 198 coukl not be an­
swered today. It is avery important question. 
The aim of the questton is howto bring down 
the prices and control the market. Through 
you, Sir, I appeal to the hon. Ministerto make 
a statement as far as this point is concerned. 
Please allow us.

MR. DEPUTE SPEAKER: Let me see 
which rule you are referring to. Then, I will 
give the ruling on that point. What is it which 
has t>een vtolated?

SHRI YADVENDRA DATT: I am quot­
ing rule 46.

MR DEPUTY SPEAKER: What is it 
that he has vtolated?
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SHRI YADVENDRA DATT: My ques­
tion No 198 has not been answered. The 
proviso to rule 46 says:

“ Providedthat aquestion not reached
for oral answer may be answered after 
the end of the Question Hour with the 
permission of the Speaker if the Minis­
ter represents to the Speaker that the 
question is one of special public interest 
to which he desires to give a reply.*

AUGUST 22,1990 SteM. by Restfiethn 476
on use of Govt, vohidaa A 

other measures to conserve 
petrolewn products

Sir, I beg to present the Ninth Report (Hindi 
and English versions) of the Estimates 
Committee on Action taken by Government 
on the reoommendattons contained In the 
Sixty-Sixth Report of the Committee (8th Lok 
Sat>ha) on the Ministry of Human Resource 
Devekipmerrt (D^artment of Educatton) 
University Grants Commission.

So, my questton has to be answered.

MR. DEPUTY SPEAKER This is a 
matter of discretion.

(Interruptions)

MR. DEPUTY SPEAKER: I have given 
the ruling.

SHRI G. S. BASAVARAJ (Tumkur): For 
the last three days. I have been waiting. I 
have given a notk». {Interruptions)

MR. DEPUTY SPEAKER: You cannot 
bring it now. I wHI help you later on.

12.50 hrs.

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTIONS

Eighth Report

[English]

SHRI SIVAJIPATNAIK (Bhubaneswar) 
Sir. I beg to present the Eighth Report (Hindi 
and English versons) of the Committee on 
Private Members' Bills and Resolutions.

12.501/2 hrs.

ESTIMATES COMMITTEE 

Ninth Report

[English]

SHRI HANNAN MOLLAH (Uluberia):

12.51 hrs.

STATEMENT BY MINISTER

Restrk:tion on use of Government 
Vehicles and Certain other Measures to 

Conserve Petroleum Products in the 
Country

[English]

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE)- As the Hon. Mem- 
tters are aware, the situation in the MMdle 
East is likely to affect availability of petro­
leum products. Internatbnal prkses are also 
likely to be adversely affected. This will put 
pressure on our Balance of Payments. For­
tunately, when t>efore the Middle East crisis, 
the Government had already initiated action 
to reduce the rate of growth of oil consump­
tion and create awareness in the country 
regarding the need to conserve petroleum. 
Thus, certain measures were announced in 
the Budget and also later by the Ministry of 
Petroleum. After unbrklled growth in oil 
consumption and imports in the past three to 
four years, it was expected that actual suc­
cess in reducing the consumption wouM 
take some time.

The sHuatton In the Middle East, how­
ever, makes it imperative that we now re­
inforce our determlnatbn to reduce con- 
sumptbn of oil products, and do so immedi­
ately.

We can cope with the present situatton 
If all of us together agree to make a small 
sacrifice. As part of a programme for curbing 
the demand for oil, it has been deckied that
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C«ntral Govemm»nt staff carsÂ ehictos witi 
not be used on Sundays. Public sector units 
will follow the same rule on Sundays. State 
Governments are also being requested to 
adopt this rule. The quota of petrol for cars of 
Ministers in the Central Government is also 
being reduced by 20%.

SHRIOINESH SINGH ( Pratapgarh): Is 
this a joko?

PROF. MAOHU DANDAVATE; Yes, it 
might be. For you it is a jolce, for us it is a 
matter of serious concern. It depends upon 
the attitude of the human being. I don't treat 
it a joke, t take it the nattonaliy important 
thing and not as a joke. To you it might be a 
joke. {Intampthns)

SHRI OINESH SINGH: Sunday is a day 
when you are not expected to use the Gov- 
emment vehicles.

other establlshfflents to voluntarily give up 
the use of their cars for one day of ttie week. 
They can choose any fixed day of the week. 
Government will urge families, schools, ooi* 
leges and communities to make a pidiiic 
resolve that the country Is willing to make this 
small sacrifice. Public efforts in this diractton 
are much better than adirective from the top. 
Our people have ooped with several severe 
droughts, such as, in 1965-66, 1979 and 
1987. We have also met wars and ottter 
challenges voluntarily. We can manage the 
present situation also and turn it around with 
small effort t>y every one indivklually and 
collectively.

12.55 hrs.

CALLING ATTENTION TO MATTERS OF 
URGENT PUBLIC IMPORTANCE

PROF MAOHU OANOAVATE: Of allthe 
persons I did ru>t expect K from Shri Dinesh 
Singh. {Intamjpihns)

Mr. Sathe, I always listened to you with 
pin-drop silence. Kindly listen to me now.

SHRI VASANT SATHE (Wardha): You 
have a good sense of humour!

PROF. MADHU DANDAVATE; I have a 
sense of humour. You may also have a 
sense of peace'

Greater emphasis has to t>e given to the 
devekipment of the public transport as against 
use of personal cars. I propose to increase 
the excise duty on motor cars by 10 percent 
ad vahram (from the existing level of 40% to 
50%). Notification to give effect to this pro­
posal with effect from today win be laid on the 
Table of the House in due course. The rate 
of depreciation is also being reduced from 
the present rate of 33.33 percent to 20 per­
cent in respect of motor cars, purchased on 
or after 1.4.1990, other than taxis.

At the same time, Iwouklliketoaskthe 
general public, business, industrial and all

Threat to the Security of the country by 
Naga Ineurgente and etepe taken by the 

Government in that regard

[English]

MR. DEPUTY SPEAKER; Now. calling 
attentton on Naga insurgents. Shri Laeta 
Umbrey.

SHRI LAETA UMBREY (ARUNACHAL 
East); I call the attention of th9 Minister of 
Home Affairs to the foltowlng matter of ur­
gent public importance and I request that he 
may make a statement thereon:

*Situatk>n arising out of the threat to the 
security of the country by Naga insur­
gents and the steps taken by the Gov­
ernment in that regard.”

[Transtatton]

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): Sir the State of 
Nagaland, the hilly areas of the Stale of 
Manipur and Tirap and Changlang dletrieis 
of the State of Arunachal Pradesh contimie
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to be affected by the secessbnist, vblent 
and criminal activities of two factbns of the 
Natbnal Socialist Council of Nagaland 
(NSCN). Murder, ambush of vehicles of 
security forces, boting of banks and treasur­
ies, extortbn of many, tax collectbn etc., are 
their main activities. Besides, political lead­
ers and civilians are often dubbed as Gov­
ernment informers and opponents to their 
cause and made targets of criminal activity. 
During this year (upto 20.08.1990), the NSCN 
have committed 34 vblent incidents result­
ing in the death of 16 persons including 6 
personnel of the security forces. During the 
corresponding period of 1989. an equal 
number of vblent incidents had taken place 
resulting in the death of 14 persons including 
1 belonging to the security forces. The NSCN 
underground are reported to have looted a 
sum of Rs. 54 lakhs during the current year 
as compared to Rs. 7.27 lakhs during the 
corresponding period last year. The major 
vblent incidents attributed to the NSCN 
during this year include (i) attack on GREF 
camp (border Roads) at Wasiho, Phek Dis- 
trbton January 11th resulting in the death of 
one person and injuries to 5 others, (ii) fatal 
attack on Lungshim Shaiza, a Janata Dal 
candidate from Ukhrul on January 27, (iii) 
killing of three Tangkhul Nagas of Ukhrul 
district in January, 1990, (iv) encounter 
between the NSCN and Assam Rifles patrol 
party at Lephori, Phek district on January 27 
resulting in the death of 5 jawans and injury 
to another, (v) abortive attempt on the life of 
Shri S. C. Jamir, the then Chief Minister, 
Nagaland by ambushing his vehicle while he 
was returning from his private residence to 
his off bial residence in Kohima on February 
19th in which the driver and the bodyguard of 
Shri Jamir died on the spot and his wife 
sustained minor bullet injuries, and (vi) 
ambush, on June 28th, of a truck carrying 
cash of the State Bank of India at Tuli, 
Mokokchung district, boting of Rs. 30 lakhs 
and killing of one polbe constable.

Since its formation about a year ago, the 
Naga Youth Uberation Front (NYLF), a neo­
terrorist group, operating in Nagaland has

started a terror cannpaign against non-bcai 
government officials and businessmen in 
Nagaland. Two senbr non- bcal govern­
ment offbials have been been killed during 
the current year for their refusal to comply 
with the NYLF directive to leave the state. If 
has dose links with the Naga Students 
Federation (NSF), a parochial body of Naga 
youth and the underground NSCN (Khaplang 
faction). It has been trying to expand its 
influence by attracting the educated unem- 
pbyed youth to its foM.

A 5 Km. belt abng the border with 
Burma in the States of Nagaland and Arun- 
achal Pradesh stands declared for bng as” 
Disturbed Area* under the Armed Forces 
(Special Powers) Act, 1958. The entire state 
of Manipur stands declared as “Disturbed 
Area”. The joint efforts of the State Govern­
ment and the Central security forces have 
helped in keeping the activities of insurgent 
organisations under check. The State Gov­
ernment, however, need to take more strin­
gent measures against the Naga hostiles 
and make greater use of the legal powers 
available to the enforcement authorities.

lEr)glisfi]

MR. DEPUTY SPEAKER: The rest of 
the dtscussbn will take place after the lunch 
hour.

13.00 hrs.

The Lok Sabha then adjourned for Lunch 
till Fourteen of the Clock.

The Lok Sabha reassembled, after lunt^, 
at Fve Minutes past Fourteen of the Clodt

[MR DEPUTY SPEAKER in the Chait\

CALLING ATTENTION TO MATTER 
OFURGENTPUBLK; IMPORTANCE-Contd

Threat to the SecurlW of the Country by 
Naga Insurgents and steps taken by the 

CMvemmant In that regard - Contd.

[Engrish]

MR. DEPUTY SPEAKER: Now Mr.
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Laeta Umbrey. If you want any further clari­
fications from the Minister, you are entitled to 
ask for them.

SHRI LAETA UMBREY (Arunachal 
East): I will try to be very brief and will put 
limited questions.

Mr. Deputy Speaker, Sir; The National 
Socralist Council of Nagaland, one of the 
oldest secessionist outfits operating in the 
north-eastern regton, hasbecomeonce again 
very active. 1 do not know what is the reason. 
You can see the statement of the hon. Min­
ister. Of course, he has given this year’s 
incklents, and also of the previous year. But 
this year we have about four months to go. 
Stili, the number of crimes commitled this 
year is much more than those in the prevkjus 
years. Also, what I have seen is that with the 
rising of ULFA movement in Assam both the 
NSCN and ULFA have collected quite a 
huge amount through extortions, robbing 
etc. Two distrcts of my constituency in Arun­
achal Pradesh are also very much affected 
by the NSLN operatnns. Since we have a 
very king boundary with Assam, ail abng the 
Brahmaputra Valleys the entire foothills of 
Arunachal Pradesh are also very much af­
fected by the UIFA activities. These two 
organisations have been trying to influence 
all the youth of N-Estates including the most 
peaceful State in the oountry, viz. Arunachal 
Pradesh.

I had very tittle time to go through the 
hon. Minister’s statement; but I found that he 
could not mentfon some of the incidents that 
have occurred recently. In the Tirap distrk:! 
of Arunachal Pradesh, very recently NSCN 
attacked at night an administrative circle. 
They have tooted every property, of the 

* Governmentaswellasthepublic.Theyhave 
also set the Government tjuiUings on fire. I 
do not know whether the Minister have got 
information, or not. The Minister couM not 
also mention the brutal killing of another 
Chief Engineer of the Publto Health Engi­
neering Department of Nagaland. He was 
killed very recently.

I have seen from the Statement ttuit the

actk>n taken to curb these activities is not 
satisfactory. Simply declaring it as a dis- 
turised area under Armed Forces (Special 
Powers) Act, 1958 will not solve any prob­
lem. Rather, I feel this will aggravate the 
situatk>n further, because the application of 
this povrar is too harsh. That is why I think the 
application of this Act and by keeping the 
forces in those sensitive areas will not solve 
any problem. ULFA and NSCN have a joint 
plan. They want to influence not only the 
youths of Nagaland, Assam and Arunachal 
Pradesh, but the entire eastern region. They 
are trying to influence unempk>yed youths to 
joint with them. What steps is the Govern­
ment going to take to curb the movement, to 
curb the activities of the ULFA in Assam 
partk;ularly? ULFA is the political outfit of 
AGP which is one of the constituents of the 
National Front Government. I do not know 
what actbn are you taking in this regard? 
Instead a r u m o u r  is spread and there is panic 
in the minds of the people of the entire 
eastern State Because now you are doing 
the job of toppling the government only. You 
had toppled the Government in Meghalaya. 
Then you had a hand in forming the Govern­
ment in Manipur. Then you had toppled the 
Government in Nagaiand. Now you are trying 
to topple theGovemment in Tripura. You are 
also trying to topple the Government in 
Arunachal Pradesh. But you have done 
nothing in Assam where there is a total break 
down of law and order. They are in collusion 
with the UIFA. \A^raf«n, the ULFA activists 
are trying to influence the people over there 
to join with them. It is only tecause of ULFA, 
I say repeatedly, that NSCN and PLA in 
Manipur could become very active nowa­
days. What steps, apart from enforcing this 
Act, are you going to take to solve this veiy 
sensitive problem of north eastem region? 
Of course, you wanted that I shouki seek 
only clarifications. Otherwise, I have many 
things to say.

There o>ukl be a very genuine recuon 
for this insurgency in the entire North-East­
ern regton. ft may be due to the continuous 
negligence of the Central Government; it 
may iae over the impositton d  Hindi or other 
languages; it may be due to the negligence
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of th« Central Govammant in funding tha 
Stata Govammant In mobilising natural re- 
sources. For example, my State, Arunachal 
Pradesh, has an area of about 84,000 sq. 
kms. It is not a barren land. We have more 
than 62 per cent of the total territoiy under 
thick forests where there are valuable trees. 
We have mineral deposits; we have oil. But 
the Central Government has done nothing 
tin today.

OurtrS>al students are discriminated in 
almost all the schools. Our students study- 
irtg in technical instituttons are being dis­
criminated whan they come to know that 
they are tribals from tha north eastern re- 
gbn; they are tooked down upon and they 
are discriminated in many aspects even in 
getting marks in examinattons. Therefore, 
they hardly disctose their MentHy. There are 
many cases in which they are deprived of 
their rights. This is the state of affairs existing 
in tha country today. This might aggravate 
the situation further. So, I wouM request the 
hon. Minister to tackle this problem very 
aarioualy. During Budget Session I had given 
one unatan̂ ed question as to how much 
rafugaea of Chakma and Tibetans are there 
In Arunachal Pradesh. The Minister has 
rapliad that tttere are no refugees in Arun- 
•olM Pradesh. I had then contacted the hon. 
SpMker and the then Secretary-General in 
this regard. But they could not sort it out. 
Thai* are tbovt seven or eight refugee 
eampa. where the refugees of Tibetans and 
Chakmas are settled. As per the official 
report, the number vwmiM be around 30,000. 
But it is almost nearing lakhs in population.

You muat be aware that Arunachal 
Pradesh is a restricted area. It is not re- 
sirhried for the foraignars atone but also for 
the Indian citizens. Whenever the indian 
citizens have to got to Arunachal Pradesh, 
they win have to obtlrin prior permission from 
tlie Arunachal Pradesh Government. Where 
as, these refugees are moving freely without 
being checked. These refugees who are 
aettled in Arunachal Pradesh are trying to 
domfrMtta tha tocal innocent tribals. This is a

very serious matter. But the hon. Minister in 
his reply has sak) that there a reno refugees 
of Chaknas and Tibetans settled in Arun­
achal. That Is why, I seek a clarification from 
the Minister In this regard. I want to know 
from the Minister the steps taken in this 
regard and also by what time he woukl t>e 
able to repatriate these refugees from Arun­
achal Pradesh.

The activities of the secessionist group 
are escalating in the entire North Eastern 
Region. Today the NSCN and Naga Youth 
Liberatton Front are threatening the non- 
tribals to leave Isiagaland. Tomorrow it may 
so happen that these secesstonist outfits 
may jointly ask the other Indians other than 
the North Eastern People to leave the North 
Eastern Region.

So. I hope that the hon. Minister will try 
to contact the Chief Minister of the entire 
North Eastern Regkm artd evolve some sort 
of a solution to this problem immediately.

The hon. Minister has not visited in the 
North Eastern States except Assam. I re­
quest him to pay a visit to the North Eastern 
States.

I hope that the hon. Minister will reply to 
the clarifications sought by me.

ITranslatloril

SHRIDHARM PAL SHARMA (Udham- 
pur): Mr. Deputy Speaker. Sir, the Nattonal 
Socialist Council of Nagaland has created 
terror in Nagaland, Manipur and some pock­
ets of Arunachal Pradesh and is IntimMating 
people and extorting money from business­
men. It is threatening the officers that they 
woukl be killed if they do not give money to 
the organisatton. A few days ago Shri Nagra- 
jan was klHedby its men. It tooted Rs. 30 lakh 
from a bank. Tha hon. Chief Minister said, in 
his statement, that these activitias have 
increased enormously. The figure given t>y 
him for the period upto 20 August indtoates 
that in the first year i.e. in 1989,14 people 
were killed including six security personnel 
and Rs. 7 lakh were tooted from a bank. So



485 CaBAttMthnThrmat SRAVANA31,1912(S4K>t) by Naga kisutgonts 486
to S0ourity ofOw country

far Rs. 54 lakh have baan looted from the 
banks. Tha business oommunity, especially 
the Marwari’s have fled the state out ol this 
fear. I have also reports that a t>ank has 
totally been cbsed on this account. Threats 
are also being received t>y the employees of 
the Stale Bank of India in Oimapur. They are 
t>eing asked to leave the State failing whk^ 
their lives wouM be in danger. I have got a 
pomphlet about the reports appearing in the 
local press. The pomphlet reads as folkiws:

[EngSshl

Put your hands off Nagaland NSCN 
forces shall henceforth promptly reflect 
our resentment and take up creative 
measures by Ikjukiating every living 
Indian natk>nality armed or unarmed.*

[Tmnslation]

This situation is prevailing there. Other 
states people, whether they are business­
men or officers, have contributed a kitforthe 
devetopment of Nagaland. But their lives are 
in danger. What steps the hon. Minister of 
Home Affairs Is taking for the protectton of 
lives and property of these people? It ap­
pears that the Government is indulging not 
only in Its internal fighting but also in desta- 
billsatton. People had a faith that they have 
their elected reprssentatives and the Gov­
ernment is theirs. But the party which comes 
to power at the centre woiks for distodglng 
the Government's run by other parties in the 
States. It is the primary duty of the Govern­
ment to give protection to the lives and 
property of people and instil confkienoe in 
them. Every citizen of the country has a right 
to run his business anywhere he ttces in the 
country. A oonfHot created by the Naga Youth 
Federation has been running for last one 
year and has dabnad the lives of two beat 
officers, h also Indulges in intimklatkin. Such 
an environment has Iseen created there whbh 
has affected both locals and non-coials. 
Despite the fact that the Disturbed Area Act 
has been enforced in the Stirte, what are the 
reasons that this state of affairs is not coming 
to an end. As has been aocepled by the hon. 
Minister, this sort of activWes are increasing

and the Government has failed to curb them. 
I wouM like to know as to wnat steps will be 
taken to protect the lives and property of 
people and to instil confidence in people that 
lives of city dwellers are safe there? The 
process of destabHisatton since started, 
shoukl be stopped and some constructive 
steps shoukl be taken in this regard. What 
are the reasons that the people who have 
turned terrorists cannot come back to the 
ntainstream. The Congress Govemment did 
a noble job in the entire Eastern India, whether 
it is Nagaland, Mantpur, Arunachal Pradesh. 
Mizoram or Tripura. We suffered tosses due 
to that and we has to loss our Govemment as 
in the case of Assam. But we kept natbnal 
interest ^ v e  the party interest and <Ski a 
noble job. But the present Govemment, 
during the last 8 months has indulged in acts 
of destabilisatbn and stopped pubib activi­
ties in the States. It has created a situatton 
under whbh the ULFA and the NSCN have 
joined hands. Thera is danger all over East­
ern India whbh is indbative of the fact that 
the situatbn will deterbrate further.

MR. DEPUTY SPEAKER: Shamtajl. 
you shoub seek clarificatbn.

{Interruptions)

[English]

SHRI OHARM PAL SHARMA: I wouM 
like to know what effective steps Is his Min­
istry taking to see that the life and property of 
the citizens who are residing in North-East is 
safe and they are assured of ainning their 
normal business and other activities there.

SHRI MULLAPPALLY RAMACHAN- 
ORAN (Cannanore): Mr. Deputy Speaker, 
Sir, as the House Is well aware, the North- 
East has been in the grip of insurgency for a 
bng time. The Congress and the Govern* 
ment run by the Congress, through politbal 
and administrative measures were able to 
contain insurgency to a greater axtertt. One 
crudal lesson that we muat learn from the 
past experience is that w» must not tinker 
with the sensitive sodo*poiltlaai structure 
existing In Noith-Eastem regton. We must
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also be aware of the characteristics of the 
tribal population there and also we must be 
aware of the political and socio-economic 
situation prevailing in that area But, unfortu­
nately, the National Front Government, if 
fact, has not shown any sensitivity or political 
sagacity in dealing with the insurgent activi­
ties in the North-East. Ever since this Gov­
ernment has taken over, I change that this 
Government has intervened and they were 
instrumental in toppling several Ministries in 
the North-East, t>esides adding dimension to 
the insurgent activities in this area. The 
political instabiKty has now brought to the 
fore the rivalries which existed between two 
dominant factions of the tribal community 
there.

The insurgency which had, in fact, been, 
to acertain extent, controlled by the previous 
Government, has come back again in the 
political arena. I have very carefully gone 
through the statement made by the hon. 
Minister and I am at a k>ss to understand 
what is the policy of this Government in 
respect of the North-Eastern region. We 
must understand that the entire North-East­
ern area is under the grip of the insurgents 
and most of these insurgents say that they 
are not part and parcel of India and they want 
to secede from India So, this is a very 
serious issue and the Government must 
deal with it in a very various manner. The 
hon. Minister has stated in his reply that the 
Government is taking serious action in order 
to curb the insurgent activities there. But 
except for the fact that the Government has 
dedared certain armis, including Manipur, 
as disturbed areas, nothing has been spelt 
out by the Minister with regard to the policy 
of this Government towards the North East­
ern insurgent activities. Under these circum­
stances, I wouW like to know from the hon. 
Minister that keeping in view the complex 
and also the most sensitive nature of this 
issue, what is the policy of this Government 
towards the North-Eastern insurgents. Also 
I would liketoknowfromthe hon. Minister, as 
many of my friends have put it. what positive

steps are being taken by this Government to 
protect the life and property of the citizens.

One more point is that most of the 
Govemment officials who are employed in 
Nagaland are from different parts of our 
country. Unfortunately, these poor people 
who are emptoyed there are becoming the 
targets of the insurgents, as, many of them 
have lost their lives because of their attacks. 
One partkxilar case has been referred to by 
the first speaker about the death of an engi­
neer who was from South India. I wouM like 
to know from the hon. Minister what positive 
steps will t his Govemment take to protect the 
life of the people who have gone there from 
far off places like Southern India to earn their 
livelihood.

SHRISHIKIHOSEMA (Nagaland): Mr. 
Deputy Speaker, Sir, first of all, I wouki like 
to thank you for admitting this Calling Atten­
tion notkse and allowing us to drawthe atten­
tion of the House and the Govemment to 
this. Recently, Jammu and Kashmir and 
Puniab problems had preoccupied the minds 
of the Government and of this House, and 
the problems of the North-East had t>een 
bypassed. But this problem of the North- 
East has acquired an expbsive situation. 
Our frontiers in the North Eastern region are 
now in disturbing trend. Unless the Central 
Govemment and the State Govemment are 
firm in taking corrective measure and reme­
dial measures, the situatk>n is likely to be 
beyond the control the Govemment and it 
may lead to many undesirable conse­
quences. Sir, you have advised me to seek 
only clarificattons from the hon. Minister. So, 
I will ask only some darifications from the 
hon Minister, and I understand the positbn 
of the hon. Minister. I know that he wiB not be 
able toreply to all my queries because forthe 
last 44 years, the Naga Independence prob­
lem is going on. Six rounds of negotiations 
with the Naga Underground people and the 
Govemment of India had taken place during 
the pertod of Shrimati Indira Gandhi. Pandit 
Jawaharlal Nehru had initiated some action 
and it had helped tha Naga people. But still 
the problem is going on. so, I thmk that you 
will not be able to solve the problem and you
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will not b« abto to rapiy all th« quartos; and 
you wHI b« rasponslbia there for these piob- 
len» win continue. Kindly note this and give 
clarification.

Sir, there is a massive recruitment going 
on there in the respective Naga irtsufgent 
Groups. The recruitment is talcing place, 
particularly the educated unemployed are 
recruited. They are not getting any job in 
Government organisations and there is no 
industry there. There is no alternative except 
to join the Underground Groups. They are 
idle. They are penniless. Even If you were 
tfiere, you would have l>een recruited t>y the 
Naga Underground people. If anyone of us 
were there, he would have been recruitad by 
them.

My secortd point on which I need clari­
fication from the hon. Minister Is that the 
NSCN, ULFA, PLA and other insurgent 
organisations are having links with the 
'Khalistan’ and other terrorist groups in our 
country and they are also receiving foreign 
aids. I would like to know whether the Gov­
ernment are aware of this fact. H the Govern­
ment are aware of this, what steps Govern­
ment propose to take? You may not reply to 
our queries but you please act on them. My 
next point is: how many Naga insurgents 
have been arrested and how many have so 
far been prosecuted? Because the Armed 
Force Special Power Act has been in opera­
tion for the 30 years or so. Another point I 
wouki like to mention is: what is the eco- 
nomk: package given to the North-Eastern 
Councils to stop the growing frustratbn 
among the educated unempk>yed youth in 
that region? i woukt like to know whettwrthe 
Government of India are aware that the 
Naga Insurgents with sophistk»ted weap­
ons are involved in the tribal conflicts at Tobo 
recently. Is it not a fact that the hon. Chief 
Minister of Nagaland had gone to the foreign 
country to ask for reHef and aid from the 
foreign countries when so many people were 
injured and dead in the inckients?

Another darlfteation I need from the 
hon. Minister is that-many hon. Memt>ers 
have already menttoned tt«s point-there is a

clear Indication In NSCN pamphletthatwlthin 
30th September 1990, every living Indian 
citizen shouM quit Nagaland failing which 
they will be eliminated physically. I wouki like 
toknowwhat the Unwn Government and the 
State Govemment of Nagaland are doing in 
regard to this kind of pamphlet. I woukl like to 
know that steps the Unk>n Govemment are 
taking to protect the life and property of the 
Indian living in that part of the country. This 
should i>e made clear to us.

Sir, ki your speech you have also men­
tioned that stringent measures are taken 
against the Naga hostiles. The House woukJ 
Nke to know what are those stringent meas­
ures you are taking against the Naga hos­
tiles.

Another darificaton. Sir, I wouki I9<e to 
seek from you is whetherthe Govemment of 
India received the report on the general law 
and order situatbn in Nagaland, if so, why 
not let the House also know about it?

My last and very very important ques- 
tton -I need a specific reply from you is whether 
the Govemment of India is inltiatirtg negotia­
tion, or diaolgue with the Naga insurgents, if 
Ves, how far is the progress? If the reply is 
■No’, why?

[Translatioril

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBODH KANT SAHAY): Mr. Deputy 
Speaker, Sir, in my reply I said that two 
senior officers. Including the Chief Engineer, 
were assassinated. So far as the main stand 
of the hon. Member which relates to devel­
opment of Eastern States and bringing them 
in the mainstream is concerned, the Nattonal 
Fnnt Govemment is fully aware of his sen­
timents. The first visit made by the hon. 
Prime Minister immediately on assuming 
office wastoGuwahatl. During the Course of 
his visit the hon. Prime Minister reminded the 
people about the development and cultural 
heritage of the seven sisters states and told 
them that the people of the regton have 
devetoped an apprahenston In their minds
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tttat th«y havA been discriminated against 
poHtlcatiy and no efforts have been made to 
remove their sufferings. Now efforts have 
been made to create a sense of confidence 
among the people.

Mr. Deputy Speal^er. Sir, the Prime 
Minister has given specific directbns to all 
the Ministers that officials of their respective 
Ministries should visit all these States at 
least once a month. As has been stated by 
an hon. Member that the then Deputy Prime 
Minister, Shri Devi Lai had toured all these 
States such as-Manipur, Meghalaya, 
Nagaland and Arunachal Pradesh. So far as 
the question of destabilisation of the Gov­
ernment is ooncemed, i would Kite to say it 
very proudly that this Government has not 
destabiised any Government rather the 
present Government which was previously 
in the Oppositbn is functioning with the 
oooperatbn of Congress F>arty. Whosoever 
comes up through the democratic process 
has been allowed to come up. We have 
never obstructed the democratic process 
there.

I would like to dte an example that only 
the Government has been changed in the 
State of Nagaland in which coalition Govern­
ment has been functtoning with the oo-op- 
erafon of Congress. Can you call it destabili­
sation?

[EngHsfii

SHRI MULLAPALLY RAMACHAN- 
DRAN; You are encouraging defectbns. On 
the one hand, you speak in terms of value 
based politbs on the other hand you are 
pulling down the Ministries by defections.

[Translation]

SHRI SUBODH KANT SAHAY: The 
second point I wouk) ISte to submit is that the 
coalitbn Government of Congress and 
Oppositton party have been functioning there 
and there is no Oppositton party at ail. The 
members of all parties have been working

with a sense of cooperatbn. Therefore, the 
Government of Nagalarwi is Itself an ex­
ample. We do not want to indulge in any 
politics in that regton. During the past days, 
the sentiments of the people were exptoited 
. They have been used for certain purposes 
but no devek>pment has been done there. 
We want to do something different from it 
and we have been doing it. Nol only this, the 
North Eastern council whwh was defunct for 
the last two years, has been reconstituted 
and its meeting was also heki. Again on 25th 
August, a meeting is scheduled to be heki in 
which the Chief Ministers of the concerned 
States and the ooncemed officers of aH the 
Ministries will also participate to find out a 
solutkwi of pending problems of the regbn. 
The first meeting of the council has already 
been held in Guwahati. A meeting has also 
twen heW in Shilbng. Not only those, a 
committee of the Unbn Ministers is also 
there to solve the economb issues of these 
States. Meeting of this Committee is also 
heU. I abng with Shri George Fernandes 
walked on foot from Deemapur to ‘Kohima 
during the days o# heavy rain, ftood and land- 
slkle Just 15 days back. I agree with this view 
that activities have increased there.

lEnglish]

MR. DEPUTY SPEAKER: Mr. Minister, 
please address the Chair to avoid intemip- 
tions and also answer only to the points 
raised by the MemiMrs.

{Translation]

SHRI SUBODH KANT SAHAY: Not 
only this, with a view to increase the pace of 
devebpment of the North-Eastern States, 
the Natbnal Front Government have made 
an albcatbn of Rs. 200crores in the Budget. 
It is a great achievement for the people of 
these States. So far aa the question of law 
and order and ULFA in Assam is concerned, 
the Central Government is in touch with the 
State Government and we are monitoring 
the situatbn. So far as the increasing activi­
ties of tenx>rists in Nagaland are concerned, 
I have stated in my statement that Non* 
Nagas are iMiitg threaterwd there. We have
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talkod to the ChM Minister of Nagaland and 
the Central Government on its part has 
assured him ait possible help In the from of 
Force or other material. But such activities 
must be chedted at the earliest. It is the 
responsibility of the State Government, but 
the Certtral Government is ready to provide 
assistance. A meeting wHI l>e held on 25th of 
this month. Our Minister of Home Affairs. 
Shri Mufti Mohammad Sayeed isgoing there 
to attend the meeting and all these issues 
wilt be considered.

So far as the issue of Chakma refugees 
is concerned, these people were rehabili* 
tated In Arunachai Pradesh after 1962 and 
the Government does not intend to displace 
them, k would also be improper to rehabili* 
tate them at another place by shifting them 
from one place, ft wW also have an adverse 
affect on omer States where refugees have 
been rehabilitated. I would Mm to say some­
thing different with regard to the allegations 
made. The Government does not have any 
information about any iinl( between ULFA, 
NSCN and Khalistan Force. Some such 
organisations in Manipur, Assam, Aninachal 
Pradesh and Nagaland are trying to forge- 
co-ordination with each other. The Govern­
ment is iweping a strici watch on them. We 
have also said that they are tiying to attract 
the unemployed youth to their fold. The 
Government would consider an the develop­
ment projects submitted by these State 
Governments on top priority basis and tty to 
implememthem expeditiously.

So far as the question of increase In the 
numt>er of killings is concerned, it is not 
entirely true that nunrtiMf of l<illing8 has gone 
up. the number of incidents of Idllings during 
the year 1989was 30 in Nagaland as against 
14 during the current year till date. The 
number of Inddents may go up if the inci­
dents of idHings that have taken piaoe in 
Tovo' recent^, is added. But in Manipur, the 
numbdr of inoMents was 28 last year as 
against 19 during the current year. The 
numberof killings was 21 last year as against 
se\^ during the currert year. Similarly, the 
numberof killings was 2 last year as against 
one this year. Similarly 95 members of N.S.C.

were arrested in Nagaland last year as 
against 24 during the last three months. 13 
people were arrested last year in Manipur 
and this year only 5 persons have been 
arrested tilt dote. Last year, one person was 
arrested in Arunachai Pradesh and 2 per­
sons have been arrested this year. In 
Nagaland 46 members of N.S.C. had sur­
rendered in the year 1989 and 19 people 
have surrendered this year so far. No one 
had surrendered in Manipur last year and no 
surrender has taken place this year till date. 
4 people have sun'endered in Arunachai 
Pradesh. In the year, 1989, no Naga rebel 
was killed In any encounter, but d u r^  the 
year 1990, two Naga rrtiels were killed. 
These are the figures wHh regard to 
Nagaland. No one was killed in Manipur last 
year and this year one persons has been 
killed. Four persons were killed in Arunachai 
Pradesh last year and no one has t>een kOied 
this year.

Thus, ttw number of killings fias rtot 
increased much, but the numljerof incMents 
has increased. AH of us fen concerned about 
the growing numberof incklents. AH sorts of 
atrocities are being committed on non-Nega 
offkdals and tt has been done by ULFA. ifeei 
that the Central Govemment would provide 
assistance to the State Govmrnments to deal 
with this problem. The Central Government 
has appealed to and also urged the State 
Governments to utilise fuDy all the provistons 
of the Acts and laws to deal with this problem 
stfk̂ iy.

[EngBstii

SHRI SHIKIHO SEMA: What about 
negotiation with the insurgents?

[rnifUlRtior̂
SHRI SUBODH KANT SAHAY: Mr. 

Deputy Speaker, Sir, the NaHonal Front 
Govemment wants to hoM negotiatkms with 
an open mind maintaining the dignity of the 
House and within the parameters of the 
Constitutton to bring them into the natkmal 
mainstream. With these words, I condude. 
{Int0miption»)
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to security of the country

[English]

SHRI MULLAPALLY RAMACHAN- 
DRAN: I want to know why Naga rebels... 
{Interruptions)

MR. DEPUTY-SPEAKER; No.

{Interruptions)'

MR. DEPUTY-SPEAKER: This is not 
going on record. This is not correct. I have 
already given you the time to speak. You had 
the opportunity to present your views. This 
constant diatogue cannot go on because 
other business cannot Im  taken up.

Prof. Ram Ganesh Kapse.

14.48 hrs.

BUSINESS ADVISORY COMMITTEE

Fifteenth Report

[English]

PROF. RAM GANESH KAPSE (Thane); 
I beg to move;

That this House do agree wiih the 
Fifteenth Report of the Business Advi­
sory Committee presented to the House 
on 21st August, 1990."

MR. DEPUTY-SPEAKER: The ques­
tion is:

"That this House do agree with the 
Fifteenth Report of the Business Advi­
sory Committee presented to the House 
on 21st August, 1990.”

The ntotion was adopted.

MR. DEPUTY SPEAKER: Now. 'item 
No. 11, Matters under rule 377. Shri Mano- 
ranjan Bhakta.

14.49 hrs.

MATTERS UNDER RULE 377

(«) Need to look into the 
qrlevances of workers of Base 
Repairing Organisation In 
Andanwn and Nieobor Islands

[English]

SHRI MANORANJAN BHAKATA 
(Andaman &Nk»bar Islands): Mr. Deputy- 
Speaker, Sir. the civilian emptoyees working 
with Base {Repairing Organisation (BRO) 
under Indian Navy in Andaman-Nicobar Is­
lands are denied their trade union rights by 
the Naval Authorities. Time and again this 
matter has been brought to the notice of the 
authorities without any fruitful result. The 
civilian emptoyees of BRO do not have any 
scope for redressal of their grievances.

The prominent workers' representatives 
who tty to raise workers’ vok:e are harassed 
physk^lly and tortured. I would like to draw 
the attention of the Prime Minister who is 
also Defence Minister to take immediate 
action to ameliorate the sufferings of the 
civilian employees of BRO in Andaman arKl 
Nicobar Islands and stop victimisation.

(II) Need to construct a wall in the
coastal regions of Kodunga- 
loor, Kerala, to save the fisher­
men from floods

PROF. SAVITRI LAKSHMANAN 
(Mukundapuram): Sir, Kodungaloor fails in 
coastal area of Kerala where Koolimuttam. 
Mathilakam and Perinjanam regions arefuily 
occupied by the fishermen and their families. 
I have personally seen the pathetic condi* 
tions of these fishennen and their families.

Every year during the monsoon season, 
these areas are t>adty affected. An amount of 
Rs. 2 lakh is spent almost every year for the 
temporary relief/fiood protection to the locals 
is not of any use, as in the next monsoon the 
rougth sea would take its own route to de-

*Not recorded.



407 MattUB Undar SRAVANA 31.1912 {SAKA) Rul9 377 498

stray the coastal regions ruining these fish­
ermen. Spending Rs. 2 lakhs every year on 
it is a wastage. K this amount is accumu­
lated, then a big wall can be constructed in 
these coastal regions.

As this matter comes under the purview 
of the Central Government, I strongly urge 
upon the Government to issue necessary 
orders for constructing a wall in this coastal 
area on top priority basis in view of the public 
importance.

(Hi) Need to restore AmantwadI halt
(Maharashtra) for Meenakshi 
Express running between 
Kachiguda and Jaipur on metre 
gang* tins

SHRI ANANTRAO DESHMUKH 
(Washim): Mr. Deputy Speaker. Amanwadi 
and its neighbouring 35 villages in Akola 
district of Maharashtra State forms a tribal 
area, notified Union Government. Uptil 
30-4-1990 it was a halt for “Meenakshi 
Express* running between Kachiguda to 
Jaipur meter guage railway line. Sudden 
discontinuation of this regular halt from 1 -5-
1990 is causing immense hardship to the 
tribals especially the students of this area, 
who have to commute daily to Washim for 
schoolings and other routine work. There is 
no other communicatkm facility except this 
railway. BesMes, no educational facility is 
available in a radius of 55 KM for these 
tribats. Because of the inconvenient sched­
ules for other trains, the halts for “Meenakshi 
Express* becomes a necessity, i urge upon 
the Government to restore the halt for Jaipur- 
Kachiguda meter guage Meenakshi Express 
at Amanwadi.

(iv) Need to provide adequate fi­
nancial assistance for expedi­
tious completion of centra for 
Training and Promoting sports 
in Aurangabad

DR. VENKATESH KABDE (Nanded): 
Mr. Deputy Speaker. In 1987, Aurangabad 
was chosen as centre lay the Sports Author­
ity of India for training sportsmen and pro­

mote interests of coaches, from West Zone 
of India, 100 acres of land has been given by 
Marathwada University for this purpose. A 
retired Air Service Officer was appointed 
Director of this centre. He is a good player 
and had represented Indian in Rome Olym­
pus. He wants to devebp the centre. How­
ever, the funds provkied t>y the Unbn and 
Maharashtra Governments are inadequate, 
in the Iset 3 1/2 years, only the compound 
wall has been constnjcted. Maharashtra 
Government pakt Rs. 15 lakhs 3 1/2 years 
ago and another instalment of Rs. 15 lakh 
has been received only recently. The re­
quirement for devebpment of this sports 
complex is Rs. 3 1/2 crores. Aurangabad is 
a central place for Gujarat, Maharashtra and 
Goa. The weather in Aurangabad is very 
good. Food, fruits, milk etc are available at 
reason^le rates. There have been good 
number of players from this area who partici­
pated in nattonal and internatk>nal Football, 
volleyball and Gymnastics. Therefore, it is 
requested that adequate finances may be 
pfovMed for devetopment of ground, hostel 
and other equipment for coaching natnnal 
sports teams and conducting classes at this 
proposed sports complex.

(V) Need to take up work of Sin- 
grauli-Lalitpur railway line and 
Construction of Damot railway 
over bridge at the earliest

SHRI LOKENDRA SINGH (Damoh): Mr. 
Deputy Speaker, in the last 43 years, there 
has been no progress as far as railways is 
concerned in the districts of Panpa, Chhterpur 
and Tikamgarh of Madhya Pradesh. There is 
no railway line in this area of 90,000 Sq.KM. 
Sanction of survey had been given for Sin- 
grauli to Lalitpur railway line in 1989-90 but 
no work has started as yet. Similarly, no work 
has started on Damoh railway overbridge 
construction which has been sanctioned in 
the Budget of this years.

Wehavethefamous Khajuraho temples, 
abundance of Lime stone, sand stone and 
diamonds in the area. The industrial and 
tourism development has twen hindered in 
the area twcause of absence of railway line.
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H«nee, I requ«st that Singrauli-Lalltpur rail­
way Una be takan up on priority and the 
construction of Damoh railway overbridge 
be started immediately.

(vl) Need for development of Rail­
way and paaaenger amenHlea 
on Shomur-Mangalore S#«ton 
of Souttiem Railway

SHRi M. RAMANNA RAI (Kasargod); 
Sir. the Shornur-Mangalore section of South­
ern Railway is the most neglected section. 
Development works are to be undertaken 
immediatety as there is no scope for any 
devekspment under the existing situation in 
Kasaragod and Kanhangad Railway Sta- 
ttons.

tion of this august House towards the acute 
shortage of power in the districts of East and 
West Champaran of Bihar. In the absence of 
power, the industries suffer badly and are 
not established. Hence, there is no industrial 
growth in these districts and as such an 
acute unempkiyment problem is growing 
day by day. In view of this, it is an imperative 
need to set up a 1000 MW Power Plant at 
Bettiah to overcome power crisis for the 
prosperityof the people as wen as the indus­
trial growth in the distrksts of East and East 
Champaran of Bihar.

^ (vill) Need to ghre pension of Ra.
100(Vi>.m. for life to the wM- 
ows of victims of November, 
1964 riota and terrorist actlvl- 
tiea

Several trains from South are termi­
nated at Kozha<ode and Kannur stations due 
to lack of fadtitios in the stattons beyond 
Kannur RaBway Statkm. Thousands of 
commuters of Kasaragod district are having 
great difficuities due to this. The stattons 
beyond Kannur do not have tdrminal fadii- 
ties. This istiecauseof iackofdevetopment 
work for a long period of time. Therefore, 
develpment work must begin immediately in 
Shomur-Mangakire section.

The coaches provided in the existing 
trains are also very oki as during rainy sea­
son water comes in from an the skies.

As this sectton is going to be a major link 
in the proposed West Coast Railway Project, 
I urge upon the Government to expedite the 
devek)(ment work, such as wkiening bridges 
and laying of additional tracks at Railway 
Stattons.

(vl) Need to eet up a 1000 MW 
power plant at Bettiah In Bihar

[rnanstefton]

SHRI KIRPAL SINGH (Amaritsar); Mr. 
Deputy Speaker, Sir, I would Hke to bring it to 
the notice of the august House and to the 
Government under Rule 377 that the Prime 
Minister has already agreed to my request 
that the Government wouki give a penston of 
Rs. 1000/-p.m. to the widows of the victims 
ofNovember, 1984 rtots and terrorist victims 
throughout their Ih/es even if their chiUren 
get emptoyment after attaining the age of 18 
years or have their owr« business. The Prime 
Minister is fully convinced that it is necessary 
for the wktows to fulfil their social obligattons 
such as the marriage of their daughters, their 
own medical treatment and to discharge 
other such social responsibilities. Today, H is 
not possible for the widows to fulfil their 
responsibilities. Therefore, it is very essen­
tial to grant them penston.

No order has t>een issued so far as 
per the commitment made by the Prime 
Minister. I wouM request the Government 
to fulftt its commitment in favour of wkk>ws 
without any delay.

SHRI DHARMESH PRASAD VARMA 
(Bettiah): Sir, I wouki like to draw the atlen-
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PRA8AR BHARATI (BROADCASTING 
CORPORATION OF INDIA) BILL- OONTD

[Englishi

MR. DEPUTY-SPEAKER: The House 
will nowtake up Legislativs Business. Prasar 
Bharati (Broadcasting Corporation of India) 
Bill. Mr. Minister, do you want to make any 
statement?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA); Yes. Mr. Deputy-Speaker, Sir, 
yesterday I moved that the Prasar Bharati 
Bill t>e taken up for conskieratmn. As you are 
aware, the Bill was introduced in December 
last year in the very first Sesston of the new 
Parliament. In the electron manifesto of the 
National Front, we made a commitment that 
one of the first acts of the National Front 
Government wouM be to free the electronic 
media from the control of the Government 
and create an autonomous Corporatton for 
this purpose.

15.00 hrs.

The demand for autonomy arose and 
was strengthened because of the large scale 
misuse of this media in the past. {Intern^ 
lions)

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam); We have not a^ked forthe 
Khula Manch*. We had not misused the 
madia. (Interruptions)

SHRI P. UPENDRA: The whole natten 
knows how the madia was misused for the 
benefit of a particular individual family and 
the party in power.

15.01 hr*.

(DR THAMBIDURAI in th» Chaiii 
{Interruptions)

MR. CHAIRMAN; Order please.

SHRIP. UPENDRA: Therefore, the first 
task of the new Qovemment is to restore the 
credibility of this media and we have taken 
certain steps towards that directk>n. The Bill 
had been Introduced in December and a 
natbn-wMe debate was organised afterthaL 
Even while introducing the Bill. I sakf that the 
draft BIN or ̂ e  Bill proposed was fwt the final 
one and we were open for discusston and 
amendment. And. in fact, I invited a nation* 
wkie debate on this important BiU. And I am 
happy to say that almost all the organisa­
tions in the country showed extra-ordinary 
interest in the provistons of this Bill and 
discusstons and seminars were organised 
an over. Even the official media organised 
panel descusstons both In English and in 
Hindi at the National level and in the regional 
languagesfrom the regional kendras. I myself 
addressed thousands of letters to various 
repvesentative organisations in the country. 
And the universities, intellectuals, journal­
ists and broadcasters, almost everybody, 
every sectton of the society participated bi 
the debate. We received a targe number of 
suggesttons for improving the provisions of 
the Bill. These were computerised and con- 
sklered in our Ministry on the basis of whidt 
some amendments were proposed in the 
Budget sesston. In fact, the Government 
was keen that the Bill shouM be passed In 
the Budget session itself and we tried for 
that. But a number of parties in the House 
including the main oppositk>n wanted more 
time for the conskleration of this Bill as well
as for the amendments and tKey wanted us 
to put off the conskleration to this sessnn. 
Accordingly, the BiH has been brought for­
ward again in this sessk>n for consideration, 
in the interregnum between the last sessk>n 
and this session, I again had discussions 
with the media experts, with vartous repre­
sentatives of the political parties represented 
In the House and outside also. We again had 
a round of discusstons on the amendments 
as well as on the main provisions of this Bill. 
In the last sesston, we did introduce two or 
three amendments which received some 
criticism from various quarters. As the hon.
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Members are aware, in Clause 22 of the Bin, 
a provision has been made that the Govern­
ment will have an authority to issue direc­
tions to the Corporation, in the interest of the 
nation's security and maintenance of public 
order. We proposed one amendment as 22 
(A) making it obligatory on the part of the 
Corporation to supply infonnation to the 
Government for passing on to Parliament. 
As the hen. Members are aware, autonomy 
for the Corporation does not mean auton­
omy or freedom from the control of anytxxiy. 
We only envisage freedom from the control 
of the Government. This Corporation as the 
Bill envisages, will t>e put under the overall 
control of Parliament of India, which repre­
sents the people of India. For that purpose, 
there may be questions in Parliament on the 
broad objectives and the functioning of the 
Corporation. Parliamentaiy Committees may 
take up certain aspects, rK>t related to the 
day-to-day working and also there will be 
discussions each year on the basis of the 
annual report to be submitted by the Prasar 
Bharati Corporation and also the Broadcast­
ing Council which will be the watch-dog of 
this Corporation. For all these purposes, 
Parliament needs some information which 
will have to be supplied by the Government, 
particularly the Informatton and Broadcast­
ing Ministry which will be a nodal Ministry for 
this purpose. For that purpose, we made it 
obligatory on the part of the Corporation to 
supply such informatbn, as the Parliament 
may require; that comes under amendment 
no.22(A). Legal experts felt that when you 
have made it obligatory on the part of the 
Corporation, under Clause 22 and 22 (A), to 
heed to the directives and to supply informa­
tion, in case of persistent relusal-whwh I do 
not envisage immediately, but there is a 
likely chance— by the Corporation, either to 
heed to the directives or to supply informa- 
tk>n, there shouM be a remedial Clause also. 
Therefore, an amendment was suggested in 
the last Session, that the President, in such 
cases might supercede the Board of Gover­
nors and after giving due notk» to the Corpo- 
ratk>n, asking for explanation. This particular 
amendment received some criticism from

the media experts, intellectuals and poKtieal 
parties also. After a series of discussions 
with all concerned, the Government thought 
it necessary to nKxlerate It and we brought In 
a new amendment, for whtoh we gave notice 
from the Government skJe. We only pro- 
vkJed that in such cases-in the case of per­
sistent refusalt>y the Coiporatk>n— the matter 
would be brought before the Parliament for 
whatever action it may deem necessary, in 
the last Sess»n, we introduced another 
amendment as 22 (c), that is in case of 
nattonal emergency under article 352-which 
can be declared only in case of war, after the 
amendment of the Constitutton the Govem- 
ment will have power to take over the func- 
ttons of the Corporation, In such cases. This 
has also received some atticism. In defer­
ence to the wishes of these experts and the 
political parties, we have dropped that 
amendment now, from the list of new amend­
ments.

Prevk>usly, we thought of having a full­
time Chairman. But again, after reconsidera­
tion, we thought that the part-time Chairman 
wouk) be more suitable for the purpose. 
Therefore, we have brought in an amend­
ment like that also.

Previously, there was a provision in the 
Bill, that the Broadcasting Council. whk:h will 
be the watch-dog of this Corporation, will 
subm it a report every year and that report will 
form part of the main report of the Prasar 
Bharati.

But one suggestion has come, that in 
such cases, the Broadcasting Council will 
become subsidiary to the Prasar Bharati, 
whksh should have its own independent ex­
istence. Therefore, it has been suggested 
that the Broadcasting Council will submit its 
own report independently and not as a part 
of the Prasar Bharati report. Therefore, that 
also has t>een brougfrt as a amendment. 
These are broadly the new amendments 
whtoh the Government has brought forward.

As I saki earlier, we have meanwhile 
given some functional freedom to the madia 
in regard to the news and current ̂ alr«. The
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number of current affairs. Which was only 
two in the past, has been Increased now to 
four for a week-two in Hindi and two in 
English, in addition, the Regional Kendras 
are also telecasting and broadcasting cur­
rent affairs in the regional languages also.

We are giving anipie opportunities to 
the private producers to present their pro­
grammes. I have got figures for two months- 
May and June. Out of 65 current affairs 
programmes telecast from the Doordarshan, 
39 came from the private producers. There­
fore, we are giving ample opportunities to the 
private producers also to present their pro­
grammes.

During the discussions and among the 
suggestions we received, there is one pro­
posal that the Prasar Bharati should have 
financial autonomy also as the funding by 
the Government would undermine its auton­
omy and independence. I was able to con­
vince the critics on this point because all 
Members know that even the constitutional 
bodies, like the Election Commission, the 
Judiciary, the Unran Publk:Sen/ice Commis- 
sk>n, the Comptroller and Auditor General, 
are funded by the State and that does not 
affect the independence of these organisa­
tions and the bodies. Therefore, there is no 
reason to suspect that simply because the 
State will fund the Prasar Bharati to the 
extent of its deficit, it is not going to under­
mine the independence and autonomy of the 
Corporatton or, in any way. the Government 
will be able to influence this Corporation.

As regards the selection of the Board of 
Governors also, we have made a special 
proviston in this. In regard to all the 
constitutional bodies, wheh I now mentioned, 
the Presklent appoints these persons on the 
recommendatbns of the Government. In 
fact, they are the Government appointees. 
But in this very case of Prasar Bharati, we 
have made a provision that the Chairman 
and Members of the Board of Governors of 
the Prasar Bharati will be selected by a high- 
powered committee to be headed t>y the 
Vk»President of India, who is also Chair­
man of the Rajya Sabha. And ft Will consist of

the Chairman of the Press Council and an 
expert to be nominated by the Presklent of 
India. This will be a very high-powered 
committee. In no other case, such a commit­
tee exists for the selectton of the Board of 
Governors. Even in the BBC. whfch I visited 
in June-July, and made a study of it, all the 
Members of the Board of Governors are 
appointed by the Government. There is no 
such in d e p e n d e n t  selectfon committee even 
in the case of the BBC. Therefore, we have 
gone a step ahead to ensure the objectivity 
and in d e p e r K le n c e  of this Corporation.

We firmly believe that the mere funding 
l)y the State will not affect the autonomy of 
the Corporation because the State has a 
responsibility towards the natron to provide 
information, education and entertainment 
and It is not a favour to be done to the 
Corporatton if the State gives money whk:h 
the Corporation needs. Therefore, there 
should be no doubt on this point also.

There are many other suggestions and 
amendments received from various parties. 
We will consult them. I wtil react to those 
amendments during the discussrons and my 
reply. I do not want to take much time before 
the hon. Members express their views.

I gave a broad outline and the history of 
the Bill. The Bill is open for discussion. We 
will go by the suggestbns received here. 
Some of the amendments are worth consid­
ering. We will also give thought to what 
amendments can be accepted. I am very 
keen that this Bill should be passed in the 
current session by this hfouse and the other 
House.

Thera is a suggestton this Bill be re­
ferred to a Select Committee. A number of 
amendments have come. As I mentioned 
earlier, a natk>nwide debate has already 
taken place for more than 7-8 months and 
almost every sectk>n of the society reacted 
to this. I do no think that any further discus­
sion is needed in this case. Hon. Memben 
are present here. We will be discussing thia 
Bill for 2-3 days. Any important suggfstiQn 
from any side of the House will be reoeiyisi
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with due consideration. Therefore, I recom­
mend that this Bill be passed in this Session. 
I particularly request Members opposite who 
seem to have second thoughts inspite of 
their clear assurance which they have given

ilMtr8li.todefin*it»Dompesitii>n, func­
tions and pewMW and to provide for 
matters connected therewMti or ind* 
dental thereto, be referred to a Select 
Committee oonaiating of 9 members, 
namely:-

in their manifesto, to come around and sup­
port this Bill. With these words, 1 would

(1) Shri H.K.LBhagat

request this House to consider and pass this 
BM in this Session itself.

(2) Smt. M. Chandrasekhar

MR. CHAIRMAN: Motnn moved:
(3) Shri Jaswant Singh

That the Bill to provide for the estab­
(4) Shri Puruehottam Kaushik

lishment of a Broadcasting Corpora- 
tKsn of India, to be known as Prasar

(5) Prof.P.J. Kuriwi

Bharati, to define its composition, func­
tions and powers and to provide for

(6) Shri Janardhana Pooiary

matters connected therewith or inci­ (7) Shri MuNappally Ramaehan-
dental thereto, be taken into consid­
eration.”

dran

[Translation]
(8) Shn Amar Roypradhan; and

SHRI GIRDHARI LAL BHARGAVA
(9) Shri Kusuma Krishnamurthy

(Jaipur): Mr. Chairman, Sir, 1 beg to move: with instructions to report l>y the 30th

That the Bill be circulated for the pur­
November, 1990. "(115)

pose of elkiiting opinbn thereon by the SHRI ANANTRAO DESHMUKH
12th November, 1990." (1) (Washim): Sir, 1 beg to niK>ve:

PROF. RASA SINGH RAWAT ( Ajmer): 
Mr. Chairman, Sir, I beg to move:

That the Bill be circulstted for the pur­
pose of eliciting opiniort thereon by the 
9th Novemlser, 1990." (19)

\EngSsh]

SHRI KUSUfM KRISHNA MURTHY 
(Atnalapuram): Mr. Chsdrman Sir, I beg to 
move:

That the BUI tie clrculatAd for the pur- 
poseof eHoiting opinion thereon by the 
30th N e ve n ^, 1990.” (114)

That the BUI to provide for the estab- 
lishment of a Bteadfeastlng Corpora­
tion of Indte, to be known as Pran>

That the Bill t>e circulated for the pur­
pose of eliciting opinion thereon by the 
26th November. 1990." (220)

SHRI VASANT SATHE (Werdha): At 
the very outset. I would like to say that it was 
unfortunate that the hon. Minister tfwught it 
fit to md<e some disparaging remato while 
introducing the Bill aix>ut our party and its 
leaders. It is unfortunate because I thougUt 
that we are going to discuss this very impor­
tant Bill on a higher plarte and go inlo real j 
depth of the Bill and its piovistons iireapee- 
t ^  of party oonskterattons. THIe BW is 
something which concerns aNof usiieefeoted 
representatives of the people. W«owe itto 
the people and... {hnmupthm) ...M*f I 
request particularly some of my friendsnatto 
interrupt? We know that we can glv» a«id' 
tal«e. At parties, level, we are very gttod. if
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yioti inttirrupi. w* Mrt*h«v« td UM hard y«n l« 
aiidSM wffl bk dhNifMirfg th« whdl* 
sktm. th«r9for«, know this gam*. So, 
MiKlfjî ido notlntbmipt... {tntam^Jtlons) ...Sir, 
tttraugh you, I rcM|B««i laR my hon. colfeagu«s 
not to imsiruist. l baRtvd that wa Hav« a 
<UAy to th« pMtpli d  this country as th«r 
etoeied repriwmtattves. What arethe media 
avcdlabla to th« sMtotdd repr«s«ntatives to 
raach th« paOjEd* of this country? Pariia* 
mant, partiamanHiry proceedings and the 
most important madlatoday is tha electronic 
inadia. Kindly oe»«Sid4r this. We have no 
oorttrol over whallsknown astheprint media. 
Print media has tradMonaity grown its own 
indeperKience and represents the views as 
expfsssed according to what they thini( is the 
tMst. As elected represematives, we owe it 
and this has been sp«R out in Sedbn 12 of 
this BHi at length, to the people basically two 
things; first, to inform them not only of what 
is happening in the country and all over the 
world and two, to educata them.

AN HON. MEMBEff; And to entedain 
also.

SHRI VASANT SATHE: One whole 
ouKure of India is what is Itnown as audio­
visual culture. “Drishyashravya sansi<ritl". A 
large number of our people for five thousand 
yearsormore may havebeen unlettered, but 
they have been educated in the larger sense 
of the word by seers, saints and savants 
throughout centuries by these audio-visual 
methods. This has made this possible. Go to 
any vWage today in the country, north, south 
or any part; a person may not icnow how to 
read or write, but if you pose aproblem to him 
in Rajostttan, in U.P. or anywhere, you will 
find that that viUager will immediataiy quote 
to you from Tutors Ramayan,or Kabir or 
Qururmnak's Gurubani and gN« you those 
pieces of wisdom which have been 9>ven to 
hkn. This was done by this audi^visuai 
mMffod.'

Ih tfiotfarn tfonea indaedyeu have sueh 
a tfamandous powerful medkwn avail̂ itie 
lii«e Oooidarshan and RMto. A stage is 
coming iiiriwrr}mt with aOnS, dfreot reoeiv> 
ing acrt 'ctthesize of a smaitdteh, we will

abtato racMiwsiaiMfltecommunieations tfnd 
TV transmiseibns of any coufflfy in the worUt. 
It is onlyoneequare foot antenna. Kindly see 
what are the posalbilfties. It is worth Rs. one 
thousand onV- With this ahyone havfaig a 
television set in a rural or urbtfi araa wfi be 
at>le to switeh on and receive, whether it is 
American or Russian broadoast or teleoast 
or of any other country. See tha pdSMbffltles 
that are emerging now.

With this possMity, do w«. as people 
representatives as controlling the reeouroes, 
the revenues given t>y the people, owe 
something to them or not? That is tha first 
consideration. And if we do it, then my'SUb- 
mission is, firstly, as far as the q u e s ^  of 
autonomy is concerned, let me make it vMy 
riAdr that there are no two opinions. I have 
s *en and I will quote also. Presentlyt there 
are no differences about the questton of 
giving autonomy to Ooordarshan and 
Radio.We are all agreed on this, in their 
Manifesto, the Nattonal From says— one of 
the first acts of the National Front will be to 
liberate the electronic media from the Gov­
ernmental stronghold and convert them into 
autonomous Ckirporations. Convert them into 
Autonomous Corporatbns-Mark each word. 
Later on, the Bharatiya Janata Party in their 
manifesto said:

ITrans/atfon]

Prasar Bharati Bm, 1989 relating to 
electronic media will be revived in which 
provision has been made to constitute an 
autonomous corporation for Akashvani and 
Doordarshan.

lengMsft]

Now, I wHI quote from the Coneireis 
manifesto;

“Radto and TV hatve t« serve the •par* 
pose of informing tha {pMMiral ptMle, 
speciaiv millions of poor wl^ Ittfle or 
no cap»i!ity to read and liiwlt«th»9ite«l 
events aflwoUngthedaetinyoFihenaliow 
and iivesof ourpeoprt*. tbtMiseind,>tfy» 
eleetronio media wM̂  oontlntMr to b»
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[Sh. Vasant Sathe]

owned by the Government. However, 
with a view to ensuring functional au­
tonomy, high professionalism and the 
right mix of entertainment, informa­
tion. news and views. Akashvani and 
Doordarshan will be converted into 
Corporatbns."

So. you see the common factor. Every­
one has been saying that Autonomy will be 
conferred on Akashvani and Doordarshan. 
On this, there are no difference of view. Now, 
kindly see the Statement of Objects and 
Reasons... {Interruptions)

MR. CHAIRMAN: They may repeat the 
samething when other people will be speak­
ing. Therefore, t would request the hon. 
Members to keep silence.

[Translation]

SHRI VASANT SATHE: There can be 
much wrangle on it. If you say that I should 
not speak. I would sit down.

SHRI RAJVEER SINGH (Aonla): Some­
time you tease us and sometime we tease 
you.

■ SHRI VASANT SATHE: Such teasing 
can be there and I do not mind it but there 
should not be a running commentary. (Inter­
ruptions)

[English]

We used to get running commentaries 
and not like this. But let there not be any 
running commentary from the people who 
do not know what the subject is. What is the 
meaning of the word ‘Autonomy’? If you take 
even the ordinary English Dictionary mean­
ing. the word ‘Autonomy’ means the power 
or right of self-Government. especially par­
tial Self-Government. M you say that you 
want to create an Independent body, then it 
is a different thing.lndependence means not 
subordinate but complete self-Government.

Now. Kindly see what has the Govern­
ment tried to do.

•*lt is the Government's declared po!k:y 
to confer autonomy on Akashvani and 
Doordarshan...

......thereby ensuring that they func­
tion in a fair, objective and creative 
manner."

There are 20,000 employees in AIR and 
Doordarshan, who have served all their life 
this important media. Is there even a letter in 
this entire Bill, a word whfch confers any 
autonomy on right from DG. Doordarshan to 
people down below, even one word confer­
ring any authonty. respect or autonomy on 
these people? None at all. On the contrary, 
what have you done is that lock, stock and 
barrel, all of them have been transferred as 
servants of the so-called llwisemen who 
have been thought of as governors of a new 
Corporation. I cannot understand why do 
you want to deceive ourselves'> Whom are 
we trying to deceive? We have been talking 
of workers' participation in the management; 
we have been saying that the people should 
have equal rights and voice in the manage­
ment. Only then excellence will come. This 
we have been speaking on all fora. In the 
Board of Governors, there is no place for 
DG. AIR or DG, Doordarshan or anyone 
from Doordarshan or AIR on whom you have 
been wanting to confer autonomy. There­
fore, the very first concept of autonomy means 
giving some greater authority to those who 
are already there to create altogether a new 
body. When we talk of States in this country 
which want autonomous powers, greater 
powers, State-Centre Relations, we say, give 
greater powers to the States; we are in 
favour of doing that. But is not there a distinct 
tion between giving greater powers, autono­
mous powers and sufficient Independence? 
Therefore, what you are trying here is. In 
fact, abinith falsefood and a fraud on the 
concept of autonomy, because in the same 
breath, in the next sentence of the Statement 
of Objects and Reasons, what do you say 
having said that you want to confer auton-
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omy on Doordarshan and AIR— you say as something is wrong, then the Government
foltows: can act. But see...

“It is in this context that it is proposed to 
provide for the establishment of an 
autonomous Corporation to be known 
as ‘Prasar Bharatr (Broadcasting 
Corporatbn of India) and to entrust to 
it the functions whi^ are at present 
discharged by Akashvani and Ooor- 
darshan.*

Finished. So. Akashvani and Door­
darshan, whatever they are doing today, 
what they have t>een doing all these years, 
all those functions, the entire body will be 
transferred to this new Corporation that you 
are going to create. (Interruptions) That is 
your purpose; that is the intention.Then be 
honest and say so. I would have appreciated 
if the Government had the courage to say 
that they want a totally independent organi­
sation, and they do not want it to be respon­
sible, in any way, either to parliament or 
Government and be completely free. That I 
could have understood. Have the courage. 
Alt I am saying is, have the honesty to say so. 
They do not. You think that you are going to 
gloss over words and cheat not only the 
people of India but, as I present showed in 
the entire body of the Bill, the Parliament 
Itself. Sir, toliipops are b ein g thrown before  
the Parliament. The hon. Minister Shri P. 
Upendra thinks that the Members of Parlia­
ment are so gullible. All that he has to do is 
to say, annual report will be presented like 
the annual reports of the various corpora­
tions in the country, such as Coal India, SAIL 
and others. Are they ever discussed here?... 
{Interruptions)

SHRI MULUPPALLY RAMACHAN- 
DRAN (Cannanore): Tirupati Laddu.

SHRI VASANT SAHTE: This is like a 
Tirupati Laddu which he has thrown in the 
Bill. Earlier he had saki, “We will ask them to 
give explanation. If they do not do it, if they 
fail to do so. we shall have the power to take 
over.’ We thought, oh, there is something if 
Parliament raises its voice, if it says that

[Trwislathn]

But it Is the case of running away with 
tail between the legs. If someone says toudly, 
they change their stand that now they would 
not do that.

[English]

Now we will not do. What wHI we do? 
Give us the explanatbn. If you do not give us 
the explanatton, we will submit a report to the 
Parliament. "What will the Parliament do? It 
will pass a resolutton. Where is the provisksn 
for implementing it?... {Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Take it in Zero Hour.... {Interrup­
tions)

SHRI VASANT SATHE: Yes. you are 
right. Mr. Nirmal Chatterjee and ourselves 
will be discussing it in Zero Hour and the 
entire thing will be zero.

What is the intention of the Govemment 
in this Bill? loppose the very concept of fraud 
on autonomy. My objection is that in the 
name of autonomy, you have defrauded 
mainly the people who are working in AIR 
and Doordarshan. You have no respect for 
them. If you see the body in Section 11, 
where you transfer ail of them, they will be at 
the mercy of the so-called eleven people. 
Who are these 11 people?... {Interruptions)

SHRI TARIT BARAN TOPDAR (Bar- 
rackpore): What are your suggestions?

SHRI VASANT SATHE; Let me deal 
with it in my own way. I do not have the 
wisdom which you have.

Kindly see, what is they lx>dy? Let us 
first understand the structure. Basically it is 
the structure which will determine what kind 
of an organisation you are going to have. To 
whom you are going to transfer with one 
stroke of this Bill properties and assets ere-
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{Sh. Vasant

ated w^h p ^ e s  monay fpr afithase yaars. 
Which rur> to^y to over hundreds of croras 
of rupeas— oot only the buHdings hare, not 
only the towers, but alt over the country the 
w h ^  network, which will run to, if you calcu­
late, atlaast thousand croras of rupess if not 
more? All these properties will be trans­
ferred. as per this Bill, immediately to this 
body of eleven wise men. Who are those? 
Firstly, they said, an eminent man. the 
Chairman will be there. Under his control, 
guidance, the body will work, the Board of 
Governors will work. Now they have diluted 
that a»so. That Chairman, a poor chap, has 
become a part-time Chairman. Kindly see 
the position Section 4 says:

“The Chairman and the other Gover­
nors except the nominated Governor, 
shall be appointed by the President of 
India on the recommendations of a 
Committee consisting of../

He has told what the Committee is.

Para 3 of that says:

“That Chairman and the part-time 
Governors shall be persons of emi­
nence in public life.”

This is about the eminence. Then it 
further says:

“The Executive Governor shall be a 
person having special knowledge or 
practical experier>ce in respect of such 
matters as administration, manage­
ment, broadcasting, education, litera­
ture, culture, arts, music, dramatics or 
journalism; the Governor (Finance) 
shall be a person having special knowl­
edge or practical experience in respect 
of financial matters and the Governor 
(Personnel) shall be a person having 
special knowledge or practical experi­
ence in respect of personnel manage­
ment and adrnvifs ration.*

.Aodithis.is the new amendment which 
has b e ^  proposed.

"The Executive Governor shall be the 
Chief Executive of the Corporatten and 
shall, subject to the control and super- 
visk>n of the Chairman, exercise such 
powers and discharge such functtons 
of the Board of Governors as it may 
delegate to him...”

The Chairman shall be part-time Gover­
nor and shall hold the office for a term of six 
years from the date on whk;h he enters upon 
his offfce."

The Executive Governor, the Governor 
(Finance) and the Governor (Personnel) shall 
be whole-time Governors and each such 
Govemor shall hold offk:e for a term of six 
years from the date on which he enters upon 
his office or until he attains the age of 62 
years whichever is earlier.

I would like to know, DE FACTO who 
are the controlling people. 1 have read the 
terms of office requirements, i would request 
any hon. Member through you to consider 
whether pubik: men really, howsoever emi­
nent they may be, wtll fulfil the qualificatbns 
for this Executive Governor. The best per­
sons qualified will be retired bureaucrats. 
The first criteria Is administration. They very 
often our bureaucrats have also handled 
some public sector units. So they have the 
experience of management also. Unless you 
say they you want to induct some manage­
rial people from private sector and say that 
they are qualified, whom are you going to 
have this qualification for Chief Executive 
Governor? About finance, the same person­
nel are there those who have managed 
labour handling. So in effect you are going to 
create this body not of any eminent experts 
having media knowledge but mainly admin­
istrative people and managerial people to 
whom you are going to hand over this whole 
media, electronic media and all that. After all, 
as he said, if Parliament has to face it. 
Parliament should have even no vok:e; r>o 
questbns can be asked because what he 
said was that it is the Government which will
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askfor tnfonrnlion. TheParflamsnt wlltNww 
Z0ID hour or otiwr fima to raisa V ( ^  and 
tharv the Mmistanwil be kind anough to say 
that plaasa o<va this intormatton. What kind 
of a joke are you tiying to perpetrataorvthe 
pariiamant and tha paopta? Tha paopla of 
this country, through their elactad rapresan- 
tativas— I am not taking of any party; whoso­
ever they are— do not have a voice ona very 
important medium with which they am day- 
to-day going to be concerned. To give ex- 
amples of some statutory bodies like Elec­
tion Commission or Public Accounts Com­
mittee or even Supreme Court for that mat­
ter, they have their own statutory functions. 
They do not come in day-to-day ralottons 
with the people of this country, nor with the 
Members of Parliament. But here is a me­
dium. I have been warning my friend Shri 
Upendra, righi from the beginning, that he is 
thinking of doing sometNng where he wHI tie 
abdicating his functnns as a Government 
raprssenting the people of this country. Here 
is a very important medium which you must 
use for the benefit of the people. Once you 
give up your responsibility and say that here­
after you have nothing to do with it, except 
asking for some information and some re­
port annually and then it will be placed and 
we wdl be doing a post mortem on it here, 
wrth that kind of a thing, you will really land 
this whole country in a vary serious handi­
cap. H you lose this most important me­
dium... {Interruption^

SHRI P. UPENDRA: Now the cat is out 
of the bag.

SHRI VASANT SATHE; There is no 
question of any cat. I have been saying it. Sir,
I have been saying that this medium must be 
used and, therefore, if you want it to be used 
more efficiently, give greater autonomy to 
the people who are working in the Door- 
darshan and the A.I.R. I know it from my 
personal experience that our people in both 
A.I.R and Doordarshan, if given a chance, 
given an authonty, given the freedom, have 
done exceilant job... (Interruptions)

SHRI VASANT SATHE: Yas. i do not 
know what hxtor Jit Jra axparienoe to. I wnII 
give you an exampta. At the time of ASiAD, 
paopla want all ovar tha worM to ask Japan, 
USA and others to come and telecast md 
film our AStAD... (tntenvptions)

MR. CHAIRMAN: Order please.

SHRI VASANT SAHTE: We in the 
Doordarshan at that time dkl not have even 
a single O.B. Van. We dkf not have the small 
ENG cameras for coverage of such a thing. 
I discussed this with the engineers, with the 
programme people, and they sak) even in a 
short time if they are given an opportunity, 
they will be able to do the toki the Govern­
ment that trust our people arKi they wilt do the 
job. And, Sir, ultimately what happened? 
Only four O.B. Var>s were made available, 
twenty ENG cameras were made available, 
and with that and with a littia training in 
Germany and other places from where these 
cameras and O.B. Vans were brought, you 
know what wonderful job they had done. The 
world had appreciated the coverage that 
was done. You ShouM be thankful and you 
should appreciate the good work which our 
people are capable of doing and have done. 
Not only this. Tele Clubs, Ministers appear­
ing, all these programmes were started with 
the help of our people and they had done a 
good job on that as well. If you want to 
improve their functk>ning, give them more 
powers. Those who talk in the name of giving 
greater powers to the empk>yees and work­
ers, to them I will plead that give more 
powers, give greater autonomy and author­
ity to the people in AIR and Doordarshan. 
They will do a wonderful job. it will go down 
in the history. As it is, today, the only power 
for asking informatk>n, etc. is being retained 
by the Minister in the name of the Govern­
ment (Interruptions). Now, Sir, what is he 
doing today? It is 'Khula Munch’ conducted 
as a latest clear example. It is a latest stand­
ing example of interference in the name of 
getting information

AN HON. MEMBER: Have you experi­
mented? (Intem^ions)



519 Prasar BharaU BSI AUGUST 22,1990 Pmsar Bharati m i 520

SHRIVASANT SATHE: Sir. here is th« 
Minister who has called it 'Khula Manch’—  
Open Platform— and so we thought this will 
be something better than what was done in 
the past and let us see. The Minister himself 
had to admit after just two Ministers had 
appeared in the programme. In the first 
programme a dubWng actor was brought as 
an agriculturist.

SHRI P. UPENDRA: That was not cor- 
rect. {Interriptions)

SHRI VASANT SATHE: The Hindustan 
Times people contradicted that. He tried to 
put the blame on the Hindustan Times people 
but they made it clear that they have nothing 
to do with it.

tions). If that is approved, the people who 
are doing the programme approve the ques- 
tionS'and once the questions are approved, 
I would like to know from the hon.Minister 
that when those questions are asked, whether 
the Minister is ready to reply because the 
question was related to Railways* Railways 
were stopped because of agitation and they 
had this problem. Secondly, here was a 
Minister who had handled the matter. So it 
was not as if an irrelevant questbn has been 
asked the and the Minister is not concerned 
with rt. I would like to know...

{Interriptions)

[Translation]

SHRI P. UPENDRA: He Is a farmer and 
he continues to be a farmer. That has gone 
on record. {Interruptions)

SHRI HARISH PAL (Meerut): I would 
like to know whether he is speaking on 
Prasar Bharati Bill or on present situation.

SHRI VASANT SATHE: You were also 
a farmer before (Interruptions)

SHRI M J . AKBAR (Kishanganj): Sir, out 
of forty million farmers, a part-time actor 
was-Shrl Ram singh-the only one they oouW 
find. {Interruptions)

MR. CHAIRMAN: Mr. Akbar, pleasetake 
your seat. Don't interfere while he is speak-

SHRI M.J. AKBAR: Sir. he has misled 
the House over and over again in the last 
week.

{Interruptions)

SHRI VASANT SATHE: Sir. not only 
this. The next Minister. Shri George Fernan­
des, was in the second programme. Sir, I 
hope when we had Mr. Dua’s programme, 
no previous Intimation on questions was 
given. You can ask Mr. Dua. But here the 
questions are given to the Minister before­
hand as to who will ask which questions 
(Interruptions). The questions are taker and 
they are conveyed to the Minister {Intenup-

SHRI VASANT SATHE: Is this Khula 
manch not a programme of Doordarshan?

Finally, if authority and autonomy is to 
be given In this form that people who are 
appointed, those Governors and the Gov­
ernment headed by the Minister, if they are 
there indeed tomorrow, if this is happening 
today to the 'Khula Manch\ God alone knows 
what will happen tomorrow with such people 
in charge because Parliament will have the 
vok̂ e. Today at least we can say something. 
Tomorrow the Minister will say, This is an 
independent corporation, autonomous cor­
poration, Icannot reply to this question. If I do 
not know, I will be asking them to give me 
Information which I will put at the end of the 
year in the Annual Report before the parlia­
ment and you get it discussed.* Then what is 
he talking of? Therefore, Sir. this very con­
cept of this nature of the Board is alien to the 
concept of autonomy. (Interruptions) This is 
what I am talking.

[Translation]

If you have guts, give autonomy to the 
workers and to 38,0C0 AIR employees and if 
you do not have, please keep quiet.
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[English] [English]

Sir, the next question is about anotlier 
fraud— the Broadcasting Council. (Interrup­
tions] This is anotlier body of irrelevant 
people. I do not know this ‘ eleven' number—  
some astrologer must have said that this is a 
lucky number. (Intam^tions) Another 11 
wise members—-poor chapsi What is their 
function? They will receive complaints and 
after all that, I just read these porttons and 
my friends will appreciate what is the fraud, 
I am meaning that they are having a Broad­
casting Council to kx7k over, to monitor. 
Then the complaints come from the people, 
even Members of Parliament may complain 
that something wrong was done aoout their 
constrtuency, etc.They will hear all that and 
if they find that the complaint given by an­
other hon. Member of Parliament is justified, 
then. Sir, what do they do? They say in 
clause 14 of this Bill:

“(1) The Broadcasting Council shall 
receive and considercomplaints from—

(i) any person or group of persons 
alleging that a certain programme 
or broadcast or the functioning of 
the Corporation in specific cases 
or m general is not in accordance 
with the objectives for which the 
Corporation is established.* etc.

Then, Sir, what happens'’ Sub-para (4V) 
says:

"if the complaint is found to be justified 
either wholly or in part, the Broadcast­
ing Council shall advise the Executive 
Governor to take appropriate action.”

It is as if the Broadcasting Council pre­
sided over by such an eminent person will 
give an advice to the Executive Governor 
saying,

[Translation]

It is the advice of the Governor. This 
complaint has been received, so look into 
it.

and then, not only this. It does not stop 
there. It says:

“(5) If the Executive Governor is un­
able to accept the recommendatton of 
the Broadcasting Council, he shall 
place such recommendation beforethe 
Board of Governors for its decision 
thereon."

And then. Sir, here is the climax when it 
says in sub-para (6):

"If the Board of Governors is also unable 
to accept the recommendation of the 
Broadcasting Council, it shall record 
its reasons therefor and inform the 
Broadcasting Council accordingly,*

I7rans/af/on]

What a funny thing it is.

[English]

After this stage of getting information 
and finding that some injustice has been 
done, just imagine all the Members of Parlia­
ment who are here, if they make complaints 
or their constituents make some genuine 
complaints all that will happen is that a 
recommendation will go from the Broadcast­
ing Council fro whk:h we are going to pay so 
much to the Executive Governor. That Gov­
ernor is a Lord and will say that he dki not 
accept the recommendation and would ask 
it to be placed before the Board. The Board 
will say that they did not accept and would 
inform you about that. Then, at the end of the 
year, that would be placed before the Parlia­
ment so that you also helplessly because 
you cannot do anything more at the most 
pass a resolution saying that we disapprove 
ail these things. Is this to a farce?

MFR. CHAIRMAN: How much more time 
do you require?

SHRIVASANTSATHE: Sir. I would like 
to continue tomorrow for some time.
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MR. CHAIRMAN: You wifi continue 
tomorrow.

16.02 hrs.

DISCUSSION UNDER RULE 193

Atrocities on Women In Different Parts 
of he Country

[English]

MR. CHAIRMAN: Now, the House shall 
take up the discussbn under Rule 193, on 
the topic 'Atrocities on women in different 
parts of the country.’

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Chairman, Sir, first of all, I 
beg your pardon because a peculiar situ­
ation has arisen. All my papers are stuck »n 
the lift which is in the ground floor.

MR. CHAIRMAN; That Is also an atroc­
ity.

SHRIMATIGEETAMUKHERJEErAny- 
way, I will begin now and I will take my 
papers later,

Ifise to move my motion on atrocities In 
different parts of the country with a bleeding 
heart and burning shame. I appeal to all in 
the house to sincerely share the agony with­
out ay partisan rancour, as this is an area 
where dedicated and determined efforts are 
urgently needed to rouse the whole society's 
conscience.

Women always are the worst victims of 
caste and communal riots. Here its<*lf, ft has 
been going on for quite some days. I hope 
you yourself have heard, the whole House 
has heard and shared the agony. Then, th^y 
are the most deprived also in the economic 
field. A vast majority of them suffer from 
inequality in economic sphere. Again, avast 
majority of them are the most oppressed in 
the social life and in individualfamilies. Gang

rape, mass rape, custodial rape and individ­
ual rapes ar>d molestations increasing at a 
shocking rate in different parts of thecountry 
bear testimony to ft. Women again are the 
worst sufferers of the debased culture of 
consummertsm expressed in ever increas< 
ing down/ deaths. They again are the worst 
victims of discriminatbn in the family as a girl 
child. Even when they have some opportuni­
ties to enter the economic field, either in the 
village or in the city, either as agricultural 
workers or in the services, they are the worst 
sufferers of sexual abuse by the bosses. I do 
not mean all the isosses.but it is very preva> 
lent. In one word, in all fields of life, be it 
economic, be rt social be it political or be it in 
the field of education or health, despite some 
advances of certain sections of women after 
Independence, they still remain second dass 
citizens. Most regrettably, atrocfties on 
women in different parts of the country are 
increasing menacingly and are become more 
brutal. This is the hard truth which we must 
face and try to fight with matchingly increas* 
Ing dedication and determrnation In my 
opinion, it is the job of this House to search 
for the causes and try to evolve the reme­
dies.

I need not probably mentbn the individ­
ual incidents because every morning if you 
turn the pages of newspapers one or the 
other, more often more than one cases of 
atrocities from all over the country are re­
ported which should put the whole country in 
shame. And tf one remembers that what is 
reported is only the tip of the iceberg, the 
immensity of the dimension can be easily 
conceived.

Just to refresh the memory, it would be 
enough to recall the names of a few places 
surely not all by any chance where inhuman 
atrocities in the shape of group rapes, gang 
rape, mass rape and other kindsof atrocities 
of the worst sort hnve taken place in the 
recent past. Th«*y are Ujan Maidan of Tripura, 
Bhind of Madhya Pradesh, Fetehpur and the 
place near Agra, ( about which there was lot 
of discussk>n during the debate on atrocities 
against Sheduled Castes and Schedule ^ 
Tribes) Gajraula of Uttar Pradesh. Pararia-
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Ohtto of:fitijBr, and a number of piaoas in 
KaaiMnlr. Tbay also indude innumerabis 
ptaK*sinO«lhi,theC9plt«l. lam tony tosny 
that dttfarant kinds of atrocities have taken 
piope aven In places like Bantoia and Birati 
of my St«ta, wtiich is one of the most ad­
vanced States in this enlightenment, wttich 
luis its own glo(y-l hope, we shall re-estab­
lish the glory •reprehensSile atrocities of 
different kinds have taken place.

Now, it is for Satheji to partk;ulariy tune 
his ears-it is no rancour. But I am really sony 
and with real sadness in my heart, to say that 
even such advanced State like Maharash­
tra, we find in a written answer to a Question 
on the 16th August, has the higher number of 
cases registered for rape and the figures are 
340 in five months of 1990 averaging 66 a 
month. It is 114 in Andhra Pradesh in two 
months, averaging 52 a month. In West 
Bertgal, it is 72 in two months, averaging 36 
a month.

SHRIIiMTi J.JAMUNA (Rajahmundty): 
These are not correct figures.

SHRIMATIGEETA MUKHERJEE: This 
is the answer given by the Central Govern­
ment with the note that the figures have been 
given by the State Government.

Against Uttar Pradesh, Rajasthan and 
Madhya Pradesh, the figures are "NA" Not 
Available.

Who does not know that these are the 
States who topped the List in the last three 
years?

Therefore, this "Not Available” also 
speaks a lot atwut unawareness. Even the 
figures are not collected.

One of the most shocking cases of 
sexual abuse of women employees by the 
bosses, is the inckient reported in all the 
press in the last two days where a very high

raihm  ̂official, akicalguardian. tried to nipe 
a daughter of his coteague and friend and 
was arrested. Just imagii>e the state of af­
fairs in this sphere. I eun sure that this is not 
the only case.

Incidentally, this is not an isolated case, 
as I sakf. The ^xual ^use in the Services 
is quite wide. In fact, I have no list of people 
coming to me and teUing such cases. These 
are not published for obvious reasons. But, 
it is quite widespread. Believe me.

Again, not a single day passes without 
reports of plethora of dowry deaths in differ­
ent parts of the country. Here again. I am 
sorry in the Question Hour today, it is an­
swered that Maharashtra State tops the List. 
From January to May, 1990 the number of 
cases registered is 366 as against 180 dur­
ing last year six months.

In Uttar Pradesh, last year 605 cases 
have been registered. But, figures are not 
available for this year.

SHRISONTOSH MOHAN DEV (Tripura 
West): That is much more. What atx>ut West 
Bengal?

SHRIMATI GEETA MUKHERJEE; Do 
not politicise. I am myself quoting all the 
figures about West Bengal also.

SHRIMATI UMA GAJAPATHi RAJU 
(Visakhapatnam): Why don't you start with 
West Bengal?

SHRIMATI GEETA MUKHERJEE: 
Because answer starts with Andhra Pradesh 
(as ‘A’ is the first English allphabet) It is not 
my fault. In Andhra Pradesh, 191 cases have 
been registered during the last six months. 
This year, during the last two months, the 
number is 41, i.e., the average has increased 
from 32 to 41.

In Karnataka, the number of cases 
registered is a little ntore, 86 in six months.

SHRI SONTOSH MOHAN DEV: From 
‘A’ to 'B’. What about West Bengal?
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SHRIMAT1GEETA MUKHERJEE:That 
again starts with 'W  as the official name is 
not Bengal but West Bengal, but since my 
friend Shri Sontosh Mohan Dev is very eager 
to listen the figures of West Bengal, this is 
189 in the six months of 1989 averaging 31 
1/2 in each month. This year up to February, 
it is 66 averaging 33. Even then Ifeel ashamed 
that in my State of West Bengal 33 cases 
have been registered. I know there are many 
others also...

Incidentally, here again the figures of 
states like Bihar, U.P., Madhya Pradesh are 
not available which speak for themselves.

{Interruptions)

SHRI VASUNDHARA RAJE (Jhalawar): 
Sir, I will take just one minute. Members from 
this side and that side are going to get a 
chance. I think it will be a good idea if we 
raise the level of the debate. This subject is 
something which is upsetting everytxidy in 
this House. So, whether it is Members of the 
Congress Party or Members of any other 
party, I think we shoukJ listen patiently to 
everyone who is going to make a represen­
tation in this regard.

SHRIMATI GEETA MUKHERJEE: At 
the very outset I started with the same ap­
peal. I hope the same spirit will continue. I will 
again come back to my point.

Atrocities in individual families are no 
less than that in the society. There is the 
shocking news of a father in Rajasthan 
hiring a tantrik to kill his four teen-aged 
daughters only because they were not sons 
and he succeeded in smashing one’s head 
and making the other three struggling for 
their lives.

To cap it all, despite the consternation last 
year about the incklent of goading Rup 
Kanwar of Deorala in Rajasthan to commit 
"Satr in the 20th Century and hoWing the 
annual Sati mela, and despite the fact that 
after a lot of halla a ban was imposed on 
glorification of Sat/mela, this yearthe annual 
Sati mela in Jhunjhunu has taken place with

pomp and grandeur. Very big families are 
the donors. Lei me tell you this fact.

The point is that enlistment of cases 
may be endless. But I do not want to go in for 
enlistment only. The most innportant ques- 
tk>n is: what are the root causes and what 
should be done to meat the situation?r I 
wouM like to give the root causes now. In my 
opinton, the root causes are: (a) the inequal 
status of the women in the male-dominated 
society; (b) the denial of economic, social, 
political, educatbnal and medical justk;e to 
women in the expk>hative structure of our 
society; (c) the newly invading consumerist 
and vu^ar culture penetrating and fast en- 
vebping oursociety; (d)the increasing crimi­
nalization of political as well as many other 
spheres of social life; (e) the neo-fundamen­
talist attack in the name of religtous faith 
which is far from the real humanistecorwept 
of all religtons and (f) the great erosion of 
social values in all spheres of life. In my 
opinton, these are the root causes. I believe 
that all sober-thinking people woukl agree to 
this view. Therefore, for fighting the atroci­
ties on women, these are the spheres on 
whbh all the decent-minded people shoukJ 
act together and act irrespective of their 
differences in the political fieM.

Now, what we should do? We. the 
conscious women, must immediately act in 
combinatton with democratic-minded men in 
the locality to catch the culprit, try to bring 
justice to the victim as sooii as an incident of 
atrocity on women is known to us.

Now we the representatives of the 
people and the Governments in different 
States and the Centre must take adequate 
measures to activate the law and order 
machinery in favour of justtee to the women.

Again, we the representatives of the 
people and the Governments of the State 
and Government at the Centre must give 
maximum possible help to women to be­
come equals in the fieW of economb, social, 
politicai, educational, cultural and medkial 
fields the planning and the implementatton
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of the same must be aimed at with alt seri­
ousness.

power to anti-social elements perpetrating 
atrocities on women.

These are some of the points. We the 
representatives of the people and all political 
and social forces must agree to a code of 
conduct that Incidents of atrocities on women 
will not be used for gaining petty political 
advantages.

Before that, I would like to go back a little 
because two most important types of atroci­
ties which were left out in this melee of my 
papers. One is by the police even in Police 
Stattons which me termed as curstodial rape 
and which are increasing everyday. Despite 
our great attempt in 1983, through which we 
did succeed in changing the relevant Sec­
tions of the Criminal Procedure Code, chang­
ing the IPO and the Indian Evidence Act to 
see that we are able to punish the arbitrators 
of custodial rape. I am sorry to say that this 
situation prevailing now is nullifying that laws 
even.

There is another kind of heinous atroci­
ties that is by the anti-socials. Let me tell you 
frankly that they are often patronised by 
politicians, be they in the Government or be 
they outside the Government. Of late, the 
case of Kumari Mamata Banerjee has been 
widely circulated. If for one and for that 
matter my sisters hare, all of us. have con- 
demne this-also brothers. But let me tell you 
this is a very widely publicised thing and 
naturally ft is definitely condemnable. But 
this is not a single incident of this type. Of 
late, atrocities which have been committed 
either during the caste riots or during the 
communal riots by anti social groups, many 
such cases do have the political patronage 
behind them.

Therefore. I would like to come back 
again.

We the representatives of the people 
and an healthy political and social forces 
must agree that no potttioal shelter would be 
given either by those who are in opposition 
and by alt those who would some kind of

The media, the print and electronic media 
must desist from spreading vulgar culture 
which gives filip to acts of vtolence and 
sexual abuse.

The last, but not the least, we the repre­
sentatives of the peiaple must rise at»ve 
narrow political or other considerations and 
actively unite, women and men both in cre­
ating a tremendous social awaraeness which 
wouM be able to project the womanhood in 
fully equality and dignity.

Now, it is upto us to ask ourselves. Each 
one. in his or her case, has to answer the 
questions. If the answer is positive, we shall 
be able to do away; if not do away, at least to 
lessen the atrocities on women, to a great 
extent. I hope, the self-searching answers 
will be forthcoming in a positive manner and 
let that be tlie outcome of this debate.

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): Mr. Chairman, Sir, t rise 
today with a heavy heart, a heart full of 
remorse for ail the sisters in our country who 
are being subjected to atrocities every day. 
Even as I speak, there are many women who 
are being raped. I do not think that this is the 
time, as Shrimati Geeta Mukherjee has said, 
to politicise the issue. But why not aii the 
women of India and our few representatives 
in Parliament, rise together and condemn 
these atrocities?

As I have remorse and lots of pity, with 
all my sisters who are in this position, I also 
have a smouldering anger against the Gov­
ernment, whichever Government it may be, 
for standing as a silent spectator to every 
rape, to every dowry case, to every Sati, to 
every Incident of child marriage that is going 
on in this country. What I would like to say is 
that there is a feudal mind-set through the 
con’idors of power today. Why is it that when 
there is trouble in Jhunjhunu, when the 
Goddess of Sati is (Maised and when the 
Gooddness of SaU\9 worehipped, the State 
Government of Rajasthan stood as a silent
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[Smt. Uma GajapathI Riyu]

spectator to these? Why is it that all the 
f undamentaKsts in this country stand quietly, 
white the glorification of satfgoas on? I would 
like to questbn this. Why not, all women, 
along with all my sisters-l am sure every one 
of them in this House joins me-join me to say 
that Sati is the most -heinous and barbaric 
crime which is today given a reKgnus sanc­
tions? By whom it is given? By the people 
who made this iaw-the men of India. I do not 
want to be a feminist; I am not a feminist. I 
demand equal relations behween man and 
woman and I want equal opportunities to be 
given to the women of today. Why is it that 
women is in the position in which she is 
today? Only because she does not have 
economic independence; only because she 
has no political independence; and only 
because she has no social independence. 
Women are raped throughout, whether it is 
Gajraula where nuns are raped, whether it is 
West Bengal, 24-Parganas where there is a 
rape it is supposed to be one of the most 
enlightened State Governments of our coun- 
try-or it is Fatehpur where in our own hon. 
Prime Minister's Constituency Harijan women 
were raped. Everyday there are screaming 
headlines in the newspapers and the Gov­
ernment does not even stand up and com­
municate with our sisters. There are rapes 
on-trains. Just the other day, one o< the hon. 
Members was telling us that in the Dadar 
Express there was a rape. Why Is it that the 
train authorities could not say, 'okay, let 
there be a police station where complaints 
can be bdged’. Do you know this? Today in 
the Supreme Court, being the Supreme 
Court, it is a matter of shame that in one 
case, one of the ladies who was raped, the 
sentence given was, ten years for the rape. 
When the defence said that this was not the 
lady of dubious character, the sentence was 
immediately reduced to five years. Who 
decides whether a woman is a person of 
dubkHis character. Sir? It is very convenient 
for a man. When the woman goes up in life, 
she has gone up in life not'beoause of her 
competence, not because of her efficiency, 
she has gone up because she has ‘done*. 
You all knowwhat i am referring to. I do to

want to refer to this. But when the mangoes 
up, the man has gone up beeause he is 
competent, because he is efftelent! This is 
not the thing.

Tbday, this Government has brought 
National Commission for Women. During 
the debate, I wish Shri Upendra was here 
today. There was a debate on the Nationai 
Commisston for Women. I was participating 
in that debate abngwith ShrimaAi PramHa 
Dandavate and perhaps Shrimati Jaya Jetley. 
In that del>ate. I sak) that there shouM be 
independent-mined people who wifi stand 
up and say cutting across patty lines that this 
shouW not be done. -I said, ‘Why is it that you 
have in your Government people who s^j- 
port sati? Why is it that you have in your 
Government people who support that women 
shoukl t>e denied their parental heritage 
once they get married’  Wfiy is it that you 
have people in your Government who went 
to support sati on Doordarshan?* All that 
was censored by Shri Upendra. What does 
that mean? That means: the voice of women 
in India has always to be stifled. She should 
not be heard. She has to l>e subservient to 
what the man deo'des. In this case, it was our 
hon. Minister, Shri Upendra, who deckled.

Now, If I try to catak>gue how many 
rapes have happened during the as few 
months.the list is endless and it woukf take a 
long time for us to listen to this. But what I 
would like to say is that this Government is 
now dividing the country on communal lines. 
What is the need to bring religion into this 
and say that sati is a great act. Rs^a Rammo* 
han Roy said in those days that sati is a 
heinous act. In thosedays,theBrttfsh people 
showed us the way. They said that sail is a 
heinous act. Why is it that this Government 
cannot come out openly against sati? It Is a 
rule of the Thakurs, it is a rule of the Kshatri- 
yas and they have deekied that satf is a 
gbrbus feat. But this is not a gbrious feat. 
The Congress Party has never supported 
sati. This iswhat I Want to say. {InttrrujMhns)

MR. CHAfRftMMf Order, order.

{IntarrupHonsf)
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SHWMATI UMA GAJAPA7HI RAJU; 
Sir, as I began my speedi, I said, we iiave to 
out across party lines. VWiy? Because the 
man’s chauvintstic ideas in India have to 
change. {Intwruptlona)

MR. CHAIRMAHt 
speak.

aWovr her to

{Intmrupttona)

SHRIMATI UMAGAJAPATHi RAJU: If 
the responsible hon. Members of Parliament 
here, who are representing chauvinistic 
ideas, do not like the women of India to 
speak, I want to ask where are we going to 
get them justbe? (Interruptions)

Before I conclude my speech, I wouM 
like to make only one point. The National 
Commission for Women has been formed by 
thisGoverrtment. Icongratulatethis Govern­
ment for having formed the National Com­
mission for Women. But the whole of India is 
kx>king with expectations. They think that 
the nattonal Commission for Women Is going 
to be a panacea for all the evils. It is good K 
a special court could be under the National 
Commission to see that they will be the 
arbitrating authorities, to see that such cases 
are immediately deaH with. There a re  a  

number of cases. I have hundreds of peti- 
tkins whk;h I receive every day about women 
in my constituency t>eing troubled by the 
empfcjyers who are men. I do not want to 
bring any single case here but I only think 
thatthis isthe moment for aHof usto have the 
poKtteal will and politk:al determination to 
see that women are properly represented. 
Shri Rajiv Gandhi saW that 30 per cent 
reservation will be given for women of India. 
I wish that this Government, which is In 
power today, deckles to honour SItri Rajiv 
Gandhi’s commitment as Government is a 
oontinuing process. K Is not a process of one 
party or another, it is a continuing process 
and aN commitments made t)y the previous 
Government have to be honoured by this 
Government also. I onfy appeal to this Gov­
ernment that justice should be given to 
women of liMla.

[TranskMorii

SHRl CHHEDI PA-gWAN (Sasaram): 
W . Chapman, Sir, I do not want to go into the 
detaiteof whatthemember^wke priorto me 
and ■ hon. Mimber Sfwimatl Geeta Mtikher- 
jee said about ̂ rodttesoommMedon women 
in the dmerent parts of the country. I would 
conclude erfter making onlyone submission.

At present atrocities on women are 
increasing in different parts of the country 
and the main reason fbr it is lack of political 
will power and illiteracy among the women. 
These two factors are mainly responsible for 
increase in the cases of atrocities on women. 
We have enacted several laws for the 
upliftment of women and we need not enact 
more laws for this purpose. What is needed 
is the effective implementatton of these laws. 
Women face so many dincultles right from 
their birth till they become wives. No politk»l 
party or vohintarŷ organisetion, who talks of 
equal'rightŝ td women has ever started any 
big agitation against'it. The society, police, 
Judksial system, women themselves and 
politbians aN are responsHsle forthe present 
plight of women in some way or the other.

Today we hswe many acts such as 
Women and Child Welfare Act, Maternity 
benefits Act, Dowry Abditten Act, etc. If aH 
these Acts are implemerrted effedlvely. 
atrocities on women can be checked. Even 
today there are certain private institutions 
and Government departmerrts which do not 
want to recruit women for fear of giving many 
facilities to them in the event of their recruit­
ment. As a result of whk^ the number of 
women employees is decreasing.

I would like to say orwe again thatthere 
is no need to enact more laws t6 check 
atrocities on women but by ImplamenHngtNe 
existing laws properly and changing our social 
attitude towards women we can cheokotrooî  
ties against women.

Withthese words I oondiiid*. I thanteyou 
for giving me time to speak.
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SHRIMATI VIJAYARAJE SCINDIA 
(Guna): Mr. Chairman, Sir, today, those who 
spoke before me have expressed their views 
in a very touching way about the condition of 
women In our society. I agree with Geetajl 
that today the situation is very pathetic, ter* 
rible, barbarian and shameful. Such inci­
dents are taking place daily. We should think 
about its solution very serk>usly.

Examples of atrocities on women are 
also found in our mythological tales. For 
example, you must have seen the ’Ma- 
habharaf serial which was telecast recently, 
inspite of being a women of royal family and 
a queen Draupadi was dragged to the royal 
court and a heinous and shameful attempt to 
disrole her was made before personalities 
like Bhishma Pitamah, the devout religious 
Mahatma and a great soul and before a 
pious man (ike Yudhistar. Atrocities are 
continuously being committed on women in 
the name of religion. But there is a differ­
ence. The atrocrttes which were committed 
on a woman like Draupadi resulted in a great 
war and in this war all the guilty persons were 
killed along with their families and the people 
who were not guilty were also killed along 
with their families and the ruler was de­
throned. tt was a good sign that the entire 
nation stood against such people and sev­
eral kings and their soldiers were killed In 
that battle. Today it is a matter of regret that 
such incidents have become common all 
around us. We read them In the newspapers 
and throw them in the waste paper basket 
ar>d the matter ends there. What Is the main 
reason behind it? Just now what Geetaji has 
said IS correct that we wouW have to think 
over it to find a solution. First of all we have 
to find out the causes.

The incidents are taking place in each 
and every State, their number may be bw or 
high. Geetajf mentioned about all of them 
one by one. I am sometimes termed as 
communal but I want to make it clear that 
atrocities have been committed on women. 
It was never the tradition of our country to 
commit atrocfties on women. But tt was given 
the name of tradition. It was called 'Sati 
Pratha*. You can see in our religteus books

from the very beginning till now that there 
was no 'Sati Pratha* anywhere and this is a 
system in which women are forcefully pushed 
on the funeral pyres of their husbands. It is 
wrong to name such henious, shameful and 
painful mcidents as traditbn. I remember 
that we had read about such incidents. This 
practice was introduced fortheir selfish inter­
ests. They wanted that women should not 
get any rights in Indian society. But during 
British rule when the Britishers gave rights to 
the wfdow in the property of her deceased 
husband then a large number of helpless, 
uneducated and illiterate women were forci­
bly made to commit sati. These women were 
pushed to the pyres of their husbands and if 
they expressed fear and cried loudly, drums 
were beaten so that nobody could hear their 
cries and in this way they were forced to 
commit sati. You give me any example where 
a women who committed sati like this has 
been worshipped or a temple has been 
constructed for her. This is not time. You can 
consult our history. In Hindu culture, sati 
Savitn and sati Srta were worshipped as 
satis. Savitri did not become sati by jumping 
on the pyre of her husband. Devi sati, wife of 
Bhagwan Shankar, in whose name all this 
has started, did not become sati by jumping 
on the pyre of her husband. She was the wife 
of an omnipotent God Shankar. So there 
was no questbn of her husband's pyre, she 
unat>le to tolerate derogatory words spoken 
against her husband and in anger she jumped 
into the ‘Yajna Kund\ a yajna was in prog­
ress in herfather’s house, and ended her life. 
She was worshipped as sati before she 
sacrificed herself. Sati does not mean that a 
women has to burn herself on her husband's 
pyre. Many satis including sati Anusuya are 
mentioned in our holy scriptures. I do not 
want to go into that. But I would like to say 
that after pushing a woman on her jusband*s 
pyre in the name of religion and then claim­
ing that she has committed sati is wrong and 
an evil. Raja Ram Mohan Roy, who was a 
great reformer, started a movement against 
the practice of sati. A law was enacted during 
the British regime for banning the practice of 
sati. That law is still there. But after decades 
If there are one or two cases where infront of 
offbials thousands of people a woman on
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her own, sits on the pyre of her husband, 
taking her husband’s head in her lap and 
Involves the fire god, then people consider 
her a sati. i would iH<e to sa/that nobody can 
do anything against their faith.

Here, I would tike to give you another 
example. The “Guru Sati Mata’ who is the 
mother of our hon. Member Major Jaswant 
Singh who expired three or four years back, 
wanted to commit sati at the age of 16-17 
years on the death of her husband. At the 
time, her family, society and pubib stopped 
her from doing so. She was so hurl by this 
oppositioR that she decided to give up food 
and water. She must have thought that she 
woukl die after some days. So she started 
fasting but she lived for forty to fifty years 
after giving up food and water. Many people 
became her disciples and started living in 
her 'Ashram' as her foltowers. They realised 
her spiritual powers in her company. From 
where did this totally rural and illiterate women 
got these powers? It is difficult to understand 
from where this rustic Indian woman got that 
internal power, you and myself are unable to 
understand it. Therefore, we should never 
criticise it. i have faith that Shri Jaswant 
Singh can never deny that whatever he is 
today, due to the grace of Mata Sati. We are 
proud that Shri Jaswant Singh is a good 
parliamentarian. We should think over it with 
a coot mind. We have constituttonalty full 
right to pray to any God and in any way. We 
may worship cow or man. We have full 
freedam to do so. Ravindra Nath Thakur has 
correctly said that:

[English]

‘I k>ve thee, my God, because thou hast 
given me freedom to deny thee.*

[Tnmslation]

This is the greatness of our Indian cul­
ture.

i regrat that such incidents are taking 
place in a culture whk^ stands for *Yatra 
naryastu pujyante, Ramante tatra Devta.” 
Women are worshipped here. Mother has

bean ghren the higliest place. Mother's, 
position has been accepted above that of 
father, teacher and God. Shfi Adi Shankra- 
charya Mahars  ̂ had saM and he also in­
structed the ‘Sanyasis’ that after taking 
sanyas they have no right to keep any rela­
tions with any one, except their mothers, 
who gave birth to them. If there is no one to 
perform the last rites of the mother, a sanyasi 
woukl have the right of performing the last 
rites of his mother. Shankracharaya Mahara 
himself performed the last rites of his mother. 
We have altowed so many evils to enter into 
our culture and due to these evils we are not 
able to understand anything and criticiesthe 
people for nothing.

I want to say that when M.G.R. died, 
many people committed self immolition. Did 
any body instruct them to do so? Did any­
body encourage them to do so? I want to say 
that instead of involving in petty things we 
should find the root cause of such inckients. 
t want to ask why woman is being neglected? 
Why is she exploited and why has her posi­
tion gone down to such an extent? When our 
culture accords women such a high place, 
then why is she beaten and exptoited? Our 
daughters-in-law and daughters are being 
burnt for dowry. They are being harassed i- 
this way. The life of women has become hell 
today and that too in this Independent India.

I am in full agreement with those points 
whk:h have been raised t>y our hon. lady 
colleagues. 1 wouhJ like to say that we have 
to go deep into the matter. This is happening 
due to degradation of values in the country 
and not because of economic, social or 
politfeal reasons. We are not able to protect 
our human values according to ourtradittons 
and high values because of degradation of 
values in our country. That is why such 
atrocities are increasing. I can give so many 
examples in this regard but I feel that time 
should not be wasted by going into Ite details 
because our several tion. lady coHei^ues 
have expressed their views in this regard. 
But I would like to tell that according to the 
offtelal report of the Bureau of Police Re­
search and Development 20.000 inckients 
of rape are oocuring on an average every
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y«ar. This raport has b«en pubtishad. It has 
also been stated in Hthatthenumberof rape 
cases in the year 1976 was 3893 which 
reached upto 6888 in the year1988. it means 
that numtief of such cases has doubled in 
the period of 12 years. Iwould like to ask that 
in spite of ail such imvs why atrocities on 
women are increasing day t>y day.

i regret to say that the potice was also 
involved in these cases and at some places 
cased of rape and gang rape have been 
occurring in Police Statten. Geetaji and other 
lady Members have also made a reference 
in the regard. Just now Shrimati Geetaji 
menttoned the incident of Virata I think that 
the victims of gang rape were refugees from 
Bangaldesh. There are so many similar 
cases. I have a report whnh has appeared 
in ’Jansatta’ that such atrocities are being 
committed on small and minor girls in slums.

Mr. Chairman Sir, even today marriage 
of minor girls takes place. 50 years have 
passed since Sharda Act was enacted. After 
some time centenary of this Act will be cele­
brated and not one or two but thousands of 
chHd marriages are taking place. Every year 
‘Kanyadan’ of minor girls takes place at 
various places and they feel very proud of 
themselves for fuHuliing their duties. So 
innocent girls are treated cruelly and their 

'parents do not think about their future.

SHRI SURYA NARAYAN YADAV 
(Saharsa): Please speak something about 
wklow>marriage also. H is a social evil.

SHRIMATI VUAYARAJE SCINDIA: 
Yes, ft should be there, women have legal 
right in this regard also. Widow mamages 
should take place. When did i say that it 
should not take place? You are talking in a 
veiy strange manner. Minor girls get married 
and they become wkiows in young age.

have to suffer a k>t trough out their life. 
Sufeable matches shouki be found out for 
lham so that they are ntarried.
Uofv) But we cannot do it compulsorily Noth­
ing can be done against one's wishes.

Mr. Chairman. Sir. on one hand it is saM 
about women, 'Yatra Narystu pupate, 
ram ante tatra devata’ and on the other sMe 
atrocities are committed on them and cases 
of rape are occuring. This problem is not only 
of Hindu religion but of all religions. Re­
cently, you must have read the news of 
Gt^raula where nuns were raped and per­
haps no cuiprit has been naM)ed or pun­
ished so far. (kittnuptions) So, Christian 
priests have also to face this pnriiiem . 
SimHariy, a musiim woman named Munwra 
Khatun was also raped. At Sandolia statton 
a woman had to become victim of gang rape 
in a marriage party. I want to say that this  ̂
problem is not only of one reiigton and soci­
ety but it is the common problem of all castes 
and refigk>ns. The atrocities have twen 
committed on vmmen and I woukf like to 
submit that we have to think that how these 
can be chedted. We shouW discuss the 
bsue of degradation of values in our country. 
No religion allows such bart>aric and shame­
ful atrocities on women. Ail religk>ns shouM 
condemn it and say that it shoukl not hap> 
pen. Then, what are the reasons for whksh 
such incklents are occuring. For solving this 
problem we have to discuss this issue and 
hoU conferences. But it should not happen 
that we hoM conferences and pass resolu- 
tk>ns and after that nobody bothers about 
them, we have to implement them. Alt taws 
are ineffective, therefore, Sharda Act and 
other laws shoukl be ghren wMe publicity. 
There is no use in raising the man’iage age 
from 16 to 18 or 18 to 21 by law and even if 
you raise it from 21 to 25 it will serve no 
purpose. It shoukl be given proper publicity.
All people shouki be convinced and made 
aware about the atrocities committed on ' 
women. A woman thirto about her daughter 
in a different manner and helMtves with her 
daugt)ter-in-iaw in an errtirely dKferent man> 
ner. Publicity shouM be done In this regard 
for ntaking people, aware. Such narrowthinit- 
ing shoukJ be overcome and we can sohre 
AyIs problem with ttte help of refigkMi. The 
religious feelings In the mind of people d  our 
country are very deeply rooted arid all the 
•vliB d e v e k ^  in our re l^M  iHtve to be
removed and people wW have to be shown 
0ie right path. In okten days only good and
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evil things war* thsra. The question of any 
paiticutar religion did not arise. There was no 
demarcation and discrimination among 
Hindu, Isiam and Christian reiigbns. Those, 
who opposed reiigbn were ccdled impious. 
Those who were foHowers of reiigton oonsid* 
ered it their duty to eliminate in̂ sious per­
sons. The people used tooonsiderthek'duty 
as religion. At that time human religion was 
the only reiigbn. i would IRce to ask where 
where is this human reiigbn and who ar 
folbwing it? Who are following seculaitem? 
We can strengthen our natbn by discussing 
these issues. We can mal<e progress and 
imporve our country and society by deeply 
going into the main issues of spirituallly and 
character building which are united togMher. 
We have to malte laws and policies on the 
basis of these religions. We have to free our 
women from these problems and this hen. It 
is not an ordinary tasit. I would liite to appeal 
that we should discuss it by keeping this in 
our mind. I am very grateful to Shrimati 
Geetaji that she has raised this issue under 
rule 193.1 would like to say that we should 
discuss it serbusly at a time specifbatly 
allotted forthis purpose. It is a sayingthat ‘As 
the king so are the subjects* so if rulers of the 
country become biased and adopt policies of 
appoasementfor votes, it is wrong. We carmot 
get success with the policy of favouritis'm. AH 
reiigtons can strengthen our country by re­
specting policy of 'Sarvadharma'. Altlwugh I 
have isecome ob but I have t>een fighting 
against wrong polbes throughout my young 
age. Even today I think that God wiU stower 
H is grace. Good days are in theoffing. A day 
will come before my death when India wiH 
become prosperous, if women are able to 
take equal part in political, social and 6oo- 
nomic fieWs and family affairs our country 
will definitely make progress.

With this hops and faith i would IIKe to 
thank my colleagues of all parties thstt they 
had listened to me patiently. I hope you wffi 
not misunderstand me. We all should come 
forward to work hand in liandforthe prosper* 
■*V t̂ '9 country,

17.04 hr«,
(f^a DEPUTY SPEAKER in th$ Clml^

SHRIMATI SHEILA KAUL (Rai Bareli): 
Mr. Deputy Speaker, Sir, on 15th of August, 
the Hon. Prime Minister had said thatliuman 
race of a country was brought up women. 
This is quite right, but we have seen that in 
^ e  of all this, atrocities are being commit­
ted on women and nobody is doing ac^thing 
to check them. Just now my hon. Lady Col- 
leaguehas told us that the number of cases 
regarding atrocities on women has gone 
upto 20,000. What is ^ e  reason behind it? 
She had these figures with her. So I got this 
informatbn but I am unable to understand 
why all this is happening? ft is a fsK:t that our 
populatbn is increasing but atrocities on 
women should not increase at this rate as 
they are now. We also know that these 
atrocities are of two kinds. In cities and in 
villages these are of different kinds. The 
women living in metropolitan cities I9<e 
Bombay, Madras etc. face different kinds of 
problems and atrocities. Officegoing women 
and girls are harassed there. Only day t>e- 
fore yesterday an Air hostess committed 
suicide in Hotel Kanishka. The reason was 
that her colleague misbehaved with her. In 
cities harassment is different from that in 
villages. A woman was raped in Lady Harding 
College when her E.C.G. was being done. I 
am unable to understand as to what is wrong 
with out society. Those men who indulge in 
these acts are like our brothers. I am unable 
to understand as to how they do all this. No 
legislatbn will t>e effective unless people 
really follow it. Shrimati Geetaji has sab that 
morale educatbn is very necessary, it is also 
stated that human race is brougKt up 
women and they shouW do their duty prop­
erly. In villages or in small cities it is a general 
practice that if a son joins the army and goes 
away for five-six months, other men of the 
family rape the daughter-in-law, which is 
shameful. The daughter-in-law commits 
suicbe because she is not able to face her 
husband after his return. This is also an 
atrocity against women. She thinks her 
sanctity of maritarf Vows has been broken. 
She becomes victims of man’s lust When 
will these atrocitbs come to an end? Rural 
Harijan women are facing bt of problems. 
Wc would tiketosay that atroc îes on women 
and teenage girls should be put« } an end.
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Girls between thirteen and fourteen years of 
age are also suffering. Many cases have 
come to our notice and Shrimati GeetajI has 
also brought to our notice many cases of 
atrocities by police. It has come to light that 
in Calcutta, policemen trained a gun on the 
forehead of a woman named Bimla Oey and 
then tore her blouse. Are they human beings 
or animals? Being MPs all of you must en­
sure that such things do not happen. I would 
like to relate an incident which occurred in 
Etawah in U.P A 13 year old girl named 
Rajendri was raped and detained for 6-7 
days As a resuH of this the girl died and her 
corpse was thrown away. After the culprits 
were apprehended, the U.P. Chief Minister 
offered some money as compensation which 
the girl’s father refused to accept Today 
man is valued in terms of money; religion 
and values have t>een relegated to the k>ack- 
ground. So we must pay attention to atroci­
ties against women Although we are cele­
brating the birth centenary of 8. R. Ambedkar 
we are not payirtg attention to atrocities on 
Harijans. There have been many atrocities 
on women, particularly Harijan women, in 
Farrukhabad, Gajraula, Ghaziabad and Ali­
garh. IwanttotakeupthecaseofGhaziabad 
in particular. The former MP from that area 
Shn Shailani and his sons were subjected to 
a tot of atrocities. A girl was going to the 
market to buy something for 'Raksha Band- 
han’ when she was stopped on the way by 
four boys and molested. Later they killed the 
girl. I feel ashamed to use such phrases at 
this age. When the case was reported in the 
newspapers, the culprits menttoned names 
of Harijans and not of upper caste people. 
The two sons of the former MP Shri Shailani 
were arrested and put in Jail. These boys 
were also fired at. The law and order situ­
ation has worsened. Ours is a federal struc­
ture and the Central Governmerrt is so weak 
that it is unable to control the situation in the 
State, if orders are issued by the Centre to 
ched< the increasing incMents of atrocities 
on Harijans it will not only be In our interest 
but in the interest of Harijans also.

One of my colleagues just sakl that

there are several laws for the protection of 
women. But I think our women do not have 
informatbn about the provistons of these 
laws. So it is necessary to make tite wonten 
understand these previsions. AH hon. Mem> 
bers shouW go to their respective constitu­
encies and explain to the women as to which 
proviston of the law wouM be applk»ble to 
which cases of atrocities.

I am very grateful to my hon. colleague 
for having moved this Resolutton. This will 
be of tremendous benefit to women. I thank 
you for giving me an opportunity to speak.

[English]

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur); I think, we speak on this subject 
with a very heavy heart because the fact that 
a discussion on atrocities on women being 
heW in Parliament proves how worrying the 
phenomenon has become.

It is true that for ages such atrocities 
have gone on. H is not as if they are happen­
ing only today. But the fact Is that today as a 
result of the devek>pment of the democratk: 
movement particularly among women these 
things are becoming more visible. But it is 
not just the visibility of such tncklents. which 
make us think that such inckients are on the 
increase, in reality these inckients. certain 
specific type of atroctties against women are 
on the increase because of very rapkf 
changes in the socto-economic«ituatk>n.We 
find that there are, for instance, cases of 
rape. Is it that rapes never hap^wned be­
fore? No, Sir. They had happened always. 
They had happened witfiin the founivalls of 
family homes, they had happened within 
vHlage communities, but we had never heard 
about them. Now we find more women going 
out for woik, sometimes being forced to go 
out for work, but the basks attitude towards - 
women has not changed, and that Is why 
cases of rape are on the increase.

Agaki, Sir, we find that for centuries and 
centuries, certain classes of people-agrtoul- 
tural labourers, poorpeasants, many of them
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from th« 8ch*dul«d Ca«tM and Trlb«« h«v» 
bent their heads tow and suffered oppres­
sion. Now they are rising every — where, 
they are becoming vocal, and, as a result, 
oppression against them is increasing. One 
way of oppressing any particular group of 
people, any particular community, to break 
the back of their protest, is to torture the 
women, to rape the women of that commu­
nity or of that particular group. So, these 
political rapes are also there.

Then, Sir, dowry deaths are also there. 
Dowry, of course, has been there. This sys­
tem has been there in our country for a long 
time. Ever since women were oonsidared as 
dependents, as parasites, ever since this 
attitude of ‘Na Stri Swatantr Yamarhati' 
became common, the system of dowry has 
been there. But now we find the nnonster of 
dowry system raising its ugly head in a new 
form because in society, there is a plethora 
of black money. This phenomenon of black 
money behind dowry deaths, twhind the 
giving and taking of dowry has to be ana- 
lysad.

The other factor is the rise in greed for 
consumer products, gross consumerism. 
This is another reason ijehind the rise in give 
and take of dowry and in the rise of dowry 
deaths. I will not go into the statisttos. The 
hon. Member Shrimati Geeta Mukherjee has 
given us the statisttos. We do not want to 
repeat tiiem. But while we find that there are 
some States whtoh have more cases of one 
kind of aime, there are other States whidi 
have a lower rate of such crimes. There are 
two or three States in which the rate of 
crimes Is fairly tow. But in spite of that, let us 
not be ownplacent. Even where the rale of 
such cases is tow. let us not be complacent 
because everywhere in the country, in every 
State, such ciftnes btb on the r»e. Yes, Sir, 
even in West Bengal when we study cases of 
Btrodties. for instance, cases of dowiy 
deaths, we fhid there is an inaease. Also, 
there have been certain eases which have 
acquired a great deal of publtoity. Cases 
where women were attacked, assaulted, 
raped, we say these things happened even 
in West Bengal. Why Js thto? Are people in

West Bengal more respectful towards 
women, are people in West Bengal angels, 
that we say that women are safer in West 
Bengal? No. The real reason is that there 
has been a tradition of vary strong demo- 
cratto movement in West Bengal, of whtoh 
the Left Front Government Is but a symtx)l. It 
is because of this strong democratto move­
ment that wherever such incidents have 
hj^pened, there have been protests, voices 
have been raised against it. Such incklents 
have been condemned and there are untok) 
stories of many more such incidents which 
might have happened but whtoh do not 
happen because of this strong democratic 
movement. This we also find that we say that 
there are no commual rtots in West Bengal; 
is this because there is no communalism in 
West Bengal? Not at all. Again, the reason is 
the same because while, on one hand, the 
same forces which operate in every State in 
India are also there, at the same time, there 
is this strong traditton of organised protests 
which, I would say, has t>een there under 
leftist leadership. I would certainly condemn 
the incidents which have taken place in West 
Bengal. I would certainly condemn the inci­
dents of attack against political leaders, of 
women political leaders of different parties. 
At the same time. I woukl also say that in 
West Bengal these attackers have been 
arrested, cases have been todged against 
them and people have protested. There have 
been massive demonstrattons and we have 
found, in general, that there is an atmos­
phere in which people can votoe their feel­
ings. Can we say the same thing about other 
States? I woukl like to say the same thing 
about other States. I would like to be able to 
say the same thing about Tripura .There is in 
West Bengal a case of one lady being at­
tacked, who is a famous lady, who is an ex- 
MP, who is a political leader. But just be­
cause she is famous, let not her case get 
more publtoity then the cases of 132 women 
InTripuraState who havebeen raped (/nfer- 
lUfAfons)

SHRI»4ATI UMA QAJAPATHI RAJU: 
In-espectiveof the parties they belong to, you 
can tak of the ladies in general, {titwnp- 
thns)
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SHR! JANARDHANA POOJARY: Sir, I 
have a point of order. (Interriptions)

MR. DEPUTY-SPEAKER: Let us hear 
the point of order of Mr. Pooiary.

SHRI JANARDHANA POOJARY; So 
far, for the last one hour and 85 minutes. I 
have been hearing the debate and it was 
going smoothly till a few minutes back. The 
standard of debate was also of a high level. 
(Interruptions)

MR. DEPUTY-SPEAKER; Mr. Poojary,
y o u  h a v e  to  q u o t e  u n d e r  w h a t  r u le  y o u  aie 
raising your point of order.

(Interruptions)

MR. DEPUTY-SPEAKER: Please take 
your seat. Makkasarji. first of all I would like 
to tell you that by talking to him you are 
disturbing your own Memt>er. Please keep 
quiet and allow me to control the House

Yes, Mr. Poojary. You will please re- 
memtMr that you should have to show the 
rule or the article of the Constitution or the 
convention which has been controverted.

'^Haierruptlons)

SHRI JANARDHANA POOJARY: 
Hon’ble Shrimati Geeta Mukherjee quoted 
some figures. Nobody disputed them and 
other Members also quoted the figures, and 
they were furnished by the Government. 
Now, Sir, here is an hon. Member who is 
speaking in the highest body. She is not 
quoting any figures, but what she said has 
been denied by the hon. Chief Minister stat­
ing that no single rape has been committed. 
She IS giving some imaginative figures, (inter­
ruptions)

MR. DEPUTY-SPEAKER: Nobody 
should dispute...

(Inten’upttons)

MR. DEPUTY-SPEAKER: There won’t 
be any point of order.

(Interruptions)

MR. DEPUTY-SPEAKER; Mr. Pooj^, 
hear me first, if you are interested in making 
a speech...

(IntempUons)

MR.DEPUTY-SPEAKER: Mr. Poojary. 
if you want to make a speech...

SHRIJANARDHANAPOOJARY:! am 
formulating my point of order.

%

MR. DEPUTY-SPEAKER: This is not a 
potnt of order You cant shout likethat at me. 
If you want to make a speech, I will allow the 
time, you can speak for 10 minutes, you can 
speak for 15 minutes, I wlU allow you half-an** 
hour. But if you are ratsing a point of order, 
you should either show me the rule or the 
article or the convention which have been 
violated. Otherwise, for the sake of raising a 
point of order, a senior, Member like you will 
not raise a point of order.

(interruptions)

MR. DEPUTY-SPEAKER: Don’t talk like 
that. Show me the rule. I will uphold your 
point

SHRI JANARDHANA POOJARV' You 
framed the rule. I am going to quote you also

{fnterrupttons)

MR. DEPUTY-SPEAKER Ifyouhav/ea 
point of order. I wil! allow you.

{interruptions)

SHRIMATI GEETA MUKHERJEE: S.r, I 
am on a point of order now

MR, DEPUTY-SPEAKER. You cant 
raise a point of order on po nf 
intji, you please take your

SHRI JANARDHAK/ 
hear me. Then I will quot̂ >
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quotftShriShivratjPatll. Ptaasa allow ma one 
mlnuta. {IntenupUonsl̂

Whan tha hon. Mambar is spaaking, 
you know tha rule also, you also iistan no­
body should provoke other Members while 
spaaking, and she Is making an ailegatton 
saying that soma laKlias ware rsqiad, wtthout 
any proof. She is making such an allagaiion. 
it is not aHowed. {Jntemp^ons)

out
MR. OEPUTY-SPEAKER; Let ma read

(Intarrupthns)

SHRI JANAROHANA PCX>JARY: In 
Ram Ohan's case, when the previiege mo- 
tton was there and when Prof. Madhu Dan- 
davate was speaking, you had stated...

MR. DEPUTY-SPEAKER: You show 
me the rule which has been vtolated.

SHRIJANARDHANAPCXXJARY:! am 
speaking on that only. You spoke about the 
ot)structk>n of the Members. (Intonvfahns)

MR. DEPUTY-SPEAKER: Do you have 
any point of order? I will alkiw you.

SHRI P.M. SAYEED (Lakshadweep): 
Sir, in this House, as you know, you are a 
sentor Member and I am to than you as far as 
I know. Here in the guise of point of order, 
many submissbns ara mada. i am vary aony 
to say that you are only going on asking this 
skie to quote tha rules and tha conventions. 
This is very unfortunate on your part, i am 
vary aony to comment iika {Mmrup- 
tiona)

MR. DEPUTY SPEAKER: Mr. Sayaed, 
you are a senbr Member and i do not want 
to hurtyoursuscaptib8itias. But in doing that, 
you hava eaat asperskma on tha Cha^.

{htt$mipaon»)

MR. DEPUTY SPEAKER: Malinyi. I 
woukJ like to request you on one point. The 
atartdard of thia debate «lav«tad to a

vary high laveL If tha party phik»o|riijea are 
indicted, then you wrill have this k ^  of re- 
purcusslons and you wIS be deflected from 
tha poirtt you are making.

(bitmmptions)

SHRI NIRMAL KANT1 CHATTERJEE 
(Dumdum): Sir, he b  right on one point. Tha 
level of the debate was very high until a 
reference to Tripura waa made, tt is the 
towast level that has been reached any­
where in India. (Interruption^

SHRI HARISH RAWAT (Almora): Sir, 
they shouM mdte a mention about Calcutta 
also. {Interruptions)

SHRIMATI GEETA MUKHERJEE 
(PAnskura): Sir, when I spoke, i refon’ed to 
different States andthere Itself I stated about 
Ujjanmakfan in Tripura as well as about 
Birati in West Bengal. At that time, there was 
no troU>le. Now, the point is: are we for the 
rape of women or not? Why shouW we 
create a situatbn fike this? (itkem^ions)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa); Sir, she was very impartial and she 
condemned the attack on Mamata Banerjee. 
brespective of where the incWents are hap­
pening, we condemn the atrodtieson women. 
The attack on Ms. Mamata Banerjee, the 
Bankula incMent and all that, we condemn. 
But, Sir. by that, we cannot forget the hap­
penings in Tripura where there, were atroci- 
tieson the tribal women. Howcan we forget? 
I went there and met the victbns who are 
trftml women.

{Intemptions)

MR. DEPUTY SPEAI^R: You have 
made the point.

(kaemptiona)

PROF. P KURIEN; I have only to 
submit ona jpioint. Aocording to the oonven'- 
tioncrfthte Houaa, fh* idtogatkms against a 
Member or Party are not made without prior 
consent of the Speaker.
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SHRI SOMNATH CHATTERJEE 
(Bolpur): She did not m«ntton the name of 
the Party. He Is not an adviser to the Chair. 
(IntemipUons)

PROF. P.J. KURIEN: Secondly, when 
the hon. Member is reading certain statis­
tics, she should quite from where she has got 
it. (Interrtptions) They should raise the level 
of debate. {Intorruptions)

SHRI SOMNATH CHATTERJEE; You 
do not have to teach us. We know your level. 
(Interruptions)

PROF. P.J. KURIEN: You are saying 
total falsehood. (Intemjptions)

SHRI SOMNATH CHATTERJEE: You 
are teaching us the level of debate! We have 
to learn it from you* We know your level 
{intanvptions)

[Translation]

SHRI BASUDEB ACHARIA; First tell us 
what all you have done in the past 40 years. 
(Interruptions)

[English]

MR. DEPUTY-SPEAKER; Mr. Kurien, 
please sit down.

- MR. BASUDEB ACHARIA; Pleases sit 
down.

K you have a cross-taO<, you are disturti- 
ing your own Member, you please remem­
ber this thing. H you talk to another Member 
sitting in the House, you are inviting distur­
bance. H you have to say anything, please 
say it through the Chair, so that we will 
corrtinue the debate smoothly.

{Intenuf^ions)

MR. DEPUTY SPEAKER: You are not 
helping your Member, i wouM Rke to say in 
the House that this is a very important issue 
and any Member who wants to make his 
point, he would b« given an opportunity.

Please do not worry. Youaskforthetimeand 
the time will be given. If necessary, we will 
extend the time given for this discussbn.

(Intensions)

MR. DEPUTY-SPEAKER: You will 
understand that if you really want to help 
your colleagues, you will please not talk to 
the Members directly but talk to the Mem­
bers through the chair so that it can t>e 
filtered a little and it can be diluted so thH the 
impact is a little less. If you do not wan to 
allow your Member. I have no objection.

SHRI SOMNATH CHATTERJEE; Why 
do you interrupt?

MR. DEPUTY-SPEAKER: I would re­
quest all the Senkjr Members to help me to 
maintain the dignity, the decorum and the 
silence in the House, everybody induded 
and, I have said it. Shri Sontosh Mohan Dev, 
you do rtot have to say anything. I will give 
you the time later on. Shrimati Malini Bhat- 
tacharya, you have heard what happens 
when you say something or the other, it 18 left 
to you.

SHRI SOMNATH CHATTERJEE: Twice 
you said that she shouM not have said like 
that to provoke others. What has she said to 
provoke others? She has only mentioned 
the ineklents in Tripura

MR DEPUTY-SPEAKER: You are at 
liberty to say anything. I would not Kmit your 
liberty to say anything. You are well within 
your right to say anything you like and, at the 
same time, I would requett other Members 
not to interrupt her once she is saying, tf you 
have anything to say in rebuttal, they can ask 
(or the time artd do it.

[TransbtiorU

SHRI RAM DHAN (Laiganj): On a point 
of order, Sir. A v«ry seniof M ^ber, Shri 
P.M. Sayeed has cast aspersions on the 
Chair. I request you to etther make him tadM 
back his words or expunge it fiom the rec­
ords. (hterrupthns)
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SHRt HARISH RAWAT (Almora): This 
is an Opposition Party and the Opposition 
party gonerally... (Intenupttens) ...the party 
remains, so what I mean to say is that you 
are disalbwing most of our points of order... 
(htarruplions)...

[Engiish]

MR. DEPUTY-SPEAKER: You are 
complicating. You are nSt helping, Mr. Har- 
ish Rawat. Mr. Rawat, you please sit down. 
The Chair will not be so very touchy and I do 
not think that Mr. Sayeed means anything 
against the Chair. In the heat of the moment, 
certain words leak out of the month. I know 
he is not going to say this. Shrimati Malini 
Bhattacharya to speak.

(Intenvptions)

[English]

MR. DEPUDY SPEAKER. Silence 
please.

[Translation]

I shall give you time to speak. Please 
don’t make the point of order a subject mat­
ter of your speech.

[English]

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): I have been speaking for quite 
some time on' Atrocities on Women' in West 
Bengal also. When I turned to Tripura, sud­
denly there is a reaction. I cannot sea the 
reason.

SHRISOMN ATH CHATTERJEE: When 
she spoke about West Bengal, nobody ob­
jected.

SHRIMATI MALINI BHATTACHARYA: 
I have all the papers hare, i can submit these 
allegatnns to the Chair. All I can say is that, 
all State Governments, irrespective of Party 
aflillattons, shouki act quickly. As soon as 
there are atrocities on women, Gtovemment

acted in West Bengal, ft shouM act similarly 
in Tripura. When there is atrocity on one 
woman, it should be condemned and then 
again, when there is another atrocity on 
another woman, a tribal woman, a poor 
woman, whose voice is not usually heard 
that atrocity also shouki be condemned 
equally. Steps stwuld be taken.

Now I will come to my last point. What 
can we do? Certain actk>n has been sug­
gested. We are now very soon going to have 
a Nattonal Commission on Women and we 
do hope that it will have sufficient strenght, 
sufficient authority, sufficient relationship with 
the grassroots to t)e able to be effective. 
However, I still think that there are certain 
points on whk;h we have to be very active, for 
instance, in the matter of laws. For instance, 
in the matter of law, I had, earlier on another 
occasion, spoken about the recent Preven­
tion of Sati in the very first clause of which
we find that the victim of sati, the victim of this 
terrible custom is herself condemned to 
imf îsonment. This is an Act whteh has to be 
changed. We hwe to bring into our consid­
eration the Muslim Woman’s act whkdi harms 
the women. We have to bring into our con- 
sideratton the various personal laws in which 
there are ingrained discriminations against 
women would say this that as a matter of 
fact, what we call atrocities on women are 
the symptoms of a disease whk;h is most 
deep-seated in society that disease is the 
disease of discrimination against women in 
every sphere — in the sphere of word, in the 
sphere of family, in the sphere of educatton. 
in the sphere of literacy and everywhere. So, 
it is not simply a question of plugging loop­
holes into laws orof meting out justice swiftly. 
Where justice is delayed. We have to go to 
the roots of these problems. There also has 
to be a very strong mass movement of all 
people not just women but of all people who 
believe in equalfty of men and women. And 
it is through this awakening of mass con- 
sctousness at every level that we can hope 
to buihi up militancy against these things.

I would just like to say then for us, the 
leftists, we have lor a long time, tried to 
prevent these atrocities. But now we see that
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[Smt..Malini Bhattacharya]

this is not enough. Ws have to t>e more 
vigilant. We have to talce the problems at 
their roots and we have to uproot them. And 
ihls is something that is not just the respon­
sibility of the leftists but of aii progressive 
right thinl<ing people in the country.

[Translation]

'KUMARI MAYAWATI (Bijnor): Mr. 
Deputy Speaker. Sir, before I speaiton atroci­
ties on women under Rule 1931 would lil<e to 
point out that the other day Shri P. Upendra 
had taken recourse to English to hide his 
mistake Hon. Deputy Speaker, Sir, just now 
you addressed me as 'Shrimati'. not in 
English, so you should apotogise, since I am 
an unmarried woman... (Interruptions)...

[English]

MR. DEPUTY SPEAKER: I apotogise 
to you. I am sorry. Madam.

[Translation]

In Maharashtra both married as well as 
unman-ied women are addressed as ' Shri­
mati’.

{Inten'uptions)

KUMARI MAYAWATI: Now I shall draw 
attentbn of the House towards the atrocities 
being committed on women in varkjus parts 
of the country. Before touching upon current 
events. I would draw the attention of the 
House to events of the past.

Our senter Member who spoke just 
before me applauded the role of women in 
the Hindu religton, but I would like to make it 
clear that infusion of religbus sentiments 
have led to a great degradation in the posi­
tion of the woman, irrespective of caste. 
Vedas and other religions scriptures have 
refen-ed to it. (Interruptions)

Mr. Deputy Speaker, Sir, Tulskias has 
written:

"Dhol ganwar shoodra pashu naari, 
sakal tarana ke adhikari."

(Intenvpttons)

SHRI LARANG SAI (Surguja); I rise on 
a point of order. Mr. Deputy-Speaker, Sir, 
Mayawatiji has addressed you as Mr. Dep­
uty Chairman again and again. It is not 
proper. She shoukj address you as Mr. 
Deputy Speaker, and she Is not even ready 
to accept her mistake.

MR. DEPUTY-SPEAKER: It does n’t 
matter, it is not a point of order.

(Interruptions)

KUMARI MAYAWATI: Woman in this 
country, irrespective of caste, has been 
degraded. In every field she was prevented 
from moving ahead. However, if there was 
any person who provided equal rights to 
woman in India, it was lirst Mahatma Jyoti 
Rao Phule and thereafter Dr. Ambedker.

If you go through the Constitution of 
India, you W ill come to know as to how Dr. 
Ambedkar worked for the upliftment of 
women, if you study his works, you will come 
to know as to what extent the women had 
been degraded earlier in the Hindu religion. 
(interruptions)

[English]

SHRIMATI VASUNDHARAf^E: What 
is this? How can you allow this?

MR. DEPUTY SPEAKER: You can rebut 
it in your speech

(intempthns)

[Translation]

KUMARI MAYAWATIrThfough you. Sir. 
I woukl like to say that the populaitk>n of 
women in the country is about 50 percent of 
the total popuiatton. But 35 percent of it 
comprises of the supressed and exptoited 
secttons and I do not want to speak much on
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th* remaining 15 p«rc«nt wom«n belonging 
to upper section of the society because 
much discussion has already been held over 
it. A lot of discusston has talten place in the 
House about Sati and dowry system, i would 
like to draw the attention of the House to the 
atrocities being committed on the women of 
suppressed and exploited sections which 
comprises 35 percenLof the total population 
of women. Women belonging to these sec­
tions have no agricultural land of their own 
and they have to go out to work as agricul­
tural labourers on other's land, where they 
are forced to do excessive work and are thus 
exploited. They are paid less wages and 
exploited in many other ways. The House 
must have understood my views.

When these women go to other houses 
to work, they are used in other ways too. It is 
vary unfortunate.

Mr. Deputy Speaker, Sir, I wouki tike to 
urge the hon. Ministerthat women belonging 
to the suppressed and expbited sections 
who have no agricultural land of their own, 
should be prevented from going to others' 
farms to earn money. Either land should be 
altotted to them or they should be prevented 
completely from doing work in the farms of 
others where they work as labourers. They 
should also not be atowed to work as do­
mestic servants.

Mr. Oeputy-Speaker, Sir, in connection 
with the irfcident of rape brought before the 
House, I would like to submit that 90 percent 
rape cases are committed with the women of 
supressed exptoitad sections, in connection 
with the Panwari incident that took place in 
Agra, when SC, ST Parliamentary Commit­
tee visited the spot on August 11, Jatav 
community presented the problems of their 
female family members before the commit­
tee. Recently on August 6, an eleven years 
oki Jatav girl was raped t>y four persons 
bekjnging to upper class and was later on 
murdered. Jatavs demonstrated in Aligarh, 
Sikandrao but the administration, instead of 
apprehending the culprits, put the demon­
strators behind bars and Innocent people 
are still languishing in Jail.

Mr. Deputy Speaker, Sir, a simitar inci­
dent took place at Shivpuri in Madhya- 
Pradesh where women belonging to the 
suppressed and exptoited sections were 
forced to dance naked. Many more such 
incidents have taken place, but i wouU not 
go into them. However, IwouW iiketo tell the 
hon. Minister that if such incidents are not 
checked, if strict laws are not enacted and 
stringent action is not taken, women taking 
inspiration from Mahatma Jyoti Rao Phule 
artd Dr. Ambedkar are preparing themselves, 
to meet the situatnn. I wouki like to tell that 
there are women like Phoolan Devi also in 
this country. She too betonged to the sup­
pressed and depressed sectton. She was 
raped by the people of upper caste like 
Thakurs and feudal elements. The Govern­
ment dki not punishthe culprits, due to which 
she herself challenged them and killed them. 
After this she was put behind bars. Thus in 
this manner injustce is t>eing done and atroci­
ties are being committed on the women of 
backward community.

Mr. Deputy Speaker, Sir, I woukJ like to 
sutxnit to the hon. Minister that a stringent 
legisiatk̂ n will have to be enacted to chec^ 
the rape incklents. The accused persons 
should be given death sentence. I can as­
sure the House that if some culprits are 
hanged, such inckients of rape will stop 
completely. But due to slackness in the cur­
rent situatbn of law and order, atrocities are 
being committed on the'women of sup­
pressed and exptohed sectk>ns.' Anti-social 
practices are increasing and the iaw of the 
country is totally mute. The hon. Minister 
must give serious thought to it. Today the 
matter of atrocities has been rais^ specifi­
cally under the rule 193 by Shrimati Geeta 
Mukherjee.

18.00 hrs.

Shrimati Geeta Mukherjee has raised 
the issue of atrocities on women. I would like 
to submit to her that if she wouM have raised 
the issue of atrocities on women of sup­
pressed and exptoited sectk>ns under rule 
193, women betonging to those sectksns 
wouki have beeh gratefufto her. However at
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present the discussion in the House ... (Inter-
ruptions)

Iwould like to tell you that the discussion
which was held before I spoke, related to
atrocities on women in a society which is
based on Manu's philosophy. People in-
volved in committing atrocities on women
are the followers of Manu's philosophy they
call themselves the custodians of Hindu re-
ligion ...

Iwould like to inform the House that with
the help of Bahujan Samaj Party, a Jatavgirl,
a girl of scheduled caste has been elected as
an M.P. and she is presenting the problems
of that section inthe House. Iwould liketo tell
the House that if attempts are made to sup-
press the issue of the poor and suppressed
as aiso the issue of women, I can challenge
that I am so strong that nobody can suppress
my voice. Great leaders like Dr. Ambedkar,
.Iyoti Rao Phule, E.B. Ramaswamy Naiker
Sauji Maharaj etc. were the persons who
sacrificed their lives for the sake of the sup-
pressed, backward and minority sections.
We have got inspiration from their lives. The
suppressed, exploited section, no matter
whether they are men or women, are rising.
Neither this House nor a handful of followers
of Brahminism outside can prevent them
from doing so. That is why I would like to
submit to the hon. Minister that we should
not show any slackness in this regard. Strin-
gent legislation should be enacted and cul-
prits should be given examplary punishment
so that the original inhabitants of this country
who comprise eighty five percent of the total

population may lead a respectable and
decent life and may have a feeling of belong-
ing to this country.

With these words I thank you and hope
that the hon. Minister would think over the
submissions which I have made.

18.03 hrs.

PAPERS LAID ON THE TABLE

Notification under Central Excise Tariff
Act, 1985

[English]

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): Sir, on behalf of Shri Anil Shas-
tri, I beg to lay on the Table a copy of
Notification No. 136/90- Central Excises
(Hindi and English versions) published in
Gazette of India dated the 22nd August,
1990 together with an explanatory rrrerno-
randum seeking to increase the tariff rate of
excise duty on motor cars and other motor
vehicles covered under sub-heading No.
8703.00 of the Central Excise Tariff from 40
percent to 50 percent ad valorem under sub-
section (2) of section 3 of the Central Excise
Tariff Act, 1985.[Placedin Library See No.
LT-1251/90j

18.04 hrs. .e

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, August 23,
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